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RAJYA SABHA

Friday, the 18th September, 2020/27 Bhadra, 1942(Saka)

The House met at nine of the clock,

MR. CHAIRMAN inthe Chair.
OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing
away of Shri Ashok Gasti, a sitting Member of this House from Karnataka, and Dr.
(Shrimati) Kapila Vatsyayan, a former Member of this House.

Shri Ashok Gasti passed away on the 17th of September, 2020, at the age of 55
years.

Bornin November, 1964, Shri Ashok Gasti hailed from Raichur district of Karnataka.

An advocate, Shri Ashok Gasti was drawn into public life right from his student
days and was actively involved with the Akhil Bharatiya Vidyarthi Parishad. He also
took a keen interest in working at the grassroot level. Shri Gasti strived for the
upliftment of the Backward Classes and served as the Chairperson of the Karnataka
State Backward Class Development Corporation.

Shri Gasti was elected to this House very recently on 26th June, 2020, from the
State of Karnataka. | know him right from his student days. He was a very dynamic
and active grassroot level person coming from avery ordinary family. He just took oath.
He could not even participate in the proceedings of the House. It is indeed saddening
to lose a colleague in such a short time. Yesterday, initially, the news came that he is
no more and everybody expressed condolence. Later, | got doubt, then | contacted the
Chief Minister of Karnataka and the Chief Minister of Karnataka told me, "No, Sir, he
isin hospital and critically ill." Then | spoke to the hospital authority also. They also
told me, "No, Sir, he is critically ill but this news is wrong." | got relieved. But,
unfortunately, later in the night, after 10.36 or 10.40, the hospital authorities declared
that he is no more.

In the passing away of Shri Ashok Gasti, the country has lost an able
parliamentarian and a dedicated social worker.

Dr. (Shrimati) Kapila Vatsyayan passed away on the 16th of September, 2020, at
the age of 91 years.
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Born in December, 1928, at Delhi, Dr. Kapila Vatsyayan was educated at the
University of Delhi; the University of Michigan, Ann Arbor (U.S.A.) and the Banaras
Hindu University, Varanasi.

An educationist, Dr. Vatsyayan started her career as a Member of Faculty of
English in the University of Delhi. She also served as Visiting Professor and Lecturer
in some Universities of U.S.A. She served as the Secretary of the Department of Arts
in the Ministry of Education, Government of India, from 1985 to 1990.

Dr. Vatsyayan was the recipient of several national and international awards,
notable being the Lalit Kala Ratna Award, Akhil Bhartiya Sanskrit Sahitya Sewa Samman
for services to Sanskrit by Delhi Sanskrit Academy, Padma Shri in 1990, Padma Vibhushan
in 2011 for her contribution in the field of Arts and Rajiv Gandhi Sadbhavana Award
for the year 2000. She was also conferred the Fellowship of the Sangeet Natak Akademi
and Lalit KalaAkademi, New Delhi.

Dr. (Shrimati) Kapila Vatsyayan served as a Nominated Member of this House
twice— from February, 2006 to March, 2006, and again from, April, 2007 to February,
2012,

In the passing away of Dr. (Shrimati) Kapila Vatsyayan, the country has lost an
erudite scholar, an academician par excellence, a flagbearer of Indian culture and a
distinguished parliamentarian.

We deeply mourn the passing away of Shri Ashok Gasti and Dr. (Shrimati) Kapila
Vatsyayan.

| request Membersto rise in their places and observe silence as a mark of respect
to the memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved
families our sense of profound sorrow and deep sympathy.

As a mark of respect to the memory of the departed, the House is adjourned for
half-an-hour. We will be meeting again at 9.35 am.

The House then adjourned at five minutes past nine of the clock.
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The House reassembled at thirty-five minutes past nine of the clock,
MR. CHAIRMAN in the Chair
PAPERSLAID ON THE TABLE

MR. CHAIRMAN: Hon. Members, | have to inform that a Supplementary List of
Business has been issued by the Secretariat today. It is listed for laying of notification
of the Ministry of Finance on the Table of the House. The Supplementary List has been
uploaded on the Rajya Sabha website and also on the Hon. Members' portal.

Report (2017-18) of Employees Provident Fund Organisation, New Delhi and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, on behalf of Shri Santosh Kumar Gangwar, | lay on
the Table, a copy each (in English and Hindi) of the following papers.—

(@ Annua Report of the Employees Provident Fund Organisation, New Delhi,
for the year 2017-18, under sub-section (2) of Section 74 of the Employees
Provident Funds Scheme Act, 1952.

(b) Statement giving reasons for the delay in laying the paper mentioned at (a)
above. [Placed in Library, See No. L.T. 2604/17/20]

Reportsand Accounts (2017-18 and 2018-19) of various Libraries, Museums, Centres,
Institutes etc. and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Prahalad Singh Patel, | lay on
the Table—

I.(2) A copy each (in English and Hindi) of the following papers under sub-
section (4) of Section 5 and Section 6 of the Asiatic Society Act, 1984:—

(@ Annual Report and Accounts of the Asiatic Society, Kolkata, for the
year 2018-19, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.

(2 Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. L.T. 2608/17/20]
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[1.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 21 of the Rampur Raza Library Act, 1975:—

@

(i)

(i)

@

(b)

Forty-fourth Annual Report and Accounts of the Rampur Raza Library,
Rampur, Uttar Pradesh, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Library.

Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. L.T. 2612/17/20]

A copy each (in English and Hindi) of the following papers.—

@

(b)

©

@

(b)

©

@

(b)
©

Annual Report and Accounts of the National Museum Institute of
History of Art, Conservation and Museology, New Delhi, for the year
2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2607/17/20]

Annual Report and Accounts of the Delhi Public Library (DPL), Delhi,
for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Library.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2606/17/20]

Annua Report and Accounts of the South Zone Cultural Centre (SZCC),
Thanjavur, for the year 2018-19, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2611/17/20]
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(b)
©

(b)
©

v) @

(b)

©

(vi)) (3

(b)

©

(viii) (8)

(b)
©
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Annua Report and Accounts of the Eastern Zonal Cultural Centre
(EZCC), Kolkata, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2613/17/20]

Annua Report and Accounts of the Indian Museum, Kolkata, for the
year 2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Museum.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2614/17/20]

Forty-seventh Annual Report and Accounts of the Raja Rammohun
Roy Library Foundation, Kolkata, for the year 2018-19, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Foundation.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2609/17/20]

Annual Report and Accounts of the National Culture Fund, New Delhi,
for the year 2017-18, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Fund.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2610/17/20]

Annua Report and Accounts of the North East Zone Cultural Centre
(NEZCC), Dimapur, for the year 2018-19, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2824/17/20]
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I.  Notification of the Ministry of Commerce and Industry
[I.  Report and Accounts (2018-19) of PEC Limited, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Hardeep Singh Puri, | lay on
the Table—

[. A copy (in English and Hindi) of the Ministry of Commerce and Industry

(Department of Commerce) Notification No. S.O. 2560 (E), dated the 31st

July, 2020, publishing the Tea (Marketing) Control (Amendment) Order, 2020,
under sub-section (3) of Section 49 of the Tea Act, 1953.

[Placed in Library, See No. L.T. 2522/17/20]

[1.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(@ Forty-eighth Annual Report and Accounts of the PEC Limited, New
Delhi, for the year 2018-19, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Performance Review of the above Company, for the year 2018-19.

(2 Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. L.T. 2521/17/20]

Reportsand Accounts (2017-18 and 2018-19) of Andhra Pradesh State Agro Industries
Development Corporation Ltd., Vijayawada and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Parshottam Rupala, | lay on
the Table—

() A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

@ (@ Forty-ninth Annual Report and Accounts of the Andhra Pradesh
State Agro Industries Devel opment Corporation Ltd., Vijayawada,
for the year 2017-18, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library, See No. L.T. 2498/17/20]
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(i) (@ Fiftieth Annua Report and Accounts of the Andhra Pradesh
State Agro Industries Devel opment Corporation Ltd., Vijayawada,
for the year 2018-19, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2 Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library, See No. L.T. 2498/17/20]

Reportsand Accounts (2018-19) of NRLPS, New Delhi and related papers

SHRI' V. MURALEEDHARAN: Sir, on behaf of Sadhvi Niranjan Jyati, | lay on the
Table, a copy each (in English and Hindi) of the following papers.—

(@ Annua Report and Accounts of the National Rural Livelihoods Promotion
Society (NRLPS), New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Society.

(¢) Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library, See No. L.T. 2500/17/20]

l. Notification of the Ministry of Railways
II.  Report and Accounts (2018-19) of CRIS, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behaf of Shri Angadi Suresh Channabasappa,
| lay on the Table—

I. A copy (in English and Hindi) of the Ministry of Railways, Notification No.
GS.R. 168 (E), dated the 13th March, 2020, publishing the Indian Railways
(Open Lines) General Administration Rules, 2020, under Section 199 of the
Railway Act, 1989, along with Delay Statement.

[Placed in Library, See No. L.T. 2564/17/20]

II. A copy each (in English and Hindi) of the following papers.—

(@ Annual Report and Accounts of the Centre for Railway Information
Systems (CRIS), New Delhi, for the year 2018-19, together with the
Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library, See No. L.T. 2563/17/20]

Report of the Comptroller and Auditor General of India

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Rgj Kumar Singh, | lay on the
Table, under clause (2) of section 19A of the Comptroller and Auditor General's (Duties,
Powers and Conditions of Service) Act, 1971, a copy (in English and Hindi) of the
Report of the Comptroller and Auditor General of Indiafor the year ended March, 2019
on Planning and implementation of transmission projects by Power Grid Corporation of
India Limited — Union Government (Commercia) — Report No.9 of 2020 (Performance
Audit). [Placed in Library, See No. L.T. 2593/17/20]

MR. CHAIRMAN: Please change here afterwards the wordings, "I place it on the
Table", because you are not allowed to rise.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

SECRETARY GENERAL: Sir, | lay on the Table, acopy (in English and Hindi) of
the 154th Report* of the Department-related Parliamentary Standing Committee on
Commerce on the subject 'Export of Agricultural and Marine Products, Plantation Crops,
Turmeric and Coir'.

STATEMENTSBY MINISTERS

Satus of implementation of recommendations/observations contained in the Third
and Tenth reports of the Department-related Parliamentary Standing
Committee on Agriculture

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, on behalf of Shri Narendra Singh Tomar, | lay the following
statements regarding:—

(i) Status of implementation of recommendations/observations contained in the
Third Report of the Department-related Parliamentary Standing Committee

* The Report was presented to Hon'ble Chairman, Rajya Sabha on 26th August, 2020, when the
House was not in session.
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on Agriculture on Demands for Grants (2019-20) pertaining to the Department
of Agricultural Research and Education, Ministry of Agriculture and Farmers
Welfare.

(i) Status of implementation of recommendations/observations contained in the
Tenth Report of the Department-related Parliamentary Standing Committee
on Agriculture on Demands for Grants (2020-21) pertaining to the Department
of Agricultural Research and Education, Ministry of Agriculture and Farmers
Welfare.

Satus of implementation of recommendations contained in the fourth report of the
Department-related Parliamentary Sanding Committee on Agriculture

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Sanjeev Kumar Balyan, | lay
a statement regarding Status of implementation of recommendations contained in the
Fourth Report of the Department-related Parliamentary Standing Committee on
Agriculture on Demands for Grants (2019-20), pertaining to the Department of Animal
Husbandry and Dairying, Ministry of Fisheries, Animal Husbandry and Dairying.

Satus of implementation of recommendations contained in the Third report of the
Department-related Parliamentary Sanding Committee on Railways

SHRI' V. MURALEEDHARAN: Sir, on behdf of Shri Angadi Suresh channabasappa,
| lay a statement regarding Status of implementation of recommendations contained in
the Third Report of the Department-related Parliamentary Standing Committee on
Railways on Demands for Grants (2020-21), pertaining to the Ministry of Railways.

Satus of implementation of recommendations/obser vations contained in the
Seventh and Thirteenth reports of the Department-related Parliamentary
Sanding Committee on Agriculture

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Rameswar Teli, | lay the
following statements regarding:—

(i) Statusof implementation of recommendations/observations contained in the
Seventh Report of the Department-related Parliamentary Standing Committee
on Agriculture on Demands for Grants (2019-20) of the Ministry of Food
Processing Industries.

(i) Status of implementation of recommendations/observations contained in the
Thirteenth Report of the Department-related Parliamentary Standing Committee
on Agriculture on Demands for Grants (2020-21) of the Ministry of Food
Processing Industries.
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Satus of implementation of recommendations/obser vations contained in the
Fifth report of the Department-related Parliamentary Sanding
Committee on Agriculture

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Pratap Chandra Sarangi, | lay
a statement regarding Status of implementation of observations/recommendations
contained in the Fifth Report of the Department-related Parliamentary Standing
Committee on Agriculture on Demands for Grants (2019-20), pertaining to the Department
of Fisheries, Ministry of Fisheries, Animal Husbandry and Dairying.

REPORTSOF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

SECRETARY GENERAL: Sir, | lay on the Table, acopy each (in English and Hindi)
of the following Reports* of the Department-related Parliamentary Standing Committee
on Personnel, Public Grievances, Law and Justice:-

(i)  One Hundred-second Report on 'Effectiveness of Vigilance Administration
in certain Revenue & Banking Institutions and Selected CPSES;

(i)  One Hundred-third Report on 'Functioning of the Virtual Courts/Courts
Proceeding through Video Conferencing — Interim Report';

(i) One Hundred-fourth Report on the Action Taken on One Hundredth Report
of the Committee on Demands for Grants (2020-21) pertaining to the Ministry
of Personnel, Public Grievances and Pensions,; and

(iv) One Hundred-fifth Report on the Action Taken on One Hundred-first Report
of the Committee on Demands for Grants (2020-21) pertaining to the Ministry
of Law and Justice.

REGARDING HEALTH-RELATED PRECAUTIONSTO BE TAKEN DURING
THE CONDUCT OF BUSINESSIN THE HOUSE

MR. CHAIRMAN: Hon. Members, as | have aready advised, no Member is
expected to come to the Table of the House and then speak to the officers when the
House is in session. You can get your doubts clarified, if any, before the House
commences. While doing the Business, if you have something urgent please send a
dlip, so that they can take a note. Secondly, hon. Members are advised not to come
to the Chamber of the Chairman also because everybody is coming and saying, 'Sir,

* The Reports were presented to Hon'ble Chairman on 11th September, 2020 under Direction 30
(i) of Directions by the Chairman, Rajya Sabha when the House was not in Session and Hon'ble
Chairman was pleased to order for the publication and circulation of those Reports under Direction
30 (ii).
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what about my Zero Hour mention'? | do not have much problem, | enjoy meeting the
Members. But, the officials from the Department of Health and our own people are
telling, 'Sir, please, do not allow this' because those are closed rooms, even this much
air circulation is not there. So, please keep this advice in mind and avoid. If you have
any problem, please send a slip addressed to the Chair. Informally, you can write to me
and | will go through it and try to address it to the extent possible.

SHRI SHARAD PAWAR (Maharashtra): Sir, you can also tell Members not to go
to seats of other Members.

MR. CHAIRMAN: After hearing Sharadji, there is one more suggestion. Members
are requested not to go to other Members' seat, bend and try to talk to them. You know
that | do not like louder voices in the House. So, you will try to bend and then whisper
in the ear. You know, mainly the advisory is it will come through nose or it will come
through mouth or droplets as whatever you call. Please avoid going to Members. If you
have something to communicate also among yourselves, please send dlips. Slipsin an
examination hall are not allowed, but here slips are allowed. About, the Call Attention
Motion which is listed today, the Minister has written to me saying that on Mahalaya
Amavasya some religious function is there in her house. So it will be taken up at the
earliest. ...(Interruptions)...

it <o fE: W), # MUt A=eror ArEan g

MR. CHAIRMAN: | have got it. ...(Interruptions)... | am examining it.

it o fe: -

it Jafer: S S, e Sfeul

it o fe: -

MR. CHAIRMAN: Thiswill not go on record. ...(Interruptions)... Thiswill not go

on record. ...(Interruptions)... | said, "I am examining it." ...(Interruptions)... If you say.
...(Interruptions)...

it <o e -

At |l a8 RS § &1 o @1 &, @gd <faere d§ @ 7€ S gl
it <o fe: -

it wafer: s goiigeett @M |

it <o e -

MR. CHAIRMAN: Thisis not going on record. ...(Interruptions)... Thisis not the

way a Member is expected to speak. ...(Interruptions)... If you have something, he has
to send it to me. ...(Interruptions)...

*Not recorded.
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it o e -

MR. CHAIRMAN: | will name you. ...(Interruptions)... Please don't do that.
...(Interruptions)...

it o e -

MR. CHAIRMAN: Please don't force me. ...(Interruptions)... Don't force me to
name you. ...(Interruptions)...

it o e -

MR. CHAIRMAN: Don't force me to name you. ...(Interruptions)... I€ Rafs #
98] S| No live, no media should take note of it because it is unauthorized.
...(Interruptions)... Please. ...(Interruptions)...

it o e -

st ol @M: AR |9l Jeied, #§ oel . (aem)...

it o e -

MR. CHAIRMAN: Please sit down. ...(Interruptions)... This is not the way.
...(Interruptions)... You are all senior parliamentarians. ...(Interruptions)... You have to
write to me. ...(Interruptions)...

it o e -

MR. CHAIRMAN: He hasto writeto me. ...(Interruptions)... | will never alow any
such thing. ...(Interruptions)... Don't think that lung power will. ...(Interruptions)...

i oligedt W (S AT 9T FEIGE, 3T Ugell aR § oy |q4T 4
AP AT E | ..(FFETH)...

MR. CHAIRMAN: You can write to me, | will go through it, and, then address
the issue. ...(Interruptions)...

st dorm R *

MR. CHAIRMAN: | will not allow. ...(Interruptions)... Why are you wasting your
energy? ...(Interruptions)... You have to write to me, | will examineit. ...(Interruptions)...
| said it aso. ...(Interruptions)... Please sit down, Sanjay Singh. ...(Interruptions)... If
you don't sit down, then | have to name you. You know it better that you have to write
to me. | will get it examined and then respond to you. You wait for this thing.
...(Interruptions)...
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*Not recorded.
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WRITTEN ANSWERSTO UNSTARRED QUESTIONS
Remunerative pricesto farmersfor horticulture crops

641. DR. BANDA PRAKASH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the production of horticulture crops like vegetables and flowers
have increased in recent years in the country;

(b) if so, the details of production of potatoes, tomatoes and onions during the
last three years;

() whether the farmers are getting remunerative prices for their produces at the
time of bumper production; and

(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (8) Yes, Sir.

(Production in '000 Tonnes)

Year Vegetables Flowers
2016-17 178172 2392
2017-18 184041 2631
2018-19 183170 2910
2019-20 (3rd Adv. Est) 189464 2004

(b) The details of production of Potato, Tomato and Onion during the last three
years is as under:-

(Production in '000 Tonnes)

Potato Tomato Onion
2016-17 48605 20708 22427
2017-18 51310 19759 23262
2018-19 50190 19007 22819

2019-20 (3rd Advance Estimate) 48662 21195 26148
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(c) and (d) Government implements the Market Intervention Scheme (MIS) for
procurement of agricultural and horticultural commodities which are perishable in nature
and are not covered under the Price Support Scheme (PSS). The objective of intervention
is to protect the growers of these commodities from making distress sale in the event
of a bumper crop during the peak arrival period when the prices tend to fall below
economic levels and cost of production. The condition is that there should be either
at least a 10 per cent increase in production or a 10 per cent decrease in the ruling
market prices over the previous normal year. The scheme is implemented at the request
of a State/lUT government which is ready to bear 50 per cent of the loss (25 per cent
in case of North-Eastern States), if any, incurred on its implementation. The extent of
total amount of loss to be shared on a 50:50 basis between the Central Government and
the State Government is restricted to 25 per cent of the total procurement value which
includes cost of the commodity procured plus permitted overhead expenses. Under the
scheme, in accordance with MIS guidelines, a pre-determined quantity at the fixed
Market Intervention Price (MIP) is procured by the agencies designated by the State
Government for afixed period or till the prices are stabilized above the MI1P whichever

is earlier.

In order to provide farmers remunerative prices for their produce, the Government

has taken several steps.

The Government has implemented National Agriculture Market (e-NAM) scheme
an online virtual trading platform to provide farmers and Farmer Producer Organizations
(FPOs) with opportunity for transparent price discovery for remunerative prices for
their produce through competitive online bidding system.

Through Agriculture Marketing Infrastructure (AMI) Scheme development of
private mandis, direct marketing, declaring warehouses, silos, cold storages as deemed
markets and also developing Gramin Haats into Gramin Agricultural Markets (GrAMSs),
are promoted.

The Government is now implementing a central Sector scheme namely "Formation
and Promotion of 10,000 Farmer Producer Organizations (FPOs)" to enhance cost
effective production and higher net incomes to the member farmer producers through
better liquidity and market linkages for their produce and become sustainable through
collective action.
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In addition to above, to provide additional channels to farmers for marketing of
their produce and promote barrier-free inter-state and intra-state trade and commerce,
the Government has promulgated "The Farmers Produce Trade and Commerce (Promotion
and Facilitation) Ordinance, 2020" on 5th June, 2020. Now, farmers can sell their
produce from their farm-gate, residence to processing units, warehouse, silos, cold
storage etc. nearer to their farm-gate. Farmers arc getting better price, and also be able
to save the transportation cost, unofficial payment of market fee, commission charges

and other marketing charges in the existing system of agricultural marketing.
New stepsfor doubling farmers income

642, SHRI P BHATTACHARYA:
DR. AMEE YAINIK:
SHRI VIJAY PAL SINGH TOMAR:
LT. GEN. (DR.) D.P. VATS (RETD.):

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ the number of farmers whose claims have been paid across the country
including Uttar Pradesh and Gujarat till date under the Pradhan Mantri Fasal Bima
Yojana, State-wise;

(b) whether Government has set a target of doubling of farmers income by the
year 2022,

(c) if s0, the steps taken so far to achieve this target within time-limit along with

the new steps proposed to be taken in this regard; and
(d) the details thereof along with the status in this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) State-wise and Year-wise details of farmers
whose claims have been paid under Pradhan Mantri Fasal Bima Yojana (PMFBY), since

its inception in 2016-17, are given in the Statement-1 (See below).

(b) The Government constituted an Inter-ministerial Committee in April, 2016 to

examine issues relating to "Doubling of Farmers Income” (DFI) and recommend strategies



16  Written Answers to [RAJYA SABHA] Unstarred Questions

to achieve the same. The Committee submitted its Report to the Government in September,
2018 containing the strategy for doubling of farmers' income by the year 2022. The DFI
strategy as recommended by the Committee include seven sources of income growth
viz,, (i) improvement in crop productivity; (ii) improvement in livestock productivity;
(iii) resource use efficiency or savings in the cost of production; (iv) increase in the
cropping intensity; (v) diversification towards high value crops; (vi) improvement in
real prices received by farmers; and (vii) shift from farm to non-farm occupations.

After acceptance of the DFI Committee recommendations, the Government has
constituted an 'Empowered Body' to review and monitor the progress.

(c) and (d) Agriculture being a State subject, the State Governments undertake
implementation of programs/schemes for the development of the sector. Government of
India supplements the efforts of the State Governments through various schemes/
programs. These schemes/ programs of the Government of India are meant for the
welfare of farmers by increasing production, remunerative returns and income support
to farmers. A list of initiatives taken by the Government is given in the Statement-I1 (See
below). All these steps of the Government of India are for the welfare of the farmers
of the country.

Further, the Government has adopted severa developmental programmes, schemes,
reforms and policies that focus on higher incomes for the farmers. All these policies
& programmes are being supported by higher budgetary allocations, non-budgetary
financial resources by way of creating Corpus Funds, and supplementary income
transfers under PM-KISAN. The latest major intervention includes the 'Atma Nirbhar
Bharat - Agriculture’ which includes comprehensive market reforms and creation of
'‘Agricultural Infrastructure Fund (AlF)" worth ¥ 1 lakh crore and allocation of ¥ 500
crore for Bee Keeping initiative.



Details of claims paid and farmers benefitted under PMFBY as on 07.09.2020

Statement-|

State/UT 2016-17 2017-18 2018-19 2019-20
Claims Paid Parmer Claims Paid Farmer Claims Paid Farmer Claims Paid Farmer
®Rin Applications ®Rin Applications ®in Applications ®in Applications
crore) Benefitted crore) Benefitted crore) Benefitted crore) Benefitted
(lakh) (lakh) (lakh) (lakh)
1 2 3 4 5 6 7 8 9
Andaman and Nicobar 0.146 0.003 - - - - - -
Islands
Andhra Pradesh 943.767 8.987 739.057 7.149 1.874.150 15.89% - -
Assam 5375 0.236 1181 0.021 0.093 0.004 - -
Bihar 347630 2161 401515 2183 Not Participated
Chhattisgarh 159971 1377 1.390.580 6.579 1.086.985 6.557 1,184.373 14.227
Goa 0.027 0.001 0.005 0.000 0101 0.000 0.006 0.001
Gujarat 1.267.219 6.800 1.075.449 3.889 2777.771 13.767 111.646 0.930
Haryana 296.799 2.245 895977 3.248 942097 4,197 846.684 49 1
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1 2 3 4 5 6 7 8 9

Himachal Pradesh 45184 1128 64.708 1470 55.004 1272 9.029 0451
Jammu and Kashmir - - 9.835 0183 25585 0.197 - -
Jharkhand 31.086 0598 47181 1392 21.168 0.580 - -
Karnataka 2.061.072 18923 858.183 6.187 2.847.625 13297 217.778 2034
Kerda 43732 0551 10953 0377 25825 0.397 52.755 0.235
Madhya Pradesh 2.029.078 13741 5.894.598 24854 3.002.723 17.154 1760 0024
Maharashtra 2.316.784 20041 3.286.857 53676 5.948.569 77.201 5.726.000 82925
Manipur 1954 0034 0670 0.036 0.001 0.000 1140 0032
Meghalaya 0.026 0.000 0.018 0.000 0.092 - - -
Odisha 432.739 1688 1.817.506 7531 1170436 6.581 700.603 6.501
Puducherry 7.524 0043 - - 0452 0.005 - -
Rajasthan 1917.818 29031 2224132 25284 3.266.773 19.868 3.262.953 2634
Skkim 0.108 0.002 0.038 0.001 0.002 0.000 - -
Tamil Nadu 3.638.665 12.908 2.014.857 9.857 2474758 17.328 769.718 8500
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Telangana 179598 2250 638.187 4402 112,018 0.388 - -
Tripura 0.705 0.031 0.99 0.027 0.016 0.002 0416 0.029
Uttar Pradesh 574576 11873 380.753 5846 464.790 6.201 952.360 7916
Uttarakhand 27.468 0618 39453 0.703 72.363 0.840 56.150 0731
West Bengal 421678 11.903 260.845 5505 502.403 7122 Not Participated

GRAND ToTAL 16.750.728 156.224 22053534 170405 26.671.800 208.8%4 13,893.370 152,079

* Kharif 2019 and Rabi 2019-20 claims are not fully reported/settied.
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Satement-1 |

List of various interventions and schemes launched for the benefit of farmers

0]

(i)

(iv)

V)

(Vi)

(vii)

With aview to provide income support to al farmers families across the country,
to enable them to take care of expenses related to agriculture and allied activities
as well as domestic needs, the Central Government started a new Central Sector
Scheme, namely, the Pradhan Mantri Kisan Samman Nidhi (PM-KISAN). The
scheme aims to provide a payment of ¥ 6000/- per year, in three 4-monthly
installments of ¥ 2000/- to the farmers families, subject to certain exclusions
relating to higher income groups.

Further with a view to provide social security net for Small and Marginal Farmers
(SMF) as they have minimal or no savings to provide for old age and to support
them in the event of consequent loss of livelihood, the Government has decided
to implement another new Central Sector Scheme i.e. Pradhan Mantri Kisan
MaanDhan Yojana (PM-KMY) for providing old age pension to these farmers.
Under this Scheme, a minimum fixed pension of ¥ 3000/- will be provided to the
eligible small and marginal farmers, subject to certain exclusion clauses, on attaining
the age of 60 years.

With a view to provide better insurance coverage to crops for risk mitigation, a
crop insurance scheme namely Pradhan Mantri Fasal Bima Yojana (PMFBY) was
launched from Kharif 2016 season. This scheme provides insurance cover for all
stages of the crop cycle including post-harvest risks in specified instances, with
low premium contribution by farmers.

Giving a major boost for the farmer's income, the Government has approved the
increase in the Minimum Support Price (MSPs) for all Kharif & Rabi crops for
2018-19 season at a level of at least 150 per cent of the cost of production.

Implementation of flagship scheme of distribution of Soil Health Cards to farmers
so that the use of fertilizers can be rationalized.

"Per drop more crop” initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water, reducing cost of inputs and increasing
productivity.

"Paramparagat Krishi Vikas Yojana (PKVY)" for promoting organic farming.
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(viii) Launch of e-NAM initiative to provide farmers an electronic transparent and

)

®

(i)

(xii)

(xiii)

(xiv)

competitive online trading platform.

Under "Har Medh Par Ped", agro forestry is being promoted for additiona income.
With the amendment of Indian Forest Act, 1927, Bamboo has been removed from
the definition of trees. A restructured National Bamboo Mission has been launched
in the year 2018 to promote bamboo plantation on non forest government as well
as private land and emphasis on value addition, product development and markets.

Giving a major boost to the pro-farmer initiatives, the Government has approved
anew Umbrella Scheme 'Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-
AASHA)'. The Scheme is aimed at ensuring remunerative prices to the farmers for
their produce as announced in the Union Budget for 2018. Thisis an unprecedented
step taken by Govt. of Indiato protect the farmers' income which is expected to
go along way towards the welfare of farmers.

Bee keeping has been promoted under Mission for Integrated Development of
Horticulture (MIDH) to increase the productivity of crops through pollination and
increase the honey production as an additional source of income of farmers.

To ensure flow of adequate credit, Government sets annual target for the flow of
credit to the agriculture sector, Banks have been consistently surpassing the
annual target. The agriculture credit flow target was set at ¥ 13.50 lakh crore for
the F.Y.2019-20 and ¥ 15.00 lakh crore for F.Y. 2020-21.

Extending the reach of institutional credit to more and more farmersis priority area
of the Government and to achieve this goal, the Government provides interest
subvention of 2% on short-term crop loans up to ¥3.00 lakh. Presently, loan is
available to farmers at an interest rate of 4% per annum on prompt repayment.

Further, under Interest Subvention Scheme 2018-19, in order to provide relief to
the farmers on occurrence of natural calamities, the interest subvention of 2%
shall continue to be available to banks for the first year on the restructured
amount. In order to discourage distress sale by farmers and to encourage them
to store their produce in warehouses against negotiable receipts, the benefit of
interest subvention will be available to small and marginal farmers having Kisan
Credit Card for a further period of upto six months post harvest on the same rate
as available to crop loan.
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(xv) The Government has extended the facility of Kisan Credit Card (KCC) to the
farmers practicing animal husbandry and fisheries related activities. All processing
fee, inspection, ledger folio charges and all other services charges have been
waived off for fresh renewal of KCC. Collateral fee loan limit for short term agri-
credit has been raised from % 1.00 lakh to ¥ 1.60 lakh. KCC will be issued within
14 days from the receipt of completed application.

(xvi) Several market reforms have been rolled out. These include:—
(@ Model APLMC (Promotion and Facilitation) Act, 2017.

(b) Establishment of 22,000 number of Gramin Agriculture Markets (GrAMs) as
aggregation platforms.

() Agri-Export Policy, that targets to double agri-exports by 2022.

(d) The Farmers Produce Trade and Commerce (Promotion and Facilitation)
Ordinance, 2020.

(@ The Farmers (Empowerment and Protection) Agreement on Price Assurance
and Farm Services Ordinance, 2020.

(f)  Amendments to Essential Commodities Act, 1955, that deregulates various
agri-commodities.

(g) Promotion of 10,000 FPOs by 2024.
(xvii) Creation of Corpus Funds.—
(@ Micro Irrigation Fund - % 5,000 crore.
(b) Agri-marketing Fund to strengthen eNAM and GrAMs - ¥ 2,000 crore.

(¢) Agricultural Infrastructure Fund (AIF) to build agri-logistics (backward and
forward linkages) - % 1 lakh crore.

Impact of COVID-19 on farmers

643. SHRI MALLIKARJUN KHARGE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ theimpact of the COVID-19 lockdown on farmers income;

(b) the steps that are being taken by Government to ensure that the farmers
income is not impacted by the lockdown measures,



Written Answers to [18 September, 2020] Unstarred Questions 23

() whether al steps are being taken to ensure that the health and hygiene of
farmers is not impacted while carrying out farming activities, and

(d) the details of steps taken by Government to educate the farmers about the
dangers of COVID 19?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The latest available estimates on income of
agricultural households are based on the 'Situation Assessment Survey of Agricultural
Households' conducted by National Statistical Office (NSO) during its 70th round
(January, 2013-December, 2013) for the reference agricultural year (July, 2012-June, 2013).
As per the survey results, the average monthly income per agricultural household from
all sources is estimated to be % 6,426/-.

There is no such income assessment report available which provides impact of
COVID-19 on farmers income.

(b) Government has taken several welfare measures to mitigate the impact on
farmers' income due to COVID-19 pandemic lockdown. These include: creation of
'Agriculture Infrastructure Fund' of ¥ 1 lakh crore and allocating ¥ 500 crore for Bee-
Keeping initiatives; brought out two Ordinances namely, 'The Farmers' Produce Trade
and Commerce (Promotion and Facilitation) Ordinance, 2020' and 'Empowerment and
Protection of farmers for Agreements of Price Assurance and Farm Services Ordinance,
2020'; deposited more than ¥ 40000 crore to the bank account of farmers under PM
Kisan Scheme since 24th March, 2020; claim of ¥ 5327 crores were paid to farmers under
PMFBY scheme, etc.

(c) and (d) In the wake of COVID-19 threat, Department of Agriculture, Cooperation
and Farmers Welfare circulated the SOP related to crop harvesting and threshing during
kharif 2020 to the States in order to protect health of farmers and farm workers and to
contain the spread of Coronavirus. Moreover, Indian Council of Agricultural Research
(ICAR) issued detailed advisories for various farm operations, including harvesting and
threshing of rabi crops and post-harvest, storage and marketing of farm produce.

Besides, a video film on socia distancing has been broadcast/telecast through
DD/DD-Kisan and AIR. Various National and State-specific advisories disseminated
through digital platforms, like m-Kisan portal, WhatsApp groups, Online Apps and
Expert systems, newspapers, radio, TV channels, Facebook and other ICT platforms for
benefit to the farmers.
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Schemesfor increasing productivity of fruitsand vegetables

1644. SHRI NEERAJDANGI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the production of vegetables and fruits in the country during the last three
years, State-wise;

(b) the schemes/programmes being implemented for increasing the production
and productivity of vegetables and fruits;

() whether Government plans to provide assistance in the marketing of
vegetables and fruits, so that the growers of vegetables and fruits may get remunerative
prices for their products;

(d) if so, the assistance provided by Government in this regard; and

() the steps taken by Government for encouraging research in the field of
production of vegetables and fruits in the country, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): () The details of the production of vegetables
and fruits, in the last three years, in the country, State-wise, is given in the Statement-
| and Il respectively (See below).

(b) Government is implementing Mission for Integrated Development of
Horticulture (MIDH), for holistic growth of the horticulture sector. All States and UTs
are covered under MIDH. The Mission envisages production and productivity
improvement of horticulture crops including fruits and vegetables through assistance
for activities such as production of planting material, vegetable seed production,
coverage of area with improved cultivars, rejuvenation of senile orchards, protected
cultivation, creation of water resources, adoption of Integrated Nutrient Management
(INM)/Integrated Pest Management (IPM), organic farming, including in situ generation
of organic inputs.

(c) and (d) Under the Mission for Integrated Development of Horticulture (MIDH)
a centrally sponsored scheme implemented with effect from 2014-15 for holistic growth
of Horticulture Sector, assistance is provided for setting up of marking infrastructure
such as for setting up of terminal markets, wholesale markets, rural markets, Apni

tOriginal notice of the question was received in Hindi.
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Mandi, retail markets/outlets, setting up of statistic mobile vending carat/platform with
food chamber. Assistance has also extended for setting up of financial infrastructures

for collection, sorting, grading, packing etc.

The Government has also implemented National Agriculture Market (e-NAM)
scheme an online virtual trading platform to provide farmers and Farmer Producer
Organizations (FPOs) with opportunity for transparent price discovery for remunerative

prices for their produce through competitive online bidding system.

Through Agriculture Marketing Infrastructure (AMI) Scheme, development of
private mandis, direct marketing, declaring warehouses, silos, cold storages as deemed
markets and also developing Gramin Haats into Gramin Agricultural Markets (GrAMSs),

are promoted.

The Government is now implementing a central sector scheme namely "Formation
and Promotion of 10,000 Farmer Producer Organizations (FPOs)" to enhance cost
effective production and higher net incomes to the member farmer producers through
better liquidity and market linkages for their produce and become sustainable through

collective action.

In addition to above, to provide additional channels to farmers for marketing of
their produce and promote barrier-free inter-State and intra-State trade and commerce,
the Government has promulgated "The Farmers Produce Trade and Commerce (Promotion
and Facilitation) Ordinance, 2020" on 5th June, 2020. Now, farmers can sell their
produce from their farm-gate, residence to processing units, warehouse, silos, cold
storage etc. nearer to their farm-gate. Farmers are getting better price, and also able to
save the transportation cost, unofficial payment of market fee, commission charges and

other marketing charges in the existing system of agricultural marketing.

(8 The Government through Indian Council of Agriculture Research (ICAR) is
encouraging research in the field of production of vegetables and fruits in the country
and boost horticulture production in areas such as developing improved varieties,
conservation of genetic diversity, protected cultivation for nursery production,
micronutrient formulation, planting material, crop management technologies, conservation
through Custodian farmers, transfer of taking to technology etc. Besides, regular

scientists-farmers interface meetings are arranged to address farmers problems.
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Statement-I
Sate-wise production of total vegetables

Production in '000 Tonnes

S.No.  State 2017-18 201819 2019-20 (3rd
Adv. Est.)
1 2 3 4 5
1 Andhra Pradesh 691179 7559.55 771155
2 Arunachal Pradesh 16.60 17.39 17.39
3 Assam 329301 A1 367388
4. Bihar 15865.30 1652807 1632753
5 Chhattisgarh 700359 7081.29 7088.82
6. Gujarat 1226549 1255047 1315359
7. Haryana 7155.80 732506 6113.32
8 Himachal Pradesh 1807.03 175543 1856.80
9 Jammu and Kashmir 1226.64 1337.12 133712
10.  Jharkhand 3AB42 350832 357593
Karnataka 8395.33 733881 751951
12.  Kerda 2517.27 2709.37 2757.05
13, Madhya Pradesh 1754550 17970.26 19832.27
14. Maharashtra 1032272 11356.15 13642.86
15 Manipur 34217 356.04 391.35
16. Meghaaya 519.70 514.75 51587
17.  Mizoram 171.06 20045 181.70
18  Nagaland 55512 455.08 45365
19.  COdisha 8765.61 8670.13 7937.16
20. Punjab 492835 5207.36 5537.82

21.  Raasthan 1675.29 1652.62 1877.34
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1 2 3 4 5
22, Skkim 22910 23140 23140
23, Tamil Nadu 6406.01 5669.27 892858
24.  Telangana 275380 2574.30 212858
25.  Tripura 795.78 808.78 81167
26.  Uttar Pradesh 27895.08 277879 26194.61
27.  Uttarakhand 999.65 1006.30 1018.36
28. West Benga 27697.34 2701455 2811303
2.  Others 50525 504.12 53525
TotaL 184040.79 183169.61 189463.97
Statement-11

Sate-wise production of total fruits

Production in '000 Tonnes

Sl. No. State 2017-18 2018-19 2019-20 (3rd
Adv. Est)

1 2 3 4 5

1 Andhra Pradesh 1521585 16995.65 1751592
2 Arunachal Pradesh 12570 12584 12584
3 Assam 212362 2166.77 2562.30
4, Bihar 4207.30 4403.70 425621
5 Chhattisgarh 2666.20 2496.74 2480.64
6. Gujarat 899%6.02 9218.86 9253.75
7. Haryana 793.35 117892 119797
8 Himachal Pradesh 565.26 49536 82823
9 Jammu and Kashmir 235519 241421 254116

10.  Jharkhand 108169 1118.37 114811
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1 2 3 4 5
1.  Karnataka 7133 6759.16 705540
12. Kerda 2045.75 1801.66 173144
13. Madhya Pradesh 741691 754452 7916.39
14. Maharashtra 11728.66 10777.72 11544.26
15 Manipur 45559 A5AT77 52797
16. Meghalaya 31651 406.87 39351
17.  Mizoram 34051 347.02 34491
18. Nagaland 380.52 314.10 315.05
19.  Odisha 2402.30 2349.23 191707
20. Punjab 1908.85 2001.69 2106.12
21 Rajasthan 761.95 968.45 1004.60
2. Skkim 54.90 55.45 5545
23 Tamil Nadu 5680.52 5623.78 5662.37
24.  Telangana 1939.39 201281 207712
25.  Tripura 54752 559.90 562.46
26.  Uttar Pradesh 10539.78 10657.75 10952.73
27.  Uttarakhand 669.94 664.66 674.21
28 West Bengd 3850.56 390531 3614.14
2.  Others 14273 14741 8245
TotaL (ALL INDIA) 96447.00 97966.66 100447.76

Reduction in theincome of farmers

AND FARMERS WELFARE be pleased to state:

to reverse migration during the period of lockdown;

1645. SHRIMATI PHULO DEVI NETAM: Will the Minister of AGRICULTURE

(@ whether it is afact that agriculture work was hampered in many States due

TOriginal notice of the question was received in Hindi.
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(b) if so, the quantum of crop damage suffered by farmers along with the details
of reduction in the income of farmers; and

() the number of farm labourers who underwent reverse migration and the
scheme to bring them back, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (8) and (b) Government has taken several measures
to facilitate the farmers and farming activities at field level and provided timely benefits
to farmers and all stakeholders across the country. The pro-active interventions by the
Government have facilitated the farmers for timely harvesting of the entire rabi crops
and record procurement of rabi produce by the Government agencies. Moreover, sowing
area coverage under kharif crops has witnessed remarkable progress during 2020. As
on 11.09.2020, the total area sown under kharif crops was 1104.54 lakh hectare as
against 1045.18 lakh hectare during corresponding period last year, showing an increase
of 5.68 per cent.

() TheMinistry of Agriculture and Farmers Welfare has taken several measures
to boost employment and livelihood opportunities for migrant workers returning in rural
areas.

The Garib Kalyan Rojgar Abhiyaan (GKRA) launched on 20th June, 2020 is
implemented on mission mode to provide employment to migrant workers who have
returned to their native villages of six (6) States namely, Bihar, Jharkhand, Madhya
Pradesh, Odisha, Rajasthan and Uttar Pradesh.

Damageto crops dueto locust attack

1646. SHRI SATISH CHANDRA DUBEY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether it isafact that locust has caused a huge damage to crops throughout
the country during the last two years till date, of the details thereof, State-wise; and

(b) the amount of compensation paid by Government to those affected farmers
whose crops have been destroyed?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) During 2019-20, locust attack was reported in

tOriginal notice of the question was received in Hindi.
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some districts of Rajasthan and Gujarat. Rajasthan Government has reported that a total
area of 1,79,584 hectares of 8 districts of the State was affected by locust attack during
2019-20. The State Government of Gujarat has reported that crop loss due to locust
attack was observed in atotal area of 19,313 hectares of 2 districts of the State during
the year 2019-20.

During 2020-21, the locust incursions were reported in 10 States of Rgjasthan,
Madhya Pradesh, Punjab, Gujarat, Uttar Pradesh, Maharashtra, Chhattisgarh, Bihar,
Haryana and Uttarakhand, where operations were undertaken in coordination with State
Governments for locust control. State Governments of Gujarat, Chhattisgarh, Punjab

and Bihar have reported no crop losses in their States.

Initially during May-June 2020, Government of Rajasthan reported crop damage
of 33% and more due to locust attack in 2235 hectare area in Bikaner, 140 hectare in
Hanumangarh and 1027 hectare areain Sri Ganganagar; but now, as per revised report,
it has been stated that earlier submitted data was related to initial stage of crop sown

in Kharif season and this area of crop loss has been re-sown by farmers.

State Governments of Haryana, Madhya Pradesh, Maharashtra, Uttar Pradesh and
Uttarakhand have reported crop damage of less than 33% in 6520 ha., 4400 ha., 806 ha.,
488 ha. and 267 ha. respectively due to locust attack this year.

(b) For 2019-20, State Government of Rajasthan has reported that a relief of
% 132.54 crores have been paid to 79,922 farmers due to locust attack from State
Disaster Response Fund in the form of agriculture input subsidy. State Government of
Gujarat has reported that a total amount of approximately I 18.74 crore has been paid
to 9137 farmers during 2019-20 as agricultural input subsidy from the State Disaster
Response Fund.

For the financial year 2020-21, till now no State Government has reported
distribution of relief to the farmers affected by locust attack for 2020-21. However, State
Government of Rajasthan has informed that Girdawari/survey work is underway for
estimation of crop losses due to attack of locusts. The yield losses will be assessed
through crop cutting experiments and compensation will be paid to all registered

farmers as per provisions of Pradhan Mantri Fasal Bima Yojana (PMFBY).
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Productivity of irrigated and non-irrigated agricultural land in the country

647. SHRI PRASANNA ACHARYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the total amount of agricultural land in the country, State-wise;
(b) the percentage of irrigated land and the sources of irrigation; and

(¢) the per acre productivity of irrigated and non-irrigated agricultural land of
major crops like paddy, wheat, maize, etc.?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) As per the latest data available on Land Use
Statistics, State-wise details of agricultural land for the year 2015-16 is given in the
Statement-1 (See below).

(b) As per the latest data available on Land Use Statistics, the percentage of Net
Irrigated Areato Net Area Sown for the year 2015-16 is 48.2 %. Details of areairrigated
by various sources is given below:—

(Thousand hectares)

Source of Irrigation Areairrigated
Government Canals 15023
Private Canals 155
Tanks 1736
Tube-wells 32162
Other wells 10956
Other Sources 7269

Net Irrigated Area 67300

Source: Directorate of Economics and Statistics, MoA&FW.

() Asper the Fourth Advance Estimates for the year 2019-20, the details of the
yield of major crops is given in the Statement-I1.
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Sate-wise details of agricultural land in the country for the year 2015-16

(latest available)

(Thousand hectares)

State/UT Agricultural Land
Andhra Pradesh 9018
Arunachal Pradesh 423
Assam 3343
Bihar 6578
Chhattisgarh 5561
Goa 197
Gujarat 12661
Haryana 3798
Himachal Pradesh 816
Jammu and Kashmir 1077
Jharkhand 4313
Karnataka 12800
Kerda 250
Madhya Pradesh 17250
Maharashtra 21062
Manipur 444
Meghalaya 1008
Mizoram 367
Nagaland 6%
Odisha 6648
Punjab 4245
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State/UT Agricultural Land
Rajasthan 25504
Skkim 97
Tamil Nadu 8110
Telangana 6870
Tripura 272
Uttarakhand 1547
Uttar Pradesh 18363
West Bengal 5648
Andaman and Nicobar Islands 28
Chandigarh 1
Dadra and Nagar Haveli 24
Daman and Diu 3
Delhi 53
L akshadweep 2
Puducherry 2
TotaL (ALL INDIA) 181603

Source: Directorate of Economics and Statistics, Ministry of Agriculture and Farmers' Welfare.

Satement-1 |

All India estimates of yield of major crops for the year 2019-20 (as per the fourth

advance estimates)

Crop Yield in kg./hectare Yield kg./acre
Rice 2705 1095
Wheat #A21 1334
Jowar 1005 407
Bara 1368 553
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Crop Yield in kg/hectare Yield kg/acre
Maize 2945 1192
Ragi 1761 713
Small Millets 8% 38
Barley 2802 134
Coarse Cereals 1976 800
Tur 842 Al
Gram 1116 451
Urad 453 183
Moong 4 220
Lentil 84 362
Other Kharif Pulses 467 189
Other Rabi Pulses %1 39
Groundnut 2065 8%
Castorseed 1765 714
Sesamum 463 187
Nigerseed 305 123
Soyabean 98 3B
Sunflower 891 01
Rapesees & Mustard 1345 54
Linseed 581 235
Safflower 64 281
Sugarcane 77893 31522
Cotton * 451 183
Jute ** 2686 1087
Mesta ** 1993 807

* Thousand bales of 170 kgs. each.
** Thousand Bales of 180 kgs. each.

Source: Directorate of Economic and Statistics, MoA&FW.
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Productivity of cropsin Darjeeling region

648. SHRIMATI SHANTA CHHETRI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the Darjeeling hill region is one of the richest in the country in
having hot cash crops such as cardamom, ginger, broomstick, orange and plum, high
quality organic vegetables, flowers, orchids, silk cocoons and medicinal plants;

(b) if so, the steps taken by Government to enhance productivity of these
crops;

(c) the stepstaken to improve farming methods and quality of life of the farmers
of that region; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Crops such as cardamom, ginger, mandarin
orange, flowers, orchids, etc. are grown commercially in the hills of Darjeeling.

(b) to (d) Financial assistance is available for the farmers under the centrally
sponsored scheme i.e. Mission for Integrated Development of Horticulture (MIDH),
which is being implemented for the holistic development of horticulture sector in the
country. All States and UTs (including Darjeeling district of West Bengal) are covered
under MIDH scheme.

Under MIDH, steps are being taken to enhance productivity of these crops by
way of quality germ plasm, planting material and increased water use efficiency through
Micro Irrigation etc. Training is provided for capacity buildings of farmers through
existing institutions like State Agriculture Universities, Krishi Vigyan Kendras, Institutes
with Department of Horticulture in States for adoption of improved technologies and
farming methods.

Apart from the above, ICAR Research Ingtitutes like IARI Region Station,
Kalimpong, National research Centre for Orchids (NRCO), Pakyong, Gangtok, NRCO-
Darjeeling Centre, ICAR Research Complex for HEH Region, Sikkim Centre. National
Organic Farming Research Institute, Tadong, Gangtok, AICRP on Fruits at Kalimpong
and AICRP on Medicinal and Aromatic plants, Kalimpong are playing prominent role
to enhance productivity of these crops in the Darjeeling region.
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Agronomic farm tools suitable for hill region, quality seeds and planting materials,
bio pesticides and bio fertilizers have aso been distributed to farmers by IARI to
improve productivity and quality of life of the farmers of that region.

Monetary support to farmersand agriculture start-ups

649. DR. VINAY P. SAHASRABUDDHE: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ the steps that have been undertaken by Government to ease the concerns
of the farmers since the nation-wide lockdown announced in March, 2020;

(b) the amount of monetary support that has been provided by Government for
the farmers during the lockdown period, State-wise; and

(¢) the steps that have been undertaken to help agriculture start-ups and
companies to carry on their businesses during the lockdown?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) All the relaxation were given to allow
agricultural activities during the lockdown.

As a part of Garib Kalyan Yojna announced by the Government during the
lockdown, benefits under PM-KISAN Yojana was released to more than 8.7 crore
beneficiaries.

The Farmers (Empowerment and Protection) Agreement on Price Assurance and
Farm Services Ordinance, 2020 was promulgated which provides for anational framework
on farming agreements that protects and empowers farmers to engage with agri business
firms, processers, aggregators, wholesalers, large retailers and exporters etc. for farm
services and sale of future farming produce at a mutually agreed remunerative price
framework in a fair and transparent manner.

The Farmers Produce Trade and Commerce (Promotion and Facilitation) Ordinance,
2020 was promulgated which provides for the creation of an ecosystem where the
farmers and traders enjoy the freedom of choice relating to sale and purchase of
farmers' produce which facilitates remunerative prices through competitive alternative
trading channels; to promote efficient, transparent and barrier-free inter-State and intra-
State trade and commerce of farmers' produce outside the physical premises of markets
or deemed markets notified under various State agricultural produce market legislations;
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to provide a facilitative framework for electronic trading and for matters connected
therewith or incidental thereto.

An Agriculture Infrastructure Fund has also been set-up which provide a medium
- long term debt financing facility for investment in viable projects for post-harvest
management Infrastructure and community farming assets through interest subvention
and financial support.

Further, Government has also approved a new Central Sector Scheme titled
"Formation and Promotion of Farmer Produce Organizations (FPOs)" to form and
promote 10,000 new FPOs with a total budgetary provision of ¥ 4496.00 crore for five
years (2019-20 to 2023-24) with afurther committed liability of ¥ 2369.00 crore for period
from 2024-25 to 2027-28 towards handholding of each FPO for five years from its
aggregation and formation. Under the scheme, support to each FPO is continued for
5 years from its year of inception.

(b) During the period of lock down, an amount of around 341,000 crores has
been disbursed to various beneficiaries under the Pradhan Mantri Kisan Samman Nidhi
(PM-KISAN) Scheme covering various instalments so far. The State-wise details of
release to beneficiaries under the scheme during the period of lockdown (till 15-9-2020)
is given in the Statement (See below).

() Under the Agriculture Infrastructure Fund, ¥ One lakh crore will be provided
by banks and financial institutions as loans to Primary Agricultural Credit Societies
(PACS), Marketing Cooperative Societies, Farmer Producers Organizations (FPOs), Self
Help Groups (SHGs), Farmers, Joint Liability Groups (JLGs), Multipurpose Cooperative
Societies, Agri-entrepreneurs, Startups, Aggregation Infrastructure Providers and Central/
State agency or Local Body sponsored Public-Private Partnership Project.

Statement

State-wise details of release under PM-KISAN during the period of
lockdown (till 15-09-2020)

State Total Amount (All installments)
Andaman and Nicobar Islands 6,55,36,000
Andhra Pradesh 19,53,17,76,000
Bihar 29,73,20,54,000

Chandigarh 17,38,000
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State Total Amount (All installments)
Chhattisgarh 10,98,60,34,000
Dadra and Nagar Haveli 2,17,04,000
Daman and Diu 78,34,000
Delhi 5,50,14,000
Goa 3,65,06,000
Gujarat 23,24,60,24,000
Haryana 7,64,61,68,000
Himachal Pradesh 3,69,48,86,000
Jammu and Kashmir 4,40,68,88,000
Jharkhand 7,75,45/48,000
Karnataka 20,93,64,64,000
Kerda 13,92,40,34,000
Ladakh 3,02,92,000
L akshadweep 80,68,000
Madhya Pradesh 34,82,02,40,000
Maharashtra 45,18,86,56,000
Odisha 9,27,85,38,000
Puducherry 4,63,16,000
Punjab 8,18,00,38,000
Rajasthan 27,67,94,48,000
Tamil Nadu 18,88,94,52,000
Telangana 14,89,48,72,000
Uttar Pradesh 97,69,58,82,000
Uttarakhand 3,45,46,90,000
West Bengal -
TotaL 4,02,21,37,00,000
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State Total Amount (All installments)

North East Sate

Arunachal Pradesh 39,97,30,000
Assam 3,75,72,10,000
Manipur 1,60,48,52,000
Meghalaya 70,32,64,000
Mizoram 46,20,12,000
Nagaland 83,72,56,000
Skkim 4,60,76,000
Tripura 83,81,10,000
ToraL (NE) 8,64,85,10,000
GRAND ToOTAL 4,10,86,22,10,000

Extension of timeto repay standard short-term agri-loan

650. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
AGRICULTURE AND FARMERS WEL FARE be pleased to state:

(@ whether Government has extended the time again and again to facilitate
farmersto repay standard short-term agri-loan given to them due to COVID-19 pandemic;

(b) if so, the details thereof;

() whether Government has received any request/representation from the farmers
to further extend the time to replay their loan; and

(d) if so, the details thereof and Government's action in this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Yes, Sir. The Reserve Bank of India
vide its notification dated 27.3.2020 had, in respect of al term loans (including agricultural
term loans, retails and crop loans) and working capital facilities, sanctioned in the form
of cash credit/overdraft ("CC/OD"), permitted the lending institutions to defer the
recovery of interest applied in respect of all such facilities during the period from



40  Written Answers to [RAJYA SABHA] Unstarred Questions

March 1, 2020 upto May 31, 2020 ("deferment™). Vide notification dated 23.5.2020
lending institutions were permitted to allow a deferment of another three months, from
June 1, 2020 to August 31, 2020, in addition to the three months alowed on March 27, 2020
on payment of interest in respect of al such facilities outstanding as on March 1, 2020.

To address the continuing challenges to resolution of stressed assets, RBI had
further allowed lending institutions to exclude the entire moratorium/deferment period
from 1st March, 2020 to 31st August, 2020 from the calculation of 30 days review period
or 180-days Resolution Period, if the Review/Resolution Period had not expired as on
1st March, 2020.

The Government had also (on 30.3.2020) extended the provision of benefit of 2%
Interest Subvention (1S) to Banks and 3% Prompt Repayment Incentive (PRI) to farmers
for the extended period of repayment of loans upto 31.05.2020 or date of actua
repayment date whichever is earlier, for short terms crop loan upto %3 lakh per farmers
given by banks @ 7% p.a., which have become due or shall become due between
1st March, 2020 and 31st May, 2020 and this was later extended (on 1.6.2020) upto
31.08.2020.

(c) and (d) As per information available, no such request has been received.
Sops and exemptions under PM-Kisan Scheme

651. SHRIT. G VENKATESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the attention of Government is drawn to the matter of announcement
of PM-KISAN Scheme with a view to increase the income of the farmers;

(b) if so, the details thereof; and
(c) the details of the sops and exemptions being given under this scheme?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Yes, Sir. The Government is
implementing the Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) Yojana, for providing
financial assistance to landholding farmer families across the country, subject to certain
exclusion criteria, to enable them to take care of expenses related to agriculture and
alied activities as well as domestic needs. Under the scheme, an amount of 6000/- per
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year is transferred in three 4-monthly installments of ¥2000/- directly into the bank
accounts of the farmers. The scheme was launched on 24.02.2019 but is effective from
01.12.2018.

() The following special provisions and exemptions have so far been made
under the PM-KISAN Yojana—

(i) Earlier, under the Scheme, Aadhaar seeding of the beneficiaries' data was
compulsory for release of financial benefit w.e.f the 4-monthly periodi.e., 1st
April, 2019 to 31st July, 2019. This requirement was deferred twice and
ultimately implemented w.ef. 1st December, 2019 onwards. However, the
States of Assam, Meghalaya and Jammu and Kashmir have been exempted
from this mandatory condition upto 31st March, 2021.

(i) The existing land-ownership system is being used for identification of
beneficiaries under the scheme. However, special identification procedures
have been devised for the States of Manipur and Nagaland in view of the
community based land ownership in these states and also for the State of
Jharkhand which does not have updated land records.

(i) The benefit of the scheme has also been extended to forest dweller tribals
who have been given 'Pattas’ under the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006.

Setting up of Agriculture Infrastructure Fund

652. SHRI T.G VENKATESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the attention of Government has been drawn to the matter of
announcement of setting up of ¥ 1 lakh crore Agriculture Infrastructure Fund with a
view to increase the income of farmers and to achieve empowerment;

(b) if so, the details thereof; and
(¢) the details of the sops and exemptions being given under this scheme?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): () and (b) Hon'ble Finance Minister announced
on 15.05.2020 a% 1 lakh crore Agri Infrastructure Fund for farm-gate infrastructure for
farmers. Accordingly, Central Sector Scheme of Financing Facility under Agriculture
Infrastructure Fund was approved by Cabinet on 08.07.2020.
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The scheme shall provide a medium - long term debt financing facility for investment
in viable projects for post-harvest management Infrastructure and community farming
assets through interest subvention and financial support. The duration of the scheme
shall be from FY 2020 to FY 2029 (10 years).

Under the scheme, 1 lakh crore will be provided by banks and financia ingtitutions
as loans to Primary Agricultural Credit Societies (PACS), Marketing Cooperative
Societies, Farmer Producers Organizations (FPOs), Self Help Groups (SHGs), Farmers,
Joint Liability Groups (JLGs), Multipurpose Cooperative Societies, Agri-entrepreneurs,
Startups and Central/State agency or Local Body sponsored Public-Private Partnership
Project.

(©) All loans under this financing facility will have interest subvention of 3%
per annum up to a limit of ¥ 2 crore. This subvention will be available for a maximum
period of 7 years. Further, credit guarantee coverage will be available for eligible
borrowers from this financing facility under Credit Guarantee Fund Trust for Micro and
Small Enterprises (CGTMSE) scheme for aloan up to ¥ 2 crore. The fee for this coverage
will be paid by the Government. In case of FPOs the credit guarantee may be availed
from the facility created under FPO promotion scheme of Department of Agriculture,
Cooperation and Farmers Welfare (DACFW). Moratorium for repayment under this
financing facility may vary subject to minimum of 6 months and maximum of 2 years.

So far as progress under the scheme is concerned, the operational guidelines of
the scheme have been circulated to all States’lUTs on 17th July, 2020. Various meetings
to quickly roll out the scheme have been held by DAC&FW with all States/UTs
Governments and other stakeholders. Memorandum of Understandings (MoUs) with all
twelve public sector banks and four private sector banks have been signed by DAC& FW.
A portal for the scheme has been created. The scheme has been formally launched by
Hon'ble Prime Minister of India on 09.08.2020 wherein only 30 days after Cabinet
formally approved the scheme, the first in-principle sanction of ¥ 1128 crore was made
to over 2,280 farmer societiesby NABARD. So far NABARD has received 3055 proposals
of PACs through State Cooperative Banks in 22 States for which in-principle sanction
of ¥ 1568 crore has been accorded.

Remunerative pricesfor farmers produces

653. SHRI SUSHIL KUMAR GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether itisafact that in the midst of an economic slump, reflected through
the tumbling of GDP figures for the first quarter of this financial year, agriculture has
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emerged as the only bright spot thereby our country is expected to be heading towards
another record harvest;

(b) if so, the steps that are being taken to ensure that the farmers get remunerative
prices for their produce; and

() the measures that have been taken to encourage farmers towards continuing

to maintain this trend in future too?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) The growth of agriculture sector during first
quarter of financial year 2020-21 has been estimated at 3.4%. As per data received, this
year summer and kharif sowing is also at record level.

(b) and (c) To ensure remunerative prices to farmers, the Government in Union
Budget for 2018-19 had announced the pre-determined principle to keep MSPs at levels
of one and half times of the cost of production. In line with the above-mentioned
principle, Government has recently (1st June, 2020) announced the increase in MSP for
all mandated Kharif crops for marketing season 2020-21.

Further, Government keeps close watch on import of agriculture produce in the
country and take necessary steps from time to time so as to restrict cheap import of
agriculture produce and protect vulnerable farmers of the country by imposing minimum
import price, increasing import duties, imposing quantitative restrictions on imports and
restricting their import through licensing as and when required.

Moreover, to increase production, acreage of agricultural crops in the country,
and encourage farmers, Government of Indiaisimplementing through State Governments,
severa schemes/programmes such as National Food Security Mission (NFSM), Rashtriya
Krishi Vikas Yojana (RKVY), Bringing Green Revolution to Eastern India (BGREI),
National Mission for Sustainable Agriculture (NMSA), Pradhan Mantri Krishi Sinchayee
Yojana, Soil Health Card, Scheme for formation of 10,000 Farmers Producers Organisations
(FPOs), better insurance coverage to crops for risk mitigation through Pradhan Mantri
Fasal Bima Yojana (PMFBY) and e-NAM initiative to provide farmers an electronic
transparent and competitive online trading platform. Further, the latest major intervention
includes the launch of Kisan rail and the 'Atma Nirbhar Bharat - Agriculture’ which
includes comprehensive market reforms and creation of 'Agricultural Infrastructure
Fund (AIF)" worth ¥ 1 lakh crores.
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Beneficial cropping patterns

654. SHRI SUSHIL KUMAR GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has any plan to advise farmers about the most beneficial
cropping patterns using real-time and historical data about demand and supply of
agricultural produce; and

(b) if so, the details thereof and the works being done by various administrative
and scientific agencies of Government?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The cropping pattern is dependent
on various factors viz. agro-climatic conditions of the region, availability of resources,
market forces, socio-economic conditions of the farmers, demand and supply of
agricultural produce etc. Accordingly, Government of India has been emphasizing
promotion of various crops/cropping system viz. rice, wheat, pulses, coarse cereals,
nutri cereals and commercial crops under National Food Security Mission (NFSM),
oilseeds under NFSM-OQilseeds, horticultural crops under Mission for Integrated
Development of Horticulture (MIDH). The new technol ogies on crops/cropping pattern
are demonstrated at the farmers' field through State Department of Agriculture/Indian
Council of Agricultural Research (ICAR)/State Agricultural Universities (SAUSs)/Krishi
Vigyan Kendras (KVKS) etc. and are creating awareness among farmers to choose
appropriate crops/cropping system.

ICAR-Indian Institute of Farming Systems Research, Modipuram is undertaking
extensive research (on-station research) and technology validation through farmers
participatory research (on-farm research) on crop diversification under the aegis of
AICRP-Integrated Farming Systems (AICRP-1FS) in 25 States/Union Territory with the
participation of 34 State Agricultural Universities and 1 Central University.

A study on "Identification of cropping system module for different farming system"
at 36 locations through AICRP on Integrated Farming Systems has been conducted in
31 districts in 20 States.

The Department of Agriculture, Cooperation and Farmers Welfare has organized
seven Agro Climatic Zonal Conferences with the State Governments, ICAR, Agricultura
Universities, KVKs during the month of September, 2020 for better planning of cropping
systems.
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Successrate of E-NAM

655. SHRI SUSHIL KUMAR GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that one of the biggest factors hindering farmers
profitability is the lack of direct access to markets that offer the right value for their
produce;

(b) whether it is aso afact that middlemen eat into the profits of farmers from
sales;, and

(¢) the present status and success rate of the electronic National Agriculture
Market (eNAM) which is supposed to help farmers sell directly to users, thereby
ensuring that they get the right price for their produce?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Agriculture Marketing being a State
subject, wholesale marketing of agriculture produce is generally carried out through a
network of regulated Agriculture Produce Market Committee (APMC) markets promoted
by respective Government of State/Union Territories (UTs) under their respective State/
UT APMC Act. Central Government plays a supportive role in agricultural marketing.
Small and marginal farmers sometime face difficulty in direct access to markets due to
varied reasons like small amount of marketable surplus, distant markets and stringent
regulatory provisions under State APMC Acts limiting direct purchase of produce by
end user from farmers from farm gate and local godowns/warehouses. The lack of
development of integrated supply chain and distant markets in some areas give rise to
intermediation whereby intermediaries buy from farmers thus sometimes affecting farmers
share in consumer price.

In order to improve and facilitate better market accessibility of farmers to markets,
Government of India has been constantly persuading State/lUT Governments to adopt
market reforms to promote alternative marketing channels such as private markets,
direct marketing, contract farming, development of Gramin Agriculture Market (GrAMs)
closer to farm gates as well as development of integrated supply chain infrastructure.
Model APMC Act was also promoted.

The Government of India has notified an Ordinance namely "The Farmers Produce
Trade and Commerce (Promotion and Facilitation) Ordinance, 2020" on 5th June, 2020
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to promote freedom of choice of trade with farmers while promoting barrier-free inter-
State and intra-State trade in farmers produce.

The Government also notified an Ordinance namely "The Farmers (Empowerment
and Protection) Agreement on Price Assurance and Farm Services Ordinance, 2020, on
5th June, 2020 to provide for a national framework on farming agreements that protects
and empowers farmers to engage with agri-business firms, processors, wholesalers,
exporters or large retailers for farm services and sale of future farming produce at a
mutually agreed remunerative price framework in a fair and transparent manner.

Further, in pursuance to the announcement of Atmnirbhar Bharat Abhiyaan Package,
the Government has approved under Agriculture Infrastructure Fund of ¥ 1,00,000 crore
to provide a medium-long term debt financing facility for investment in viable projects
for post-harvest market infrastructure including warehousing facility and community
farming assets through incentives and financial support.

Government of India has also been promoting storage, cold storage, cold chain
and other marketing and value addition infrastructure through its scheme of Agriculture
Marketing Infrastructure (AMI), Mission for Integrated Development of Horticulture
(MIDH), Rashtriya Krishi Vikas Yojana-Remunerative Approaches for Agriculture and
Allied Sector Rejuvenation (RKVY-RAFTAAR) etc.

() The Government has implemented National Agriculture Market (e-NAM)
scheme, an online virtual trading platform, to provide farmers with opportunity to
directly sell their produce at remunerative prices through competitive online bidding
system. So far, 1000 wholesal e regulated markets across 18 States and 3 Union Territories
(UTs) have been integrated with eeNAM platform. Tradable parameters for 175
commodities have been promoted for trade in eeNAM platform.

As on 31.08.2020, a total of 1.67 crore farmers, 1.44 lakh traders and 83,958
commission agents and 1722 Farmer Producer Organizations (FPOs) have been registered
on eNAM platform. A total trade value of ¥ 1,04,313 crore has been recorded on
e-NAM platform.

Sepstaken to make agriculture sustainable

656. SHRI SUSHIL KUMAR GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it isafact that Government needs to accelerate its efforts to ensure
that it reaches its goal of empowering farmers to decide what crop to sow, and making
agriculture sustainable; and
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(b) if so, the steps that have been taken in the last three years in this
direction?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): () and (b) The Government has already taken
various steps to accelerate the adoption of suitable crops and their varieties with other
improved technologies through several schemes at farmers fields across the country
to achieve sustainable agriculture.

The National Food Security Mission (NFSM) scheme is being implemented in all
the 28 States and Union Territories of Jammu and Kashmir and Ladakh with the
objectives of increasing foodgrains production through area expansion and productivity
enhancement in a sustainable manner, restoring soil fertility and productivity at the
individual farm level and enhancing farm level economy to restore confidence amongst
the farmers. Through the State Governments/UTs, assistance is being provided to the
farmers on latest crop production and protection technologies, cropping system based
demonstrations, production and distribution of site specific newly released varieties/
hybrids/stress tolerant/climate resilient/bio-fortified varieties, Integrated Nutrient and
Pest Management techniques, improved farm implements/tool S/resource conservation
machineries and water saving devices and capacity building of farmers through trainings
during each cropping season.

The Government is also implementing Bringing Green Revolution to Eastern India
(BGREI) a sub-scheme of Rashtriya Krishi Vikas Yojana (RKVY) which intended to
address the constraints limiting the productivity of rice based cropping systems in
abundantly available natural resource rich region of Eastern India comprising seven
States namely, Assam, Bihar, Chhattisgarh, Jharkhand, Odisha, Eastern Uttar Pradesh
and West Bengal.

Further, Crop Diversification Programme is being implemented in Original Green
Revolution States viz.,, Punjab, Haryana and Western Uttar Pradesh as a sub-scheme
of RKVY to divert the area of water guzzling paddy crop to alternate crops like pulses,
oilseeds, coarse cereals, nutri-cereals, cotton and agro forestry.

In addition, Targeting Rice Fallow Area (TRFA) programme under NFSM is being
implemented in 11 States to encourage farmers to cultivate pulses and oilseeds in rice
fallow areas to enhance production and the farm level income.
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Srengthening of ICAR

657. SHRI SUSHIL KUMAR GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether itisafact that the Indian Council for Agricultural Research (ICAR),
in conjunction with its network of over 700 Agricultural Universities or Krishi Vigyan
Kendras (KVKSs), has been at the forefront as a hub for knowledge and resources on
all aspects of agriculture; and

(b) if so, the steps that have been taken to strengthen them in the last three
years?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Yes, Sir. The Indian Council for Agricultural
Research (ICAR) under Department of Agricultural Research and Education (DARE),
GOl isthe apex organisation to promote Agricultural Research and Development in the
country. National Agricultural Research System (NARS) under DARE/ICAR consists of
103 Agricultura Research Ingtitutes, 75 Agricultural Universities, 82 All India Coordinated
Research Projects/Network Projects and 11 Agriculture Technology Application Research
Institutes ably supported by a network of 721 Krishi Vigyan Kendras (KVKSs) established
at the district level and mandated with technology assessment and demonstration for
wider application and capacity development of the farmers. The organisation has
played crucia role as a hub for knowledge and technology resources to promote
agricultural research, education, frontline extension and capacity development activities
in the country, and to make the country self-reliant in agriculture sector.

(b) To accelerate the development of new and improved crops, improved crop
health and sustainable farming practices Nanaji Deshmukh Plant Phenomics Center for
research was established at IARI, Pusa, New Delhi. Towards creation of new state of
art infrastructure, Rajendra Agricultural University, Pusa, Bihar was upgraded to Dr.
Rajendra Prasad Central Agricultural University. Two new institutes on the lines of
Indian Agricultural Research Institute - Indian Agricultural Research Institute - Jharkhand
and Indian Agricultural Research Institute - Assam were established. New colleges were
started under Central Agricultural University, Imphal and Rani Laxmibai Central
Agricultural University, Jhansi. Mahatma Gandhi Integrated Farming System Research
Institute was established at Motihari, Bihar to provide holistic solution for the farming
system in the flood prone areas. Besides these, 4 new Regional Research Stations of
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Horticultural Institutes were opened which include; ICAR-CISH, Lucknow, at Malda
(WB), ICAR-CITH, Srinagar at Dirang (Arunachal Pradesh), ICAR-DFR, Pune at Kadiyam
(Andhra Pradesh) and ICAR-CCRI, Nagpur at Viswanath Chariali (Assam). To improve
the outreach of the ICAR among farming community of the country, 51 new Krishi
Vigyan Kendras were established during the last 3 years taking the total number of
KVKs upto 721. The research programmes of ICAR/NARS are regularly strengthened,
re-structured, re-oriented and prioritized with thrust on enhancing production and
productivity for optimum and sustainable utilization of resources through proven
technological interventions to realize the full production potential in all areas of agriculture
and to address the critical research gaps.

Assistance for bee-keeping activities

658. SHRI VAIKO: Will the Minister of AGRICULTURE AND FARMERSWELFARE
be pleased to state:

(@ whether Government has made any efforts to promote bee-keeping activities
in the country;

(b) if so, the total amount earmarked for these activities in the last three years
and in the current year;

(¢) the number of bee-keepers who would benefit by these efforts; and

(d) the details of assistance provided to them in respect of developing
infrastructure, capacity building, marketing and export support?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (8) Yes, Sir.

(b) and (c) The following Ministries/Departments/Organizations are involved in
promoting beekeeping activities in the country:—

(i) Department of Agriculture, Cooperation & Farmers Welfare (DAC&FW),
Ministry of Agriculture and Farmers Welfare, Government of India is
implementing "Mission for Integrated Development of Horticulture (MIDH),
a centrally sponsored scheme, w.e.f. 2014-15, for holistic growth of the
horticulture sector in the country. Under MIDH, among others, Bee-keeping
activities are being promoted under the component of "Pollination support
through Bee-keeping". Scheme is being implemented by the State
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Departments of Horticulture/Agriculture in the field. National Bee Board
(NBB) isone of the National Level Agencies (NLAS) under MIDH. Year-wise
details of funds earmarked for beekeeping under MIDH are given under:

(% in Lakhs)
Sl. No. Year Fund Earmarked under MIDH
1 2017-18 5356.56
2 201819 4950.66
3 201920 352346
4 202021 2985.25

About 20,000 beekeepers have been benefitted under MIDH through NBB. Further,
all the bee-keepers/farmers in the project areas are also being benefitted under MIDH
through State Departments of Horti.

Further, Government of India has also approved a new Central Sector Scheme
entitled "National Bee-keeping & Honey Mission (NBHM)" for overall promotion and
development of scientific beekeeping in mission mode to achieve the goal of "Sweet
Revolution" in the country by giving thrust on production and productivity,
infrastructure development and R& D under NBHM for 2 years (2018-19 & 2019-20). An
amount of T 25.00 crores was earmarked during the year 2019-20.

NBHM has also been approved for continuation of 3 years (2020-21 to 2022-23)
with funds of ¥ 500.00 crores announced by the Government of India for "bee-keeping
initiatives' under Aatma Nirbhar Bharat Programme. % 150.00 crores have been earmarked
for the year 2020-21 under NBHM. All the bee-keepers/farmers will be benefitted under
the scheme.

(i) RashtriyaKrishi VikasYojana (RKVY), DAC& FW: RKVY isaCentraly
Sponsored Scheme under which grants in aid for the project proposals for promotion
and development of bee-keeping including capacity building, infrastructure, etc. are
being funded. Funds under the scheme are being earmarked/allotted as per the proposals
received from the State Governments. The details of the total funds earmarked under
RKVY for last three years (2017-18 to 2019-20) and for the current year 2020-21 are given
below:
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Sl. No. Year Funds earmarked (% in crores)
1 2017-18 2856

2 2018-19 028

3 2019-20 002

4 2020-21 *

* Proposals are in pipeline.

All the bee-keepers/farmers in the project area are benefitted under the
scheme.

(ii) Indian Council of Agricultural Research (ICAR), Ministry of Agriculture
and FarmersWelfare: ICAR isdoing R& D and capacity building programmes
for promotion and development of bee-keeping.

(iv) Khadi and VillageIndustriesCommission (KVIC), Ministry of Micro, Small
& Medium Enterprises (M SME): The scheme "Honey Mission" was launched
and implemented by KVIC, MSME since 2017-18 to promote bee-keeping
activities in the country. Details of the total funds earmarked for Honey
Mission program for last three years (2017-18 to 2019-20) and for the current
year 2020-21 are given below:—

Sl. No. Year Funds earmarked (% in crores)
1 2017-18 600.00
2 201819 6,335.00
3 2019-20 1,300.00
4 2020-21 6,300.00
TotaL 14,535.00

Likely beneficiaries under the scheme are 18,635.

(v) Ministry of Tribal Affairs: Implementing scheme of "Institutional Support
for Development and Marketing of Tribal Products/Produce” under which
funds are released for multiple activities for welfare of Tribal Beneficiaries.
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Details of the total funds earmarked under the scheme for last three years
(2017-18 to 2019-20) and for the current year 2020-21 are given below:—

Sl. No. Year Funds earmarked (% in crores)
1 2017-18 *x

2 2018-19 219.00

3 2019-20 196.98

4 2020-21 *x

** Scheme is demand driven. No demand received during the 2017-18 and demand has also not
been received in 2020-21 till date.

(Vi)

(vii)

Likely beneficiaries under the scheme are 1250.

Ministry is also providing Minimum Support Price (MSP) @ I 225/kg for
Wild Honey and supporting in development of value chain under the scheme
of Mechanism for Marketing of Minor Forest Produce (MFP).

Ministry of Environment, Forest and Climate Change: Honey bees fall
under the category of hiological resources under the provisions of the
Biological Diversity Act, 2002. In order to promote honey bee cultivation,
the Act exempts traditional practices in use of 'bee keeping' from the purview
of commercial utilization.

Agricultural and Processed Food Products Export Development Authority
(APEDA), Ministry of Commerce and Industry: APEDA has been providing
financial assistance to its registered exporters including exporters of honey
under following three components:-

1  Export Infrastructure Devel opment
2 Quality Development

3 Market Development

Assistance of ¥ 23.34 lakhs and ¥ 17.20 lakhs during the years 2016-17 and
2020-21, respectively, have been provided to the exporters under the Component of
"Quality Development" and sub- component: "Laboratory for export testing and in-
house lab equipments" for promotion of export of Honey.

No exporter has availed financial assistance from APEDA for the years 2017-18,
2018-19 and 2019-20.
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(d) Asmentioned abovein (b) and (c) part of the question, the funds earmarked
in above mentioned schemes also includes funds for infrastructural development,
capacity building, marketing and export support.

Procurement of oilseeds and pulses

659. SHRI PRATAP SINGH BAJWA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ thetotal quantity of oil-seeds procured for the years 2019-20 and 20-21 till
date, State-wise;

(b) the total quantity of pulses procured for the years 2018-19 till date, State-
wise; and
() whether the Ministry has studied the average delay in payment to farmers

and if so the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The total quantity of oil-seeds procured for
the years 2019-20 and 20-21 till date, State-wise is given in the Statement-I (See below).

(b) The total quantity of pulses procured for the years 2018-19 till date, State-
wise is given in the Statement-11 (See below).

() No such study has been conducted. However, the payments to the oilseeds
and pulses farmers are made by the procuring agencies within three days from the
receipt of their produce.

Satement-|

Details of oilseeds procured at MSP under PM-AASHA during
2019-20 and 2020-21

Year/Commodity/State Quantity Procured MSP Value
(IN MTs) ® in Lakh)
1 2 3
2019-20 1824164.31 830206.79
Groundnut 721205.04 367090.75
Andhra Pradesh 2117814 1077967

Gujarat 500433.91 25472341
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1 2 3
Karnataka 383080 194988
Odisha 130.76 6394
Rajasthan 193080.23 98277.84
Uttar Pradesh 2546.20 1296.02
Mustard Seed 1088945.26 457357.01
Gujarat 4544075 19088.90
Haryana 250985.00 105413.70
Madhya Pradesh 182483.29 76642.98
Rajasthan 60857147 255600.02
Uttar Pradesh 1455.75 61142
Soyabean 10677.63 396142
Maharashtra 2623 9.73
Telangana 1065145 3951.69
Sunflower Seed 3336.33 1797.61
Haryana 2375.00 1279.65
Odisha 21133 11386
Telangana 750.00 404.10
2020-21 811122.06 359700.48
Groundnut 201134 102377
Odisha 201134 1023.77
Mustard Seed 803843.64 355700.81
Gujarat 3275940 14496.03
Haryana 308700.65 136600.04
Madhya Pradesh 115169.13 50962.34
Rajasthan 346895.26 153501.15
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1 2 3

Uttar Pradesh 31920 14125

Sunflower Seed 5267.08 297590

Haryana 3446.00 1946.99

Odisha 121.08 6841

Telangana 1700.00 960.50
Statement-11

Details of Pulses procured at MSP under PM-AASHA for the year 2018-19
till date (as on 08.09.2020)

Year/Commodity/State Quantity Procured MSP Value
(in MTy) (X in Lakh)
1 2 3
2018-19 4175316.02 2014559.84
Gram 2769430.16 1218549.27
Andhra Pradesh 91982.65 40472.37
Gujarat 91000.00 40040.00
Karnataka 135422.10 59585.72
Madhya Pradesh 1611972.09 709267.72
Maharashtra 194726.89 85679.83
Rajasthan 579972.38 255187.85
Telangana 50000.00 22000.00
Uttar Pradesh 14354.05 6315.78
Masoor 246943.85 104951.14
Madhya Pradesh 23324561 9912938
Uttar Pradesh 13698.24 5821.75

Moong 306960.29 213505.72
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1 2 3
Andhra Pradesh 1846.25 1063.19
Gujarat 1978.60 138007
Haryana 22490 156.87
Karnataka 28950.00 20192.63
Madhya Pradesh 3037.46 211863
Maharashtra 1823048 1271576
Odisha 267511 1491.37
Rajasthan 236277.28 164803.40
Tamil Nadu 364.90 25452
Telangana 1337531 9329.28
Toor 291000.87 165142.99
Andhra Pradesh 4680.27 2656.05
Gujarat 32541.70 1846741
Karnataka 125938.10 71469.87
Madhya Pradesh 3154.96 179044
Maharashtra 53985.94 30637.02
Tamil Nadu 399.90 226.94
Telangana 70300.00 39895.25
Urad 560980.85 312410.72
Andhra Pradesh 79656.00 43024.10
Gujarat 9409.75 5269.46
Karnataka 1010 5.66
Madhya Pradesh 345000.00 193200.00
Maharashtra 11374.09 6369.49
Odisha 4216.77 2277.06
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1 2 3
Rajasthan 7744494 43369.17
Tamil Nadu 1547.86 83584
Telangana 2578.39 140390
Uttar Pradesh 29742.95 16656.05

2019-20 1564340.95 828445.35

Gram 776406.21 358699.67
Andhra Pradesh 3470.85 160353
Gujarat 17914.75 8276.61
Haryana 207.60 9591
Karnataka 3340 1543
Madhya Pradesh 57674558 266456.46
Maharashtra 22392.32 10345.25
Rajasthan 120398.31 55624.02
Telangana 34500.00 15939.00
Uttar Pradesh 74340 34345

M asoor 56237.87 2516645
Madhya Pradesh 56075.02 2509357
Uttar Pradesh 162.85 72.88

Moong 166051.49 116871.05
Andhra Pradesh 13622.35 951054
Gujarat 207190 144515
Haryana 106590 75146
Karnataka 5874.21 4141.32
Maharashtra 4272.23 3011.92
Odisha 6148.19 4288.36
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1 2 3
Rajasthan 121669.07 85776.69
Tamil Nadu 5452.74 3803.80
Telangana 5874.90 4141.80

Toor 547272.15 317417.85
Andhra Pradesh 50223.18 2912944
Gujarat 1314025 7621.35
Karnataka 227500.00 131950.00
Maharashtra 204183.13 118426.22
Odisha 9834 57.04
Tamil Nadu 502.25 20131
Telangana 51625.00 2094250

Urad 1837323 10290.33
Andhra Pradesh 12797.05 7166.35
Gujarat 8385 50.64
Maharashtra 1011 5.76
Odisha 1103.00 617.68
Rajasthan 2650 1511
Tamil Nadu 3385.92 1896.18
Telangana 961.80 53861

2020-21 215686147 1053010.86

Gram 2148294.96 1047293.79
Andhra Pradesh 127915.10 6235861
Gujarat 124031.55 60465.33
Haryana 10636.46 5185.27
Karnataka 101843.45 49648.68
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1 2 3
Madhya Pradesh 706313.62 344327.89
Maharashtra 375739.72 18317311
Rajasthan 615716.88 300161.98
Telangana 47600.00 2320500
Uttar Pradesh 38498.18 18767.86

Masoor 143388 688.26
Madhya Pradesh 143368 68817
Uttar Pradesh 020 010

Moong 713263 5028.81
Odisha 701138 494302
Tamil Nadu* 12125 85.78

* Procurement ongoing

660. SHRI PRATAP SINGH BAJWA: Will the Minister of AGRICULTURE AND

FARMERS WELFARE be pleased to state:

(@ thetota number of eligible beneficiaries enrolled by States/UT administrations

under PM-KISAN Scheme since 2019 till date;

(b) thetotal number of eligible farmer details uploaded in the PM-KISAN portal

since 2019 till date, State-wise; and

(¢) the total number of grievances resolved by State and District Grievance

Redressal Committees since 2019 till date?

Implementation of PM-Kisan Scheme

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (@) and (b) Under the Pradhan Mantri Kisan
Samman Nidhi (PM-KISAN) Yojna, the responsibility of identifying the landholder
farmer family eligible for benefit under the scheme and uploading the data of the eligible
beneficiaries on the PM-KISAN Portal is that of the StateUT Administrations. The
total number of eligible beneficiaries enrolled/uploaded in the PM-KISAN portal as on
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17-09-2020 is 11,07,62,287. The State-wise details of eligible beneficiaries uploaded in
the PM-KISAN portal since 2019 till date is given in the Statement (See below).

() Under the scheme, the States/UTs are required to set up Grievance Redressal
Committees for looking into the grievances related to implementation of the scheme. No
data of grievances received/disposed of by them is, however, maintained centraly.

Statement

Sate-wise details of eligible beneficiaries uploaded in the PM-KISAN portal
(As on 17-09-2020)

Sl. No. State Total No. of SMF
1 Andaman And Nicobar Islands 17024
2 Andhra Pradesh 5695864
3 Arunachal Pradesh 98169
4 Assam 3120342
5. Bihar 7572620
6. Chandigarh 462
7. Chhattisgarh 3007716
8 Dehi 15651
9 Goa 10350
10. Gujarat 6037282
11 Haryana 1859080
12 Himachal Pradesh 935046
13 Jammu and Kashmir 1147160
14, Jharkhand 2663406
15. Karnataka 5409628
16. Kerda 3502261
17. Ladakh 14997

18. L akshadweep 1982
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Sl. No. State Total No. of SMF
19. Madhya Pradesh 8158150
20. Maharashtra 11014738
21 Manipur 573095
2. Meghalaya 177220
YA} Mizoram 151729
24, Nagaland 200425
2. Odisha 4047444
26. Puducherry 10926
27. Punjab 2373658
28.  Rgjasthan 7149464
2. Skkim 12902
0. Tamil Nadu 4863193
3L Telangana 3863211
32 The Dadra and Nagar Haveli and 14558

Daman and Diu

3. Tripura 220464
3A. Uttar Pradesh 25952664
b Uttarakhand 860406
36. West Bengal 0

GRAND ToTAL 110762287

Registration under Price Deficiency Payment Scheme

661. SHRI PRATAP SINGH BAJWA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the total number of oilseed growers registered under the Price Deficiency
Payment Scheme (PDPS) since 2018-19 till date, State-wise; and
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(b) the total quantity of oilseeds procured by private players since 2018-19 till
date?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) Since 2018-19, anumber of 6,20,945 oilseed
growers have been registered under the Price Deficiency Payment Scheme (PDPS) only
in the state of Madhya Pradesh during Kharif 2018-19 session for Soyabean crop.

(b) Qilseeds have not been procured by private players since 2018-19 till date
under the scheme Private Procurement Stockist Scheme (PPSS).

Turnaround plan for oilseed sector

662. SHRI B. LINGAIAH YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the steps being taken for a turnaround plan for oilseed sector in the country
in the last five years and the results achieved; and

(b) the steps being taken for a tech-driven boost to farm output, State-wise and
crop-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) In order to increase the production
and productivity of oilseed crops, Government of India implemented National Mission
on Oilseeds and Oil PAlm (NMOOP) from 2014-15 to 2017-18 and the same was merged
with National Food Security Mission (NFSM) as NFSM-Oilseeds and Oil Palm (NFSM-
0OS& OP) from 2018-19. The year wise area, production and yield of oilseeds in the
country in the last five years is as under:—

(Area: million ha, Production: million tones, Yield: Kg/ha)

Scheme Year Area Production Yied
2015-16 2609 2525 968
NMOOP  2016-17 26.18 3128 1195
2017-18 2451 3146 1284
NFSM 2018-19 24.79 3152 1271
(Os0P) 2019-20* 2104 3342 1236

* 4th Advance Estimates.
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Under NFSM-Oilseeds, various incentives like production and distribution of
seeds, supply of seed minikits, plant protection equipments/chemicals, micronutrients,
supply of improved farm implements, irrigation devices, block demonstrations, training
of farmers, etc. are being provided to the farmers though state governments for increasing
production and productivity of nine oilseed cropsi.e. Rapeseed and Mustard, Soybean,
Groundnut, Sesame, Sunflower, Safflower, Niger, Linseeds and Caster.

Impact of banning pesticides

663. SHRI B. LINGAIAH YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government proposes to ban some pesticides,
(b) if so, the details thereof;

() whether pesticide manufacturers claim that such steps would increase prices
four-fold for Indian farmers, and result in business losses worth 316,000 crore; and

(d) if so, the details thereof and present status in this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Government has published a draft
notification S.0.1512 (E) dated 14.05.2020 for banning 27 pesticides. Among these 27
pesticides; 7 are herbicides, 8 are fungicides and rest 12 are insecticides.

() Objections and suggestions from various stakeholders/companies/
institutions/associations/farmers etc. have been received on the draft notification.

(d) The objections and suggestions that have been received from the
stakeholders on draft notifications are being examined considering all aspects related
to technical, scientific requirements, aternatives available, farmer interest, safety, toxicity
and efficacy concerns, updated status of study and submission of data, ban status in
other countries, etc. and a final decision will be taken accordingly.

Timely settlement of claimsunder PMFBY

664. SHRI B. LINGAIAH YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the Central Government has stressed the need for States to release
premium subsidy in time to ensure timely settlement of claims under the Pradhan Mantri
Fasal BimaYojana (PMFBY);
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(b) if so, the details thereof and the response received from States so far;

() whether Government reviewed the implementation of the scheme recently
and if so, the details thereof; and

(d) whether Government is carrying out awareness activities to disseminate
information among all farmers, if so, the details thereof and the results so yielded, State-
wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) Yes Sir. Delay in release of sharein
premium subsidy by some States/UTs is one of the main reasons for delay in settlement
on claims under Pradhan Mantri Fasal Bima Yojana (PMFBY).

The Operationa Guidelines of PMFBY envisage timely release of State Government
share in premium subsidy to ensure timely settlement of claims. However, settlement
of claims have been delayed due to delays in release of their share by some States like
Assam, Bihar, Andhra Pradesh, Telangana, Madhya Pradesh, Rajasthan, West Bengal,
Gujarat etc. in one or more season.

This Department is regularly monitoring the implementation of PMFBY including
timely settlement of claims through one to one/weekly meetings and weekly video
conference with all stakeholders. Defaulting States/UTs are also being asked in writing
from time to time to release their respective share in premium subsidy. Moreover,
provisions of penal interest @12% were made in the Revised Operational Guidelines
for delay in release of their share in premium subsidy by States/UTs. Further, as per
revamped guidelines w.ef. Kharif 2020, the states delaying the release of subsidy
beyond stipulated timelines cannot participate in upcoming seasons.

(©) YesSir. After detailed discussions with stakeholders, Government has recently
approved the revamping of the Pradhan Mantri Fasal Bima Yojana (PMFBY) and
Restructured Weather Based Crop Insurance Scheme (RWBCIS) for implementation
from Kharif 2020 season. Changes made in the provisions/parameters of these schemes
are given in the Statement (See below).

(d) To increase the coverage under the PMFBY, the Operational Guidelines of
the PMFBY provides for creation of awareness among farmers. Accordingly, Government
has taken several initiatives including active involvement of all stakeholders especially
States, implementing insurance companies, financial institutions and Common Service
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Centre (CSCs) network for conduct of publicity campaign/awareness programmes
including organization of campsin the rural areas to build farmer awareness about crop
insurance schemes. Since, the scheme has been made voluntary for all the farmers from
Kharif 2020, the behavioral change communication activities were also conducted
through various mediatools viz. Print, electronic, Digital and Social Media etc. Mobile
Information, Education and Communication (IEC) vehicles were used to motivate farmers
during enrollment campaign carried out for Kharif 2020 at grass root level.

As enshrined in the Operational Guidelines of the scheme, insurance companies
have been asked to mandatorily utilize 0.5% of gross premium collected by them for
IEC activities at grass root level to build overall insurance literacy of farmers to take
informed decisions.

Apart from this, other activities for awareness generation involve the publicity of
features and benefits of the scheme through advertisements in leading National/local
News Papers, telecast through audio-visual media, distribution of pamphlets in local
languages, participation in agriculture fairs/mela/goshti, dissemination of SMS through
Kisan Portal/national crop insurance portal and conduct of workshops/ trainings of
State officials, financial institutions and farmers.

The integration of crop loss intimation feature in Crop Insurance App has been
facilitating farmers to intimate their crop loss due to localised calamity within the
prescribed time limit.

The Government has also produced a series of audio-visual material on key
features of PMFBY and promoted through a dynamic social and digital media campaign
during the lockdown period due Covid-19.

Due to these efforts made by the Central Government, State Governments and
other stakeholders coverage under the scheme has been increased to 30% of the Gross
Cropped Area (GCA) from 23% in 2015-16 under erstwhile schemes. Participation of
non-loanee farmers have also increased from 5% under erstwhile schemes to 37% under
PMFBY. These awareness activities also leads to following qualitative and quantitative
changes in all stakeholders including farmers in most of the implementing States
especially in Tamil Nadu, Maharashtra, Chhattisgarh, Karnataka, Madhya Pradesh,
Haryana, Odisha, Andhra Pradesh, Rajasthan etc.:

. Increased awareness level of farmers and other stakeholders about channels
and procedure of enrolment, risks covered, premium rates of different crops,
procedure for reporting claims, and claim settlement.
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Increased coordination and Synergy between State Government, banks,
CSCs, Panchayti Rgj Institutions and the respective Insurance Companies.

Increased awareness amongst farmers on doubts and myths about the
scheme.

Ensured retention of loanee farmers in the Scheme especialy in complete
voluntary regime from Kharif 2020.

Effective implementation of Grievance Redressal Mechanism within stipul ated
time frame.

Increased level of farmers trust in the PMFBY.

Created large number of opinion makers and master trainers through online
training at grass root level to ensure continuous sensitization of farmers.

Effective use of social and digital media to disseminate key features of
PMFBY amongst online community and other stakeholders.

Statement

Changes made in the provisions/parameters of PMFBY and RWBCIS

w.e.f. Kharif 2020 season

To address the demand of farmers, the scheme has been made voluntary for
all farmers. However, there is no change in farmers' share of premium.

The premium subsidy sharing pattern between Centre and North Eastern
States has been changed from 50:50 to 90:10. This has been done to allow
more States to notify the scheme and existing States to notify more crops
and areas to facilitate greater coverage of farmers under the scheme. For
remaining States, subsidy sharing pattern will continue as 50:50.

To address the issue of high premium rate for few crops/areas due to
adverse selection, the requisite central share of premium subsidy (90:10 for
North Eastern States and 50:50 for remaining States) will be provided for
areas/crops upto gross premium rate of 25% for irrigated and 30% for un-
irrigated areas/crops. Besides, alternate risk mitigation measures will be
explored for these areas/crops.
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Insurance companies will now be selected by the States for 3 years in a go
instead of one year thereby increasing their commitment and accountability
to the farmers.

Option has been given to the States to choose the notional value of average
yield or the Scale of Finance as sum insured in the interest of the farming
community.

In view of the demand of many states, option has been given to states to
choose additional risk covers besides shortfall in yield-based cover depending
upon the local weather challenges and requirements of the farmers.

The states delaying the release of subsidy beyond stipulated timelines can
not participate in upcoming seasons.

Two-step process of crop yield estimation using weather and satellite
indicators etc. is adopted, which will help in early assessment of loss

Use of smart sampling technique through satellite data for crop cutting
experiments by some states has shown increased efficiency in implementation.
This will now be universalized.

The delay by some States in submission of crop yield data will now be
suitably addressed using technological solutions.

Provision has been made for earmarked administrative expenses @ 3% for
strengthening the infrastructure and technology usage for better delivery of
the scheme.

Insurance companies have been asked to mandatorily utilize 0.5% of gross
premium collected by them for IEC activities at grass root level to build
overall insurance literacy of farmers to take informed decisions.

Use of more technology for transparency and quick assessment of crop
yield/loss for early settlement of claims.

Compensatory fund for locusts attack

665. DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

@

the details of the loss to farmers due to locust attack this year;
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(b) whether Government is planning to establish more Locust Circle Offices and
temporary camps;

() whether there is any proposal to set up any compensatory fund for farmers
who lose their crops in such locust attacks; and

(d) the manner in which Government is planning to control the agricultural crop
from future locust attacks?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (@) During 2020-21, the locust incursions were
reported in 10 States of Rgjasthan, Madhya Pradesh, Punjab, Gujarat, Uttar Pradesh,
Maharashtra, Chhattisgarh, Bihar, Haryana and Uttarakhand, where operations were
undertaken in coordination with State Governments for locust control. State Governments
of Gujarat, Chhattisgarh, Punjab and Bihar have reported no crop losses in their States.

State Governments of Haryana, Madhya Pradesh, Maharashtra, Uttar Pradesh and
Uttarakhand have reported crop damage of less than 33% in 6520 ha, 4400 ha, 806 ha,
488 ha and 267 ha respectively due to locust attack this year.

Initially during May-June 2020, Government of Rajasthan reported crop damage
of 33% and more due to locust attack in 2235 hectare area in Bikaner, 140 hectare in
Hanumangarh and 1027 hectare areain Sri Ganganagar; but now, as per revised report,
it has been stated that earlier submitted data was related to initial stage of crop sown
in Kharif season and this area of crop loss has been re-sown by farmers.

(b) Locust attack is not a regular phenomenon and such large scale incursions
occur characteristically in cycles of heightened activity only for a couple of years
followed by long periods of inactivity. The present locust attack is the example of one
such cycle, when locust migrated to India last year, after a gap of 26 years. Locust
Circle Offices of Government of India primarily monitor, survey and control Desert
Locust in Scheduled Desert Area of Rgjasthan and Gujarat in coordination with the
State Governments. Further Locust Circle Offices are also involved in capacity building
activities of State Government officials and farmers with regard to locust control.
Beyond the Scheduled Desert Area, the State Governments through the District
Administration and the State Agriculture Department undertake locust control activities
in the cropped area of the respective States. However, to tackle this year's heightened
locust activity and for effective control of locust beyond Scheduled Desert Areas,
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temporary control camps of Locust Circle Offices were established in Shivpuri, Neemuch,
Ujjain in Madhya Pradesh; Jhansi in Uttar Pradesh; Dhanana, Ramgarh, Dausa, Jaipur,
Ajmer, Chittorgarh, Bhilwara, Sikar, Jhunjhunu, Sujangarh, Taranagar, Sardar shahar in
Rajasthan and Fazilka in Punjab as per requirement. Further, the Central Integrated Pest
Management Centres (CIPMCs) of Government of India situated in each State are also
involved in technical support for training, capacity building activities of State
Government officials and farmers with regard to locust survey and control. In this
background, there is no proposal to establish more Locusts Circle Offices and temporary
camps presently.

() Pest attack is notified as a natural disaster by the Ministry of Home Affairs,
Government of India and States can undertake relief operations under State Disaster
Response Fund as per established procedure and the norms for assistance. Agriculture
input subsidy may be provided by States under State Disaster Response Fund if crop
loss is 33% and above as per norms and admissibility. Further, Crop losses for farmers
due to Locust attacks are aready covered under the Pradhan Mantri Fasal Bima Yojana
(PMFBY). Therefore, there is not any proposal to set up any compensatory fund for
farmers, who lose their crops in such locusts' attack.

(d) Government of India is working on the strengthening of ground and aerial
spray capabilities, Human Resources and strengthening to States.

. To strengthen locust control capabilities, additional 60 equipments were
procured and presently 104 control teams with spray equipment mounted
vehicles were utilized for ground control.

. 55 vehicles were procured to strengthen ground control potential.

. More than 200 Central Government personnel were deployed in locust
control operations.

. Drones were used for locust control for the first time in the world after
finalizing protocols and one Bell 206-B3 helicopter was also used for locust
control by aerial spraying.

. The Indian Air Force, Mi 17 helicopter with customized aeria spray equipment
was used for aerial spray.

. Government of India has issued a supply order of 5 CDA atomizer kits for
aerial spray capabilities from a UK Based Company M/s Micron. These kits
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are to be delivered in October 2020 and will be fitted in Indian Air Force
helicopters (as agreed by them) and will be used for aerial operations for
control of desert locusts.

. Review meetings and VCs were organized with State Governments and
locust control preparedness was strategized, capacity building and awareness
campaigns were organized in districts, blocks and villages, advisories were
issued, training programs and mock drills were conducted. When Covid-19
struck, awareness literature and videos were shared through virtual medium
to orient both functionaries and farmers. Control rooms were established in
Locust offices and District Headquarters, and WhatsApp groups were created
in all affected States for real time exchange of information and coordination.

. Ministry of Home Affairs has included admissibility of hiring of vehicles,
tractors with spray equipments for spraying of plant protection chemicals
for pest control; hiring of water tankers; and purchase of plant protection
chemicals for locust control under new norms of assistance under State
Disaster Response Fund (SDRF) and National Disaster Response Fund
(NDRF). This has also facilitated the State in their locust control operations.

. Under Sub-mission on Agriculture Mechanization assistance of ¥ 2.86 crores
for 800 tractors mounted spray equipments was sanctioned to Rajasthan.
Under RKVY sanction of ¥ 14 crores for hiring of vehicles, tractors and for
purchase of pesticides has also been issued.

. Gujarat States has been sanctioned % 1.80 crores under RKVY for capacity
enhancement for locust control.

. Under Sub-mission on Agriculture Mechanization assistance of 2.20 crore
has been sanctioned for purchase of tractors and spray equipments for Uttar
Pradesh.

Promoting rural retail markets

666. SHRI M.V. SHREYAMS KUMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the Committee on Doubling Farmers' Income has recommended that
steps should be taken for promoting rural retail markets through upgrading the existing
rural periodical markets as Primary Rural Agricultural Markets;
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(b) if so, the details thereof;

() whether Government has taken/is taking the necessary policy initiatives in
this regard; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The Committee on doubling farmers
income has recommended that "the effectiveness of an efficient marketing system can
be gained by upgrading the existing more than 20,000 rural periodical markets as
Primary Rural (grameen) Agricultural Markets (GRAMSs)".

(c) and (d) The Government has aready taken measures for development of
physical infrastructure/ basic facilities in existing rural haats under Mahatma Gandhi
National Rural Employment Guarantee Scheme (MGNREGS). The Government has also
approved an Agri-Market Infrastructure Fund (AMIF) with a corpus of ¥ 2000 crore
with National Bank for Agriculture & Rural Development (NABARD) for developing
and upgrading agricultural marketing infrastructure in Gramin Agricultural Markets
(GrAMs) and Agriculture Produce Market Committee (APMC) Markets and circul ated
the Scheme Guidelines to the States/'Union Territories (UTs) for submission of proposals/
Detailed Project Reports (DPRs) to avail assistance under AMIF. Further Government
has circulated a Operational Guideline on "Operation and Management of Gramin
Agricultural Market" to States/UTs for smooth operation of GrAMSs.

Suicide by farmersand agricultural labourers

667. SHRI MANAS RANJAN BHUNIA: Will the Minister of AGRICULTURE
AND FARMERS WEL FARE be pleased to state:

(@ whether many farmers and agricultural labourers have committed suicide in
different States due to debt burden and other factors, if so, the details thereof; and

(b) the numbers of farmers and agricultural labourers who committed suicide in
2016-17, 2017-18, 2018-19, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The National Crime Records Bureau (NCRB)
under the Ministry of Home Affairs compiles and disseminates information on suicides
inits publication titled 'Accidental Deaths and Suicidesin India (ADSI). These Reports
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on suicides upto 2019 are available on its website. The State-wise data on suicide
committed by farmers due to indebtedness and bankruptcy during 2014 and 2015 is
given in the Statement-l1 (See below). However, the data on suicide committed by
farmers due to indebtedness and bankruptcy is not available from the year 2016

onward.

(b) The State-wise data on suicide committed by farmers and agricultural
labourers during 2016 to 2019 is given in the Statement-11.

Satement-|

Sate-wise and year-wise details of Farmers suicide due to indebtedness and
bankruptcy, for the year 2014 and 2015

Sl. No. State/lUT 2014 2015
1 Andhra Pradesh K3 14
2 Arunachal Pradesh 0 0
3 Assam 0 0
4. Bihar 0 0
5. Chhattisgarh 0 3
6. Goa 0 0
7. Guaa 0 0
8 Haryana 0 0
9 Himachal Pradesh 1 0
10.  Jammu and Kashmir 0 0
1. Jharkhand 0 0
12,  Karnataka 51 A6
13.  Kerda 5 1
14.  Madhya Pradesh 1 13

15. Maharashtra 857 1293
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16. Manipur 0 0
S.. No. State/UT 2014 2015
17. Meghaaya 0 0
18 Mizoram 0 0
19. Nagaand 0 0
20. Odisha 1 2
2l Punjab 3 51
2. Rajasthan 0 0
23. Skkim 0 0
24, Tamil Nadu 0 0
25 Telangana 208 632
26.  Trjpura 0 0
27. Uttar Pradesh 0 2
28, Uttarakhand 0 0
2.  West Benga 0 0
30.  Andaman and Nicobar Islands 0 0
3L  Chandigarh 0 0
32.  Dadraand Nagar Haveli 0 0
33, Daman and Diu 0 0
K73 Dehi 0 0
b Lakshadweep 0 0
36.  Puducherry 0 0
TotaL (ALL INDIA) 1163 3097

Source: Report on 'Accidental Deaths and Suicides in India for relevant years, National Crime
Records Bureau.
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Sate-wise and year-wise details of Farmers suicide and Agricultural Labourers, for the year 2016-2019

State/UT 2016 2017 2018 2019
Farm Farmers Farm Farmers Fam Farmers Farm Farmers
Labourers Labourers Labourers Labourers

1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 565 239 41 375 29 365 401 628
2 Arunachal Pradesh 0 6 2 0 4 0 1 0
3 Assam 64 6 46 3 50 5 8L %
4, Bihar 0 0 1 0 0 0 0 0
5 Chhattisgarh 97 585 27 285 285 182 266 233
6. Goa 1 0 2 0 0 0 1 0
7. Guaa 378 0 129 4 m 2 15 3
8 Haryana 220 0 109 0 14 0 219 0
9. Himachal Pradesh 14 0 3 4 12 5 4 12
10.  Jammu and Kashmir 2 0 1 0 21 5 3 0
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1 2 3 4 5 6 7 8 9
27.  Uttar Pradesh 115 6°] B 110 174 ) 153
28. Uttarakhand 3 0 0 0 0 0 0
29.  West Benga 0 0 0 0 0 0 0
30. Andaman and Nicobar 0 3 0 2 0 4 0
Islands
31 Chandigarh 0 0 0 0 0 0 0
32. Dadraand Nagar Haveli 0 0 0 0 0 7 0
33.  Daman and Diu 0 0 0 0 0 0 0
4. Delhi (UT) 0 0 0 0 0 0 0
35, Lakshadweep 0 0 0 0 0 0 0
36.  Puducherry 2z 2 0 0 0 0 0
TotaL (ALL INDIA) 5109 6270 4700 5955 4586 5763 4324

Source: Report on 'Accidental Deaths and Suicides in India for relevant years, National Crime Records Bureau.
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Compensation to farmersfor crop lossdueto locust attack

1668. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to
state:

(@ whether it is a fact that locust attack in many States of the country has
proved destructive for the crops of farmers in this year;

(b) whether locust has totally damaged the crops of the farmersin many district
of many States;

(c) the details of steps taken by Government to scare away or to kill locusts;
and

(d) the assessment of loss of crops to farmers due to the attack of locusts and
the details of compensation provided to the farmers therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): () and (b) During 2010-21, the locust incursions
were reported in 10 States of Rajasthan, Madhya Pradesh, Punjab, Gujarat, Uttar
Pradesh, Maharashtra, Chhattisgarh, Bihar, Haryana and Uttarakhand, where operations
were undertaken in coordination with State Governments for locust control. State
Governments of Gujarat, Chhattisgarh, Punjab and Bihar have reported no crop losses
in their States.

Initially during May-June 2020, Government of Rajasthan reported crop damage
of 33% and more due to locust attack in 2235 hectare area in Bikaner, 140 hectare in
Hanumangarh and 1027 hectare areain Sri Ganganagar; but now, as per revised report,
it has been stated that earlier submitted data was related to initial stage of crop sown
in Kharif season and this area of crop loss has been re-sown by farmers.

Government of Haryana has reported below 33% crop damage in approx. 6520
hectare area, Government of Madhya Pradesh has reported 10-15 percent damage in
soybean crop in 4400 ha in Damoh district. State Government of Maharashtra has
reported below 33% crop damage in 236 hectare areain Nagpur, 160 hectare in Bhandara,

tOriginal notice of the question was received in Hindi.
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320 hectare in Gondiya and 89.9 hectare in Amravati districts. State Government of
Uttarakhand has reported a crop damage (less than 33%) in 251 hectare in Udham Singh
Nagar, 14 hectare in Bageshwar and 2 hectare in Pithoragarh districts. State Government
of Uttar Pradesh government has reported a crop damage (less than 33%) in 481 hectare
area in Jhansi and 07 hectare area of Sonbhadra district.

(c) Capabilitiesof Locust Circle Offices were strengthened through the following-

. To strengthen locust control capabilities, additional 60 equipments were
procured and presently 104 control teams with spray equipment mounted
vehicles were utilized for ground control.

. 55 vehicles were procured to strengthen ground control potential.

. More than 200 Central Government personnel were deployed in locust
control operations.

. Drones were used for locust control for the first time in the world after
finalizing protocols and one Bell 206-B3 helicopter was also used for locust
control by aerial spraying.

. The Indian Air Force, Mi 17 helicopter with customized aeria spray equipment
was used for aerial spray.

. Review meetings and VCs were organized with State Governments and
locust control preparedness was strategized, capacity building and awareness
campaigns were organized in districts, blocks and villages, advisories were
issued, training programs and mock drills were conducted. When Covid-19
struck, awareness literature and videos were shared through virtual medium
to orient both functionaries and farmers. Control rooms were established in
Locust offices and District Headquarters, and WhatsApp groups were created
in all affected States for real time exchange of information and coordination.

. Ministry of Home Affairs has included admissibility of hiring of vehicles,
tractors with spray equipments for spraying of plant protection chemicals
for pest control; hiring of water tankers, and purchase of plant protection
chemicals for locust control under new norms of assistance under State
Disaster Response Fund (SDRF) and National Disaster Response
Fund (NDRF). This has also facilitated the State in their locust control
operations.
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. Under Sub-mission on Agriculture Mechanization assistance of ¥ 2.86 crores
for 800 tractors mounted spray equipments was sanctioned to Rajasthan.
Under RKVY sanction of ¥ 14 crores for hiring of vehicles, tractors and for
purchase of pesticides has also been issued.

. Gujarat States has been sanctioned % 1.80 crores under RKVY for capacity
enhancement for locust control.

. Under Sub-mission on Agriculture Mechanization assistance of 2.20 crore
has been sanctioned for purchase of tractors and spray equipments for Uttar
Pradesh.

(d) Pest attack is notified as a natural disaster by the Ministry of Home Affairs,
Government of India and States can undertake relief operations under State Disaster

Response Fund as per established procedure and the norms for assistance.

Crop losses of farmers due to Locust attacks are also covered under the Pradhan
Mantri Fasal Bima Yojana (PMFBY). The yield losses are assessed through Crop
Cutting Experiments and compensation are given to insured farmers as per the provisions
of the scheme.

Till now no State Government has reported distribution of relief to the farmers
affected by locust attack for 2020-21. However, State Government of Rajasthan has
informed that Girdawari/ survey work is underway for estimation of crop losses due to
attack of locusts.

Marketing of perishable fruits and vegetables

669. SHRI RAJEEV SATAV: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether due to lack of market for perishable fruits and vegetables, farmers
have been forced to indulge in distress sale leading to a reduction in the price at the

farm level and if so, the details thereof;

(b) whether Government has recently formulated a scheme under Operation

Green to prevent distress sale;

(¢) if so, the details thereof; and
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(d) the other steps taken by Government to develop model markets for marketing
and sale of perishable commodities for better price redization to farmers and also to
reduce wastages and affordability of products for consumers?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Agricultural marketing is a State subject and
wholesale agricultural marketing is generally undertaken through the network of regulated
wholesale markets, set up by respective State/Union territories (UTs) under the provision
of respective State Agricultural Produce Market Committee (APMC) Act. The wholesale
and retail prices of the agriculture produce including horticulture commodities depend
on variety of factors at any given point of time such as demand and supply of the
produce, climate conditions, perishable nature of the produce and availability of transport.
The quality parameter also plays an important role in the price of an agricultural commodity.

Market Intervention Scheme (MI1S) isimplemented for procurement of horticultural/
agricultural commodities which are perishable in nature and are not covered under the
Price Support Scheme. The objective of intervention is to protect the growers of these
commodities from making distress sale in the event of a bumper crop during the peak
arrival period when the prices tend to fall below economic levels and cost of production.

In order to resolve the market accessibility of farmers and remunerative prices for
their produce, Government of India has taken several steps like promoting policy
reforms and providing assistance for setting up marketing and value addition
infrastructure, reefer transportation facilities mobilizing farmers into Farmer Producer
Organization and linking them to markets.

The Government had issued advisories to States/Union Territories (UTs) to facilitate
Direct Marketing and allow trade-transactions outside the mandi-yards by liberalizing
regulations to decongest the mandis as well as to facilitate direct buying of farmers
produce from their farm gate at remunerative prices.

Further, in order to develop economically sustainable Farmer Producer Organizations
(FPOs) while facilitating adequate market and credit linkage, the Government of India
has formulated a scheme "Formation and Promotion of 10,000 FPOs". The scheme has
been launched by Hon'ble Prime Minister on 29.02.2020.

(b) and (c) Operation Greens Scheme, being implemented by Ministry of Food
Processing Industries, Government of India, has been extended from tomato, onion and
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potato (TOP) crops to other notified horticulture crops for providing subsidy for their
transportation and storage from surplus production area to major consumption centers
for the period of six months on pilot basis.

The scheme guidelines were notified and uploaded on the website of Ministry of
Food Processing Industries on 11.06.2020. Total 19 fruits and 14 vegetables have been
notified under the Scheme. Under the scheme, there is a provision for subsidy at the
rate of 50% of the cost of transportation of notified crops from surplus production
cluster to consumption center; and/or hiring of appropriate storage facilities, in case
their price in the notified production clusters meet any one of the following conditions:

(i) Price fall below preceding 3 years average market price at the time of
harvest;

(i) Price fal more than 15% compared to last year market price at the time of
harvest;

(ii)y Pricefall lessthan the benchmark price for procurement, if any, fixed by the
State/Central Government for a specified period,;

(d) The Government has implemented National Agriculture Market (e-NAM)
scheme, an online virtual trading platform to provide farmers and Farmer Producer
Organizations (FPOs) with opportunity to directly sell their produce from their collection
center at remunerative prices through competitive online bidding system.

Further, the Government has promulgated "The Farmers Produce Trade and
Commerce (Promotion and Facilitation), Ordinance, 2020" to promote barrier-free inter-
state and intra-State trade in farmers' produce to facilitate remunerative prices to farmers
in trade areas.

The Government is promoting scientific storage facilities for the farmers in the
country to reduce the wastage and improve the holding capacity through the scheme
of "Agricultural Marketing Infrastructure (AMI)", which is a sub-scheme of Integrated
Scheme for Agricultural Marketing (ISAM).

The Government through Mission for Integrated Development of Horticulture
(MIDH) provides assistance for development of post harvest management and marketing
infrastructure such as cold storages, ripening chamber, pack houses, reefer vehicles to
farmers to improve marketability of their produce.
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In order to develop the marketing infrastructure including storages and cold
storage etc., the Government is implementing Rashtriya Krishi Vikas Yojana-Remunerative
Approaches for Agriculture and Allied Sector Rejuvenation (RKVY-RAFTAAR) Scheme.

Assessment of crop damage dueto locust attack

670. SHRI RAJEEV SATAV: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether there is widespread locust attacks in different parts of the country
causing widespread crop losses to farmers and if so, the details thereof and the steps
taken by Government in this regard;

(b) whether Government has assessed the damage caused by locust to farmers
who are already facing a lot of problems due to COVID-19 pandemic;

(¢) if so, the details thereof and if not, the reasons therefor;

(d) whether Government is planning to give any compensation to farmers and
if so, the details thereof; and

(6) the other preventive measures taken by Government in this regard in the
coming months?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (@) to (¢) During 2010-21, the locust incursions
were reported in 10 States of Rajasthan, Madhya Pradesh, Punjab, Gujarat, Uttar
Pradesh, Maharashtra, Chhattisgarh, Bihar, Haryana and Uttarakhand, where operations
were undertaken in coordination with State Governments for locust control.

State Governments of Gujarat, Chhattisgarh, Punjab and Bihar have reported no
crop losses in their States. However, State Governments of Haryana, Madhya Pradesh,
Maharashtra, Uttar Pradesh and Uttarakhand have reported crop damage of less than
33% in 6520 ha, 4400 ha, 806 ha, 488 ha and 267 ha respectively due to locust attack
this year.

Initially during May-June, 2020, Government of Rajasthan reported crop damage
of 33% and more due to locust attack in 2235 hectare area in Bikaner, 140 hectare in
Hanumangarh and 1027 hectare areain Sri Ganganagar; but now, as per revised report,
it has been stated that earlier submitted data was related to initial stage of crop sown
in Kharif season and this area of crop loss has been re-sown by farmers.
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(d) Pest attack is notified as a natural disaster by the Ministry of Home Affairs,
Government of India and States can undertake relief operations under State Disaster
Response Fund as per established procedure and the norms for assistance. Crop losses
of farmers due to Locust attacks are also covered under the Pradhan Mantri Fasal Bima
Yojana (PMFBY). Theyield losses are assessed through Crop Cutting Experiments and
compensation are given to insured farmers as per the provisions of the scheme.

Till now no State Government has reported distribution of relief to the farmers
affected by locust attack for 2020-21. However, State Government of Rajasthan has
informed that Girdawari/ survey work is underway for estimation of crop losses due to
attack of locusts.

(& Government of India is working on the strengthening of ground and aerial
spray capabilities, Human Resources and strengthening to States.

. To strengthen locust control capabilities, additional 60 equipments were
procured and presently 104 control teams with spray equipment mounted
vehicles were utilized for ground control.

. 55 vehicles were procured to strengthen ground control potential.

. More than 200 Central Government personnel were deployed in locust
control operations.

. Drones were used for locust control for the first time in the world after
finalizing protocols and one Bell 206-B3 helicopter was also used for locust
control by aerial spraying.

. The Indian Air Force, Mi 17 helicopter with customized aeria spray equipment
was used for aerial spray.

. Government of India has issued a supply order of 5 CDA atomizer kits for
aerial spray capabilities from a UK Based Company M/s Micron. These kits
are to be delivered in October 2020 and will be fitted in Indian Air Force
helicopters (as agreed by them) and will be used for aerial operations for
control of desert locusts.

. Review meetings and VCs were organized with State Governments and
locust control preparedness was strategized, capacity building and awareness
campaigns were organized in districts, blocks and villages, advisories were
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issued, training programs and mock drills were conducted. When Covid-19
struck, awareness literature and videos were shared through virtual medium
to orient both functionaries and farmers. Control rooms were established in
Locust offices and District Headquarters, and WhatsApp groups were created
in all affected States for real time exchange of information and coordination.

. Ministry of Home Affairs has included admissibility of hiring of vehicles,
tractors with spray equipments for spraying of plant protection chemicals
for pest control; hiring of water tankers: and purchase of plant protection
chemicals for locust control under new norms of assistance under State
Disaster Response Fund (SDRF) and National Disaster Response Fund
(NDRF). This has also facilitated the State in their locust control operations.

. Under Sub-mission on Agriculture Mechanization assistance of ¥ 2.86 crores
for 800 tractors mounted spray equipments was sanctioned to Rajasthan.
Under RKVY sanction of ¥ 14 crores for hiring of vehicles, tractors and for
purchase of pesticides has also been issued.

. Gujarat States has been sanctioned % 1.80 crores under RKVY for capacity
enhancement for locust control.

. Under Sub-mission on Agriculture Mechanization assistance of 2.20 crore
has been sanctioned for purchase of tractors and spray equipments for Uttar
Pradesh.

Rise in prices of essential items

1671. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(@ whether it is a fact that due to desperate rise in retail inflation rate of
necessary items, the consumers are facing difficulty in getting eatable items;

(b) the percentage of consumer price index from January to August, 2020 during
this year and the increase in rate of inflation this year in comparison to last year;

tOriginal notice of the question was received in Hindi.
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() whether the steps taken by Government to control inflation are proving to
be inadequate; and

(d) thefactorsresponsible for price rise of eatable items and the extent to which
the prices of diesel and petrol have affected the price rise of eatables?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
Details of retail inflation based on Consumer Price Index (CPl), brought out by M/o
Statistics and Programme Implementation (MoSPI) from January to August 2019 and
current year 2020 are given in the Statement (See below).

(c) and (d) Government has taken various measures from time to time to stabilize
prices of essential food items which, inter-alia, include appropriately utilizing trade and
fiscal policy instruments like import and export duty, Minimum Export Price, export
restrictions, etc. to regulate domestic availability and moderate prices. imposition of
stock limits and advising States for effective action against hoarders and black marketers;
and, provision of higher Minimum Support Prices to incentivize farmers for increasing
production. Government is also implementing Schemes which, inter alia, include Mission
for Integrated Development of Horticulture (MIDH), National Food Security Mission
(NFSM), National Mission on Oilseeds and Oil Palm (NMOOP), etc. for increasing
agricultural production and productivity through appropriate interventions. Besides,
Government is also implementing Price Stabilization Fund (PSF) to help moderate the
volatility in prices of agri-horticultural commodities like pulses, onion, and potato.
Ministry of Food Processing and Industries (MoFPI) has also formulated a new scheme
"Operation Greens' for integrated development of Tomato, Onion and Potato (TOP)
value chain which, inter alia, has the objective of price stabilisation for producers and
consumers by proper production planning in the TOP clusters and introduction of dual
use varieties.

These policy interventions by Government had ensured that the consumer price
index of majority of essential food items have remained relatively stable or decline with
only a few recordings marginal increase during January to July, 2020. The details of
prices are given in the Statement.

Prices of food items are inter-alia affected by mismatch in demand and supply,
shortfall in production owing to adverse weather conditions, seasonality, increased
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transportation costs, supply chain constraints like lack of storage facilities, artificia
shortage created by hoarding and black marketing, etc.

Statement

Consumer Price Index (Inflation %)

Months 2019 2020
January 197 79
February 257 6.58
March 286 584
April 29 *
May 305 *
June 318 6.23
July 315 6.73
August 328 6.69(P)

* - Inflation figures not released due to data inadequacy issues
P - Provisional
Source: MoSPI,

Suicide by farmers

672. SHRI RAVI PRAKASH VERMA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the details of the number of suicide by farmers reported in the country
during 2019 and 2020 till date, State-wise and district-wise in case of Uttar Pradesh;

(b) whether Government would announce a special financial package during the
current financial year for farmers of the country who are compelled to commit suicide
in view of the current COVID-19 situation which have aggravated their plights; and

(¢) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) The National Crime Records Bureau (NCRB)
under the Ministry of Home Affairs compiles and disseminates information on suicides
in its publication titled 'Accidental Deaths and Suicidesin India (ADSI). These Reports
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on suicides upto 2019 are available on its website. As per the Report the state-wise data

on suicide committed by farmers for the year 2019 is given in the Statement (See below).

(b) and (c) The Government has proactively made the following interventions

during Covid -19 Pandemic lockdown for the welfare of farmers across the country.

0]

(i)

(i)

(iv)

V)

(Vi)

(vii)

Allocating %20 lakh crore package for 'Aatma Nirbhar Bharat' which also
includes Creation of Agriculture Infrastructure Fund of ¥ 1 lakh crore and
% 500 crore for Bee-Keeping initiative.

Brought out two Ordinances namely The Farmers Produce Trade and
Commerce (Promotion and Facilitation) Ordinance, 2020 and Empowerment
and Protection of farmers for Agreements of Price Assurance and Farm
Services Ordinance, 2020.

Since 24th March, 2020 under PM Kisan Scheme, an amount of 40000 crore
has been deposited to the bank account of farmers.

Government facilitated the farmer for timely harvest of the entire crop,
resulting in record procurement of Rabi crop production.

Sowing Area coverage for Kharif Crops increased by 5.68% compared to the
corresponding period during the last year.

Severa steps were taken to decongest wholesale market and to boost the
supply chain like integration of ee-NAM with e-NWR, insurance of passes/
e-passes to FPOs, launching of Uberisation Module of logistics aggregators
for making transport available to the farmers for faster movement of farm
produce, creation of separate cell in Department for monitoring supply and
prices of essential goods and fruits and vegetables. Formulation and approval
of Central Sector Scheme for promoting 1000 FPOs, launching of Kisan Rath
Mobile App and Farm Machinery Mobile App.

Starting of Kisan Rail to provide seamless connectivity among farmers,
markets and consumers and help farmers send their perishable agro-products
to inter-state markets in a time bound manner.
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Statement

Sate-wise and year-wise details of Farmers suicide, for the year 2019

S. No. State/UT 2019
Farm Labourers Farmers

1 2 3 4
1 Andhra Pradesh 101 628
2 Arunachal Pradesh 1 0
3 Assam 81 2%
4. Bihar 0 0
5. Chhattisgarh 266 Z3
6. Goa 1 0
7. Guaa 115 3
8 Haryana 219 0
9. Himachal Pradesh 4 12
10.  Jammu and Kashmir 3 0
1. Jharkhand 5% 0
12,  Karnataka 661 1331
13,  Kerda 128 2
14. Madhya Pradesh 39 142
15.  Maharashtra 1247 2630
16.  Manipur 0 0
17. Meghalaya 1 0
18 Mizoram 4 2
19.  Nagaand 1 0
20. Odisha 0 0

21, Punjab 239
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1 2 3 4
22, Raasthan 24 2
23. Skkim 2 0
24, Tamil Nadu 21 6
25 Telangana 8 191
26.  Tripura 3 0
21. Uttar Pradesh 153 108
28, Uttarakhand 0 0
2.  West Benga 0 0
30.  Andaman and Nicobar Islands 0 5
3L  Chandigarh 0 0
32.  Dadraand Nagar Haveli 0 7
33, Daman and Diu 0 0
3. Dehi (UT) 0 0
b Lakshadweep 0 0
36.  Puducherry 0 0

TotaL (ALL INDIA) 4324 5957

Source: Report on 'Accidental Deaths and Suicides in India for relevant years, National Crime

Records Bureau.

M SP coverage for more crops

WELFARE be pleased to state:

(b)

673. SHRI BINOY VISWAM: Will the Minister of AGRICULTURE AND FARMERS

(@ whether Government plans to increase M SP coverage for more crops in the
short run due to COVID-19 pandemic;

if not, the manner in which Government is planning to pass on the benefits

of positive growth in agriculture to farmers during a time of falling demand,;
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() whether there are any plans to introduce transport subsidies for farmers,
considering the rise in input prices due to rising fuel prices and failing demand due to
COVID-19; and

(d) if not, the measures that are being taken to protect farmers from incurring
|osses?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) At present MSP is declared for 22
crops. During Covid-19, the number of purchase centres for buying produce from
farmers on MSP were increased leading to enhanced purchase. Also, in view of the
pandemic, concerted efforts have been made by the Government towards passing on
the benefits of positive growth in agriculture to farmers. Game-change initiatives of
"Atma Nirbhar Krishi" and "Atma Nirbhar Kisan" were taken. These include, inter-alia,
promulgation of three ordinances namely, Farmers Produce Trade and Commerce
(Promotion and Facilitation) Ordinance, 2020; Farmers (Empowerment and Protection)
Agreement on Price Assurance and Farm Services Ordinance, 2020 and Essential
Commodities (Amendment) Ordinance, 2020; provision of ¥ 1 Lakh crore under the
Scheme for Agriculture Infrastructure Fund; Formation and Promotion of 10,000 Farmer
Producer Organisations (FPOs); KCC saturation drive for the farmers, and the increased
focus on Digital Agriculture.

(c) and (d) Yes, Sir. On 10th June, 2020, Government has approved the extension
of the Operation Greens Scheme from Tomato, Onion and Potato (TOP) to all fruits and
vegetables (TOTAL) for a period of six months on pilot basis as part of Aatmanirbhar
Bharat Abhiyan. Under the scheme, Ministry of Food Processing Industries will provide
subsidy @ 50 % of the cost of the following two components, subject to the cost
norms.

(i) Transportation of eligible crops from surplus production cluster to
consumption centre; and/or

(i)  Hiring of appropriate storage facilities for eligible crops (for maximum period
of 3 months);

Further, various additional measures have been taken by the Government to
facilitate farmersin the marketing of farm produce during the pandemic. The Warehouse
and FPO modules have been developed and linked with eeNAM which facilitated the
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farmers to sell their produce easily without going to the market. These modules are
being used by various State Governments. Ministry of Agriculture and Farmers Welfare
had launched "KISAN RATH", a farmer friendly mobile application in April, 2020 to
facilitate farmers and traders in searching transport vehicles for Primary and Secondary
transportation for movement of Agriculture and Horticulture produce. Further, Advisory
has been issued by the Ministry to all State Governments to facilitate direct marketing
from the farmers/Farmer Producer Organisations (FPOs)/Cooperatives, etc., by limiting
regulations under State APMC Act.

Loss of crops dueto locust attack

674. DR.ANIL AGRAWAL: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the total loss of crops due to locust swarm (Tiddi Dal) attack recently i.e.
in the month of June/July, 2020 in various parts of the country, State-wise and district-
Wise;

(b) whether any Central team has been sent to each State to find out the actual
loss suffered by the farmers; and

() whether any compensation has been paid to the farmers whose crops have
been damaged by the locust attack?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): () State Governments of Gujarat, Chhattisgarh,
Punjab and Bihar have reported that, no crop losses have been reported in their States.
Government of Haryana has reported below 33% crop damage in a total area of 2388
hectare area of Charkhi Dadri, 489 hectare in Sirsa, 390 hectare in Rewari, 1700 hectare
in Bhiwani, 1129 hectare in Mahendragarh, 373 hectare in Hisar and 52 hectare in
Rohtak districts. Government of Madhya Pradesh has reported 10-15 percent damage
in soybean crop in 4400 ha in Damoh district. State Government of Maharashtra has
reported below 33% crop damage in 236 hectare areain Nagpur, 160 hectare in Bhandara,
320 hectare in Gondiya and 89.9 hectare in Amravati districts. State Government of
Uttarakhand has reported a crop damage (less than 33%) in 251 hectare in Udham Singh
Nagar, 14 hectare in Bageshwar and 2 hectare in Pithoragarh districts. State Government
of Uttar Pradesh has reported a crop damage (less than 33%) in 481 hectare area in
Jhansi and 07 hectare area of Sonbhadra districts due to locust attack during June/July,
2020.
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However, initially during May-June 2020, Government of Rajasthan reported crop
damage of 33% and more due to locust attack in 2235 hectare area in Bikaner, 140
hectare in Hanumangarh and 1027 hectare area in Sri Ganganagar; but now, as per
revised report, it has been stated that earlier submitted data was related to initial stage
of crop sown in Kharif season and this area of crop loss has been re-sown by farmers.
Rajasthan Government has reported that Girdawari/ survey work is underway for crop
losses due to attack of locust swarms.

(b) In the eventuality of natural calamities, including locust attack, the State
Governments are empowered to initiate necessary relief measures from State Disaster
Response Fund (SDRF), which is readily available with them. Additional financial
assistance, over and above SDREF, is considered from National Disaster Response Fund
(NDRF), on receipt of Memorandum from State Governments and in accordance with
extant norms and procedures. During the current financial year i.e. 2020-21, no
Memorandum has been received from any State relating to locust attack.

(¢) Pestattack is notified as a natural disaster by the Ministry of Home Affairs,
Government of India and States can undertake relief operations under State Disaster
Response Fund as per established procedure and the norms for assistance.

Crop losses of farmers due to Locust attacks are also covered under the Pradhan
Mantri Fasal Bima Yojana (PMFBY). The yield losses are assessed through Crop
Cutting Experiments and compensation are given to insured farmers as per the provisions
of the scheme.

Till now no State Government has reported distribution of relief to the farmers
affected by locust attack for 2020-21.

However, State Government of Rgasthan has reported that Girdawari/ survey
work is underway for crop losses due to attack of locust swarms and the yield losses
will be assessed through crop cutting experiments and compensation will be paid to
all registered farmers as per provisions of Pradhan Mantri Fasal Bima Yojana (PMFBY).

Assistance to farmersfor crop loss due to rains and floods

675. DR.ANIL AGRAWAL : Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ thetotal loss of crops/paddy/vegetables due to heavy raing/floods in various
part of the country, State-wise;

(b) whether State Governments have demanded any assistance to compensate
for the loss suffered by the farmers; and
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(¢) if so, the details thereof and the funds allocated to each State?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) As per the information provided by Ministry
of Home Affairs (MHA), the loss of crops/paddy/ vegetables due to heavy rainsg/floods,
which has been reported by the State Governments, are given in the Statement-1 (See
below).

(b) and (c) The primary responsihility for disaster management rests with the State
Governments. The concerned State Governments undertake relief measures in the wake
of natural disasters from the State Disaster Response Fund (SDRF) already placed at
their disposal in accordance with Government of India approved items and norms.
Additional assistance is extended from the National Disaster Response Fund (NDRF)
as per established procedure.

The assistance approved under SDRF/NDRF norms is provided in the form of
relief. Information on compensation and institutional credit given to the victims and the
States, are not maintained centrally, as the execution of compensation/relief activities
on the ground is the responsibility of the States concerned.

As per the information provided by Ministry of Home Affairs, in order to support
the affected people of the States, the Central Government has released the Central
Share of State Disaster Risk Management Fund amounting to 311,565.92 crore, in
advance, to al the State Governments for management of relief necessitated by notified
natural disasters for the year 2020-21. State-wise details are given in the Statement-|1.

Satement-|

Reported loss of crops by States due to heavy raing/floods during South-west
Monsoon-2020

(Provisional as on 10.09.2020)

SI.No.  State Crop area affected (in lakh ha.)
1 Andhra Pradesh 019
2 Arunachal Pradesh 014
3 Assam 265

4 Bihar 754
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S.No. State Crop area affected (in lakh ha.)
5. Karnataka 450
6. Meghalaya 002
7. Nagaland Negligible
8 Odisha 44
9 Punjab 018
10. Skkim 0.003
11.  Uttar Pradesh 099

TotaL 20.753

Statement-11
Release of Central Share of State Disaster Risk Management Fund
(Ason 21.08.2020)
Sl. No. State 1st Installment of 2nd Installment of
Central Share Central Share

1 2 3 4
1 Andhra Pradesh 55950 -
2 Arunachal Pradesh 12500 -
3 Assam 386.00 -
4. Bihar 708.00 -
5 Chhattisgarh 216.00 -
6. Goa 6.00 -
7. Gujarat 662.00 -
8 Haryana 24550 -
9 Himachal Pradesh 20450 -
10.  Jharkhand 284.00 -
1. Karnataka 39550 39550
12 Keda 15700 -
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1 2 3 4
13. Madhya Pradesh 910,00 -
14 Maharashtra 1611.00 -
15, Manipur 21.00 -
16. Meghaaya 33.00 -
17.  Mizoram 2350 -
18 Nagaland 2050 -
19.  Odisha 802.00 -
20.  Punjab 325925 -
21.  Rajasthan 74050 -
2 Skkim 2500 -
23 Tamil Nadu 510.00 -
24.  Telangana 22450 -
25, Tripura 34.00 -
26.  Uttar Pradesh 966.50 -
27.  Uttarakhand 46850 -
28 West Benga 50550 -

TotaL 11170.425 395.50

Tender to local companies

676. DR.VIKASMAHATME: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ the measures that Government seeks to take to ensure that the local firms
are alotted the tender under Atmanirbhar Bharat;

(b) if so, the details thereof; and

() how many tendersto local companies have been granted under the amended
procurement scheme so far?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a)
and (b) To ensure that the local firms are allotted the tender under Atmanirbhar Bharat,
the following measures have been taken:-

1

©

The Department of Expenditure (DoE) vide Order No. 12/17/2019-PPD dated
15.05.2020 (copy also available on website of Department of Expenditure)
has amended Rule 161 (iv) of Genera Financial Rules (GFR) 2017 restricting
Global Tender Enquiry (GTE) for the contract/ supply value of above ¥ 200
crore to enable floating of local tenders by Procuring Entities of Government
of India for the benefit of Local Industry.

The Department for Promotion of Industry and Internal Trade (DPIIT) has
issued Order dated 04.06.2020 (copy also available on website) under Rule
153(iii) of the General Financial Rules 2017 to promote participation of local
suppliers in Public Procurement (Preference to Make in India).

GeM has made it mandatory for the sellers, to declare Country of Origin for
every product offered by them on the GeM portal.

Department of Expenditure has amended Rule 144 of GFR by inserting sub
clause (xi) making it mandatory for bidders from any country which shares
land border with India to get registered with Government of India before
participating in any Government tender for procurement of goods, services

or works.

As per available data on Government e-Marketplace (GeM), 50,346 contracts

have been awarded between 04.06.2020 and 15.09.2020 to various sellers for the products
conforming to the new guidelines.

Organic farming in the country

677. SHRI K.C. RAMAMURTHY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

@

the details of incentives/benefits given by the Ministry for organic farmers

in the country, scheme-wise;

(b)

the reasons that only 2 per cent of 155 lakh hectares of cultivable land is

under organic cultivation inspite of the above incentives;
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©

how Indian organic cultivation can be compared with other countries,

particularly China, Brazil and the United States (US);

©)
©®

the efforts being made to push organic cultivation in the country; and

whether there is any announcement for organic cultivators in the PM's 320

lakh Atmanirbhar Bharat package?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) Assistanceis provided under different schemes
by the Government for promoting organic farming in the country:—

1

Paramparagat Krishi Vikas Yojana (PKVY): The scheme promotes cluster
based organic farming with PGS certification. Cluster formation, training,
certification and marketing are supported under the scheme. Assistance of
350,000 per ha/3 yearsis provided out of which 62%i.e., ¥ 31,000 is given
as incentive to a farmer towards organic inputs.

Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER): The scheme promotes 3rd party certified organic farming of
niche crops of north east region through Farmers Producer organizations
(FPOs) with focus on exports. Farmers are given assistance of ¥ 25000/ha/
3 years for organic inputs including organic manure and biofertilisers etc.
Support for formation of FPOs, capacity building, post-harvest infrastructure
up to ¥ 2 crores are also provided in the scheme.

Capital investment Subsidy Scheme (CISS) under Soil Health M anagement
Scheme: 100% assistance is provided to State Government / Government
agencies for setting up of mechanized fruit/vegetable market waste/ Agro
waste compost production unit up to a maximum limit of ¥ 190.00 Lakh /unit
(3000 Total Per Annum TPA capacity). Similarly, for individuals/ private
agencies assistance up to 33% of cost limit to ¥ 63 lakh/unit as capital
investment is provided.

National Mission on Oilseeds and Oil Palm (NM OOP). Financia assistance@
50% subsidy to the tune of ¥ 300/- per ha is being provided for different
components including bio-fertilizers, supply of Rhizobium culture/Phosphate
Solubilising Bacteria (PSB)/Zinc Solubilising Bacteria (ZSB)/ Azatobacter/
Mycorrhiza and vermi compost.
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5 National Food Security Mission (NFSM): Financial assistance is provided
for promotion of Bio-Fertilizer (Rhizobium/PSB) @50% of the cost limited to
%300 per ha.

(b) Cultivable land area under organic farming has more than doubled from 11.83
lakh hain 2014 to 29.17 lakh hain 2020 due to the focused efforts of the Government.
Over the years, the organic promotion activities led to development of State specific
organic brands, increased domestic supply and exports of organic produce from NER.
Taking cue from the success of the organic initiatives, atarget of 20 lakh ha additional
area coverage by 2024 is envisaged in the vision document. Awareness programmes,
availability of adequate post- harvest infrastructure, marketing facilities, premium price
for the organic produce etc., would certainly motivate farmers towards organic farming

thereby increasing organic coverage in the country.

() As per International resource data from Research Institute of Organic
Agriculture (FIBL) and the International Federation of Organic Agriculture Movements
(IFOAM) Statistics 2020, India stands at 9th position in terms of certified agricultural
land with 1.94 million ha(2018-19). The comparative data in regard to organic cultivation

with other countries viz. China, Brazil and the US is as;-

g. Country Position Area under organic certification
No. (in million ha.)

1 China 3rd 314

2 USA 7th 202

3 India oth 19

4. Brazil 12th 118

(d) Promoetion of natural farming under Bharatiya Prakritik Krishi Padhati (BPKP)
of PKVY has been initiated to encourage use of natural on-farm inputs for chemical free
farming. Andhra Pradesh and Kerala have taken up 1 lakh ha and 0.8 lakh ha area
respectively for promotion of natural farming under BPKP. Similarly, continuous area
certification and support for individual farmers for certification have also been initiated
during 2020-21 to bring in default organic areas and willing individual farmers under the

fold of organic farming.
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(e State agencies, Primary Agricultural Credit Societies, Farmer Producer
Organisations, entrepreneurs etc., can avail loans for setting up of Post-harvest
infrastructure for value addition to organic produce under 1.00 lakh cr Agriculture
Infrastructure Fund (AIF) of Aatmanirbhar Bharat.

Implementation of Crop Insurance Scheme

678. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
AGRICULTURE AND FARMERS WEL FARE be pleased to state:

(@ the details of States that are implementing crop insurance scheme since its

inception;

(b) number of farmers who benefited from the scheme during the last three
years, season-wise and State-wise; and

(¢) the changes that the Ministry has brought in the crop insurance scheme and
how it is different from the existing one?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (&) and (b) The Pradhan Mantri Fasal Bima
Yojana (PMFBY), introduced in the country from Kharif 2016, is voluntary for the
States. 27 States/Union Territories (UTs) have opted and implemented the scheme in
one or more seasons viz. Andaman and Nicobar Islands, Andhra Pradesh, Assam, Bihar,
Chhattisgarh Goa, Gujarat, Haryana, Himachal Pradesh, Jammu and Kashmir, Jharkhand,
Karnataka, Kerala, Madhya Pradesh, Maharashtra, Manipur, Meghalaya, Odisha,
Puducherry, Rajasthan, Sikkim, Tamil Nadu, Telangana, Tripura, Uttar Pradesh,
Uttarakhand and West Bengal.

State-wise and Season-wise details of number of farmer applicants benefited by
way of getting claims under the scheme during last three years i.e. from 2017-18 to
2019-20 are given in the Statement-1 (See below).

() After detailed discussions with stakeholders, Government has recently
approved the revamping of the Pradhan Mantri Fasal Bima Yojana (PMFBY) and
Restructured Weather Based Crop Insurance Scheme (RWBCIS) for implementation
from Kharif 2020 season. Changes made in the provisions/parameters of these schemes
are given in the Statement-II.



Farmer applications benefited under PMFBY as on 07.09.2020 (number in lakhs)

Statement-|

State/UT Name 2017-18 2018-19 2019-20
Kharif Rabi 2017-18 Kharif Rabi 2018-19 Kharif Rabi 2019-20
2017 2017-18 Tota 2018 2018-19 Total 2019 2019-20 Tota
Andaman and Nicobar - - - - - - - - -
Islands
Andhra Pradesh 6.187 0.962 7.149 9933 5963 15.896 - - -
Assam 0018 0.003 0021 0.004 - 0.004 - - -
Bihar 1872 0311 2183 Not Participated
Chhattisgarh 5716 0.863 6.579 5824 0.733 6.557 11778 2449 14.227
Goa 0.000 - 0.000 0.000 - 0.000 0.001 - 0.001
Gujarat 3721 0.168 3.839 13623 0144 13.767 0928 0.002 0930
Haryana 2445 0.803 3248 3324 0873 4197 2430 2480 4911
Himachal Pradesh 0.236 1235 1470 0378 08%4 1272 0428 0023 0451
Jammu and Kashmir 0120 0.069 0.188 0181 0016 0.197 - - -
Jharkhand 1344 0049 1392 0580 - 0580 - - -
Karnataka 6.085 0101 6.187 8903 434 13.297 2034 - 2034
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Kerda 0190 0.188 0377 022 0175 0.397 0235 - 0235
Madhya Pradesh 20987 3867 24.84 10141 7013 17154 0024 - 0024
Maharashtra 50.129 3546 53676 50.002 27199 77201 82921 0.004 82925
Manipur - 0.036 0.036 0.000 - 0.000 0.032 - 0032
Meghalaya 0.000 - 0.000 - - - - - -
Odisha 7.387 0.144 7531 6469 0112 6.581 6.501 - 6.501
Puducherry - - - 0.005 - 0.005 - - -
Rajasthan 20.740 4544 25.284 15.873 39% 19.868 17.995 4638 2634
Skkim - 0.001 0.001 0.000 - 0.000 - - -
Tamil Nadu 0660 9197 9857 1148 16.180 17.328 0.898 7602 8500
Telangana 4146 0.25%6 4402 0334 0.003 0.388 - - -
Tripura 0.008 0019 0027 - 0.002 0.002 0029 - 0029
Uttar Pradesh 3932 1914 5846 5800 0401 6.201 6.007 1909 7916
Uttarakhand 0.501 0.202 0.703 0.702 0138 0.840 0.647 0034 0.731
West Bengal 4443 1063 5505 1976 5146 7122 Not Participated

GRAND ToTAL 140.866 29539 170.405 135473 73380 208.8%4 132.883 19.191 152.079

* Kharif 2019 and Rabi 2019-20 claims are not fully reported/settied.
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Satement-1 |

Changes made in the provisions/parameters of PMFBY and RWBCIS w.e.f. Kharif
2020 season

. To address the demand of farmers, the scheme has been made voluntary for
all farmers. However, there is no change in farmers' share of premium.

. The premium subsidy sharing pattern between Centre and North Eastern
States has been changed from 50:50 to 90:10. This has been done to allow
more States to notify the scheme and existing States to notify more crops
and areas to facilitate greater coverage of farmers under the scheme. For
remaining States, subsidy sharing pattern will continue as 50:50.

. To address the issue of high premium rate for few crops/areas due to
adverse selection, the requisite central share of premium subsidy (90:10 for
North Eastern States and 50:50 for remaining States) will be provided for
areas/crops having gross premium rate upto 25% for irrigated and upto 30%
for un-irrigated areas/crops. Besides, alternate risk mitigation measures will
be explored for these areas/crops.

. Insurance companies will now be selected by the States for 3 years in a go
instead of one year thereby increasing their commitment and accountability
to the farmers.

. Option has been given to the States to choose the notional value of average
yield or the Scale of Finance as sum insured in the interest of the farming
community.

. In view of the demand of many states, option has been given to states to
choose additional risk covers besides shortfall in yield-based cover depending
upon the local weather challenges and requirements of the farmers.

. The states delaying the release of subsidy beyond stipulated timelines can
not participate in upcoming seasons.

. Two-step process of crop yield estimation using weather and satellite
indicators etc. is adopted, which will help in early assessment of loss

. Use of smart sampling technique through satellite data for crop cutting
experiments by some states has shown increased efficiency in implementation.
This will now be universalized.
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. The delay by some States in submission of crop yield data will now be
suitably addressed using technological solutions.

. Provision has been made for earmarked administrative expenses @ 3% for
strengthening the infrastructure and technology for better delivery of the
Scheme.

. Insurance companies have been asked to mandatorily utilize 0.5% of gross
premium collected by them for IEC activities at grass root level to build
overall insurance literacy of farmers to take informed decisions.

. Use of more technology for transparency and quick assessment of crop
yield/loss for early settlement of claims.

Implementation of National Programmefor Organic Production

679. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
AGRICULTURE AND FARMERS WEL FARE be pleased to state:

(@ the aims and objectives of National Programme for Organic Production;

(b) the details of States in which the above programme is being implemented,
with a particular reference to Andhra Pradesh;

() how Indian organic standards (Jaivik Bharat) can be compared with US and
EU; and

(d) the efforts being made to bring down cost of organic products, such as
incentivizing for increasing yield per acre, storage and warehousing to protect from
exposing to chemicals, etc?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) The aims and objectives of National
Programme for Organic Production (NPOP) are given in the Statement-1 (See below).

The area certified under NPOP in different states including Andhra Pradesh is
given in the Statement-I1 (See below). The data as per the information provided by the
Certification Bodies accredited under NPOP.

() NPOP standards have been recognized equivalent to EU Regulation for
unprocessed plant products. USDA has granted conformity assessment to Agricultural
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and Processed Food Products Export (APEDA) as per the conformity assessment
standards of National Programme for Organic Production for certification and export of
organic product to United States of America (USA) as per USDA National Organic
Programm (NOP) standards. The National Organic Program(NOP) is the federa regulatory
framework in the United States of America(USA) governing organic food. The NOP
accreditation is given to the NPOP accredited Certification Bodies under the Recognition
Agreement between India and US for Conformity assessment.

Jaivik Bharat Logo is granted by Food Safety and Standard Authority of India
(FSSAI) for sale of organic produce in India based on certifications under NPOP & PGS.

A dedicated scheme namely Mission Organic Value Chain Development for North
Eastern Region (MOV CDNER) has been implemented in NER since 2015-16 mainly for
exports of third party certified organic niche crops. The scheme supports Farmer
Producer Organisations (FPOs) / entrepreneurs in a value chain mode from input
production/procurement, to infrastructure creation for post harvest management and
marketing facilities. The pattern of assistance .under MOV CDNER for infrastructure
creation, packaging, branding, transportation is given in the Statement-I11 (See below).
The assistance is also provided under the schemes Parmparagat Krishi Vikas
Yojana(PKVY) for organic conversion, organic inputs, on farm inputs, production
infrastructure, etc. The details is given in the Statement-1V (See below).

Agricultural & Processed Food Products Export Development Authority (APEDA)
provides assistance under Export Infrastructure Development and Market Devel opment
scheme components for creation of capital assets, integrated pack house, purchase of
insulated refrigerated transport vehicles'mobile pre-cooling unit, single or multiple
products processing facilities, cold store/warehouses, carbon dioxide generators,
fumigated stores and Silos etc. The products covered under TraceNet traceability
system for organic products are eligible under the scheme. The assistance is limited to
the 40% of the total cost subject to the ceiling of ¥ 100 lakhs.

Satement-|
Aims and objectives of NPOP
The aims of the NPOP, inter alia include the following:

(8 To provide the means of evaluation of certification programme for organic
agriculture and products (including wild harvest, aquaculture, live stock
products) as per the approved criteria.
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(b)

©

©)

()

To accredit certification programmes of Certification Bodies seeking
accreditation under this programme.

To facilitate certification of organic productsin conformity with the National
Standards for Organic Production (NSOP).

To facilitate certification of organic productsin conformity with theimporting
countries organic standards as per equivalence agreement between the two
countries or as per importing country requirements.

To encourage the development of organic farming and organic processing.

21 SCOPE

The NPOP shall, inter alia, include the following:

@

(b)
©

©)

Policies for development and certification of organic products as notified by
the Department of Commerce from time to time.

National standards for organic products and processes.

Accreditation of certification programmes to be operated by Certification
Bodies.

Certification of organic products.
Statement-11

Sate-wise cultivated farm area for the year 2019-20

Sl. No. State Certified Under Total area
Organic Area Conversion area (inha)
(InHa) (InHa)
1 2 3 4 5
1 Andaman and Nicobar 0 7484.00 7484
Islands
2 Andhra Pradesh 15,128.83 2,074.04 37,202.87
3 Arunachal Pradesh 14735 1051031 10657.662
4, Assam 15,396.83 11,296.84 55344.536

5. Bihar 12 22,711.35 22712554
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1 2 3 4 5

6. Chhattisgarh 12,867.91 9,569.89 22,437.80
7. Goa 9416.34 302014 12,436.48
8 Gujarat 57,642.28 37,565.30 95,207.58
9 Haryana 3,067.17 3,088.58 6,155.74
10. Himachal Pradesh 8,704.40 3,349.48 12,053.88
1. Jammu and Kashmir 19,046.27 11,229.68 30,275.95
2. Jharkhand 106 25,853.12 25854.184
13.  Karnataka 60,124.83 20,940.40 81,065.23
14. Kerda 21,466.15 20,314.34 41,780.49
15. Ladakh 0 64.221 64.221
16. L akshadweep 895,513 0 895,51
17. Madhya Pradesh 47352247 419,373.94 892,896.41
18. Maharashtra 205,216.28 77,280.04 282,496.32
19. Manipur 324140 9,748.67 12,990.07
20. Meghalaya 24,732.96 20,649.44 45,382.40
21 Mizoram 4045 9,989.44 10029.89
2. Nagaland 1,901.42 12,353.55 14,254.97
23, New Ddlhi 0.718 0 0.718
24.  Odisha 7642458 11,753.03 88,177.61
25.  Pudducherry 2835 2081 23645
26. Punjab 2835 8502.57 9021.951
27. Rajasthan 160,850.23 126,728.26 287,578.49
28 Skkim 7340297 231468 75,717.65
2. Tamil Nadu 7,140.90 18,864.83 26,005.73
30. Telangana 551248 3229.80 874228
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1 2 3 4 5
3L Tripura 20356 3335.62 353918
32, Uttar Pradesh 48,890.09 12,058.08 60,948.18
33 Uttarakhand 23,767.17 18,279.85 42,047.02
A West Bengd 5,254.96 1,137.09 6,392.05
TotaL 1334530.986 964691.384 2,299,222.37
Statement-111

Mission Organic Value Chain Development for North Eastern Region:
Component-wise financial assistance:
Components
Clusters development, training, documentation etc -Rs 4075/Farmers & 10000/ha.
Inputs -25000/ha
Integrated Processing unit: upto ¥ 600 lakh
Custom hiring centres: Rs 10 lakh/FPO
Integrated Pack house: upto Rs 37.50 lakh
Refrigerated vehicle - upto ¥ 18.75 lakh
Transportation / 4 wheeler: upto ¥ 6.00 lakh
Pre-cooling, cold stores, ripening chambers- Rs uptol8.75 lakh
Branding, labeling, packing, publicity - As per proposal.

Post-harvest infrastructure - 75% assistance for FPCs - 50% for private
entrepreneur- 50% subsidy transportation



Statement-1V

Pattern of assistance for promotion of organic farming and other schemes Pattern of assistance under PKVY

Sl. No. Component Pattern of assistance/ha Total Total Total per
financial financial cluster of
1st Year 2nd Year 3rd Year assistance  assistance 1000 ha. each

per ha. for  per group T inlakh
3years of 20 hafor
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3 year

A. Programme implementation through 2500 2500 2500 7500 150000 30.00
Support Agencies

B. PGS Certification through Regional 700 1000 1000 2700 54000 27.00
Councils

C Incentive to farmers through DBT 12000 10000 9000 31000 620000 31000

D. Value addition, marketing and publicity 1300 3500 4000 8300 176000 83.00
ToTAL 16500 17000 16500 50000 1000000 500.00

¢ Rs 500.00 lakh per cluster of 1000 ha. each.

suonsan® paJresun
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Implementation of Farmers Produce Trade and Commerce (Promotion
and Facilitation) Ordinance, 2020

680. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the Government has implemented the Farmers' Produce Trade and
Commerce (Promotion and Facilitation) Ordinance, 2020;

(b) if so, the details thereof;

() whether this Ordinance seeks to provide for barrier-free trade of farmers
produce outside the markets notified under the various State Agricultural Produce
Market laws (State APMC Acts);

(d) if so, the details thereof;
(@ whether this Ordinance would prevail over the State APMC Acts;

()  whether the State Governments were consulted before passing this Ordinance;
and

(g) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (d) Yes Sir. Government has notified "The
Farmers' Produce Trade and Commerce (Promotion and Facilitation) Ordinance, 2020"
on 5th June, 2020. The objective of the Ordinance is to provide for the creation of an
ecosystem where the farmers and traders enjoy the freedom of choice relating to sale
and purchase of farmers' produce which facilitates remunerative prices through
competitive alternative trading channels to promote efficient transparent and barrier-
free inter-state and intra-state trade and commerce of farmers produce outside the
physical premises of markets or deemed markets notified under various State Agricultural
Produce Market legislations; to provide a facilitative framework for electronic trading
and for matters connected therewith or incidental thereto.

(@ The Ordinance will not replace the State APMC Acts. APMC markets will
continue to function.

(f) and (g) While formulating the Ordinance, State Governments were consulted
through Video Conferencing (VC) on 21st May, 2020.
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Reduction in allocation for M1S-PSS

68L. SHRI RIPUN BORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether in the budget 2020-21, Government has reduced alocations to
Market Intervention Scheme and Price Support Scheme (MIS-PSS) and remunerative
prices to farmers for Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA);

(b) whether it is also a fact that the budget for PM-AASHA has been reduced
to one-third from 1,500 crore in 2019-20 to ¥500 crore in 2020-21;

(c) if so, reasons therefor and the plan to solve plight of farmers in the country
and the post COVID-19 situation; and

(d) the detailed proposal to procure crops under PSS and steps taken to provide
adequate remuneration to farmers for their produce?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (c) The final Budget allocation during
2019-20 under M1S/PSS was 2010.20 crore and for PDPS/PPSS under PM-AASHA was
%321.00 crore. For the year 2020-21 the budget allocation for MIS/PSS is 32000 crore
and for PDPS/PPSS is 3500 crore. The estimated expenditure under PM-AASHA (PSS/
PDPS/PPSS) depends upon the States/ UTs option for implementation of PSS or PDPS
for the particular oilseeds in the season and the prevailing market price in the mandies.
However, the Budget allocation for the year can be revised based on the requirement
of scheme implementation.

(d) Under Price Support"-Scheme (PSS), Government agencies procure the
notified pulses, oilseeds and copra of Fair Average Quality (FAQ) at Minimum Support
Price (MSP) directly from farmersin consultation with the concerned State Governments
/ Union Territories as and when market price of these pulses fall below the MSP. The
payments to the farmers are made through Real Time Gross Settlement (RTGS)/National
Electronic Fund Transfer (NEFT) and account payee cheque by the procuring agencies.

Prospectsfor production of pulses

682. SHRI K.J. ALPHONS: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the prospects for production of pulses in the current financia year;
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(b) whether the monsoon has been conducive for production of pulses; and
() whether the country is going to be self-sufficient this year?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) and (b) In the current Kharif season, 137.87
lakh hectare area has been sown under pulses compared to 131.76 lakh hectare during
corresponding period of last year which is around 5% higher and around 7% higher
to the average of last 5 years (128.88 lakh ha.). Further, extended rainfall, favorable soil
moisture, conducive weather and sufficient water reservoirs in major pulses producing
states have the good prospects for production of pulses in the current financial year.

() The Government has taken several steps for enhancing production and
productivity of pulses in the country and implementation of various schemes like
National Food Security Mission (NFSM), Bringing Green Revolution to Eastern India
(BGREI) and Crops Diversification Programme (CDP) would result in achieving near self
sufficiency in pulses production this year.

Damage of cropsdueto heavy rains

683. SHRI C.M. RAMESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether due to heavy rains in different parts of the country, many standing
crops got adversely affected, if so, the details of crops which got affected, State-wise;

(b) whether the Ministry has taken care of the plight of farmers whose crops
got damaged and had to face heavy loss, if so, the details thereof; and

(¢) the State which suffered most due to heavy rains, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (@) to (c) There have been extreme weather
events in the form of heavy rains in some parts of the country which affected the
standing crops. As reported by the states, the state-wise details of the crops affected
due to heavy rains is given in the Statement (See below).

The State Government is primarily responsible for taking necessary relief measures
in the wake of natural calamities. For undertaking relief measures, funds are available
with the State Government in the form of State Disaster Response Fund (SDRF),
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Additiona financial assistance, over and above SDRF, is considered from National
Disaster Response Fund (NDRF) for natural calamities of severe nature and is approved
on the basis of Memorandum received from State Government, in accordance with
established procedure. In order to insulate farmers against the loss of crop due to
natural calamities. In order to insulate farmers against the loss of crop due to natural
calamities, Government of India had launched Pradhan Mantri Fasal Bima Yojana (PMFBY)
from April 2016.

Statement

Sate-wise details of the crops affected due to heavy rains

S.No. State Affected Area Affected Crops
(in Hectare)
1 2 3 4
1  Andhra Pradesh 52551.99 Banana, Vegetables, Betelvine, Onion,
Papaya, Flowers, Yam, Chillis and
Tomato.
2 Arunacha Pradesh 6864.76 Paddy, Maize, Millets, Pulses, Oilseeds,

Vegetable crops, Fruit crop, Plantation
crops and others.

3 Assam 190176.73 Rice, Maize, Jute, Pulses and Vegetables.
4.  Bihar 922038.82 Paddy, Maize, Fruits and Vegetables
5. Chhattisgarh 12615.00 Soybean and other crops

6. Kerda 4754.09 Coconut, Cardamom, Ginger, Tuber

crops, Turmeric, Cashew, Rubber,
Pepper, Tapioca, Beetelvine, Vegetables,
Arecanut, Banana, Coffee, Pineapple
And Paddy.

7.  Karnataka 331334.97 Paddy, Cotton, Redgram, Greengram,
Soybean, Blackgram, Jowar, Groundnut,
Maize Sugarcane, Ragi, Bajra, Foxtail
Millet, Cowpea, Sesamum, Sunflower
And Tobacco.
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4

10.

14,

Maharashtra

Odisha
Punjab

Tamil Nadu

Telangana

Madhya Pradesh

Gujarat

Himachal Pradesh

170899.00

221262.00
2440300

7871.26

143388.38

Not quantified

Not quantified

35340.90

Rice, Groundnut, Tur, Cotton, Jowar,
Turmeric, Maize, Sugarcane, Soybean,
vegetables

Paddy and Horticulture Crops.
Cotton, Paddy and other crops

Horticulture Crops, Paddy, Maize,
Gingelly, Groundnut, Sugarcane, Jowar/
Sorghum, Pluses/Green gram and
Coconut.

Paddy, Cotton, Redgram, Greengram,
Soybean, Blackgram, Jowar, Groundnut,
Maize, Sugarcane, Banana, Guava,
Apple, Oil Palm, Turmeric, Chilly,
Papaya, Drumstick, Vegetables, Flowers,
and Red Chilli.

Crop loss due to heavy rainsis reported
mainly in Soybean, Maize, Arhar, Urad,
Moong and Paddy.

Cropsin 14 districts affected (crops not
quantified).

Maize, Paddy, Kharif Pulses and
vegetables.

Use of chemicals and pesticides for ripening of fruits

684. SHRI C.M. RAMESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether there are any monitoring mechanism in place to check the use of

pesticides and chemicals to ripen the fruits, if so, the details thereof and if not, the

reasons therefor; and

(b) whether Government has sufficient laboratories to check the quantum of

calcium carbide used in vegetables and fruits, if so, the details thereof?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) As per the information provided by the Food
Safety and Standards Authority of India (FSSAI), Ministry of Health and Family
Welfare; sub-regulation 2.3.5 of Food Safety and Standards (Prohibition and Restriction
on Sales) Regulations, 2011 isrelated to "Prohibition of use of Calcium Carbidein ripening
of fruits'. According to this sub regulation, "No person shall sell or offer or expose for
sale or have in his premises for the purpose of sale under any description, fruits which
have been artificially ripened by use of acetylene gas, commonly known as carbide gas.

Flowever, ripening of fruits by using ethylene gas at a concentration upto 100
ppm (100W/L) depending upon the crop, variety and maturity has been permitted.
Ethylene is a safer alternative. It is also produced in the fruits naturally to stimulate
their ripening in a natural way.

The Food Safety and Standards Authority of India (FSSAI) has developed a
Guidance Note N0.04/2018 on "ARTIFICIAL RIPENING OF FRUITS - Ethylene gas- A
safe fruit ripener” and shared through its website i.e. www.fssai.gov.in and social media
handles. The purpose of this guidance note is to create awareness related to different
aspects of artificial ripening of fruits among food business operators/traders, consumers
and food safety officials. It also includes Standard Operating Procedure detailing all
facets of artificial ripening using ethylene gas.

Implementation and enforcement of Food Safety and Standards Act, 2006 and
Rules and Regulations made thereunder primarily lies with State/UT Governments.
Regular surveillance, monitoring, inspection and sampling of food products, including
fruits and vegetables, are being carried out by the Food Safety Officers of States/UTs
and appropriate penal action is initiated as per the provisions of FSS Act, 2006 against
the defaulting FBOs.

(b) FSSAI at present has a network of 264 laboratories across the country
comprising of 246 laboratories for primary testing recognized & notified under section
43(1) of FSS act 2006; and, 18 laboratories for appellate (referral) testing recognized and
notified under section 43(2) of FSS act 2006. Most of these laboratories have the
facilities to check calcium carbide.

Making PMFBY morefarmer-friendly

685. SHRI SAMBHAJ CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WEL FARE be pleased to state:

(@ whether it is afact that Pradhan Mantri Fasal Bima Yojana (PMFBY') could
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not become popular since land far less than the expected could only be covered under
the scheme;

(b) whether Government has any plan to revisit the PMFBY to make it more
friendly to the farmers, as per the climatic vagaries of each State;

(¢) if so, the main features of PMFBY proposed to be revisited to make it
meaningful and lucrative; and

(d) whether any time-line has been fixed to further augment the scheme?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) No Sir. Due to the improved features of the
Pradhan Mantri Fasal BimaYojana (PMFBY'), coverage under the scheme has increased
to 30% of the Gross Cropped Area (GCA) from 23% in 2015-16 under erstwhile schemes.
Farmer applications have also increased from about 3.5 crore under erstwhile schemes
to about 6 crore during the same period. Participation of non-loanee farmers, for whom
the scheme was voluntary, have also increased from 5% under erstwhile schemes to
37% Kharif under PMFBY showing the voluntary acceptability of the scheme.

(b) to (d) The revisionsimprovements in the crop insurance schemes is a continuous
process and decisions on suggestions/representations is taken from time to time after
consultation with various stakeholders. Accordingly, after detailed discussions with
stakeholders, Government has recently approved the revamping of the Pradhan Mantri
Fasal BimaYojana (PMFBY') and Restructured Weather Based Crop Insurance Scheme
(RWBCIS) for implementation from Kharif 2020 season. Changes/improvements made in
the provisions/parameters of these schemes are given in the Statement.

Statement

Changes/Improvements made in the provisions/parameters of PMFBY and RWBCIS
w.ef. Kharif 2020 season

. To address the demand of farmers, the scheme has been made voluntary for
all farmers. However, there is no change in farmers' share of premium.

. The premium subsidy sharing pattern between Centre and North Eastern
States has been changed from 50: 50 to 90:10. This has been done to allow
more States to notify the scheme and existing States to notify more crops
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and areas to facilitate greater coverage of farmers under the scheme. For
remaining States, subsidy sharing pattern will continue as 50: 50.

. To address the issue of high premium rate for few crops/areas due to
adverse selection, the requisite central share of premium subsidy (90: 10 for
North Eastern States and 50: 50 for remaining States) will be provided for
areas/crops upto gross premium rate of 25% for irrigated and 30% for un-
irrigated areas/crops. Besides, alternate risk mitigation measures will be
explored for these areas/crops.

. Insurance companies will now be selected by the States for 3 years in a go
instead of one year thereby increasing their commitment and accountability
to the farmers.

. Option has been given to the States to choose the notional value of average
yield or the Scale of Finance as sum insured in the interest of the farming
community.

. In view of the demand of many states, option has been given to states to
choose additional risk covers besides shortfall in yield-based cover depending
upon the local weather challenges and requirements of the farmers.

. The states delaying the release of subsidy beyond stipulated timelines can
not participate in upcoming seasons.

. Two-step process of crop yield estimation using weather and satellite
indicators etc. is adopted, which will help in early assessment of loss.

. Use of smart sampling technique through satellite data for crop cutting
experiments by some states has shown increased efficiency in implementation.
This will now be universalized.

. The delay by some States in submission of crop yield data will now be
suitably addressed using technological solutions.

. Provision has been made for earmarked administrative expenses @ 3% for
strengthening the infrastructure and technology usage for better delivery of
the Scheme.

. Insurance companies have been asked to mandatorily utilize 0.5% of gross
premium collected by them for IEC activities at grass root level to build
overall insurance literacy of farmers to take informed decisions.
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. Use of more technology for transparency and quick assessment of crop
yield/loss for early settlement of claims.

Disposal of claimsto the farmersunder PMFBY during 2019-20

686. SHRI SAMBHAJ CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WEL FARE be pleased to state:

(@ whether Government is aware of the details of crop damage claims filed by
the beneficiaries of Pradhan Mantri Fasal Bima Yojana (PMFBY') during 2019-20 because
of climatic extremities experienced in Maharashtra and other States;

(b) if so, the details thereof;

() whether the claims filed have been disposed of to the farmers including the
total amount disbursed by the insurance companies; and

(d) if not, the reasons therefor and also by when the pending claims would be
settled?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (@) to (d) Pradhan Mantri Fasal Bima Yojana
(PMFBY) is being implemented on area approach basis for wide-spread calamities. As
per provisions of the PMFBY, claims for wide spread calamities like flood, drought etc.
or season end claims are worked out and settled by the concerned insurance company
for notified crops on area approach basis, on receipt of yield data arrived through
requisite number of Crop Cutting Experiments (CCEs) at the end of the harvesting
period, from the concerned State Government. Farmers have no need to file such claims.

However, losses due to localized risk of hailstorm, landslide, inundation, cloud
burst and natural fire and post-harvest losses due to cyclone, unseasonal rains and
hailstorms are calculated on individual insured farm level, based on the report of the
joint committee comprising representatives of State Government and insurance company
to survey the extent of loss. As per provisions of the scheme insured farmers are
required to intimate the loss due to the aforesaid causes to the State Government,
insurance company and financia institutions within prescribed time limits. Affected
insured farmers can also lodge the crop damage/loss intimation on National Crop
Insurance Portal or Android based mobile app "Crop Insurance App".

The detailed methodology and formula for calculation of claimsg/indemnity has
been defined in the Operational Guidelines of the Scheme.
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State-wise details (including Maharashtra) of settlement of claims and reasons for
pending claims under PMFBY during 2019-20 are given in the Statement

Statement

Sate-wise details of Claims Settlement and reasons for pendency under PMFBY
for 2019-20 as on 07.09.2020

State/UT Reported Paid Pending Reason for Pendency
Clams Clams Clams
(R in Crore)
1 2 3 4 5

Andaman and Nicobar - - -
Islands

Andhra Pradesh 1,819.513 1819513 State share of premium

subsidy pending

Assam 14.849 - 14849  State share of premium
subsidy pending

Chhattisgarh 1202742 1184373 18369  Claims under process

Goa 0.006 0.006 -

Gujarat 317.731 111646 206085  State share of premium
subsidy pending; claims not
fully reported

Haryana 868.49 846684 21815 Claims under process

Himachal Pradesh 9.029 9.029 -

Jharkhand 18155 - 18155  State share of premium
subsidy pending; claims not
fully reported

Karnataka 488625 217778 270847  Yield data pending; claims

not fully reported

Kerda 83.055 52.755 30300  State share of premium
subsidy pending
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1 2 3 4 5

Madhya Pradesh 4,116.604 1760 4114844 State Govt. has recently
released its share premium
subsidy and disbursement of
claims has been started.

Maharashtra 6,504.750 5726000 778750  State share of premium
subsidy pending

Manipur 1.140 1.140 -

Meghalaya - - -

Odisha 1122252 700603 421649 Clams of Rs 264.83 crore
under process; Claims of Rs.
156.82 crore pending due to
clarification on yield data
awaited from State Govt.

Puducherry 6.559 - 6.559 Claims under process

Rajasthan 4233930 3262953 970977  State share of premium
subsidy pending

Skkim - - -

Tamil Nadu 859.827 769.718 90.109 State share of premium
subsidy pending

Telangana 520.909 - 520909  State share of premium
subsidy pending

Tripura 0416 0416 -

Uttar Pradesh 1059859 952360 107499 Claims of Rs 62.42 crore
under process; Claims of Rs.
45.08 crore pending due to
State share of premium
subsidy pending

Uttarakhand 56.150 56.150 -

GRAND TOTAL 23304.600 13893370 9411.230

* Kharif 2019 and Rabi 2019-20 claims are not fully reported.
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Suicide by personsinvolved in farm sector

687. SHRI NARAIN DASS GUPTA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the Ministry is aware that at least 10,281 persons involved in the
farm sector ended their lives in 2019, accounting for 7.4 per cent of the total number
of suicides in India as per the Accidental Deaths and Suicides in India report 2019 by
the National Crime Records Bureau;

(b) if so, whether any study has been conducted into the factors behind the

same;
(¢) if so, the findings thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) As per National Crime Records Bureau (NCRB)
publication titled 'Accidental Deaths and Suicides in India (ADSI) 2019, the total
number of farmers/ farm labourer who committed suicide was 10,281 accounting for
7.4% of the total suicides committed (1,39,123) during the year 2019.

(b) to (d) Government conducted a study titled 'Farmer Suicides: An All India
Study' during 2016-17 to ascertain various reasons for the growing number of farmers
suicide in the country. This Pan-India study was carried out in 13 major suicide prone
states namely: Uttar Pradesh, Tamil Nadu, Kerala, Haryana, Madhya Pradesh,
Chhattisgarh, Punjab, Maharashtra, Gujarat, West Bengal, Andhra Pradesh, Telangana
and Karnataka covering 46 districts, 138 talukas, 388 villages and 528 sample victim
households. The reference year of the study was decided as the agriculture year
2015-16 (June, 2015 - May, 2016). The main objectives of the study were as follows,.—

() toanayzetheincidence and spread of farmer suicides in selected states and
to map the hotspots of suicide.

(i) to study the socio-economic profile, cropping pattern and profitability in the
victim's households.

(i) to study the causes leading to suicides.

(iv) to recommend suitable policies to avert farmer suicide.
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The study was assigned to Agro-Economic Research (AER) Unit Agricultural
Development and Rural Transformation Centre (ADRTC) at Institute for Social and
Economic Change (ISEC) Bengaluru which is a part of Agro-Economic Research (AER)
Scheme being implemented by Ministry of Agriculture and Farmers Welfare to conduct
research studies on Agro-Economic problems. It is 100% funded through Grant-in-Aid
by the Government and no study specific funds are provided to AER Centres/ Units.
The study found that various reasons for farmers suicide are drug/ alcoholic addiction,
illness, family issues, gambling, expectation of non-institutional credit, lack of access
to expected credit, failure of rain, cyclone, drought, non realization of higher output/
prices, crop failure etc.

MSP for paddy

688. DR.AMAR PATNAIK: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the factors to decide upon the cost of production mentioned in the
Swaminathan Report are taken in consideration to ensure the 50 per cent return on MSP
for paddy;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
(SHRI NARENDRA SINGH TOMAR): (a) to (c) The present Minimum Support Price
(MSP) for paddy for ensuring 50 percent return on paddy is in accordance with
Swaminathan Report. Following the Swaminathan Committee recommendations, in the
Union Budget of 2018-19, Government of India has announced the pre-determined
principle of fixing MSP at 1.5 times of the cost of production. The present MSP for
paddy has been fixed in accordance to the same principle.

MSP takes into account all paid out costs-such as those incurred on account of
hired human labour, bullock labour/machine labour, rent paid for leased in land, expenses
incurred in cash and kind on the use of material inputs like seeds, fertilizers, manures,
irrigation charges, depreciation on implements and farm buildings, interest on working
capital, diesel/electricity for operation of pump sets etc., miscellaneous expenses-and
imputed value of family labour. The cost of production considered is comprehensive
and based on the methodology recommended by Expert Committees from time to time.
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M easures to tackle disruption in supply of drugs

689. SHRI MALLIKARJUN KHARGE: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ whether Government has announced a set of measures to tackle possible
disruption in supply of drugs and other manufactured goods due to Coronavirus
outbreak in China; and

(b) if so, the details thereof?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) Yes, Sir. The Department of Pharmaceuticals (DoP) has taken
various measures to ensure the availability of essential drugs at reasonable prices
during the COVID-19 pandemic. Timely and effective steps were taken to ensure no
shortage of drugs during the lockdown period throughout the country. The details are
as under:-

(i) To ensure seamless availability of drugs, a 'Control Room' has been set up
with Helpline No. 1800111255 and issues like Non-availability of medicines,
masks, gloves, hand sanitizers etc., and price violation of medicines, masks,
gloves, hand sanitizers, etc., were resolved promptly.

(i) An inter-ministerial committee under the chairmanship of Shri S. Eswara
Reddy, Joint Drug Controller, CDSCO has been constituted to monitor trends
of export and import of APIs, Formulations and Medical devices to ensure
timely availability of these items in the country and to prevent shortages.
The committee submits its reports from time to time.

(i) Awvailahility of drugs has been ensured by coordinating with State Health
Authorities like SDCs and Central Govt. Authorities like CDSCO, DGHS,
DPIIT etc. National Pharmaceutical Pricing Authority (NPPA) under
Department of Pharmaceuticals collected the critical information from drug
manufacturers used in decision making to ensure drug availability.

(iv) Steps have been taken to ensure the availability of Heparin used in COVID-
19 treatment. Further, on intervention in the issue of price-parity of N-95
Masks by the NPPA, major manufacturers/importers of N-95 Masks have
reduced their prices significantly up to 67%.
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(v) The DoP aso coordinated issues related to production of raw material,
medicines, medical devices, packaging material, etc. by manufacturers and
movement of raw material, packing material, finished goods and manpower
etc. to availability of life saving essential drugs during the lock down.

(vi) The NPPA has taken various steps to ensure the availability of life saving
essential drugs like Hydroxychloroquine, Paracetamol, Vaccines, Anti-
Tuberculosis drugs, Anti-diabetic drugs, cardiac drugs, imported Anti-epileptic
drugs and COVID-19 drugs like FDC Lopinovir& Ritonavir, Remidesivir,
Favipiravir, Zinc Sulphate, Mythyleprednisolone, Enoxparin, Dexamethasone
etc.

(vii) Further, on the intervention of the Department of Pharmaceuticals,
manufacturers of Remdesivir have created a Helpline to make available the
Remdesivir. However, Remdesivir and Tocilizumab continue as under
investigational therapy Drugs under Covid-19 Protocol. The details of various
other measures taken by the NPPA are given in the Statement.

Statement
Measures taken for ensuring availability of drugs

1  TheNPPA vide D.O. letter dated 20th Feb, 2020 requested all Chief Secretaries of
States/UTs to closely monitor the production and availability ofActive
Pharmaceutical Ingredients (APIs) and their formulations, and necessary action
should be taken under the provisions of the Drugs (Prices Control) Order, 2013
(DPCO, 2013) to ensure availability of life saving essential drugs to the consumers
at al times.

2 Inorder to address the issues related to availability and pricing of critical Medical
Devices such as Masks, Sanitizers and Gloves to deal effectively with COVID-19
situation, the NPPA vide letter dated 13th March 2020 requested MoHFW to
prepone the effective date of consideration of Medical Devices as Drugs.

3. The NPPA vide order dated 13th March, in exercise of powers under clause (1)
of sub section (2) of section 10 of the Disaster Management Act directed all
States/UTs and concerned State Authorities to take necessary steps to ensure
sufficient availability of surgical and protective masks, hand sanitizers and gloves
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at prices not exceeding MRP printed on pack sizes. Ministry of Consumer Affairs
had, issued order dated 13th March, 2020 to regulate the production, quality,
distribution, logistics of masks and hand sanitizers.

4. Inthe effort of continuous monitoring, a letter dated 18th March, 2020 was also
issued to all State Drug Controllers (SDCs) directing them to take immediate action
through field officers to restrain acts of hoarding of surgical and protective masks,
hand sanitizers and gloves and profiteering by manufacturers, distributors, stockists
and retailers of these items as well as to ensure availability and distribution of
these items at prices not exceeding MRP.

5 Initseffort to maintain seamless availability of critical drugs and Medical Devices
related to COVID-19, NPPA vide letter dated 19th March, requested Secretary
(Textile) to put temporary Export restrictions on critical inputs (PP MELTBLOWN
Non-Woven Fabric, the Nosewire and Loop Elastic non-latex) for masks. Further,
at the intervention by NPPA, DCGI vide order dated 19th March directed all Port
Offices of CDSCO to take proactive measures for clearance of imported stock of
gloves in coordination with customs in expedited manner in public interest.

6. The issue regarding availability of N-95 masks and PPE kits is entrusted to
Empowered Group 3 and the issues of 2 ply/3 ply masks and hand sanitizers is
being monitored by Ministry of Consumer Affairs and Department of Food
respectively. NPPA undertook database creation in respect of said Medical Devices
and shared with concerned authorities for effective monitoring.

7.  The NPPA made efforts to collect information regarding Domestic Manufacturers
of masks, gloves, hand sanitizers, PPE kits and ventilators in the country. In this
regard, various meetings were held at NPPA as well as through video conferencing
with the stakeholders including industry associations. The compiled information
was placed on NPPA's website and also disseminated to MoHFW and all States/
UTs to assist in procurement of these devices required for treatment of
COVID-19.

Measurestaken for ensuring affordability of N-95 masks

1 In order to ensure availability of N-95 mask at affordable prices in the country,
NPPA vide O.M dated 21.05.2020, directed manufacturers/importers/suppliers of
N-95 Mask to maintain parity in prices for non-Government procurement and to
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make available the same at reasonable prices and any violation of the same would
invite action under Essential Commodities Act, 1955.

After issuing such an advisory, major manufacturers/importers of N-95 masks
have reduced their prices significantly up to 67%. Further, a press release in this
regard was released on 25.05.2020 for dissemination of information to general
public.

NPPA's control room and helpline

1

As a measure to deal with the emerging situation arising due to outbreak of
COVID-19, to ensure seamless availability of drugs including masks, hand sanitizers
and gloves, the NPPA set up a 'Control Room' with Helpline No. 1800111255 and
e-mail ID: monitoring-nppa@gov.inon 20th March, 2020. The Control Room has
attended 1867 calls and addressed all types of the complaintsin coordination with
the State Drug Control Departments, AIOCD, AIMED etc. till 31.08.2020.

The NPPA's Control Room team worked vigorously on 24x7 basis, in 3 shifts, on
virtual basis through remote locations and has made serious efforts, in
coordination with O/o Chief Secretaries of States/UTs, SDCs, District/State
Administration and other State Authorities, for prompt resolution of number of
issues. The summary of the issues resolved through the NPPA Control Room
is given below:—

Sl. No. I ssues

1

Non-availability of medicines, masks, gloves, hand sanitizers, etc.
High price of medicines, masks, gloves, hand sanitizers, etc.

Coordination in permission for production of raw material, medicines, medical
devices, packaging material, etc. by manufacturers.

Coordination in movement of raw material, packing material, finished goods and
Mmanpower.

Measuresfor logistic mangement for availabilty of drugs

1

NPPA associated with Empowered Group 5 headed by Shri Parameswaran lyer,
Secretary, DWS, regarding 'Facilitating Supply Chain and Logistics Management
for availability of necessary items such as Food and Medicines to flag the
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logistics issues of pharmaceutical Industry to ensure the seamless availability of
drugs across the country.

2 Inlockdown period which also includes sealing of State borders at various places,
pharmaceutical sector faced serious challenges relating to logistics raw materials
and manpower in an effort to provide seamless availability of drugs and medical
devices across country. In this regard, NPPA took many initiatives in management
of logistic disruption faced by the pharmaceutical industry which has led to
increased availability of medicines and medical devices across the country.

3. The NPPA took measures for availability of drugs for COVID-19 and other essential
drugs including HCQ, Paracetamol, Vaccines, TB, Insulin and other cardiac drugs.
NPPA is also dealing with issues related to sub optimal production, logistics, MIS,
shortages and exports.

4.  The shortage of imported Anti-epileptic drugs (particularly Sabril 500) was reported
by MoHFW and some NGO groups. NPPA immediately took necessary action and
the issue was addressed promptly. Similarly, the issue of availability of imported
drug Acterma of COVID treatment, was facilitated through discussion with Cipla,
the importer.

5. NPPA videD.O. letter No. 37001/2020/Div.-I11/NPPA/Part dated 25th April, 2020 to
Administrator, Daman and Diu and Chief Secretary Maharashtra, has requested
to take immediate necessary action in respect of resolution of bottlenecks to
mitigate the risk of shortage of Anti-TB medicines in the country.

6.  Further, based on communication dated 21st April, 2020 from Joint Secretary
(RCH) referring to the letter dated 14th April, 2020 of the Secretary (Health),
requesting to address transportation issues due to nationwide lockdown to ensure
seamless availability of vaccines required to successfully conduct Universal
Immunization Programme (UIP), NPPA vide letter dated 21st April, 2020 requested
Ministry of Civil Aviation, Gol to take immediate steps regarding airlifting of
necessary supplies of vaccines, at the earliest, as it is critical for the smooth
operation of UIP.

7.  Thegrievancesreceived at micro and macro level from individuals as well as from
Associations/Industry and Institutions/Departments were taken care of to address
all issues. During the lockdown, complaints were received regarding non access
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to critical medicines. These were got home delivered through coordination with
SDCs.

8 On 26th March, 2020, NPPA requested all States/lUTs to ensure unobstructed
movement of raw material, packing material, finished products and manpower
related to manufacturing and distribution of drugs and medical devices.

Creation of dashboard for COVID-19

NPPA created a COVID-19 dashboard on its website having latest office orders,
circulars, helpline no., E-mail for sending grievances etc. for convenience of public and
other stakeholders. Link: http://www.nppaindia.nic.in/en/whats-new-about-coronavirus.

Creation of COVID and COVID plusdrugs database

NPPA in coordination with DCGI developed a comprehensive database for COVID
and COVID plus (55+97) drugs as a measure of preventive preparedness for fighting
COVID-19. This will be immensely useful in current scenario as well as future needs
of the organization. DCGI has been directed to create a State-wise mechanism to obtain
timely alerts (ring the bell) in case of shortages to take remedial action.

M easures taken to ensure availability of medical oxygen

NPPA a so coordinated the issue of availability of medical oxygen. The Empowered
Group of Secretaries Group-3 (EGoS) considered the representation of All India Industrial
Gas Manufacturer Association (AIIGMA) regarding cost impact of production of medical
oxygen by the major manufacturers on 27th May, 2020. Tariff Commission was asked
to examine the claim.

NPPA coordinated the data for medical oxygen from companiesto Tariff Commission
and ensured that examination of claim is done timely. In its report, Tariff Commission
has mentioned that the claim of AIIGMA relies mainly on venting of various gases on
account of production of oxygen and increase in electricity consumption cost. However
both grounds are prima facie not substantiated based on data provided by AIIGMA/
manufactures and reject the price increase claim.

M easurestaken to ensure availabilty of drugs under export restriction

1  Paracetamol and Hydroxychloroquine along with other drugs were put under
export prohibition to ensure drug security in the country. NPPA made all out
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efforts to collect data regarding manufacturing capacity, domestic requirement,
current stock, procurement orders of APISsKSM¢/Intermediates in respect these

drugs under export restriction.

Based on detailed examination of the stock position, manufacturing capacity and
domestic requirement of Paracetamol, DoP/NPPA vide letter dated 15th May, 2020
recommended to DGFT for lifting of ban on Export of Paracetamol API with the
condition for major manufacturers to maintain supply of equivalent quantity in the
domestic market. NPPA is regularly monitoring the details regarding manufacturing,
stock position and supplies of Paracetamol APl made to domestic market by major

manufacturers.

Further, also vide dated 11.06.2020 recommended to DGFT for lifting of ban on
Export of Hydroxychloroquine API and formulations with the condition for major
manufacturers to maintain sufficient availability in the domestic market.

The NPPA is regularly monitoring the details regarding manufacturing, stock
position and supplies of Hydroxychloroguine made to various authorities/agencies
by major manufacturers. Further, NPPA is submitting a daily report to Cabinet
Minister, MoC& F regarding Hydroxychloroquine based on reports received from
the concerned major manufacturers of the drugs.

Monitoring through survey

The availability of key medicinesisalso monitored through CDSCO chemist level

surveys, AIOCD surveys and Pharmatrac reports.

M easures taken to ensur e availability of other COVID-19 drugs

1

Asand when any drug (e.g. FDC Lopinovir and Ritonavir, Remidesivir, Favipiravir,
Zinc Sulphate, Mythyleprednisolone, Enoxparin, Dexamethasone etc.) come into
consideration for treatment protocol of COVID-19, NPPA pro-actively initiated
task of collection of information to assess availability situation in the country.

NPPA, on receiving of estimated quantity required from MoHFW, vide letter dated
03.07.2020 and 16.07.2020 directed major manufactures of Mythyleprednisolone,
Enoxparin, Dexamethasoneto ensure sufficient production and availability of these
drugs across the country.
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M easur es taken to coordinate with SDCs

NPPA conducts regular meeting through VC with SDCs and drug manufacturers

to monitor the availability of drugs and takes appropriate action. NPPA also coordinates
with SDCs through WhatsApp group.

M easur es taken to ensur e availability of heparin

NPPA received representations from several manufacturers for upward revision of

ceiling prices of Heparin Injection 50001 U/ml which has been considered as an essential
COVID plus medicine by Ministry of Health and Family Welfare. To ensure the availability,
NPPA increased the ceiling price of Heparin for a period of six month.

M easures taken to stop price rise of drugs

1

National Pharmaceutical Pricing Authority (NPPA) issued necessary
instructions to DCGI, States/UTs to ensure adequate supply of APIs and
formulations including surgical and protective masks, hand sanitizers and
gloves at affordable pricesin the market and to prevent black marketing and

hoarding which could create artificial shortages in the country.

NPPA took cognizance of reports of black marketing of Remedesvir and
Toclizumab and directed DCGI to issue necessary instruction to SDCs to
take appropriate action in this respect.

Severa requests from State Governments, NGOs and genera public were
received regarding fixation of prices for N-95 masks as the same were
available in the market at exorbitant and differential prices. In order to ensure
availability of N-95 mask at affordable pricesin the country, NPPA vide O.M.
dated 21.05.2020, directed Manufacturers/Importers/Suppliers of N-95 mask
to maintain parity in prices for non-Government procurements and to make
available the same at reasonable prices and any violation of the same would

invite action under Essential Commodities Act, 1955.

After issuing such an advisory, major manufacturers/importers of N-95 masks
have reduced their prices significantly up to 67%. Further, a press release
in this regard was released on 25.05.2020 for dissemination of information

to genera public.
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5. The NPPA also took cognizance of complaints of black marketing and
hoarding of N-95 masks and directed SDC Maharashtra to take necessary
action. SDC conducted raid on the company doing black marketing and
hoarding of N-95 masks.

Shortage of salts and medicines dueto Coronavirus

690. SHRI MALLIKARJUN KHARGE: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ whether it is afact that most of the salt compositions of around 65 per cent
used to manufacture drugs and medicines in the country are imported from Ching;

(b) whether due to the outbreak of Coronavirus, the imports have been stopped
and the manufacturers of medicines in the country have stocks that will last for a few
months; and

(c) if s0, the steps being taken by Government to meet or reduce the shortage
of various salts so as to check the price rise and shortage of various basic medicines,
the details thereof?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) The Indian pharmaceutical industry is 3rd largest in the world in terms
of volume and 14th largest in terms of value. India exported medicines worth US $ 14389 mn
in Financial Year 2018-19. India a so exported Bulk Drug/Drug Intermediates worth US
$ 3911mn in Financia Year 2018-19. However, the country also imports various Bulk
Drugs/Active Pharmaceutical Ingredients (APIs) for producing medicines. Two-thirds
of the total imports of Bulk Drugs/Drug Intermediates is from China. As per available
data from the various port offices of the Central Drugs Standard Control Organisation
(CDSCO), the details of the percentage of raw materials imported from China are as

under:—
Year Percentage (in terms of value)
2017 68.62%
2018 66.53%

2019 7240%
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(b) As per the available information from various port offices of the CDSCO,
import of drugs has not been stopped due to outbreak of Coronavirus. The CDSCO

has not received any report of shortage of stocks at present with the manufacturers.

(¢) Central Government hasissued notification vide S.O. 2450(E) dated 27.07.2020
which isvalid for 6 months providing that if a Registration Certificate holder makes an
application for a fresh import registration certificate before the expiry of the existing
certificate, the existing registration certificate shall be valid until orders are passed on
the application and shall be deemed to be valid for all purposes. With a view to attain
self-reliance and reduce import dependence in APIS/Bulk drugs, the Government has
rolled out two schemesviz. (i) "Production Linked Incentive (PLI) Scheme for promotion
of domestic manufacturing of critical Key Starting Materials (KSMs)/Drug I ntermediates
(Dls) and Active Pharmaceutical Ingredients (APIs) In India" and (ii) "Promotion of
Bulk Drug Parks'. The scheme guidelines were issued on 27th July, 2020.

Raw materialsfor making drugs

691 SHRIMATI PHULO DEVI NETAM: Will the Minister of CHEMICALSAND
FERTILIZES be pleased to state:

(@ whether itisafact that our dependency on Chinain the matters of medicine

is increasing, if so, the details of import of medicines during the last six months;

(b) whether it isalso afact that the supply of raw materials for drugs from China

has declined during the spread of Coronavirus infection;

() whether it is also a fact that China has overcharged for raw material used
for making drugs, the details thereof; and

(d) the efforts being made by Government to make India self-reliant in the field

of medicine, the details thereof?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) Many APIs are imported from China, for manufacturing of medicine. As
per available data from the various port offices of CDSCO, the details of import of such

APIs during the last six months are under:—

TOriginal notice of the question was received in Hindi.



132 Written Answers to [RAJYA SABHA] Unstarred Questions

S. No. Months Quantity in MTS Value in crore
1 March, 2020 44489 795.02669
2 April, 2020 53417 897.57950
3 May, 2020 3%614 94942975
4. June, 2020 3634.1 973.63478
5 July, 2020 4812.1 1094.8240
6. August, 2020 40235 804.81575

Source: DCGI, CDSCO.

(b) The supply of raw material from China got impacted for short time. However,
the major Indian pharmaceutical companies had adequate stocks which were monitored
by the department. The supply was restored once the factories opened after the
lockdown period in China.

(©) No complaintg/references regarding overcharging for raw material used for
making drugs has been received.

(d) With aview to attain self-reliance and reduce import dependence in APIs/
Bulk drugs, the department of pharmaceuticals has rolled two schemesviz (i) "Production
Linked Incentive (PLI) Scheme for promotion of domestic manufacturing of critical Key
Starting Materials (KSMs)/Drug Intermediates (DIs) and Active Pharmaceutical
Ingredients (APIs) In India" and (ii) "Promotion of Bulk Drug Parks". The guidelines
of both the schemes were released on 27th July, 2020.

Provisions of fertilizers to Bihar

1692. SHRI RAM NATH THAKUR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ thedistrict-wise details with regard to quantum of various fertilizers provided
by Government to Bihar during the current Kharif season;

(b) whether the provided quantity is enough to meet the demand; and

() whether such complaints are brought to Government's notice where
availability of fertilizers was not ensured as per the demand of farmers?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) Sir, Department of Fertilizers (DoF) ensures availability of al fertilizers
at State level as per requirement projected by Department of Agriculture Cooperation
and Farmers Welfare (DAC&FW) in consultation with States/UTs for each season and
distribution within the States is the responsibility of the concerned State Governments.
The quantum of various fertilizers provided by the Government to Bihar during the
Kharif, 20 season is indicated as below:-

Requirement, availability and sales of fertilizersin Bihar during Kharif, 20 (from
01.04.2020 to 14.09.2020)

(Figuresin lakh MT)

Fertilizers Pro rata Requirement Availability Cumulative DBT Sales
Urea 872 1245 1015
DAP 273 521 250
MOP 097 179 063
NPKS 145 265 130

Source: IFMS dashboard.
(b) Yes, Si.

(©) No complaints were received in the Department from the State Government.
It can be seen from the above table that the availability of fertilizers in Bihar is more
than the projected requirement and sales.

Transparency and accountability in PMBJP

693. DR.VINAY P. SAHASRABHDDHE: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ the manner in which transparency and accountability have been ensured for
the success of Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP);

(b) the measures/steps that Government has adopted to assess the progress of
the PMBJP, the details thereof; and

(¢) the impact of these measures/steps, the details thereof?
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THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) The Bureau of Pharma PSUs of India (BPPI), the implementing agency
of Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP) has incorporated best
practices in all aspects to its operations to ensure maximum transparency and
accountability. It procures medicines through open e-tender, which is uploaded on
Central Public Procurement Portal and qualified bidders are selected based on technical
and financial bids as per provision of the General Financial Rule, 2017. The details of
L1 bidders and L1 rates are automatically visible to all bidders on the website. All the
Guidelines issued by CVC and provisions of GFR are followed in the tender process.
Besides this, the books of accounts of BPPI are regularly audited by independent
auditors appointed under the Income Tax Act. A Governing Council under the
Chairmanship of Secretary and Executive Council under the Chairmanship of Joint
Secretary of the Department of Pharmaceuticals are the Apex bodies to oversee the
functioning of the Bureau. The power, functions and duties of all the authorities have
also been clearly laid down.

(b) In order to review the performance of the scheme and BPPI, the Governing
Council mandatorily meets once in every six months and the Executive Council once
in every three months. Further, monthly reviews are also taken by the Hon'ble Minister
and the Hon'ble Minister of State of the Ministry of Chemicals and Fertilizers and
Secretary, Department of Pharmaceuticals and necessary guidance imparted time to
time.

() The Department has prepared a Vision Plan, which includes Key Performance
Indicators (KPIs) like number of Pradhan Mantri Bhartiya Janaushadhi Kendras
(PMBJKs), number of medicines, sales turnover, etc. The progress of fulfillment of
these targets are regularly monitored by the Executive Council and reviewed by the
Governing Council. The Bureau has been able to meet all the assigned targets within
the prescribed timeframe.

Under the scheme, about 6,605 Pradhan Mantri Bhartiya Janaushadhi Kendras
(PMBJKs) are functional across the country as on 14.09.2020. The product basket of
PMBJP comprises of 1,250 medicines and 204 surgical and consumables covering all
37 major therapeutic groups such as Anti-infectives, Anti-allergic, Anti-diabetics,
Cardiovascular, Anti-cancers, Gastro-intestinal medicines, Nutraceuticals, etc. During
Financia Year 2019-2020, sales turnover of ¥ 433.60 crore was achieved, which led to
savings of approximately ¥ 2500 crore of the common citizens of the country.
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Revival of closed fertilizer unit in Ramagundam

694. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
CHEMICALSAND FERTILIZERS be pleased to state:

(@ whether Government proposes to revive the closed fertilizer unit at
Ramagundam;

(b) if so, the details thereof;

() whether Government has fixed any timeframe to commence the production
at Ramagundam fertilizer unit;

(d) if so, the details thereof; and
(e if not, the reasons therefor?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) Yes, Sir. The closed fertilizer unit at Ramagundam is being revived
through joint venture company named Ramagundam Fertilizer and Chemicals Limited
(RFCL) formed by the nominated PSUs i.e. National Fertilizers Limited (NFL), Engineer
IndiaLimited (EIL) and Fertilizer Corporation of India Limited (FCIL) for setting up of
a gas based ammonia urea plant of 12.7 lakh Metric Tonne per Annum capacity.

(c) and (d) Yes, Sir. The timeframe to commence the production at RFCL unit is
November, 2020.

(® NA.
R&D in fertilizer sector

169%5. SHRI MAHESH PODDAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ the steps being taken by Government for making farmer aware of the results
of latest research and development in the field of use of fertilizers and the role of Indian
Council for fertilzers and Fertilizer Technology Research (ICFFTR) in it; and

(b) whether Government would like to set up any such mechanism which can
give suggestions to fertilizer plants regarding manufacturing, processing, marketing
and sale of manure and related products on the basis of the experience of farmers, if
so, by when and if not, the reasons therefor?

TOriginal notice of the question was received in Hindi.



136 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) and (b) Indian Council for Fertilizers and Fertilizer Technology Research
(ICFFTR) was formed as a society jointly by fertilizers CPSEs under the administrative
control of Department of Fertilizers, in August, 2019. ICFFTR was registered under
Societies Registration Act 1860 on 19.08.2019. Later on, fertilizers Joint Ventures
Companies viz. Ramagundam Fertilizers and Chemicals Limited, Hindustan Urvarak and
Rasayan Limited and Talcher Fertilizers Limited also become members.

ICFFTR is at nascent stage as of how. Major aim and objectives of ICFFTR are
research on fertilizer manufacturing technology, development of alternate raw materials/
feedstock, indigenizing the available technology, and developing innovative fertilizer
products to suit country's requirement etc. ICFFTR further aims to disseminate the
positive outcomes of these research to fertilizer plants regarding manufacturing,
processing, marketing and sale of manure and related products. In order to achieve aims
and objectives, ICFFTR is currently working in three verticals namely (i) Industrial
research, (ii) Research on New and Innovative Fertilizers and fertilizers Technology,
(iii) Research on Farmer's Welfare.

Export opportunitiesfor pharmaceutical companies

696. SHRI VAIKO:
SHRI K.R. SURESH REDDY:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@ whether there are ample export opportunities for pharmaceutical companies
in India to exports to Eastern Europe and Russia;

(b) if so, the efforts made by Government to facilitate pharma companies; and

() whether Government would offer incentives and concessions to encourage
exports in pharma sector in view of higher potential in exports, the details thereof?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) The market size of Eastern Europe (excluding Russia) is relatively small
as compared to the European Union, offering relatively smaller business opportunity
for Indian pharmaceutical exports. However, Russia is an important destination for
Indian pharmaceutical exports and it is the fourth largest importer of pharmaceutical
products from India, worth USD 552.41 million, which grew at 14% and contributed 2%
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of the total pharma exports from India. Other than Russia, countries such as Poland,
Greece, Ukraine, Romania, Slovenia, Uzbekistan and Hungary are the other marketsin
the Eastern Europe which have business potential for India, from the perspective of
generics market.

(b) Export promotion is a continuous process. Government of India, through
various institutional dialogue mechanisms such as Joint Working Groups, regularly
engages with the respective country's Health and Commerce Ministries and other
concerned Government agencies to promote our pharma trade interests. Cooperation
agreements/MoUs are also entered into for closer engagement as per the requirement.
Various issues faced by the Indian companies including market access concerns are
regularly taken up with the concerned agencies of these countries at appropriate levels.

() Government, through its schemes, encourages the Indian industry to explore
new markets, register more products, showcase their products in major International
fairsincluding participating in Buyer Seller Meetings, all of which help in maintaining
our competitiveness in the international markets. The Government, with effect from
January 2019, has increased the financial assistance under the MAI (Market Access
Initiative) from ¥ 50 lakhs to % 2 crore per company per year, and also introduced
T 25 lakhs for implementation of barcoding to MSME units. These measures are expected
to facilitate enhanced market access for Indian pharma.

High import of Active Phar maceutical I ngredients (APIs)

697. SHRI RAJEEV SATAV: Will the Minister of CHEMICALSAND FERTILIZERS
be pleased to state:

(@ whether Indian pharmaceutical companies import more than 70% of the
Active Pharmaceutical Ingredients (APIs) used for manufacturing medicines in the
country;

(b) if so, the details of the countries from which India imports APIs alongwith
the reasons for high import of APIs;

() whether Government has taken any steps for setting up Bulk Drug Parksin
the country and if so, the details thereof, State/UT-wise; and

(d) the other steps taken by Government to create a self-reliant ecosystem in
the pharmaceuticals, health and hygiene sector by ramping up domestic production
which would help in building Atmanirbhar Bharat?
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THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (8) and (b) Bulk drugs accounted for 63% of the total pharmaceutical imports
in the country during 2019-20. India imports bulk drugs largely for economic
considerations. The following are major countries from which India imported APls
during 2019-20:—

S.No. Country Percentage share of import
1 ChinaP R 68.04
2 USA 353
3 Italy 302
4 Singapore 288
5, Spain 217
6. Germany 185
7. France 156
8 Japan 153
9. Denmark 126
10. Hong Kong 125

Source: DGCIS, Kolkata.

() Under the scheme 'Promotion of Bulk Drug Parks financial assistance will
be provided to the State implementing agencies for creation of common infrastructure
facilities to three Bulk Drug Parks to be developed by State Governments. States will
be selected on the basis of scores obtained by the proposals submitted by the States
on predefined selection criteria (given in the scheme guidelines available on the website

of the department under the tab titled 'schemes).

(d) With aview to attain self-reliance and reduce import dependence in APls/
Bulk drugs, the department of pharmaceuticals has rolled two schemesviz (i) "Production
Linked Incentive (PLI) Scheme for promotion of domestic manufacturing of critical Key
Starting Materials (KSMs)/Drug Intermediates (DIs) and Active Pharmaceutical
Ingredients (APIS) In India" and (ii) "Promotion of Bulk Drug Parks'. The guidelines
of both the schemes were released on 27th July, 2020.
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Provision of medicines at cheaper price during COVID-19 pandemic

698. SHRI HARNATH SINGH YADAV: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ the details of steps being taken by Government for controlling the prices of
medicines and providing medicines at cheap/fair rate to the poor particularly during the
alarming times of COVID-19; and

(b) whether it isafact that some medicines have been added and some removed
by making changes at a large scale in the control list by Government for providing
medicines at cheaper price, if so, the details thereof?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) The National Pharmaceutical Pricing Authority (NPPA) fixes the ceiling
prices of Scheduled Medicines which are specified in National List of Essential
Medicines (NLEM) and are included in Schedule-1 of the Drugs (Prices Control) Order,
2013 (DPCO, 2013). The ceiling price fixed by the NPPA is applicable on all the branded
and generic versions of such formulations alike. The Indian Council of Medical Research
(ICMR) under Ministry of Health and Family Welfare hasissued revised clinical trestment
protocol for COVID-19 on 13.06.2020. As per ICMR protocol Hydroxychloroquine,
Paracetamol, Methylprednisolone, Enoxaparin, Dexamethasone medicines are included
in Schedule-1 of the DPCO, 2013. The ceiling price of these medicines have been fixed/
revised by NPPA vide S.O. No. 1213(E) dated 25.03.2020. The detail of price notification
is available on the website of the NPPA i.e. www.nppaindia@nic.in.

In respect of non-scheduled formulations, no ceiling price is fixed by the NPPA,
the manufactures fix the Maximum Retail Price (MRP) of their formulations at the time
of their launching. However, after launching, the NPPA ensures that no manufacturer
can increase the MRP of non-Scheduled drugs by more than ten per cent of MRP
during preceding twelve months as per provisions of the DPCO, 2013.

In order to ensure smooth availability of drugs, the NPPA has set up a ‘Control
Room' with Helpline No. 1800111255 and issues like non-availability of medicines,
masks, gloves, hand sanitizers etc., and high price of medicines, masks, gloves, hand
sanitizers, etc., were resolved promptly. A COVID - 19 dashboard on NPPA website,
which has controlled latest office orders, circulars, helpline number, E-mail for sending
grievances etc., was created for convenience of public and other stakeholders.
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Further, on the intervention of the NPPA and the Drugs Controller Genera of India
(DCGI), manufacturers of Remdesivir have created a helpline to make available the
Remdesivir. However, both these drugs are not part of COVID-19 protocol and continue
as under investigational therapy drugs. The availability of key medicines is also
monitored through regular survey conducted by the officials of the Central Drugs
Standard Control Organisation (CDSCO) on chemist shops at various localities across
the country.

In the wake of COVID-19 crisis, Pradhan Mantri Bhartiya Janaushadhi Pariyojana
(PMBJP) has been rendering essential services to the nation. The stores remained
functional during the lock-down period and maintained operations as part of their
commitment to ensure uninterrupted availability of essential medicines. It was ensured
to make available adequate stock of generic medicines at PMBJP stores.

(b) No, Sir.
Implementation of Pradhan Mantri Bhartiya Janaushadhi Kendras (PMBJK )

699. SHRI HARNATH SINGH YADAV: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ the number of Pradhan Mantri Bhartiya Janaushadhi Kendras (PMBJKS)
opened so far in various States of the country;

(b) the details regarding worth of generic medicines sold through these kendras
during the last three years, especialy in the country;

(¢) the details regarding cost-saving to patients in respect of generic drugs
purchased from Janaushadhi Kendras as compared to equivalent non-generic medicines
available in the market; and

(d) the details of safeguards being observed to maintain quality standards in
respect of generic drugs?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) Under the Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP),
about 6,605 Pradhan Mantri Bhartiya Janaushadhi Kendras (PMBJKS) are functional
across the country in 36 States/UTs as on 14.09.2020. The State/UT-wise list is given
in the Statement (See below).
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(b) The details of sales made by the PMBJKs during the last three Financial
Years are as under:—

Sl. No. Financial Year Sales at MRP (% in crore)
1 2017-18 14084
2 201819 31570
3 201920 433.60

() Thecost of Jan Aushadhi Medicinesis cheaper by at least 50% and in some
cases, by 80% to 90% of the market price of the branded medicines. The scheme has
drastically brought down the prices of quality medicines and has made the medicines
available within the reach of a large section of the population, especially the poor.

(d) Inorder to maintain quality standards, the medicines sold through PMBJKs
are purchased only from the World Health Organization - Good Manufacturing Practices
(WHO-GMP) certified suppliers. Apart from this, each batch of the drug is tested at
laboratories accredited by the National Accreditation Board for Testing and Calibration
Laboratories (NABL). Only after passing the quality tests, the medicines are dispatched
to PMBJKs. Bureau of Pharma PSUs of India (BPPI), the implementing agency of the
scheme aso does a routine quality audit of the facilities of the vendors.

Statement

Sate/lUT-wise list of PMBJKSs across the country

Sl. No. State/lUT No. of PMBJKs
1 Andaman and Nicobar Islands 2
2 Andhra Pradesh 193
3 Arunachal Pradesh 0
4 Assam a
5 Bihar 1
6. Chandigarh 6
7. Chhattisgarh 221

8 Ddhi 166
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Sl. No. State/UT No. of PMBJKs
9 Goa 9
10. Gujarat 42
11 Haryana 186
12, Himachal Pradesh 67
13, Jammu and Kashmir a
14.  Jharkhand 63
15.  Karnataka 703
16. Kerda 574
17.  Ladakh 3
18  Lakshadweep* 0
19. Madhya Pradesh 183
20. Maharashtra 477
2. Manipur 3]
2. Meghaaya 9
23 Mizoram 24
24.  Nagdand 16
25,  COdisha 215
26.  Puducherry 16
27.  Punjab 217
28.  Rgasthan 13
29.  Gkkim 3
30.  Tamil Nadu 656
3L  Telangana 12
32.  Dadra and Nagar Haveli and 27

Daman and Diu




Written Answers to [18 September, 2020] Unstarred Questions 143

Sl. No. State/UT No. of PMBJKs

33.  Tripura Ps)

A Uttar Pradesh %7

b, Uttarakhand 1%

36 West Bengal 133
TotaL 6605

* Medicines are directly supplied to UT administration of Lakshadweep.
Shortage of urea

700. DR.ANIL AGRAWAL: Will the Minister of CHEMICALSAND FERTILIZERS
be pleased to state:

(@ whether it is a fact that there is a shortage of urea in various States in the
country at present;

(b) if so, the details thereof;

() whether Government is also aware that the farmers are purchasing urea at
higher rate from the open market; and

(d) the steps taken by Government to supply ureato the farmers on control rate
through Government Agencies?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) No, Sir.

(b) In view of (a) above, question does not arise.

(c) and (d) Sir, There is no such report received in the Department by any State
Government. Government of India has notified fertilizer as an essential commodity
under the Essential Commodities Act, 1955(ECA) and notified Fertilizer (Control) Order
(FCO), 1985 and Fertilizer (Movement Control) Order, 1973 under the EC Act. State
Governments have been adequately empowered to ensure selling of fertilizers at MRP
besides stopping black marketing of fertilizers. State Governments are also empowered
to conduct search, make seizures and take punitive action against any person violating
provisions of FCO, 1985 and Essential Commodities Act, 1955.
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Urea is being provided to farmers at a statutory notified Maximum Retail Price
(MRP). The MRP of 45 kg. bag of ureais? 242 per bag (exclusive of charges towards
neem-coating and taxes as applicable) and the MRP of 50 kg. bag of Ureais I 268 per
bag (exclusive of charges towards neem coating and taxes as applicable). Accordingly,

al farmers are being supplied urea at the subsidized price.
Pharmaceutical park in Karnataka

701. SHRI K.C. RAMAMURTHY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether Government has received a proposal from Government of Karnataka

to set up a pharmaceutical park in Kadechur in Yadagiri district;

(b) whether it isafact that Yadagiri district in Karnataka has been identified as
aspirationa district;

() whether it is also a fact that in the light of COVID-19, the importance of

setting up of pharma parks has gone up; and

(d) if so, whether Government proposes a separate scheme for setting up of

pharma parks in the country?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) Yes, Sir. A proposal dated 14.01.2020 was received from Government of
Karnataka for setting up a Bulk Drug Pharma Park in Kadechur Industrial Area, Yadagiri
seeking financial assistance under the sub-scheme viz. Assistance to Bulk Drug Park
for Common Facility Centre. However, at that time the sub-scheme was under revision
which was intimated to the Government of Karnataka on 13.03.2020. The revised scheme
i.e. "Promotion of Bulk Drug Parks" was approved by the Union Cabinet on 20/03/2020.

(b) Yes, Sir.

(c) and (d) Yes, Sir. The importance of setting up of Bulk Drug Parks has definitely
gone up in the light of COVID-19 pandemic. The Department of Pharmaceuticals has
prepared a scheme called "Promotion of Bulk Drug Parks". The detailed guidelines of
the scheme were released on 27th July, 2020. The guidelines of the scheme are available
on the website of the Department under the tab titled 'schemes.
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Uniform Code for Phar maceutical Marketing Practices (UCPMP)

702. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of CHEMICALSAND
FERTILIZERS be pleased to state:

(@ whether Government had decided to make a Uniform Code for Pharmaceutical
Marketing Practices (UCPMP) mandatory;

(b) if so, the present status of the UCPMP;

() whether the implementation of voluntary code has not shown any results
and unethical practices have increased; and

(d) if so, the corrective steps that Government proposes to take in this regard?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (a) No, Sir.

(b) In view of reply to (a) above, the question does not arise.

(c) and (d) The Uniform Code for Pharmaceutical Marketing Practices (UCPMP)
is voluntary in nature and under UCPMP, there is no provision for Department of
Pharmaceuticals to directly deal with complaints received regarding unethical practices.
As per UCPMP, any complaint received against a pharmaceutical company is to be
handled by an Ethical Committee for Pharma Marketing Practices (ECPMP) that is to
be constituted in each of the pharmaceutical associations. Department has been following
up with the pharma associations to implement the code effectively. In this regard, this
department has also taken multiple meetings with the pharmaceutical s associations and
most of the associations have put UCPMP on their websites and constituted the
Committees for handling complaints regarding breach of UCPMP.

DR. Eshwara Reddy Committeereport

703. SHRI V. VIJAYASAI REDDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether Dr. Eshwara Reddy Committee has submitted its report;
(b) if so, the details of each of the recommendation made by the Committee;

() how has the Indian pharma sector been coping since Hubei province, the
main place of manufacture of Active Pharmaceutical Ingredients (APIs) in China closed
factoriesin view of COVID-19; and
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(d) how Government will ensure that APIs are made available domestically to
Indian pharma companies at affordable price?

THE MINISTER OF CHEMICALSAND FERTILIZERS (SHRI D. V. SADANANDA
GOWDA): (@) and (b) Department of Pharmaceuticals, Ministry of Chemicals and
Fertilizers had constituted a Committee under the Chairmanship of Dr. S. Eswara Reddy,
to address the issue of drug security in the country in the context of Novel Corona-
virus outbreak in China on 06.02.2020. The committee had submitted its report on
27.02.2020. The Committee reviewed the situation regarding impact on import of APIs
and KSMs due to outbreak of Coronavirus and identified four core issues viz.
(1) Disruption of manufacturing activity in China due to holidays, (2) Logistics issues,
(3) Restriction on movement of personnel, and (4) Availability of raw materials for
manufacturing of APISKSMs. The committee has observed that there could be major
impact on import of certain APIs and KSMs which are manufactured in Hubei province
in China. The recommendations made by the Committee are as under:—

(i) AsHubei province is seriously affected due to outbreak of the Coronavirus
and the manufacturing units located in this province are expected to resume
their activities after control of Coronavirus, Government may consider for
reguirement of prior NOC from competent authority like DGFT for export of
following APIs and its formulations where there may be a shortage:-

Chloramphenicol, Neomycin, Progesterone, Vitamin B1, Vitamin B 12,
Vitamin B 6, Acyclovir Erythromycin salts, Metronidazole, Tinidazole,
Ornidazole, Clindamycin, Paracetamal.

(i) It is given to understand that some of the tradersimporters have started
raising the prices of APISSKSMs. Therefore, Government should take
necessary steps under the Essential Commodities Act to ensure that there
is no rise in the prices of APISKSMs in the country.

(i) Government should also issue advisory to al the State/lUT Governments to
ensure that merchant importers/stockists as well as indigenous manufacturers
of APIs do not hoard and create artificial scarcity of APISKSMs in the
country.

(iv) As the logistics seems to be a major issue in China, in case of scarcity,
theGovernment should make specia arrangements by providing logistic
support for importing these APISKSMs from China by air.



Written Answers to [18 September, 2020] Unstarred Questions 147

V)

(Vi)

(vii)

(viii)

The DGFT should provide import and export data of these 58 APIs identified
and their KSMs on daily basis to Department of Pharmaceuticals to monitor
and assess the impact on their import/export.

CDSCO should process applications received from countries other than
China for import and registration of these 58 APIs, if any, expeditiously to
facilitate their import from these country.

The Government should establish "Drug Security Authority” under the
Department of Pharmaceuticals not only to make India self-sufficient but
also global leader in manufacturing of APISKSM¢/Intermediate/Chemicals
for domestic as well as export. Such authority will ensure complete ecosystem
in terms of infrastructure, technology, business model, etc. for the
manufacturing from basic chemicals/reagentsto APIsin India. Making India
self-sufficient for APISKSMs will save around INR 30000 crore of foreign
exchange which is currently spent for import. The authority should consider
taking measures for addressing various challenges faced by Indian API
industry which include, but not limited to the following:—

1  Largefermentation plants are needed to be set up with lower land cost,
continuous supply of electricity and other utilities at lower prices for
augmenting the manufacturing of APIs such as antibiotics, sartans,
vitamins etc.

2. Provision for setting up of common facilities like common effluent
treatment plant (CETP), solvent recovery plant, power and steam units,
quality control laboratory, logistics centres (warehouses) etc.

3. Similar measures need to be taken for other APIs and intermediates/
KSMs, Catalysts, Solvents, etc. which are not made in India and where
there is high dependence on imports.

4.  To streamline the process of environmental approval for APISKSMs
industry by the way of introduction of system of granting such approval
facility-wise (irrespective of number of products) based on submission
of Self Certification.

To meet budgetary requirement to establish the said authority and support
the API industry, Government should consider imposing CESS on import of
APIS/KSMs.
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®)

®

(x0)

(xii)

(xiii)

Since manufacture of APIs and KSMs requires considerable infrastructure
and investment, this industry may be declared as an infrastructure industry
to provide for facility of easy finance, etc.

Formulations manufactured by utilizing the indigenous APIs in respect of
the identified 58 drugs should be given price incentives both for Scheduled
and non-Scheduled categories.

To make it attractive and profitable for manufacturing these, products, Tax
Holiday for 10 years may be declared.

The committee also recommended that in case of emergency, Government
may also consider invoking of Rule 24(2) of Drugs and Cosmetic Rules 1945
for grant of Import License for import of specific drugs exempting the
requirement of obtaining registration certificate.

Incentives to be offered by the Government shall be prioritized to those
APISKSMs (Out of 58 APISKSMs) for which India is heavily dependent
on imports.

(xiv) Special incentives shall be provided to the first five manufacturers showing

(xv)

©

their interest to establish such APIS'IKSMs industry.

Government should also constitute a Technical Committee to make
recommendations for the revival of fermentation industry, new technologies
for manufacturing of APIsincluding its backward integration, costing of the
projects and identification of strategic business models. This Technical
Committee should consist of one drug regulator, minimum two R&D
Scientists, one expert with financial background, two experts handling such
projects/manufacturing activities, etc.

During the closure of Hubei province there were apprehensions that supplies

of essential raw materials for making drugs will get affected. However, major Indian

pharmaceutical companies had adequate stocks of the raw materials which were closely

monitored by the Government. The regular supply chain was restored in few months

once the Hubei Province was opened.

©)

With a view to attain self-reliance and reduce import dependence in APIS/

Bulk drugs, the department of pharmaceuticals has rolled two schemes viz. (i) "Production
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Linked Incentive (PLI) Scheme for promotion of domestic manufacturing of critical Key
Starting Materials (KSMs)/Drug Intermediates (DIs) and Active Pharmaceutical
Ingredients (APIs) In India" and (ii) "Promotion of Bulk Drug Parks". The guidelines
of both the schemes were released on 27th July, 2020.

Shifting of baseto India by MNCs

704. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether it is a fact that a number of multinational companies of United
States and other foreign companies have decided to shift their base from Chinato India
during the last one year;

(b) if so, the details thereof and how much foreign investment has been received,
so far, in the country, State-wise;

(¢ how much new employment will be generated from such multinational
companies in the country; and

(d) the details of steps taken or proposed to be taken by Government for
bringing more manufacturing industry in the country to boost economy?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) Several multinational companies have evinced their interest to shift their base
into India across different States in sectors such as Electronics, Retail, e-Commerce,
Automotive, Food Processing, Textiles etc. However, due to sensitivity of information
maintained by the companies, the reasons for relocation of operations are not explicitly
spelt out. It has been seen that FDI inflows usually helps in augmenting domestic
capital and promote employment opportunities across sectors. The FDI inflow from
USA and other countriesin the year 2019-20 had been USD 74.39 hillion and for (April
- July), 2020-21 (P) has been USD 16.26 hillion.

(d) Withaview to support and facilitate investments into India, the Government
isworking hard to institutionalize more investor friendly reforms. The Government has
constituted an Empowered Group of Secretaries (EG0S) to provide support and facilitation
to investors for investing in India and to boost growth in key sectors of the economy.
EGoS shall identify potential investors/organizations, make recommendations to the
Ministry/Department to promote investment, facilitate handholding of investors, examine
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and suggest ways to attract more investment in greenfield projects. Project Devel opment
Cells (PDCs) are being set up in Ministries/Departments to fasttrack investments with
coordination between Central Government Ministries and State Governments and thereby
grow the pipeline of investment projectsin India. The entire focus of the Government
isto create an investment-friendly and business conducive ecosystem to drive investment
growth in India. Several steps like Production Investment Schemes, GIS mapping of
available land banks, issuance of Quality Control Orders to cut down cheap imports
and many such measures have been put into place to attract further investment into
the country.

Increase in imports of essential commodities

705. SHRI TIRUCHI SIVA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ the percentage increase in imports of essential commodities for the months
of March-August, 2020;

(b) the percentage decline in exports from India for the months of March-
August, 2020; and

(c) the percentage increase in overall imports for the months of March-August,
20207

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) The value of India's merchandise exports and imports and percentage change
in them during the period March-August, 2020 over the period March-August, 2019 are

given below:—

(Vauein US$ Billion)
Period Value of Export Value of Import
March-August, 2019 165.86 2411
March-August, 2020 119.07 14954
% Change -2821 -41.15

Source: DGCI&S, Kolkata (Figures for the year 2020 are provisional)
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The details of percentage change in imports of essential commaodities during the
period March-July, 2020 over the period March-July, 2019 are as follows.—

(Valuein US$ million)

S.No. Commodity Groups March-July, March-Jduly, % Change
2019 2020

1 2 3 4 5

1 Petroleum: Crude 45,38948 21,415.17 -52.82
2 Petroleum Products 11,503.03 8,279.30 -2803
3 Vegetable Oils 4,03251 3,705.25 -812
4 Fertilizers Manufactured 2,75912 2174.05 -21.20
5 Bulk Drugs, Drug Intermediates 1521.74 148331 -253
6. Fresh Fruits 77559 612.29 -21.06
7. Cosmetics And Toiletries 587.35 495.70 -15.60
8 Pulses 484.44 41299 -14.75
9. Fertilizers Crude 28150 28387 084
10. Surgicds 308.39 23097 -22.19
11.  Other Oil Seeds 7200 23222 22255
12, Cotton Raw Including Waste 57230 169.38 -7040
13, Miscellaneous Processed Items 17743 11395 -35.78
14.  Cotton Fabrics, Made ups Etc. 22315 11350 -49.14
15, RMG Cotton Incl Accessories 21887 91.74 -5808
16. Sesame Seeds 10922 8319 -2383
17.  Cereal Preparations 50.37 5248 418
18 Other Ceredls 38.96 5145 32.06
19.  Fruits/Vegetable Seeds 5197 5047 -289

20. Coffee 4924 4957 067
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1 2 3 4 5
21, Processed Fruits And Juices 45.09 2694 -40.25
22, Other Jute Manufactures 3A.72 2504 -27.89
23, Tea 3228 2424 -24.90
24, Jute Yarn 2051 1307 -36.25
25 Jute Hessian 1501 1173 -21.83
26. Processed Vegetables 1324 760 -42.60
27.  Cotton Yarn 799 517 -35.38
28, Jute, Raw 829 347 -58.15
2. Niger Seeds 267 249 -6.54
30. Rice (Other than Basmati) 160 09 -3847
3L Fresh Vegetables 097 063 -34.76
32, Floor Covering of Jute 032 061 86.66
33.  Milled Products 100 049 -50.87
34 Wheat 021 0.01 -9550
Total Import of above 69390.55 40232.35 -42.02

Source: DGCI&S, Kolkata (Figures for the year 2020 are provisional).

Bilateral trade agreements signed with other countries

706. DR.VINAY P. SAHASRABUDDHE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the number of bilateral trade agreements that have been signed with other
countries during the last three years to increase India's exports of goods and services/
India's share in global trade, the details thereof; and

(b) thedetails of quantum and value of trade under each bilateral trade agreement
during the last three years?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) India has not signed any new bilateral trade agreement during the last three years.
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(b) Dataon Indiastrade over the last 3 years with countries/regions with whom
it has a trade agreement is given in the Statement.

Statement

India's trade (in $ billion) over the last 3 year with countries/
regions with whom it has a trade agreement

Country/ Region 2017-18 201819 2019-20

Export Import Trade Export Import Trade Export Import Trade

Japan 47 110 157 49 128 176 45 124 170

South Korea 45 164 208 47 168 215 48 157 205

Singapore 102 75 177 116 163 279 89 147 237
Malaysia 57 90 147 64 108 173 64 98 161
Thailand 37 71 108 44 74 119 43 68 111
Nepal 6.6 04 71 78 05 83 72 0.7 79
Bhutan 05 04 09 07 04 10 0.7 04 11
Chile 08 21 29 10 12 22 08 12 20
Mercosur 41 79 120 47 64 111 507 55 105
SAARC 231 32 263 253 44 07 219 38 258
ASEAN A2 471 8L3 375 593 %8 315 554 869

Source: Directorate General of Commercia Intelligence and Statistics (DGCIS).
Addressing the issues pertaining to exporters

707. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(@ whether Government has taken any initiative to discuss and address the
issues of exporters that have arisen due to COVID-19 pandemic;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) to (c) Since March 2020, during COVID-19 pandemic, regular meetings were held
with the Export Promotion Councils (EPCs), Chambers of Commerce and Industry,
Industry bodies and Associations to discuss issues and problems faced by the exporters
and ways to promote exports during the pandemic. The issues raised by them were
taken up with the concerned MinistriesDepartments for an early redressal.

Government has taken the following key steps to boost exports.—

() Thevalidity of Foreign Trade Policy (2015-20) extended by one year i.e. upto
31-3-2021 and relaxations granted and time lines extended due to COVID-19.

(i) Extension of export obligation period in respect of Advance Authorizations
and Export Promotion Capital Goods (EPCG) authorizations under Foreign
Trade Policy (FTP), extension of Letter of Permissions (LoP)/Letter of Intents
(Lol) of Export Oriented Units, various relaxations to SEZ units as a measure
to make them functional and to ease compliances and simplification and
liberalization of procedures of trade remedia investigations.

(ii) Interest Equalization Scheme on pre and post shipment rupee export credit
has been extended by one year i.e. upto 31-3-2021.

(iv) Line Ministries have notified various sectoral incentive packages, such as
Production Linked Incentive Scheme (PLI) by Ministry of Electronics and
Information Technology (MeitY) and PLI Scheme by Department of Pharma
for Key Starting Materials (KSMs)/Drug Intermediates and Active
Pharmaceutical Ingredients (APIS).

(v) Common Digital Platform for Certificate of Origin has been launched to
facilitate trade and increase the Free Trade Agreements utilization by exporters.

(vi) A comprehensive "Agriculture Export Policy” is under implementation to
provide an impetus to agricultural exports related to agriculture, horticulture,
animal husbandry, fisheries and food processing sectors.

(vii) Promoting and diversifying services exports by pursuing specific action
plans for the 12 Champion Services Sectors.

(viii) Promoting districts as export hubs by identifying products with export
potential in the District, addressing bottlenecks for exporting these products,
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supporting local exporters/manufacturers to scale and generate employment
in the District.

(iX) Strengthening eco-system for adoption/implementation of mandatory technical
standards for goods, services and skilling.

(®) Energising Indian missions abroad towards promoting our Trade, Tourism,
Technology and Investment goals.

(xi) Package announced to support domestic industry, including through various
banking and financial sector relief measures, especialy for Micro, Small and
Medium Enterprises (MSMES), which constitute a major share in exports.

Dumping of Methylene Chloride into the country

708. SHRI T.G. VENKATESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether Government has taken note that excessive dumping of Methylene
Chloride into the country by Chinais damaging the Indian Methylene Chloride industry;

(b) if so, the details thereof;

() whether any representation has been received from the Indian Methylene
producers to stop the dumping and impose the anti-dumping duty on its imports;

(d) if so, the details thereof; and

() the steps being taken by Government to protect the domestic Methylene
industry?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (e) Anti-dumping duty in the range of 122.14 USD/MT to 279.78 USD/MT is
already in force on "Methylene Chloride" originating in or exported from China PR and
Russiaw.e.f. 08.12.2015 and is valid upto 07.12.2020.

An application was received from M/s Gujarat Fluorochemicals Ltd., TGV SRAAC
Ltd. (formerly known as Sree Rayalseema Alkalies and Allied Chemicals Ltd.) and
M/s Chemplast Sanmar Ltd. for extension of anti-dumping duty on imports of "Methylene
Chloride" originating in or exported from China PR.

On the basis of the duly substantiated application, a Sunset Review investigation
has been initiated by the Designated Authority (Directorate General of Trade Remedies)
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on 31.08.2020 to review the need for continued imposition of the duties in force in
respect of "Methylene Chloride", originating in or exported from China PR and to
examine whether the expiry of existing anti-dumping duties are likely to lead to
continuation or recurrence of dumping and injury to the domestic industry. The case
is under investigation for extension of anti-dumping duty.

OneDistrict One Product concept for encouraging domestic manufacturing

1709. SHRI MAHESH PODDAR: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether Government has initiated the concept of One District One Product
(ODOP) for encouraging domestic manufacturing and the guidelines for identifying
unique products for every district have been issued;

(b) if so, the manner in which Government proposes to provide special assistance
in packaging, marketing and branding of products manufactured under ODOP; and

(¢) the initiative Government would take for joint venturing of district level
enterprises set up under ODOP with available raw materials, domestic wholesale, retail
markets and export chain?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) Based on strengths of a district and National Priorities, One District One
Product (ODOP) is seen as a transformational step forward towards realizing the true
potential of a district, fuel economic growth and generate employment and rural
entrepreneurship, taking us to the goal of Aatmanirbhar Bharat. In this contest, an
interaction with all States and UTs was held on 27th August, 2020 to discuss the
implementation of One District One Product initiative, and Department for Promotion
of Industry and Internal Trade (DPIIT) is working further on the initiative.

Further, Department of Commerce through DGFT is engaging with State and
Central Government agencies to promote the initiative of One District One Product. The
objective is to convert each District of the country into an export hub by identifying
products with export potential in the District, addressing bottlenecks for exporting
these products, supporting local exporters, manufacturers to scale up manufacturing,
and find potential buyers outside India with the aim of promoting exports, promoting
manufacturing and services industry in the District and generate employment in the
District.

TOriginal notice of the question was received in Hindi.
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As part of this initiative, an institutional mechanism is being set up in each
District in the form of District Export Promotion Committees (DEPCs) that may be
headed by DM/Collector/ DC/District Development Officer of the District and co-
chaired by the designated Regional Authority of DGFT and various other stakeholders
as its members. The primary function of the DEPC will be to prepare and act on District
specific Export Action Plansin collaboration with al the relevant stakeholders from the
Centre, State and the District level.

DGFT has also developed a portal that may be accessed on the DGFT website
to enable the States to upload al information related to the products with export
potential of every district. Portal has been developed and is currently being tested.

Products with export potential are being identified in different districts across the
country, and accordingly State Export Strategies are being prepared.

Atmanirbhar Bharat Abhiyan for promotion of local products

710. SHRI B. LINGAIAH YADAV: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government implemented Atmanirbhar Bharat Abhiyan in a push to
promote local products and made country of origin must on GeM platform; and

(b) if so, the details and the implementation status thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) and (b) Yes Sir. GeM in compliance with the Consumer Protection (e-Commerce)
Rules 2020, issued by Ministry of Consumer Affairs vide notification dated 23rd July,
2020, has mandated the declaration of Country of Origin (CoO) on GeM portal by the
sellers for enabling purchasers to take informed decisions. The declaration regarding
CoO0 is mandatory for every product offered on GeM portal.

RCEP agreement

711. SHRI M.V. SHREYAMS KUMAR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has refused to sign the Regional Comprehensive
Economic Partnership (RCEP) agreement;

(b) if so, the details of the various clauses of the RCEP that would have an
adverse impact on various sectors of our economy;
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() whether Government has proposed certain conditions on the RCEP agreement
so that Indiais not left out of such a big commercial association of countries in future;
and

(d) if so, the details of the conditions thereof and if not, the details of the
alternative plan by Government?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) to (d) During the 3rd RCEP Leaders Summit which was held on 4 November, 2019
in Bangkok, India stated that the current structure of RCEP did not reflect the RCEP
Guiding Principles or address the outstanding issues and concerns of India, in the light
of which India did not join RCEP. While RCEP was intended to provide mutually
beneficial outcomes for RCEP countries including India, the current structure did not
adequately address ambition and concerns of Indias stakeholders. However, bilateral
engagement with RCEP members and review initiatives under provisions of existing
FTAs with the Japan, Korea and ASEAN countries, would continue.

Online system for land allotment to industries

712. SHRI M. SHANMUGAM:
SHRI K.R. SURESH REDDY:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether there is a proposal to develop online system for land allotment for
all industrial and commercial purposes, as ease of doing business, to attract investments
in sectors like defence, aerospace etc;

(b) if so, the steps taken to fast track strategies for attracting foreign investments,
and

(©) whether some sectors have been selected as focus areas for promoting
heavy engineering, solar equipment, food processing etc., if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) As a part of State Reform Action Plan, 2020 prepared by DPIIT and circulated to
States/UTs for implementation, States/UTs have been recommended to define objective
criteria, along with clear timeline, mandated through the Public Service Delivery Guarantee
Act (or equivalent) legidation, for evaluating land allotment application within industrial
estate of State Government. States/lUTs may ensure provision of land/shed allotment
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for industrial units on rental/lease model is provided as an option. StatesUTs have
been recommended to ensure infrastructure and facilities are devel oped with all requisite
clearances and permissions and offer 'Plug and Play' option for promoting sectoral
investments of land earmarked for industrial purpose. States’UTs have further been
recommended to publish an online dashboard available in public domain updated
regularly (weekly/fortnightly/monthly) for application submission and approvals for
land allotment. The dashboard should clearly highlight the number of land allotments
and the time taken for approval.

Further, a GIS enabled land bank under Industrial Information System (I1S) is
being developed, and it has been launched by the Department on 27th August, 2020
with integration of 6 States Haryana, Uttar Pradesh, Telangana, Gujarat, Odisha and Goa
in first phase; other concerned states are also being on boarded.

(b) Recently, Government has taken various steps in addition to ongoing schemes
to boost domestic investments in India. These include the National Infrastructure
Pipeline, Reduction in Corporate Tax, easing liquidity problems of NBFCs and Banks,
various policy measures to boost domestic manufacturing. Government of India has
also promoted domestic manufacturing of goods through public procurement orders,
Phased Manufacturing Programme (PMP), Schemes for Production Linked Incentives
of various Ministries.

With a view to support, facilitate and provide investor friendly ecosystem to
investors investing in India, the Union Cabinet on 03rd June, 2020 has approved
constitution of Empowered Group of Secretaries (EG0S) for Investment and also approved
constitution of Project Development Cells (PDCs) in all concerned Ministries/
Departments to fast-track investmentsin coordination between the Central Government
and State Governments.

() With the abjective of facilitating investment, fostering innovation, building
best in class manufacturing infrastructure, making it easy to do business and enhancing
skill development, the Government has identified key sectors under Make in India 2.0
including automotive and auto components, new and renewable energy and food
processing sectors, electronics, aerospace and defence, capital goods, pharmaceuticals
and medical devices, etc. Department for Promotion of Industry and Internal Trade is
coordinating action plans for manufacturing sectors, while Department of Commerceis
coordinating service sectors.
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Product-specific export promotion forums

713. SHRI K.C. RAMAMURTHY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the manner in which the Ministry views 23 per cent export of more agriculture
products during March-June, 2020 COVID period;

(b) the steps taken by the Ministry/proposed to be taken to further push
agricultural exports to reach ¥4 lakh crore target this financial year;

(¢) to what extent the recent decision of Government to permit farmers to sell
their produce wherever they wish to do so, helps in pushing exports and farmers
getting better price; and

(d) to what extent product-specific Export Promotion Forums help in taking
agriculture exports to new heights?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) Theincrease in exports of agricultural products during the period April-June, 2020,
indicates that India has emerged as a reliable global supplier of essential food products
during period of COVID-19 pandemic not withstanding the significant global disruption
created by the pandemic. The Department of Commerce, in coordination with all
stakeholders, has taken various steps to enable the Indian exporters to increasingly tap
into the global demand for food items, which has resulted in a positive trend for

agriculture exports.

(b) Promotion of exports of agricultural products is an ongoing process. To
promote agricultural exports, the Government has introduced a comprehensive Agriculture
Export Policy (AEP) to harness export potential of Indian agriculture and raise farmers
income. Department of Commerce, has taken several steps to implement AEP at State/
District level. State specific Action Plans, State Level Monitoring Committees (SLMCs),
Nodal agencies for agricultural exports and Cluster Level Committees have been formed
in a number of States. Country and product-specific action plans also have been

formulated to promote exports.

A Farmer Connect Portal has been set up by APEDA for providing a platform for
farmers, Farmer-Producer Organizations (FPOs) and cooperatives to interact with
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exporters. Buyer-seller Meets(BSMs) have been organized in the clusters to provide
export-market linkages. Regular interactions, through video conferences, have been
held with the Indian Missions abroad, to assess and exploit export opportunities.

Country specific BSMs, through Indian Missions, have also been organized.

The Government has also introduced a Central Sector Scheme -Transport and
Marketing Assistance for Specified Agriculture Products' - for providing assistance for
the international component of freight, to mitigate the freight disadvantage for the

export of agriculture products.

The Agricultural and Processed Food Products Export Development Authority
(APEDA) provides financial assistance to exporters of agricultural products under the
following components of its export promotion scheme: (i) Infrastructure Development
(i) Quality Development (iii) Market Devel opment.

The Department of Commerce, provides assistance through several other schemes,
to promote exports, including exports of agricultural products, viz. Trade Infrastructure
for Export Scheme (TIES), Market Access Initiatives (MAI) Scheme, Merchandise
Exports from India Scheme (MEIS) etc. In addition, assistance to the exporters of
agricultural products is also available under the Export Promotion Schemes of Marine
Products Export Development Authority (MPEDA), Tobacco Board, Tea Board, Coffee
Board, Rubber Board and Spices Board.

() Therecent decision of the Government to permit farmersto sell their produce,
wherever they wish to, is likely to result in direct tie-ups between exporters and
growers, which would help exporters in getting export-worthy produce and result in
better realizations for the farmers.

(d) Nine product-specific Export Promotion Forums (EPFs) for Rice, Banana,
Grapes, Mango, Onion, Dairy Products, Nutri-Cereals, Pomegranate and Floriculture,
have been set up under the aegis of Agricultural and Processed Food Products Export
Development Authority (APEDA). The EPFs strive to identify and anticipate
developments pertaining to production and exports of these products, reach out to
stakeholders across the entire production/ supply chain of exports and make
recommendations for necessary policy interventions and other measures to promote the

export of products.
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Impact of COVID-19 on exports

714. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ the impact of COVID-19 on exports of the country;

(b) the extent to which reduction in importsis helping the country in maintaining
trade balance between various countries, particularly Ching;

() whether the Ministry has got any help under Atmanirbhar Bharat Mission
to help various exporting sectors and industries;

(d) if so, the details thereof; and

(@ inview of RBI announcing that there would be another financial package,
the hopes that the Ministry will have on the second package?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (e) The value of Indias merchandise exports, imports and trade deficit and
percentage change in them during the period April-August, 2020-21 over the period
April-August, 2019-20 are given below:

(Valuein US$ Billion)

Period Export Import Trade Deficit
April-August, 2019-20 1334 206.7 -7133
April-August, 2020-21 97.7 1184 -20.7
% Change -26.79 -42.72 -71.72

Source: DGCI&S, Kolkata (Figures for the year 2020 are provisional).

The above table reveals that the India's trade deficit has declined from US$ 73.3
billion in 2019-20 (April- August) to US$ 20.7 billion in 2020-21 (April- August). Indias
trade deficit with China has declined from US$ 22.8 billion in 2019-20 (April- August)
to US$ 12.6 billion in 2020-21 (April- August). Trade deficit depends on fluctuationsin
imports and exports of different commodities relative to each other, due to global and
domestic factors such as demand and supply in domestic and international markets,
currency fluctuations, international prices, etc. The details of major country-wise trade
deticit for the current year is given in the Statement (See below).
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Policy making is an ongoing exercise and steps are taken based on the prevailing

economic scenario. The Government has taken the following key steps to reduce the

trade deficit and boost exports and promote domestic production:—

0]

(i)

(i)

(iv)

V)

(Vi)

(vii)

The validity of Foreign Trade Policy (2015-20) extended by one year i.e. upto
31-3-2021 and relaxations granted and time lines extended due to COVID-19.

Interest Equalization Scheme on pre and post shipment rupee export credit
has been extended by one year i.e. upto 31-3-2021.

Line Ministries have notified various sectoral incentive packages, such as
Production Linked Incentive Scheme (PLI) by Ministry of Electronics and
Information Technology (MeitY) and PLI Scheme by Department of Pharma
for Key Starting Materials (KSMs)/ Drug Intermediates and Active
Pharmaceutical Ingredients (APIS).

Common Digital Platform for Certificate of Origin has been launched to
facilitate trade and increase FTA utilization by exporters.

A comprehensive "Agriculture Export Policy" is under implementation to
provide an impetus to agricultural exports related to agriculture, horticulture,
animal husbandry, fisheries and food processing sectors.

Promoting and diversifying services exports by pursuing specific action
plans for the 12 Champion Services Sectors.

Promoting districts as export hubs by identifying products with export
potential in the District, addressing bottlenecks for exporting these products,
supporting local exporterssmanufacturers to generate employment in the
District.

Strengthening eco-system for adoption / implementation of mandatory
technical standards for goods, services and skilling.

Energizing Indian missions abroad towards promoting our Trade, Tourism,
Technology and Investment goals.

Package announced to support domestic industry, including through various
banking and financial sector relief measures, especialy for MSMEs, which
congtitute a major share in exports.
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(x0)

(i)

(xiii)

(xiv)

(xv)

(xvi)

The Government has initiated several steps which, inter alia, include
strengthening Make in India and Startup India initiatives and Ease of Doing
Business.

Setting up of Empowered Group of Secretaries and Project Development
Cells for investment promotion.

Creating industrial infrastructure in Industrial Corridors.

Liberalization of FDI policy in order to make India an investor friendly
destination.

Notifying Quality Control Orders.

Identification of 24 sub-sectors (Agro-food processing of Oranges Mangoes,
Potato, Indian ready-to-eats segment, Steel, Agro Chemicals, Electronics
products, Furniture, Leather and Footwear, Auto Part, Textiles, etc.) in
manufacturing, based on export potential, import substitution and employment
generation potential, for their promotion to make India more self-reliant and
a global supplier.

(xvii) The Reserve Bank of India has extended a line of credit of ¥ 15,000 crore

to the EXIM Bank for a period of 90 days from the date of availment, with
rollover up to a maximum period of one year so as to enable it to avail a
US dollar swap facility to meet its foreign exchange requirements.

Statement

Merchandise trade deficit for major countries during Apr-July, 2020*

(Vauein US$ Million)

S. No. Country Export Import Trade Deficit
1 China PRP 7,285.29 1660551 -9,320.22
2 Irag 42113 3359.52 -2,938.39
3 Saudi Arab 154301 391258 -2,369.57
4. Indonesia 1467.79 3360.92 -1,893.13
5 KoreaRP 1,361.45 3137.16 -1,775.71

Qatar 309.61 2052.27 -1,742.66
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S. No. Country Export Import Trade Deficit
7. Japan 1,19315 2766.33 -1,573.18
8 Russia 676.69 1682.84 -1,006.15
9 Hong Kong 262309 34277 -919.68
10.  Austrdia 107177 1931.78 -860.01
11 Switzerland 33203 1117.66 -785.63
12. Nigeria 642.82 141579 -77297
13. Germany 205180 274158 -689.78
14. Kuwait 2584 933.%4 -675.54
15. Ukraine 1188 649.86 -531.06
16.  Argentina 1757 706.14 -530.44
17. U Arab Emts 398183 4407.73 -42590
18 Thalland 915.92 131374 -397.82
19, Morocco 11698 49414 -377.16
20. Tawan 51051 885.79 -375.28
21 Colombia 162.26 43251 -270.25
22, Canada 768.13 926.84 -158.71
23. Ghana 204.07 353.13 -149.06
24, Belgium 117260 1300.01 -12741
2. Sweden 17397 292.16 -11819
Jordan 18991 290.66 -100.75
27. Mexico 73153 824.23 -92.70
28. Benin 110 203.16 -92.15
2. South Africa 837.03 RA476 -87.73
0. Peru 144.37 18921 -44.84
Total of above countries  31,552.65 62,754.72 -31,202.07
INDIA'S TOTAL 75,006.10 88,903.54 -13,897.44

*Data are provisional and subject to change.
Source: DGCI&S.
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Impact of COVID-19 on e-commerce

715. SHRI K. J. ALPHONS: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ theimpact of COVID-19 on e-Commerce;
(b) whether e-Commerce firms are paying GST; and
(¢) if not, whether it is not a huge loss to the exchequer?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) Various restrictions were imposed to ensure socia-distancing during lock down
under guidelines released by Ministry of Home Affairs (MHA), from time to time.
During this period delivery of essential goods, including food, pharmaceuticals, medical
equipment were encouraged through e-commerce. Since, the pandemic is still ongoing, it
istoo early to make an assessment of the impact of the pandemic on the e-commerce sector.

(b) E-commerce operators are liable to be registered irrespective of the value of
supply made by them. The benefit of threshold exemption is not available to e-commerce
operators. On specific categories of services the GST is payable by the electronic
commerce operator if such services are supplied through them. The e-commerce operators
are also required to collect Tax Collection at Source (TCS) at the rate of one per cent
of the net value of taxable supplies made through them, where the consideration w.r.t
such supplies is to be collected by such operators. Under GST Act, every registered
person shall self-assess the taxes payable and furnish a return for each tax period as
specified. Therefore, e-commerce operators are liable to pay GST like any other supplier
of goods or services.

() Does not arise.
Srategy to reduceimport dependence

716. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the Central Government has started working on a sectoral strategy
to reduce import dependence in various sectors/areas in view of the coronavirus
pandemic;

(b) if so, the details thereof;
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() whether unhindered import of goods under Free Trade Agreements has hurt
domestic industries, particularly MSMEs; and

(d) if so, the corrective steps Government now proposes to take in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) and (b) With the aim of achieving key regulatory objectives related to imports and
exports, the government is undertaking steps for creating/enhancement of domestic
capacity, incentivizing domestic manufacturing through Production Linked Incentive
Schemes, Phased Manufacturing Plans etc., timely use of trade remedy options, adoption
of mandatory Technical Standards and enforcement of FTA Rules of Origin (RoO).

(c) and d) The import of products under the Free Trade Agreement (FTA) have
to meet the Rules of Origin and other criteria as specified in the FTA. Further, in order
to protect domestic industry, FTAs provide for maintaining sensitive/exclusion list of
items, which include products of interest for MSMES, on which limited or no tariff
concessions are granted. In case of surge in imports and injury to the domestic
industry, a country is allowed to take recourse to trade remedial measures by way of
safeguard duties. In addition, to strengthen the enforcement procedures on Rules of
Origin for imports under FTA, 'Customs (Administration of Rules of Origin under Trade
Agreements) Rules, 2020' have been notified.

Review of Free Trade Agreement with ASEAN

717. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has decided to review the continuation of the Free
Trade Agreement (FTA) with ASEAN in the wake of the trading bloc's reluctance to
address India's concerns;

(b) if so, the details thereof;

() whether Government has decided to have reciproca arrangements with the
countries with whom we have opened up our markets; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) and (b) Government of India is engaging with ASEAN to review the FTA in
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accordance with related provisions of the Agreement. In the IndiaaASEAN Economic
Ministers Consultations held on 29th August 2020, both sides instructed the senior
officials, to engage to determine the scope of the review.

(c) and (d) Free Trade Agreements (FTAS) essentially involve mutual concessions
between the parties. Review provisions are envisaged to periodically address any gaps,
shortcomings and imbalances. India proposes to suitably use these provisions,
accordingly.

Fundsto boost agriculture exports

718. SHRI JYOTIRADITYA M. SCINDIA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the Central Government has proposed to provide additional funds
to the States to boost India's exports of primary agriculture products;

(b) if so, the details thereof; and

(¢) thedetails of the reforms Government has proposed to undertake in the farm
sector?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) and (b) As a part of implementation of the Agriculture Export Policy, a number of
States have finalized their respective Action Plans identifying various infrastructure
gaps affecting agricultural exports. To address these gaps, the States can avail assistance
under the Trade Infrastructure for Export Scheme (TIES) of Department of Commerce
and under various existing Schemes of Ministry of Agriculture and Farmers Welfare;
Ministry of Fisheries, Animal Husbandry and Dairying; Ministry of Food Processing
Industries etc.

(¢) the Government has introduced a comprehensive Agriculture Export Policy
(AEP) to harness export potential of Indian agriculture and raise farmers income.
Department of Commerce, has taken several steps to implement AEP at State/ District
level. State specific Action Plans, State Level Monitoring Committees (SLMCs), Nodal
agencies for agricultural exports and Cluster Level Committees have been formed in a
number of States. Country and product-specific action plans also have been formulated
to promote exports. A Farmer Connect Portal has been set up by APEDA for providing
a platform for farmers, Farmer-Producer Organizations (FPOs) and cooperatives to
interact with exporters. Buyer-seller Meets(BSMs) have been organized in the clusters
to provide export-market linkages.
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Government of India has promulgated the following three Ordinances to implement

reforms in agriculture sector:—

0]

(i)

(i)

The Farmers Produce Trade and Commerce (Promotion and Facilitation)
Ordinance, 2020 provides for the creation of an ecosystem, where the farmers
and traders enjoy the freedom of choice relating to sale and purchase of
farmers' produce, which facilitates remunerative prices through competitive
aternative trading channels; to promote efficient, transparent and barrier-
free inter-State and intra-State trade and commerce of farmers produce
outside the physical premises of markets or deemed markets notified under
various State Agricultural Produce market legidations; to provide afacilitative
framework for electronic trading and for matters connected therewith or
incidental thereto.

The Farmers (Empowerment and Protection) Agreement on Price Assurance
and Farm Services Ordinance, 2020, provides for a national framework on
farming agreements that protects and empowers farmers to engage with agri
business firms, processers, wholesalers, exporters or large retailers for farm
services and sale of future farming produce at a mutually agreed remunerative
price framework in afair and transparent manner and for matters connected
therewith or incidental thereto.

The Essential Commaodities (Amendment) Ordinance 2020 aims at increasing
the competitiveness in the agriculture sector and enhancing the income of
the farmer by liberalizing the regulatory system while protecting the interests
of consumers. The Ordinance allows the Central Government to regulate the
supply of certain food stuffs only under extraordinary circumstances (such
as war, famine, extraordinary price rise and natural calamity of grave nature).

Export and import from China

1719. SHRI VISHAMBHAR PRASAD NISHAD:

CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

@

the details of various items imported from and exported to China during the

last five years;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that China has imported PVC from India in a large
quantity; and

(¢) theitemsin which thereis areduction in export from Chinain the last one
year during the spread of Corona virus?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) The details of import-export of Top 50 items from China during the last five
years are given in the Statement-1 and Statement-I1 (See below).

Data of China's import of PVC from India for the last five years is given below:

ITCHS Description Export in Million USD
Codes

201516 2016-17 2017-18 201819 2019-20

3004  Polymers of Vinyl Chloride or 231 579 6.80 422 6.70
of other Halogenated Olefins,
in primary forms

(Source: DGCIS)

The key items exhibiting fall in exports from Chinato India during last one year
in 2019-20 as compared to 2018-19 include telecom instruments, organic chemicals,
plastic raw materials, electrical machinery, auto components. The value of the import
of top 50 commodities from China during April-July 2020 as compared to the
corresponding period of the previous year i.e. April-July 2019 are given in the Statement-
Il (See below). It can be seen that the major items that exhibited fall in India's imports
from China for the said period are accumulators and batteries, man-made yarn and
fabric, aluminium and its products, glass and glassware, paper, paper board and products
and other plastic items.



Statement-|

India's import of top 50 commodities (as per 2019-20) from China during 2015-16 till 2019-20

Item Description 201516 2016-17 2017-18 201819 2019-20
val.inMillion Val.inMillion Va.inMillion Val.inMillion Val.in Million
usb usb usb usb usD
1 2 3 4 5 6
Electronics Components 351448 444091 5496.19 531064 6071.08
Telecom Instruments 10093.36 11307.83 15594.19 7416.77 5648.30
Computer Hardware, Peripherals 441369 407173 5026.08 400221 419287
Indl. Machinery for Dairy etc. 2866.60 2839.89 341877 333139 4012.03
Organic Chemicals 2416.74 2187.94 2931.53 3589.98 322386
Electric Machinery and Equipments 217023 2036.72 2463.32 2639.81 2506.30
Residul Chemical and Alled Prod 145894 1636.77 2168.78 2520.78 2406.86
Bulk Drugs, Drug Intermediates 212015 1826.34 205594 240542 232395
Electronics Instruments 1926.26 213442 253112 237065 227954
Consumer Electronics 220417 2151.60 2362.31 209358 223513
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1 2 3 4 5 6

Fertilizers Manufactured 3261.92 124416 1065.35 204474 1811.09
AC, Refrigeration Machinery Etc. 1045.79 124952 1638.61 1663.17 1620.58
Products of Iron and Steel 1181.85 1220.86 1469.68 173107 1585.00
Plastic Raw Materials 82353 897.57 117804 134548 124501
Auto Components/Parts 898.78 868.58 116441 123829 112411
Iron and Steel 2359.26 1346.71 1621.05 1422.38 112134
Manmade Yarn, Fabrics, Madeups 85393 79859 93828 1026.08 1107.92
Other Misc. Engineering Items 751.06 902.05 1064.11 1036.28 101344
Aluminium, Products of Aluminium 71759 696.90 794.39 1212.17 995.70
Accumulators and Batteries 51049 608.78 947.83 101931 926.30
Plastc Sht, Film, Plts etc. 294.29 31872 476.02 73571 79.73
Machine Tools 431.70 544.89 748.19 83254 724.38
Glass and Glassware 40691 47834 607.66 704.94 698.61
Agro Chemicals 33265 506.10 72669 70562 633.70
Cranes, Lifts and Winches 41030 692.05 671.90 689.69 630.52
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Inorganic Chemicals

Medical and Scientific Instrum
Oth Non Ferous Metal and Prodc*
Other Construction Machinery
Moulded and Extruded Goods
Other Plastic Items

Other Miscellanious Chemicals
Paper, Paper Board and Product
Oth Txtl Yrn, Fbric Mdup Artcl
Ceramics and Allied Products
Project Goods

Handcrfs (Excl.Handmade Crpts)
Paint, Varnish and Allid Prodc
Petroleum Products

Hnd Tool, Cttng Tool of Metals

Atm, Injcthg MIding Mchnry Etc.

34262

39931

352.71

48441

47781

36211

487.19

57654

994.11

4124

2737

243.08

21376

42899

38801

416.10

537.77

516.24

432.17

37957

76300

401.23

24561

21311

24020

531.33

51051

587.21

60247

670.85

476.25

31384

266.76

601.82

574.39

57231

0] Slemsuy Ui\

[020z “Jequiendss 8T ]

suonsen® paltesun

ELT



1 2 3 4 5 6

Plywood and Allied Products 27254 254.95 32445 28002 25082
IC Engines and Parts 176.18 26622 397.18 31384 24268
Cotton Fabrics, Madeups Etc. 24905 172.70 221.03 25253 24201
Pumps of All Types 147.66 159.71 23374 24585 20695
Railway Trnsprt Equipmnts, Prts 7542 68.92 12557 18064 204.90
Prime Mica and Mica Products * 85.75 9823 12531 18313 1904
Footwear of Rubber/Canvas etc. 14714 167.84 256.03 20367 197.15
Dye Intermediates 157.87 150.67 21396 21841 195.62
Othr Rubber Prodct excpt Footw 11580 11579 164.16 20123 189.70
Import of top 50 commodities 55576.52 54834.07 69296.72 64322.31 60636.92
India’s total import from China 61707.95 61283.03 76380.70 7031964 65260.75

Source: DGCIS.
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Satement-1 |

India's export of top 50 commodities (as per 2019-20) to China during 2015-16 to 2019-20

Item Description 2015-16 2016-17 2017-18 2018-19 2019-20
Val.inMillion Val.inMillion Val.inMillion Va.inMillion Va.in Million
usb LSD usb usb usb
1 2 3 4 5 6
Iron Ore 15528 1449.60 1001.23 952.82 2134.16
Petroleum Products 636.11 78943 1507.00 285442 212805
Organic Chemicals 472.34 452.81 1559.63 251935 189967
Marine Products 14971 137.46 164.07 723.86 134541
Plastic Raw Materials 26113 24468 494.87 104335 77792
Spices 17147 19324 314.69 44749 765.60
Cotton Yarn 147451 104565 858834 127252 586.36
Electronics Instruments 15160 23108 211.08 30355 55043
Iron and Steel 145.60 34484 324.12 31891 51392
Granit, Natrl Stone and Prodct 40859 41159 461.60 44285 44147
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1 2 3 4 5 6

Castor Oil 276.65 264.93 424.30 374.60 340.76
Residul Chemicl and Alled Prod 14621 206.99 209.27 26860 286.95
Dyes 70.06 86.79 126,77 20146 28668
Bulk Minerals and Ores 347.60 197.60 207.86 34815 27134
Copper and Prdcts Made of Copr* 1144.35 702.00 154851 244.33 266.97
Bulk Drugs, Drug Intermediates 11308 10385 15401 17345 21942
Electric Machinery and Equipme 9%6.65 111.23 25067 297.61 211.23
Indl. Machnry for Dairy etc 106.08 100.19 13987 16260 186.95
Cotton Raw Incld. Waste 196.19 281.84 13297 504.70 186.73
Human Hair, Products Thereo 150.74 17393 157.34 147.73 18301
Telecom Instruments 57.75 82.80 166.19 137.39 18121
IC Engines and Parts 94.50 15441 14159 167.26 17305
Paper, Paper Board and Product 356 325 207 11790 12742
ATM, Injecting Mlding Mchnry etc. 56.19 54.44 68.78 8397 11896
Electronics Components 8321 10308 11717 11665 11252
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Coir and Coir Manufactures
Zinc and Products made of Zinc
Agro Chemicals

Products of Iron and Steel
Processed Minerals

Rmg Cotton Incl Accessories
Auto Components/Parts

Othr Rubber Prodct Excpt Footw
Pearl, Precs, Semiprecs Stones
Aluminium, Products of Aluminm
Medical and Scientific Instrum
Dye Intermediates

Finished Leather

Footwear of Leather

Other Miscellaenious Chemicals

Other Misc. Engineering Items

7611

2006

60.83

62.46

20102

5390

6712

2885

10764

6.20

1871

5647

10947

3019

1380

60.81

9250

4653

60.98

6891

102.65

52.73

7043

2061

140.66

2573

2493

4762

10025

3H13

1413

52.76

11712

69.33

59.71

7149

5851

7907

4998

21865

2643

4058

6305

100.84

4195

2203

57.37

101.36

55.30

8223

74.08

2310

7400

7364

6401

23041

1302

6128

B34

87.27

3915

36.00

59.16

89.73

8331

83.10

8189

8119

65.56

6544

61.98

60.67

60.51

5728

56.37

56.21

54.63

417

412
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1 2 3 4 5 6

Vegetable Oils 937 234 13.00 17.74 52.70
Sulpher, Unroasted Iron Pyrite 6147 4314 58.28 591 47.96
Manmade Staple Fibre 3149 56.23 3819 57.09 4562
Inorganic Chemicals 21.72 4017 61.03 60.44 4528
Manmade Yarn, Fabrics, Madeups 3490 36.34 4965 5856 42,66
Cosmetics and Toiletries 2168 231 2575 R12 40.35
Drug Formulations, Biologicals 1583 2318 26.77 33.16 4024
Nickel, Product Made of Nickel 3548 3745 555 424 39.06
Plastc Sht, Film, Plts etc 2864 3031 3217 34.70 3621
Export of Top 50 Commodities 8212.38 9214.52 1252038 15753.88 15767.43
India's total export to China 9014.55 1017241 1333442 16752.80 16614.32

Source: DGCIS.
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Satement-111

The volume of Import of top 50 commodities from China during April-July 2020 as compared to April-July 2019 in Million USD

(* Figures for 2020-21 are provisional and subject to change)

Description 2019-20 202021
April  May  June July Tota April  May  June  July  Tota % of
increase/
decrease
1 2 3 4 5 6 7 8 9 10 1 »
Telecom Instruments 43856 46306 45951 48896 185010 10247 27808 43003 68955 150913 -1843
Electronics Components 4721 46335 53115 58772 202044 11323 22647 21834 59811 115615  -4303
Computer Hardware, Peripherals 31685 40227 48894 38146 158951 22846 38306 29744 48138 13634 1222
Indl. Machnry For Dairy Etc 28090 36376 37430 40501 142396 14996 26749 19213 3220 93177 -3A56
Organic Chemicals 2913 33051 29540 32367 124871 27544 28268 19826 31354 108992 -14.32
Bulk, Drugs, Drug Intermediates 20626 22845 20833 21782 86085 19293 21791 17634 27248 85966 -014
Residul Chemicl and Alled Prod 19088 24934 22624 23128 N6.74 19624 22119 17980 26014 85736 -545
Consumer Electronics 13113 17081 16759 21049 68002 3618 11262 9293 23203 47376 -30.33
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1 2 3 4 5 6 7 8 9 10 1 12

Electronics Instruments 19336 20076 19974 20785 80171 12762 25713 13680 18517 70672 -11.85
Electric Machinery and Equipme 20461 23487 24536 23177 91661 9246 15373 8328 16302 49750 4572
Products of Iron and Steel 12041 16495 15055 15599 60090 6492 13210 6376 12465 38543 -3586
Fertilizers Manufactured 12247 16794 16358 127.26 58124 723 11740 13083 10570 36120 -37.86
Medical and Scientific Instrum 2153 5102 5357 41 20053 2538 4724 4523 8778 20564 255
Agro Chemicals 7143 9776 8669 654 32143 8863 12575 8081 846 37765 1749
Iron and Steel 9450 10779 8387 14743 43868 688l 12384 3494 8162 3022 -2051
Other Miscellaenious Chemicals 5086 5389 5087 5675 21237 4589 6390 5247 7869 24096 1346
Machine Tools 56.16 6631 6595 72.10 2052 206 4672 2314 6189 15380 4074
Other Misc. Engineering Items 85383 9228 9125 10408 37300 4866 6528 4074 6020 21483 4239
Accumulators and Batteries 856 6940 8765 893 305 2730 2078 2568 5774 14066 -57.32
Plastic Raw Materials 12629 13843 13021 126.78 52171 9328 8994 3328 5640 27291 -47.69
ManmadeYarn, Fabrics, Madeups 8503 9397 908 10395 37903 4514 5518 3051 474 1857 5104
Aluminium, Products of Aluminm 9782 11152 10346 95.98 40877 3372 5877 2829 5350 17429 -5736
Project Goods 44.98 3375 4376 3081 15330 392 283 2170 5313 10710 -3013
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Ac, Refrigeration Machnry Etc.
Plastc sht, Film, Plts Etc.
Inorganic Chemicals

Auto Components/Parts
Cranes, Lifts and Winches
Glass and Glassware

Moulded and Extruded Goods
Silver

Oth Non Ferous Metal and Prodc
Paint, Varnish and Allid Prodc
Other Construction Machinery
Hnd Tool, Cttng Tool of Metals
Ceramics and Allied Products
Oth Txtl Yrn, Fbric Mdup Artcl
Drug Formulations, Biologicals

Rmg of Othr Textle Matrl

19094

6235

56.59

93.64

56.30

6094

4001

053

4539

3833

50.26

2347

303#A

3648

968

4.89

17784

7445

64.64

10513

5290

7403

5251

046

5203

30.17

55.64

2898

4483

4830

A1

891

113.08

7065

5894

11281

42.28

62.96

4756

0.38

4994

3324

4752

2077

419

44.88

1205

7.76

107.66

80.06

67.85

11273

4881

68.58

5134

3021

5205

38.00

4341

3348

4841

5106

1926

924

28750

24801

424.32

26651

19143

3158

19940

14874

19683

11369

16558

180.72

66.10

30.80

106.98

2811

4777

7942

67.05

AA

1997

017

19.78

3119

59.65

1218

1645

1460

1051

24.05

170.87

4815

45.00

7921

4793

3932

30.86

0.00

3B

3449

37.00

1815

3249

2408

2728

2857

40,01

2365

2501

4247

34.73

164
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1 2 3 4 5 6 7 8 9 10 1 2

Handcrfs(Excl.Handmade Crpts) 37125 4139 3624 4140 15628 2036 7437 4593 2742 16808 755
Paper, Paper Board and Product 4710 532 5018 5752 20802 2526 408 1263 2300 10174 -51.09
Atm, Injctng Mlding Mchnry Etc. 2813 2094 2765 3¢ 11877 910 2243 1560 2258 69.71 4131
Pumps of all Types 1270 1737 2135 1934 7075 1094 1365 1032 2006 5497 231
Prime Mica and Mica Products 1394 1546 1902 1765 66.08 340 860 699 1898 3797 4254
Railwy Trnsprt Equipmnts, Prts 1288 2613 1848 18.88 76.36 908 1773 1317 1800 5798 -2407
Other Plastic Items 39.73 5575  H477 54.28 20452 1160 2890 867 1759 66.76  -67.36
Petroleum Products 1457 1412 811 2877 60.58 915 2041 2197 1731 68.83 1362
Cosmetics and Toiletries 1279 1512 1547 1388 5726 1003 1765 894 1573 52.35 -858
Dye Intermediates 2381 1483 1971 1891 7726 1413 11HA 634 1474 4714  -3899
Spices 6.55 174 528 442 239 1054 1077 346 1458 303A 64.01
Total of Top 50 Commodities 485001 555118 545010 567926 2154855 279574 435586 3149.14 527788 1557862  -27.70

Source: DGCIS.
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Promised FDI under Atmanirbhar Bharat Mission

720. SHRI NARAIN DASS GUPTA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the number of foreign companies that have registered under Atmanirbhar
Bharat Mission; and

(b) thetotal promised Foreign Direct Investment (FDI), as of 31st August, 2020,
under the Atmanirbhar Bharat Mission?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) Atmanirbhar Bharat is a vision to make India self reliant having a more significant
and important role to play in the global supply chains. However, there is no provision
for any registration of foreign companies under the Atmanirbhar Bharat.

(b) TheFDI regimein Indiais primarily governed by the Consolidated Foreign
Direct Investment Policy Circular, as amended through various Press Notes and is
enforced through the Foreign Exchange Management (Non-Debt Instruments) Rules,
2019 dated 17.10.2019, as amended from time to time (FEM Non-Debt Instruments Rules
2019) under the FEMA. The details of FDI inflow as reported by RBI during the last
financial year 2019-20 and for the period of April to July, 2020 are as under:—

S, No. Financial Year FDI inflow
(Amount in US$ billion)

1 2019-20 74.39

2 2020-21 (April - duly, 2020) (P) 16.26

(P)- Figures are provisional.
M easures for safekeeping of SEZs

721. DR.AMAR PATNAIK: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state the precautionary measures Government proposes to take for the
safekeeping of the SEZs, against unlawful activities or related to the earmarked land
by private entities, such as mortgaging of the acquired land to borrow from banks?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PI'YUSH GOYAL): Specid
Economic Zones (SEZs) being set up under the SEZs Act, 2005 and SEZs Rules, 2006
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are primarily private investment driven initiatives. Units in SEZs operate in a bonded
environment under the supervision of Development Commissioners along with a
dedicated customs wing. All authorised activities in SEZs need to be approved by
Board of Approva (BoA)Approval Committee. The performance of the unitsis monitored
annually by the Approval Committee consisting of Development Commissioner, Customs
Authorities and State Government Authorities. In case of failure of required performance
as per SEZ Act/Rules or any violation, action is taken under Foreign Trade (Devel opment
and Regulation) Act, 1992. Further, enforcement agencies like Directorate of Revenue
Intelligence, Enforcement Directorate among others have been permitted to conduct
preventive operations.

Land is a State subject. Land for SEZsis procured as per the policy and procedures
of the respective State Governments. In terms of Rule 11(9) of the SEZ Rules, 2006, sde
of land in SEZ is not allowed as land is allotted on lease only. There is no restriction
in SEZ Act for mortgaging land for raising loan from Banks.

Products constituting imports from China

72. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether it is afact that alittle over 300 items from China constitute nearly
3/4th of the imports;

(b) if so, the details of such items and the policy measures that Government is
proposing to make them in India or source them from alternative sources/countries;

() the manner in which a product is classified as sensitive and how many
products, out of the above 300, are sensitive; and

(d) thetotal amount of imports from China (in terms of dollars) during the last
five years and the current year, year-wise?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (d) The top 300 tariff lines/items imports from China accounted for 65.46% of
India's total imports from China during 2019-20.

With the aim of achieving key regulatory objectives related to imports and exports,
the government is undertaking steps for creating/enhancement of domestic capacity,
incentivizing domestic manufacturing through Production Linked Incentive Schemes,
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Phased Manufacturing Plans, purchase preference etc., timely use of trade remedy
options, adoption of mandatory Technical Standards, enforcement of FTA Rules of
Origin (RoO) and development of import monitoring system.

Government has not categorized any product as sensitive products under the
Foreign Trade Policy. The value of our merchandise imports from China during last five
years and the current year are given below:—

Year Value of Import (US$ Million)
2015-16 61,707.95
2016-17 61,283.03
2017-18 76,380.70
2018-19 70,319.64
2019-20 65,260.75
2019-20 (April - August) 2982593
2020-21 (April- August)* 2158994

(*: Provisional)

Source: DGCI&S, Kolkata
Special Economic Zonesin the country

723. DR.BHAGWAT KARAD: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ thedetails and total number of Special Economic Zones (SEZs) which have
been set up in the country, State/UT-wise;

(b) whether there are SEZs which have been set up to promote agricultural
activities;
(¢) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(@) There were 7 Central Government Special Economic Zones (SEZs) and 12 State/
Private Sector SEZs prior to the enactment of the SEZsAct, 2005. In addition, 423 proposas
for setting up of SEZs in the country have been accorded formal approva under the SEZ
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Act, 2005. Presently, 376 SEZs are notified, out of which 255 SEZs are operational.
States/Union Territories-wise details of SEZs is given in the Statement-1 (See below).

(b) to (d) Yes Sir, 8 Special Economic Zones (SEZs) have been approved for the
Agro and Food Processing sector in India. Of these 8 SEZs, 7 have been notified and
4 are operational. Details of Agro and Food Processing SEZs in India are given in the
Statement-I1.

Satement-|

Sate/Union Territory-wise distribution of approved SEZs

State/UT Central State Formal Notified Total
Government Government/  Approvals SEZs under Operational
SEZs set up  Private granted the SEZ SEZs

prior to the Sector under Act, 2005 (Including
enactment  SEZs set the SEZs prior to
of SEZs up prior Act, 2005 SEZs Act +
Act, 2005 to the under the
enactment SEZs Act,
of SEZs 2005)
Act, 2005
1 2 3 4 5 6
Andhra Pradesh 1 0 74 2z 23
Chandigarh 0 0 2 2 2
Chhattisgarh 0 0 2 1 1
Dehi 0 0 2 0 0
Goa 0 0 7 3 0
Gujarat 1 2 2% 2 20
Haryana 0 0 23 20 7
Jharkhand 0 0 2 2 0
Karnataka 0 0 63 2 A
Kerda 1 0 2 5 20
Madhya Pradesh 0 1 12 7 5
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1 3 4 5 6
Maharashtra 0 50 7} A
Manipur 0 1 1 0
Nagaland 0 2 2 0
Odisha 0 7 5 5
Puducherry 0 1 0 0
Punjab 0 5 3 3
Rajasthan 2 5 4 3
Tamil Nadu 4 57 54 M
Telangana 0 a3 % K7}
Tripura 0 1 1 0
Uttar Pradesh 1 24 2 13
West Bengal 2 7 5 7
GRAND ToTAL 2 423 37 25
Satement-11
List of Agro and Food Processing SEZs in India
S. No. Name of the developer Location SEZ status
1 Keradalndustria Infrastructure Malappuram Notified and
Development Corporation (KINFRA) District, Kerdla Operational
2 Parry Infrastructure Company Private Kakinada, Andhra Notified and
Limited Pradesh Operationa
3  CCCL Pearl City Food Port SEZ Ltd.  Tuticorin District, Notified and
Tamil Nadu Operational
4 CCL Products (India) Limited Chittoor District, Notified and
Andhra Pradesh Operational
5  Nagaland Industrial Development Dimapur, Notified

Corporation Limited

Nagaland
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S. No. Name of the developer Location SEZ status
6  Ansa Colours Engineering SEZ Sonepat, Notified
Limited Haryana
7  Tripuralndustrial Development Paschim Jalefa, Notified
Corporation Limited Sabroom, South
TripuraDistrict,
Tripura

8  Akshaypatra Infrastructure Pvt. Ltd.  Mehsana, Gujarat Granted by
BoA Formal
Approval

Export Processing Zones (EPZs) and Agricultural Export Zones (AEZS)

724. DR.BHAGWAT KARAD: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ the details and total number of Export Processing Zones (EPZs) and
Agricultural Export Zones (AEZs) which have been set up in the country, State/UT-
wise;

(b) the various incentives that have been provided by Central Government to
the EPZs and AEZs;

() whether there are EPZs which have been set up to promote agricultural
activities;

(d) if so, the details thereof; and
(e if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) Therewere 7 Centra Government Special Economic Zones (SEZs) and 12 State/Private
Sector SEZs prior to the enactment of the SEZs Act, 2005. In addition, 423 proposals
for setting up of SEZs in the country have been accorded formal approval under the
SEZ Act, 2005. Presently, 376 SEZs are notified, out of which 255 are operational. Sates/
Union Territories-wise details of SEZs are given in the Statement-I (See below).

Further, 60 Agri Export Zones (AEZs) were notified in the year 2001 under Chapter
16 of the then EXIM Poalicy. List of these notified AEZs is given in the Statement-11
(See below). All the 60 AEZs have completed their intended span of 5 years.
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(b)

SEZ Developers and units are granted fiscal and non-fiscal incentives. The

fiscal incentives are in the nature of tax exemptions as per provisions of the SEZ Act,

2005. The fiscal incentives allowed to SEZ developers are as follows.—

0]

(i)

(i)

Duty free import/domestic procurement of goods and services for

development of SEZs.

Income Tax exemption on income derived from the business of development
of the SEZ under Section 80-1AB of the Income Tax Act, for any 10
consecutive assessment years out of 15 years beginning from the year in
which SEZ has been notified (Sunset Clause for Developers has become
effective from 01.04.2017)

Exemption from Central Sales Tax (CST), Service Tax and Goods and Services
Tax.

The fiscal incentives alowed to SEZ units are as follows:

0]
(i)

(i)

Duty free import/domestic procurement of goods and services for SEZ units.

100% Income Tax exemption on export income for SEZ units under Section
10AA of the Income Tax Act for first 5 years, 50% for next 5 years thereafter
and 50% of the ploughed back export profit for next 5 years. (Sunset Clause
for Units becomes effective from 01.04.2020)

Other taxes as imposed by the respective State Governments.

The non-fiscal incentives allowed to SEZ units and Developers are as follows.

@
(i)
(i)

Single window clearance for Central and State level approvals,
Dedicated customs wing for faster clearance.

SEZ units are alowed to deal with restricted/prohibited items subject to
approval of Board of Approval.

(c) to (e) Yes Sir, 8 Specia Economic Zones (SEZs) have been approved for the

Agro and Food Processing sector in India. Of these 8 SEZs, 7 have been notified and

4 are operational. Details of Agro and Food Processing SEZs in India is given in the
Statement-I11.
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Statement-|

Sate/Union Territory-wise distribution of approved SEZs

State/UT Centra State Formal Notified Tota
Government Government/ Approvals SEZs under Operational
SEZs set up  Private granted the SEZ SEZs

prior to the Sector under Act, 2005 (Including
enactment  SEZs set the SEZs prior to

of SEZs up prior Act, 2005 SEZs Act +

Act, 2005 to the under the

enactment SEZs Act,

of SEZs 2005)
Act, 2005

1 2 3 4 5 6
Andhra Pradesh 1 0 iKY 27 3
Chandigarh 0 0 2 2 2
Chhattisgarh 0 0 2 1 1
Dehi 0 0 2 0 0
Goa 0 0 7 3 0
Gujarat 1 2 2% 2 2
Haryana 0 0 PA] 2 7
Jharkhand 0 0 2 2 0
Karnataka 0 0 2 A
Kerda 1 0 2 5 20
Madhya Pradesh 0 1 12 7 5
Maharashtra 1 0 50 | A
Manipur 0 0 1 1 0
Nagaland 0 0 2 2 0
Odisha 0 0 7 5 5

Puducherry 0 0 1 0 0
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Satement-1 |

List of notified 60 Agri Export Zones

S.No. State AEZ Project Districts/Area
1  West Bengal 1 Pineapple Darjedling, Jalpaiguri, Uttar Dingjpur,
Cooch Behar, Howrah
2 Lychee Murshidabad, Malda, 24 Pargana(N)
and 24 Pargana(S)
3 Potatoes Hooghly, Burdhwan, Midnapore (W),
Uday Narayanpur, Howrah
4  Mango Maldah and Murshidabad
5  Vegetables Nadia, Murshidabad and North 24

2 Karnataka

6 Darjeding Tea

7  Ghekins

8 Rose Onion

9 Flowers

Parganas
Darjedling
Tumkur, Bangalore Urban, Bangalore

Rural, Hassan, Kolar, Chitradurga,
Dharwad and Bagalkot

Bangalore (Urban), Bangalore (Rural),
Kolar

Bangalore (Urban), Bangalore (Rural),
Kolar, Tumkur, Kodagu and Belgaum
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S.No. State AEZ Project Districts/Area
10 Vanilla Districts of Dakshin Kannada, Uttara
Kannada, Udupi, Shimoga, Kodagu,
Chickamagalur
3 Uttarakhand 11 Lychees Udhamsingh Nagar, Dehradun and
Nainital
12 FHowers Dehradun, Pantnagar, Udhamsingh
Nagar, Nainital and Uttarkashi
13 Basmati Rice Udham Singh Nagar, Nainital,
Dehradun and Haridwar
14 Medicinal & Uttarkashi, Chamoli, Pithoragarh,
Aromatic Plants  Dehradun, Nainital, Haridwar and
Udhamsingh Nagar
4  Punjab 15 Vegetables Fatehgarh Sahib, Patiala, Sangrur,
(Cabbage Ludhiana and Ropar
Broccali, Okra,
Peas, Carrot,
Baby Corn,
Green Chillies,
Green Beans,
Tomato)
16 Potatoes Singhpura, Zirakpur Distt. Patiala and
satellite centres at Rampura Phul,
Muktsar, Ludhiana, Jullundur
17 Basmati Rice Gurdaspur, Amritsar, Kapurthala,
Jalandhar, Hoshiarpur &
Nawanshahar
5  Uttar Pradesh 18 Potatoes Agra, Hathras, Farrukhabad, Kannoj,
Meerut, Baghpat and Aligarh, Janpad
Badaiyun, Rampur, Ghaziabad, and
Firozabad
19 Mangoes and Lucknow, Unnao, Hardoi, Sitapur and

Vegetables

Barabanki
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S.No. State AEZ Project Districts/Area
20 Mangoes Saharanpur, Muzaffarnagar, Bijnaur,
Meerut, Baghpat and Bulandshahr,
Jyotifulenagar
21 Basmati Rice Bareilly, Shahjahanpur, Pilibhit,
Rampur, Badaun, Bijnor, Moradabad,
JB Phulenagar, Sharanpur,
Mujjafarnagar, Meerut, Bulandshahr,
Ghaziabad and Baghpat
6  Maharashtra 2 Grape& Nasik, Sangli, Sholapur, Satara,
Grapevine Ahmednagar
23 Mangoes Rantagiri, Sindhudurg, Raigarh and
Thane
24 Kesar mango Aurangabad, Beed, Jana, Ahmednagar
and Latur
2% Fowers Pune, Nasik, Kolhapur and Sangli
26 Onion Nasik, Ahmednagar, Pune, Satara,
Jalgaon, Solapur
27 Pomegranate Districts of Solapur, Sangli,
Ahmednagar, Pune, Nasik,
Osmanabad & Latur
28 Banana Jalgaon, Dhule, Nandurbar, Buldhana,
Parbhani, Hindoli, Nanded and
Wardha
29 Oranges Nagpur and Amraoti
7  Andhra Pradesh 30 Mango Pulp Chitoor

& Fresh Vegetables

3l Mango & Grapes

2

B

Mangoes

Gherkins

Rangareddy, Medak, Mehboobnagar
Krishna

Districts of Mahboobnagar,
Rangareddy, Medak, Karimnagar,
Warangal, Ananthapur and Nalgonda




194 Written Answers to

[RAJYA SABHA] Unstarred Questions

S.No. State AEZ Project Districts/Area
A Chilli Guntur
8 Jammuand 3H Apples Srinagar, Baramula, Anantnag,
Kashmir Kupwara, Kathua and Pulwama
P Wanhut Baramulla, Anantnag, Pulwama,
Budgam, Kupwara, Srinagar, Doda,
Poonch, Udhampur, Rajouri and
Kathua
9  Tripura 37 Pineapple Kumarghat, Manu, Melaghar,
Matabari and Kakraban Blocks
10 Madhya Pradesh 3 Potatoes, Onion  Malwa, Ujjain, Indore, Dewas, Dhar,
and Garlic Shajapur, Ratlam, Neemuch Mandsaur
and Khandwa
P  Seed Spices Guna, Mandsaur, Ujjain, Rajgarh,
Ratlam, Shajapur and Neemuch
40 Wheat (including Ujjain  Zone (Neemuch, Ratlam,
Sharbati wheat Mandsaur and Ujjain), Indore Zone
for Bhopal Zone) (Indore, Dhar, Shajapur and Dewas)
and Bhopa Zone (Sehore, Vidisha,
Raisen, Hoshangabad, Harda,
Narsinghpur and Bhopal)
41 Lentil and Grams Shivpuri, Guna, Vidisha, Raisen,
Narsinghpura, Chhindwara
42 Oranges Chhindwara, Jpsjamgabad, Betul
11 Tamil Nadu 43 Cut Flowers Dharmapuri
44 Flowers Nilgiri
45 Mangoes Districts of Madurai, Theni, Dindigul,
Virudhunagar and Tirunelveli
46 Cashewnut Cuddalore, Thanjavur, Pudukottai and

Sivaganga
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S.No. State AEZ Project Districts/Area
12 Bihar 47  Lychee, Muzaffarpur, Samastipur, Hajipur,
Vegetables & Vaishali, East and West Champaran,
Honey Bhagalpur, Begu Sarai, Khagaria,
Sitamarhi, Saran and Gopal ganj
13 Gujarat 48 Mangoes & Ahmedabad, Khaida, Anand,
Vegetables Vadodara, Surat, Navsari, Valsad,
Bharuch, Narmada
49 Vaue Added Districts of Bhavnagar,
Onion Surendranagar, Amreli, Rajkot,
Junagadh and Jamnagar Districts
50 Sesame Seeds Amerali, Bhavnagar, Surendranagar,
Rajkot, Jamnagar
14 Skkim 51 Flowers(Orchids) East Sikkim
& Cherry Pepper
2  Ginger North, East, South & West Sikkim
15  Himacha 53 Apples Shimla, Sirmaur, Kullu, Mandi,
Pradesh Chamba and Kinnaur
16 Odisha %  Ginger and Kandhamal
Turmeric
17 Jharkhand 5% Vegetables Ranchi, Hazaribagh and Lohardaga
18 Kerda 5% Horticulture Thrissur, Ernakulam, Kottayam,
Products Alapuzha, Pathanamthitta, Kollam,
Thiruvanthapuram, Idukki and
Pallakad
57 Medicina Plant ~ Wayanad, Mallapuram, Palakkad,
Thrissur, Ernakulam, Idukki, Kollam,
Pathanamittha, Thiruvananthapuram
19 Assam 58 Fresh and Kamrup, Nalbari, Barpeta, Darrang,
Processed Nagaon, Morigaon, Karbi Anglong
Ginger and North Cachar
20 Rajasthan 59 Coriander Kota, Bundi, Baran, Jhalawar &
Chittoor
60 Cumin Nagaur, Banner, Jalore, Pali and

Jodhpur
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Statement-| 1 |

List of Agro and Food Processing SEZs in India

S. No. Name of the developer Location SEZ status
1  Keradalndustria Infrastructure Malappuram Notified and
Development Corporation (KINFRA) District, Kerda Operational
2 Parry Infrastructure Company Private Kakinada, Andhra Notified and
Limited Pradesh Operational
3. CCCL Pearl City Food Port SEZ Ltd.  Tuticorin District, Notified and
Tamil Nadu Operationa
4.  CCL Products (India) Limited Chittoor District, Notified and
Andhra Pradesh Operational
5. Nagaland Industrial Development Dimapur, Notified
Corporation Limited Nagaland
6. Ansa Colours Engineering SEZ Sonepat, Notified
Limited Haryana
7. TripuraIndustrial Development Paschim Jalefa, Notified
Corporation Limited Sabroom, South
TripuraDistrict,
Tripura
8  Akshaypatra Infrastructure Pvt. Ltd. = Mehsana, Gujarat Forma
Approval

Discrimination in selecting poorsunder Pradhan Mantri

Garib Kalyan Anna Yojana

1725. CH. SUKHRAM SINGH YADAV:

SHRI VISHAMBHAR PRASAD NISHAD:

SHRIMATI CHHAYA VERMA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(@ the quantity of foodgrains and other food items provided to poor persons

TOriginal notice of the question was received in Hindi.
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in the period of spread of Corona virus till date along with the name of the States and
number of districts under 'Pradhan Mantri Garib Kalyan Anna Yojana;

(b) whether it is a fact that poor persons of some States are not being given
the benefits of this scheme;

(©) whether it isalso afact that discrimination is being detected while selecting
poor people for benefit under this scheme; and

(d) the reasons for including poor persons of only some States under this
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (@) In
pursuance of the pro-poor measures under Pradhan Mantri Garib Kalyan Package as
part of the Economic Response to COVID -19, Government of India had launched
scheme for additional allocation of food-grains from the Central Pool @ 5 kg per person
per month free of cost for all the beneficiaries of all the 36 States/lUTs covered under
Targeted Public Distribution System (TPDS) (AAY & PFIH) including those covered
under DBT for aperiod of 3 monthsi.eApril-June, 2020. The above PMGKAY scheme
has been extended for a further period of 5 monthsi.e. July - November, 2020 @ 5 kg
per person per month free of cost for all the beneficiaries covered under the Targeted
Public Distribution System (TPDS)/National Food Security Act (NFSA).

During PMGKAY-I, about 121 LMT of foodgrain was alloted to approximately
80.96 Crore beneficiaries and during PMGKAY-11 about 201 LMT of foodgrains have
been allotted to approx. 80.43 crore beneficiaries. Details are given in the Statement (See
below). The entitlement of foodgrains under PMGKAY is in addition to their normal
entitlement under the NFSA.

In addition to above, under Pradhan Mantri Garib Kalyan Package - pulses have
also been provided @ 1kg per household per month for 8 monthsi.e April to November,
2020. free of cost to all beneficiaries under the National Food Security Act, 2013 (NFSA)
covering 19.4 crore households. During PMGKAY-I, about 5.71 LMT pulses was allotted
for 3 months i.e April-June, 2020 and during PMGKAY-II, about 9.71 LMT of whole
chana was allotted for 5 months i.e July-November, 2020.

(b) to (d) The distribution criteria under PMGKAY is the same as followed under
TPDS/NFSA which is operated under the joint responsibility of the Central and the
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State/UT Government Central Govt is responsible for allocation and transportation of
foodgrains upto the designated depots of the FCI. The operational responsibilities for
alocation of foodgrains within the States/UTs, identification of eligible beneficiaries,
issuance of ration cards to them, distribution of foodgrains to eligible beneficiaries rest
with the concerned State/lUT Government.

Statement
Sate-wise allocation under PM Garib Kalyan Anna Yojana

(in MTs)

Sl. No. State/UT Total Allocation Total Allocation
under PMGKAY-I under PMGKAY-II
(April-June 2020) (July-Nov. 2020)

1 2 3 4

1 Andaman and Nicobar Islands 91293 152155
2 Andhra Pradesh 402345.00 670575.00
3 Arunachal Pradesh 12316.82 2052803
4. Assam 377293.86 628823.10
5 Bihar 1285680.00 2177908.53
6. Chandigarh 4127.07 6985.88
7. Chhattisgarh 301155.00 501925.00
8 Daman and Diu and 428421 7198.23

Dadra and Nagar Haveli

9. Ddhi 109099.86 181833.10
10. Goa 7979.91 1329985
1. Gujara 573803.81 956339.68
12 Haryana 189735.00 316225.00
13, Himachal Pradesh 4296684 7161140
14.  Jammu and Kashmir 108074.36 181026.68

15.  Jharkhand 395550.35 659250.58
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1 2 3 4
16.  Karnateka 602895.00 1004825.00
17. Keda 232200.18 387000.30
18.  Ladakh 215843 3597.38
19.  Lakshadweep 33000 550.00
20. Madhya Pradesh 819630.00 1366050.00
21.  Maharashtra 1050255.00 1750425.00
2. Manipur 36851.72 61674.30
23. Meghalaya 32182.76 53637.93
24, Mizoram 10023.23 16705.38
25, Nagaland 2107031 35117.18

Odisha 485394.24 808990.40
27.  Puducherry 942519 15859.75

Punjab 212175.00 353625.00
29. Rajasthan 669930.00 1116550.00
0. Skkim 5681.82 9469.70
3L Tamil Nadu 536005.68 893342.80
32,  Telangana 287430.00 479050.00
33,  Tripura 37242.20 62545.83
A Uttar Pradesh 2280879.65 3634886.33
35. Uttarakhand 92936.85 154850.00
36.  West Benga 902756.55 1504594.25

TotaL 12142778.78 20108398.08

Digitization of ration cards

726. SHRI K. SOMAPRASAD: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the digitization of ration cards has been completed by all Statesin

the country;
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(b) if so, the details thereof; and

(¢) if not, the name and details of the States which have not completed the
digitization of ration cards?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) As
part of efforts made under Public Distribution System (PDS) reforms, all ration cards
under National Food Security Act, 2013 (NFSA) are 100% digitised in all States/UTs.
State/UT-wise details of status of ration cards digitization is given in the Statement.

Statement

Sate/UT-wise status of digitization of ration cards

Sl.No. State/UT No. of Ration Cards Digitization Status
under NFSA
(in 1akhs)

1 2 3 4

1 Andaman and Nicobar Islands 02 100%
2 Andhra Pradesh 0.3 100%
3 Arunachal Pradesh 18 100%
4. Assam 581 100%
5 Bihar 1637 100%
6. Chandigarh 0.7 100%
7. Chhattisgarh 528 100%
8 Dehi 175 100%
9 Dadra and Nagar Haveli and 0.7 100%

Daman and Diu

10. Goa 14 100%
1.  Guarat 655 100%
12 Haryana 270 100%

13, Himachal Pradesh 6.8 100%
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1 2 3 4
14.  Jammu and Kashmir 165 100%
15.  Jharkhand 571 100%
16.  Karnataka 1275 100%
17. Kerda 375 100%
18.  Ladakh 03 100%
19.  Lakshadweep 01 100%
20. Madhya Pradesh 1175 100%
2. Maharashtra 1528 100%
2. Manipur 60 100%
23.  Meghalaya 42 100%
24, Mizoram 16 100%
25, Nagaand 29 100%
26.  Odisha Q29 100%
27.  Puducherry 18 100%
28, Punjab 346 100%
29.  Rajasthan 1116 100%
30.  Skkim 09 100%
31 Tamil Nadu 1113 100%
32 Telangana 534 100%
33,  Tripura 58 100%
3. Uttar Pradesh 355.0 100%
35, Uttarakhand 136 100%
3. West Benga 5635 100%
TotaL 2344 100%
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Allotment of additional riceto Andhra Pradesh under
National Food Security Act

727. SHRI T.G VENKATESH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government of Andhra Pradesh has requested the
Central Government to allocate minimum 15.05 lakh M Ts of additional rice to the State
for distribution during July-November under the National Food Security Act;

(b) if so, the details thereof and the reasons for the delay; and
(¢) the action taken by the Central Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Yes Sir.

(b) and (c) In pursuance of the pro-poor measures under Pradhan Mantri Garib
Kalyan Package as part of the Economic Responseto COVTD -19, additional allocation
offoodgrains @ 5 Kg per person per month for five months (July to November, 2020)
free of cost for all the beneficiaries covered under the Targeted Public Distribution
System (TPDS) has been made by Government of India to al the States’UTs under
Pradhan Mantri Garib Kalyan Anna Yojana (PMGKAY). Accordingly, Govt. of Andhra
Pradesh has been alocated a total quantity of 670575 MT rice for all the TPDS/NFSA
beneficiaries (AAY, PHH) free of cost for a period of five months i.e July-November,
2020.

In addition to above, during the year 2019-20, Andhra Pradesh has aso been
allocated 18.498 LMT rice under normal NFSA(TPDS) and 1.53 LMT rice under Other
Welfare Schemes (OWS). Hence the request for additional rice to Andhra Pradesh has
not been acceded to.

Damage of wheat stored in the open

728. SHRI ANIL DESAI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is afact that a large quantity of wheat procured by the Central
and State authorities have to be kept/stored in the open in Madhya Pradesh etc. if so,
the quantity of such wheat and the reasons for keeping it in the open;
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(b) whether rain has spoiled a large quantity of wheat kept in the open;

(c) if so, the details of loss thereof and whether anyone was held accountable
for this loss and the details of action taken against such persons; and

(d) if not, the reasons for not taking any action in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No Sir.
Wheat procured by the Central and State Authorities are generally stored in scientific
manner in covered godowns. However, during peak procurement period, only wheat
stocks are sometimes stored in Cover and Plinth (CAP) storage due to logistic constraints.
No foodgrains procured for Central Pool Stocks are kept in open.

As on 01-09-2020, no wheat stocks are stored in CAP owned by FCI in Madhya
Pradesh (MP) region. However, a quantity of 1383844 tonnes of wheat stocks is lying
in CAP with State agencies of MP region.

(b) to (d) Do not arise in view of the (a) above.
Wastage of foodgrains due to mismanagement

729. SHRI ANIL DESAI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is afact that every year tonnes of foodgrains, particularly wheat
get destroyed due to rains and negligence after its procurement;

(b) the data of wastage of wheat during the last five years, place of its storage
and agency responsible, year-wise;

() whether any action has been taken against the guilty, if so, the details
thereof, year-wise; and

(d) the reasons for not taking remedial action during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No Sir.
Procured foodgrains are stored in a scientific manner in covered godowns and in Cover
& Plinth (CAP) storage. Scientific codes of practices for safe storage of foodgrains are
followed during storage. A meagre quantity of wheat became non-issuable during last
one year due to rains or negligence.



204 \Written Answers to [RAJYA SABHA] Unstarred Questions

(b) The details of the quantity of wheat, which got damaged/become non-
issuable stored in (the godowns of Food Corporation of India (FCI) during last five
years, are given in the Statement (See below).

(©) YesSir. Whenever accrual of any quantity of damaged foodgrainsis noticed,
each case isinvestigated immediately and action by the concerned authority is invariably
taken against the officers/officials found responsible.

The number of officer/officials found responsible for damage of foodgrain including
wheat during last five years are as under:—

Sl.No. Years Number of officials
1 2015-16 3
2 2016-17 13
3 2017-18 13
4 2018-19 0
5 2019-20 2

(d) Does not arise in view of (c) above.
Statement

Location-wise details of wheat accured as damage/non-issuable in FCI godowns
during last five years

(a) 2015-16 (Fig. in MTs)
Region Name of depot Wheat
Bihar FSD Saharsha 21437
Patna/FSD Buxar 045
Total 21891
Odisha FSD Baripada/Balasore 13802
CWC Balasore/Balasore 2412
Sambal pur/FSD Hirakud 055

OSWC Jatni 204
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Region Name of depot Wheat
Tota 18804
Assam North Lakhimpur/FSD NLP 92.149
Tota 92.149
NEF FSD- A.D. Nagar 0.357
Tota 0.357
Delhi FSD Mayapuri 10875
FSD Ghevra 37
FSD Okhla 0195
FSD CTO 0.79
Tota 1556
Punjab Faridkot/BG Malout 0528
Silo Moga 235
Ludhiana/Silo Mandi Gobindgarh 8473
Total 11351
Rajasthan FSD K. Patan 0.067
Kota 0.148
Total 0215
Uttar Pradesh CWC Roza 13406
FSD Varanasi 0315
FSD Orai 0.705
SWC PK 11(B) 0432
SWC PK I(A) 0180
FSD Sitapur 0.000
FSD Faizabad 069
FSD Chandari 0320
FSD Hapur 13461
FSD Hapur 1215
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Region Name of depot Wheat
SWC Amlonipur 0022
SWC Amlonipur Bhuta 0.110
SWC PK I(A) 0,059
SWC IA (New) 0.005
SWC1A (New) 0077
SILO Talkatora 3340
Kanpur/SWC Bhartkhana 9.956
Aligarh/FSD Harduagan; 055
Aligarh/FSD Harduaganj 4
SWC Partapgarh 0.648
FSD Orai 053
Tota 50.021
Andhra Pradesh MD-Vizag 582.908
ANG -Vizag (FSD) 100.959
Total 683.867
Kerda Kollam/MD Kollam 9.040
Palakkad/FSD Mulakunnathkavu 0.49%
Palakkad/FSD Olavakkode 2812
Kannur/FSD Muzhappilangad 0543
Kannaur/FSD Payannur 0479
Total 13369
Karnataka FSD K R Nagar/Mysore 485
Total 485
Tamil Nadu FSD Egmore 1504
CWC Kumbakonam/Thanjavur 0
Tota 1504
Gujarat FSD Veraval 171
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Region Name of depot Wheat
FSD Wadhwan 1626

SPG, Gandhidham, Adipur 534

Adipur/SPG Gandhidham 0.090

Rakot/FSD, VERAVAL 191

Rajkot/FSD Bhavanagar 334

Rajkot/FSD Ghanteshwar 013

Ahmedabad/FSD, Viramgam 0.785

Tota 14.999

Maharashtra FSD Manamd 3.368
FSD Manmad 4.980

FSD Wardha/Nagpur 1934

Nagpur/FSD Wardha 8629

Pune/MSWC Kedgaon 11532

Nagpur/CWC Yavatmaal 17233

7321

PEG/M SWC Chandrapur 135

Total 56.347

Chhattisgarh SWC Borai, Durg -0.635
Bilaspur/FSD Sakti 1817

Durg/SWC Borai 1928

Durg/ SWC Borai 1872

TotaL 6.252

GRAND TOTAL 1005.072

(b) 2016-17 (Fig. in MTs)

Zone Region Name of Depot Wheat
East Zone Odisha CWC Cuttack 0.744
Zone Total 0.744
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Zone Region Name of Depot Wheat
NE Zone Assam FSD Kokrajhar 7547
Tota 1547

NEF Shillong/ FSD Khanapara 0.276

Tota 0276

Zone Total 7.823

North Zone  Ddhi FSD Narela 0213
Punjab Ludhiana/Silo Mandi Gobindgarh 8488

Alwar 1.869

FSD Udaipur 112522

FSD Jaipur 0.024

FSD Bhawani Mandi 0.259

Rajasthan FSD Bundi/Kota 8103

0139

Jodhpur/FSD Jalore 2014

R.T. Export Bundi 0.009

Total 124939

FSD Hapur 6.253

Uttar Pradesh Lucknow/ FSD Raebareilly 0.140

Lucknow/FSD Talkatora 8195

Total 14588

Zone Total 148.228

South Zone  Andhra Pradesh ~ FSD Kakutur/ DO Nellore 1185
BSD Cherlapally 453

Total 5715

FSD Olavakode/Palakkad 8913

Keraa FSD Angadipuram/Palakkad 3501

Total 12414
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Zone Region Name of Depot Wheat
SWC Maddur 094

Karnataka BSC Whitefield (FCI Godown) 0.000
Totd 094

FSD Avadi 0456

FSD TV Koil/Cuddalore 03

Tamil Nadu TNWC Mettupal ayam/Coimbatore 7.397
Total 8153

Zone Total 27276

West Zone  Gujarat CWC PWG Vyara 214
Ahmedabad 0.064

Adipur/FSD, Gandhidham 007

Raj kot/FSD-Bhavnagar 14.23

FSD Ghanteshwar 349

Rajkot 5904
Rajkot/FSD-Wankaner . 1158

Ahmedabad/CWC Shahalam 9147

Total 118549

Maharashtra CWC Akola 2263210
61597

CWC Amravati 2979616

0235

FSD Manmad 0425

CWC Mirgj 0.066

Totd 5305.149

Chhattisgarh Mandirahasaud/Raipur District 3448
CWC-IV Raipur 2.765

CWC IV Raipur 6.17

Total 12383

Zone Total 5436.081

GRAND ToTAL 5620.152




210 Written Answers to

[RAJYA SABHA]

Unstarred Questions

(c) 2017-18 (Fig. in MTs)
Zone Region Name of Depot Wheat
East Zone Bihar Purnea/ ARDC Forbesganj 396.259
FSD Mokama 54.15
FSD Jaynagar H
Total 486409
Odisha Jaypore/FSD Umeri 0315
Zone Total 486.724
NE Zone Assam FSD New Guwahati 11.233
Tezpur/ FSD Bindukuri 1023
Total 12256
Zone Total 12256
North Zone  Ddhi FSD Okhla 4292
FSD Ghevra 9.69
Tota 13.982
Punjab FSD Jagraon 6425
FSD Tanda 2
SILO Moga 13276
Ludhiana/FSD Khanna/SILO 15918
Gobindgarh
Total 37619
Rajasthan FSD Jhunjunu 002
CWC-II, Bikaner 1235
Total 1255
Uttar Pradesh FSD Talkatora/L ucknow 227.800
FSD Hapur 2.360
Tota 230.160
Zone Total 283.016




Written Answers to

[18 September, 2020]

Unstarred Questions 211

Zone Region Name of Depot Wheat
South Zone  Karnataka FSD Koppal/Raichur 9.988
Mysore/FSD K R Nagar 17.855
Tota 27843
Zone Total 27.843
West Zone  Gujarat FSD-Sabarmeti 099
Adipur/FSD Gandhidham 0.026
FSD Wadhwan 1775
Ahmedabad/FSD Viramgam 2457
Rajkot/FSD Bhavnagar 0.241
Totd 5489
Maharashtra Nagpur/FSD Ajani 2344
CWC Yeotmaal 0842
Nagpur/FSD Gondia 1256
Total 4442
Zone Total 9931
GRAND ToTAL 819.770
(d) 2018-19 (Fig. in MTys)
Zone Region Name of Depot Wheat
East Zone Bihar Purnea/SWC Forbesgan; 30174
Purnea/ CWC Kishangan; 851431
Darbanga/BSWC- Jhanjharpur 15547
Sahrasa/ ARDC Raghopur 2058
Muzzafarpur/FSD NRPA 6.897
Tota 1267.687
Odisha Cuttack/SWC Jagatpur 157
West Bengal FSD/Port Depot/JJP-I1A 451
Zone Total 1,273.767
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Zone Region Name of Depot Wheat
North Zone  Ddhi FSD Narela 0.268
FSD Ghevra 0.237
FSD Mayapuri 1324
FSD Okhia 0.045
Tota 1874
Punjab RSD Khanna, Silo Gobindgarh, 0.666
Ludhiana
SILO Moga/FSD Moga 1927
Total 19936
Rajasthan FSD Udaipur 0.158
Uttar Pradesh Lucknow/SILO FSD Talkatora 7.386
SILO/FSD Hapur 1010
Total 17.486
Zone Total 30454
South Zone Kerda Alappuza/FSD Alappuza 63.704
Kollam/FSD Kollam 0.320
Tota 64.024
Zone Total 64.024
West Zone  Gujarat Baroda/FSD Bharuch 19199
Maharashtra Nagpur/MSWC Khamgaon PPP 4822
Nagpur/MSWC Khamgaon PPP 2050
FSD Pune 9110
Pune/FSD Solapur 0.066
CWC Yeotmaal 0.103
Tota 16.151
Chhattisgarh Bilaspur/Raigarh 0.010

Bilaspur/CWC Raigarh 0598
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Zone Region Name of Depot Wheat
Bilaspur/SWC-I1- Akaltara 148
Bilaspur/SWC Akaltara 4969
Tota 7057
Zone Total 42407
GRAND ToTAL 1419652
(e) 2019-20 (Fig. in MTs)
East Bihar Rohtas/FSD Buxar 0.036
Cuttak/SWC Jagatpur 1785
Cuttak/SWC Jagatsinghpur 0947
East Zone Odisha Cuttak/CWC Choudwar 426
Bhubaneswar/FSD Khurda Road 2742
Bhubaneswar/SWC Jatni 8624
Sambal pur/FSD Badlijhori 43193
North Delhi FSD Narela 43617
Lucknow/FSD Talkatora 172
LUCKNOW/SILO 047
Saharanpur/CWC Pilkhani 0.0778
Azamgarh/SWC Ballia 108
Uttar Pradesh Lucknow/FSD Talkatora 1.852
FSD Hapur 159
FSD Hapur 0.096
CWC Basti, Gorakhpur 115
FSD Hapur 0.882
Punjab Silo Moga 7531
Ludhiana/FSD SILO Jagraon 83
Rajasthan Udaipur 1283
West Maharashtra DO Nagpur/MSWC Chandrpaur 3328
Pedoli 0204
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Zone Region Name of Depot Wheat
FSD Ajni Old Complex 0437
Pune/MSWC Kedgaon 4408
Pune/M SWC Nagapur PEG 2826
Gujarat Baroda/CWC Channi 693971
DO Alappuzha/FSD Mavelikkara 127
South Kerda Calicut/FSD Thikkodi 047
Palakkad/FSD Olavakkode 1601
Tamil Nadu Main Depot Coimbatore 0.036
GranD TotaL 864.4648

Procurement of agricultural produces and payment of M SP to farmers

730. SHRI PARTAP SINGH BAJWA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Ministry has data on the total amount of agricultural produces
procured by Food Corporation of India (FCI) and private players, and if so, the details
from 2015 till date, year-wise;

(b) the total quantity of wheat and paddy procured by the FCI since March
2019, State-wise; and

() whether the Ministry has studied the total number of farmers who availed
the Minimum Support Price (MSP) and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Procurement
of wheat and paddy is done by Centralized Procurement System and Decentralized
Procurement (DCP) System.

Under Centralized Procurement System, the procurement of wheat and paddy in
Centra Pool are undertaken either by FCI directly or through State Government agencies.
Under Decentralized Procurement (DCP) System, the State Government itself undertakes
direct purchase of paddy and wheat. Food Corporation of India (FCI) is the Central
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nodal agency for procurement of wheat and Paddy. Total quantity of Wheat and Paddy
procured by FCI from Marketing Season 2014-15 is as under:—

Wheat Paddy
Rabi Marketing Quantity procured Kharif Marketing  Quantity procured
Season (RMS) (iNnLMT) Season (KMS) (iNLMT)
2014-15 3533 2014-15 375
2015-16 2084 2015-16 962
2016-17 3047 2016-17 1186
2017-18 3609 2017-18 775
2018-19 4259 2018-19 6.74
2019-20 4037 2019-20 7.36*
2020-21 38.66 - -

* As on 09.09.2020.

Private players were engaged by FCI in Jharkhand, Uttar Pradesh and West
Bengal, in order to increase the spread of Minimum Support Price (MSP) operationsin
eastern states of the country during KMS 2015-16 to KMS 2017-18 i.e. for three
years.

Total procurement of Paddy by private players engaged by FCI under MSP
operations during KMS 2015-16 to KMS 2017-18 is as under:

Kharif Marketing Season Quantity of Paddy procurement
(KM9) (INLMT)
2015-16 249
2016-17 286
2017-18 235

(b) State-wise; total quantum of wheat and paddy procured by the FCI since
March 2019 is given in the Statement-1 (See below).

() Thetotal number of farmers availed the Minimum Support Price (MSP) from
Paddy and Wheat is given in the Statement-II.
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Statement-|

Sate-wise wheat and paddy procured by FCI since March 2019

(Fig. inLMT)
S. No. State Wheat Paddy
RMS RMS KMS KMS
2019-20 2020-21 2018-19 2019-20*

1 2 3 4 5 6
1  Assam 0.00 0.00 0.69 180
2 Chandigarh 013 o1 000 02
3 Haryana 1133 6.69 000 005
4. Himachal Pradesh 001 003 0.00 0.00
5 Jharkhand 0.00 0.00 036 106
6. Jammu and Kashmir 000 000 000 015
7. Punjab 1572 1420 0.00 224
8 Rajasthan 12.09 16.29 0.00 0.00
9. NEF(Tripura) 000 000 000 013
10.  Uttar Pradesh 109 134 001 095
1. West Bengal 0.00 0.00 0.46 0.76

TotaL 4037 38.66 152 736

* As on 09.09.2020.



Satement-1 |

Number of Farmers Benefited, State-wise, Marketing Season-wise (Paddy and Wheat) As on 09.09.2020

S.No. Stae/UT Paddy Wheat

KMS  KMS KMS KMS KMS RMS RMS RMS RMS RMS

201516 201617 201718 201819 201920+ 201617 201718 201819 201920 202021
1 2 3 4 5 6 7 8 9 10 11 12
1 Andhra Pradesh 276699 544570 498100 581839 669875 0 0 0 0 0
2 Telangana 535007 1088312 1077667 1474828 1988630 0 0 0 0 0
3 Assam 7288 6960 433 DR1 24552 0 0 0 0 0
4 Bihar 275484 287830 163425 210028 279402 0 0 431 554 1002
5 Chandigarh 3468 2235 3148 3028 2000 1025 %5 1557 1691 1410
6. Chhattisgarh 1110163 1327944 1014195 1571414 1838593 0 0 0 0 0
7. Ddhi 0 0 0 0 0 0 0 0 0 6
8  Guaa 35 1316 462 4370 5115 14 1700 20768 o 18824
9 Hayana 212351 556654 681984 830792 1891622 472313 600448 833783 902937 780962
10.  Himachal Pradesh 0 0 0 0 0 127 167 318 35 1061
11 Jharkhand 5345 39480 42346 M55 5305 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 n 12
12, Jammu and Kashmir 2812 2693 3856 304 3143 0 0 0 0 3
13, Karnataka 14587 0 0 25120 27123 0 0 0 0 0
14.  Keraa 162737 125530 140777 172795 220066 0 0 0 0 0
15, Madhya Pradesh 199984 287759 278898 362089 436399 532907 7383% 958417 961338 1593793
16.  Maharashtra 111503 149279 116641 269148 522800 0 0 0 0 0
17.  Odisha 10785% 1101193 798619 1010390 1161796 0 0 0 0 0
18.  Puducherry 83
19.  Punjab 1206216 940560 1142621 1143713 1125238 834655 843446 897905 830528 1049932
20. Rajasthan 0 0 0 0 0 38942 110338 123939 102031 219873
21 Tamilnadu 850640 73367 413076 498097 556292 0 0 0 0 0
2. Uttar Pradesh 433656 435320 492913 684013 706549 166073 800646 1070044 749858 663810
23, Uttrakhand 51772 79470 7618 62564 83910 710 654 15987 6836 4656
24.  West Bengal 721273 634696 350181 733357 805186 0 0 0 0 0
2. Tripura 0 0 0 5506 13613 0 0 0 0 0
TotaL 7308416 7685168 < 7230859 < 9693641 12416252 2046766 3187229 3977029 3557080 4335382

*As on 09.09.2020.
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Impact of COVID-19 on NFSA beneficiaries

731. DR. SASMIT PATRA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the manner in which COVID-19 has impacted the lives of the National Food
Security Act (NFSA) beneficiaries;

(b) the number of NFSA beneficiaries who have been adversely affected by
COVID-19 due to lack of supply of foodgrains; and

(¢) the steps taken by Government to alleviate the suffering of NFSA
beneficiaries?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAOQ): () to (c) The
Government took timely proactive measures to ensure that NFSA beneficiaries do not
get adversely affected by Covid-19 due to lack of supply of foodgrains. Under the
Pradhan Mantri - Garib Kalyan Anna Yojana (PMGKAY), to ameliorate the hardship
faced by the poor due to economic disruption caused by Corona Virus, it was decided
by the Government to provide additional allocation of foodgrains @ 5 kg. per person
per month free of cost for all the beneficiaries covered under Targeted Public Distribution
System (Antyodaya Anna Yojana and Priority Households) including those covered
under Direct Benefit Transfer (DBT) for a period of 3 monthsi.e. April to June, 2020.
In this package, about 121 Lakh Metric Tons (LMT), later .revised to approximately
119.32 LMT, of foodgrains were allotted to approximately 80.96 crore beneficiaries. Later
on, Hon'ble Prime Minister, in his address to the nation on 30.06.2020, announced
extension of said package for afurther period of 5 monthsi.e. July to November, 2020.
Accordingly, alocation of 201 LMT for these five months was made to all the States/
UTsfor distribution amount 80.43 crore beneficiaries. The benefits under PMGKAY are
over and above the monthly NFSA entitlement.

Rise in price of essential food items

732. SHRI RAVI PRAKASH VERMA: Will the Minister of CONSUMERAFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware that price of essential food items has risen
sharply during the last six months;
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(b) if s0, the details thereof along with the increase/decrease in price of essential
food items from March, 2020 to August, 2020, month-wise and item-wise; and

(¢) the details of steps Government would take to bring down prices of food
items?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
Monthly Average of retail prices in respect of 22 essential commodities monitored by
Department of Consumer Affairs (DoCA) from March, 2020 to August, 2020 indicating
the increase in retail prices is given in the Statement (See below).

() Government has taken various measures from time to time to stabilize prices
of essential food items which, inter-alia, include appropriately utilizing trade and fiscal
policy instruments like import duty, Minimum Export Price, export restrictions, etc. to
regulate domestic availability and moderate prices; imposition of stock limits and
advising States for effective action against hoarders and black marketers; and, provision
of higher Minimum Support Prices to incentivize farmers for increasing production.
Government is also implementing Schemes which, inter alia, include Mission for
Integrated Devel opment of Horticulture (MIDH), National Food Security Mission (NFSM),
National Mission on Oilseeds and Oil Palm (NMOOP), etc. for increasing agricultural
production and productivity through appropriate interventions. Government also
implements Price Stabilization Fund (PSF) to help moderate the volatility in prices of
agri-horticultural commaodities like pulses, onion, and potato.

Statement
Monthly average of retail prices in respect of 22 essential commodities

Department of Consumer Affairs (Price Monitoring Division)

(Unit: */Kg.)
Commodities Mar-20  Apr-20 May-20 Jun-20 Jul-20 Aug-20
Rice 3R3A 3407 3409 3434 A1 A5
Wheat 2881 2910 2894 2849 212 2823
Atta (Wheat) 3012 3120 3137 3137 3120 311

Gram Dd 6] 69.01 68.26 66.57 66.48 66.36
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Commaodities Mar-20 Apr-20 May-20 Jun-20 Jul-20 Aug-20
Tur/Arhar Da 8724 9453 9473 92.96 9314 9303
Urad Dal 97.49 104.03 104.40 10176 100.15 98.71
Moong Dal 93.56 10861 11101 10894 10692 10352
Masoor Dal 67.22 72.96 76.23 76.61 76.70 7735
Groundnut Oil (Packed) 137.8 143.80 146.56 147.96 149.25 14923
Mustard Oil (Packed) g 11795 11825 11994 12209 12448
Vanaspati (Packed) 8812 89.93 9048 90.96 90.84 91.38
Soya Oil (Packed) 98.06 101.07 101.38 10104 10178 102.20
Sunflower Oil (Packed) 106.1 109.60 110.87 11161 112.86 11315
Palm Oil (Packed) 8721 89.26 83.27 8349 8953 9113
Potato 2306 2643 25.82 27.16 3059 BB
Onion 312 2802 2166 2062 2153 2263
Tomato 2125 2237 1946 2446 4818 4577
Sugar 39.05 4009 39.85 39.72 40.20 4021
Gur 4562 4707 4793 4786 48.36 4924
Milk (Z/Ltr.) 4558 4627 46.72 46.83 4711 47.00
Tea Loose 2172 21882 21793 21959 220838 22398
Salt Pack (lodised) 15.83 16.14 16.09 16.33 16.37 16.30

Allocation and distribution of foodgrainsand gram under Atmanirbhar

Bharat package

733. SHRI BINOY VISWAM: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the total alocation of foodgrains and gram under the Atmanirbhar Bharat

package;

(b) the quantity of foodgrains and gram allocated to each State and the quantity

of foodgrains and gram lifted by them;
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(¢) the total distribution of foodgrains and gram to migrant workers in each
State under the package; and

(d) whether the Ministry has calculated the total number of actual beneficiaries
of this package, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) A
total of approx. 8 LMT foodgrains (Rice and Wheat) were allocated to States/UTs. Also,
Under ANB whole Chana was provided @ 1kg. per household per month for two
months i.e. May-June, 2020, free of cost to migrant labourers who were not covered
under NFSA, 2013 or were without ration card in the States/lUTs in which they were
stranded. Such beneficiaries were estimated as 10% of total beneficiaries under NFSA.
Under the ANB, against adjusted total allocation of 27,001.19 MT whole Chana for two
months (May-June, 2020), 16,600.81 MT has been distributed by States/UTs to the
stranded migrant workers. The details of State-wise allocation, lifting and distribution
of foodgrains and chana whole under the package, are given in the Statement-1 and
Statement-11 respectively (See below).

(d) For foodgrains, al States’UTs had reported an estimated number of about
2.8 crore migrants/stranded migrants, against which about 2.67 crore, who don't have
NFSA/State ration cards had benefited from the distribution of free-of-cost foodgrains.
Distribution of whole Chana under ANB has benefitted about 1.66 crore households
of migrant labourers.

Satement-|

Sate-wise allocation, lifting and distribution of foodgrains under
Atmanirbhar Bharat Package

Sl.No. State/UT Total Allocation Total lifted Total Distributed
(In MTs) (In MTs) (In MTs)
(Provisional)
1 2 3 4 5
1 Andaman and Nicobar 6l 6l 3
Islands
2 Andhra Pradesh 26823 26823 7

3 Arunachal Pradesh a1 819 583
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1 2 3 4 5

4. Assam 25153 21276 15712
5. Bihar 86450 86450 86450
6. Chandigarh 275 275 D0
7. Chhattisgarh 20077 o4 1258
8 Daman and Diu 285 285 164
9 Dehi 7273 7273 4544
10. Goa 532 532 17
1. Guaa 38254 3381 266
2. Haryana 12649 8337 7,888
13.  Himachal Pradesh 2864 2864 1,705
14, Jammu and Kashmir 7241 3035 1,900
15, Jharkhand 26370 26370 7172
16. Karnataka 40193 40193 11,613
17. Kerda 15480 15480 2142
18  Ladakh 144 A K¢
19 L akshadweep 2 2 15
20 Madhya Pradesh 4642 1963 1,774
21.  Maharashtra 70017 34193 17,204
2 Manipur 2457 2457 676
23 Meghalaya 2146 2145 2099
24, Mizoram 6638 663 26
2. Nagaand 1406 1405 1405
26.  Odisha 32360 38 330
27.  Puducherry 3

28, Punjab 14145 14145 7,193
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1 2 3 4 5
2. Ragasthan 44662 44600 42478
0.  Skkim 379 378 315
3L Tamil Nadu 3B734 3H7HA 2480
32.  Telangana 19162 19162 180
33, Tripura 2483 2483 2
3. Uttar Pradesh 142033 140637 11,809
35, Uttarakhand 6196 2905 156
36. West Bengal 60184 60184 4334
TotaL 800268 638729 267096.2
Satement-11

Sate-wise allocation, lifting and distribution of chana whole under Atmanirbhar
Bharat Package ANB status as on 14.09.2020

Sl. No. State/UT Total 2 Adjusted Qty. Qty. Qty.
months  allocation dispatched received distributed
dlocation as per to States/ by States by States/

of chana StatesUTs  UTs UTs UTs
whole request
@ 10%

NFSA HH

(nMT)  (inMT) (inMT)  (inMT)  (inMT)

1 2 3 4 5 6 7
1  Andaman and Nicobar 327 1250 1250 1250 855
Islands

2. Andhra Pradesh 1805.64 0.00 000 0.00 0.00
3. Arunachal Pradesh 3544 3544 3550 3544 33.73
4. Assam 115912 937.48 93748 89252 637.95
5  Biher 337700 337550 333244 337837 319518
6. Chandigarh 1273 1237 1336 1300 706
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1 2 3 4 5 6 7
7.  Chhattisgarh 102098  1029.98 102998 1029.80 16957
8  Dadra and Nagar 13.05 13.05 13.08 13.05 11.98
Haveli, Daman and
Diu
9. Ddhi 350.76 350.76 352.35 35110 35110
10. Goa 2850 2850 2850 2850 160
1. Gujaa 1376.00 788.64 788.64 71800 2025
12. Haryana 54006 54006 54042 540,00 465.06
13 Himachal Pradesh 137.00 136.00 136.00 136.00 111.70

14.  Jammu and Kashmir 32001 32001 32001 32905 131.08

15, Jharkhand 114232 114232 1142.32 113453 105014
16. Karnataka 254455 254455 254645 255291 205538
17. Kerda 74763 74763 74867 74763 306.90

Ladakh 5.85 585 0.00 0.00 000
L akshadweep 104 5.69 569 5.68 453

18
19
20. Madhya Pradesh 2337120 21928 22000 22000 159013
21
2
23

Maharashtra 334000 1766.00 1766.00 1756.15 762.17
Manipur 11750 82.35 82.35 8235 8235
Meghalaya 84.30 8235 8235 84.30 8393
24.  Mizoram 3108 3108 3113 31.00 2975
25. Nagaand 56.99 56.99 56.99 56.00 56.00
26. Odisha 1856.93 10000 100.00 9894 1513
27.  Puducherry B4 B4 3559 3He4 1500
28 Punjab 72000 101572 101645 1015.72 980.00

29. Ragjasthan 223700  2237.00 2237.00 223453 200300
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1 2 3 4 5 6 7
30. Skkim 1878 1878 1875 1875 1504
3L Tamil Nadu 222158 222408 2220.26 2224.08 34.00
32 Telangana 106588  1066.68 1066.00 1066.68 34.46
33 Tripura 11577 11578 11650 116.19 2193
34.  Uttar Pradesh 704891 273834 2713834 273834 106050
3. Uttarakhand 269.20 270.00 27050 26027 30.90
3. West Bengal 200580 290580 200781 200600  2646.76
GRraND ToTAL 3010151 2700119 2700841 2687202 1660081

Implementation of IM-PDS Scheme

734. SHRI BINOY VISWAM: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the name of the States that are yet to integrate into the Integrated
Management of Public Distribution System (IM-PDS) initiative;

(b) whether there has been any objection to this initiative from any State or
Union Territory;

(¢) the number of beneficiaries who have already availed the scheme till date;

(d) whether the Ministry would be able to achieve the goal of implementing the
scheme by March, 2021; and

(@) whether there is any proposal to extend the scheme, if so, the details
thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (d) The
main objective of the "Integrated Management of Public Distribution System (IM-PDS)"
scheme is to introduce nation-wide portability of ration cards under National Food
Security Act, 2013 (NFSA) through 'One Nation One Ration Card' plan with an objective
to enable migrant beneficiaries to lift their entitled quota of foodgrains from any Fair
Price Shop (FPS) of their choice anywhere in the country by using their existing/same
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ration card after biometric/Aadhaar authentication on electronic Point of Sale (ePoS)
device. Most of the States/UTs have shown their willingness to implement this facility
and have shared their ration cards data under NFSA with the Central Repository of
ration cards/beneficiaries’ setup by this Department. Presently, this facility is enabled
in 26 States’'UTs covering about 65 Cr. beneficiaries, nearly 80% of total NFSA population
in the country.

Further, it is targeted achieve the integration of al States/UTs by 31.03.2021;
however integration of remaining 10 StatesUTs, namely - Andaman and Nicobar |slands,
Arunachal Pradesh, Assam, Chhattisgarh, Delhi, Meghalaya, Tamil Nadu, West Bengal,
Chandigarh and Puducherry depends on their readiness to implement the same in terms
of installation of ePoS devices at FPSs, enablement of biometric/Aadhaar authentication
of beneficiaries and other technical aspects.

(& YesSir.
Implementation of One Nation One Ration Card scheme

735. SHRI K. C. RAMAMURTHY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether 24 States and UTs have so far implemented One-Nation-One-Card
scheme as of August, 2020;

(b) whether this means that the Ministry would be able to achieve the target
before its deadline of 31 st March, 2021,

(¢) the steps taken/proposed to be taken to educate the poor, particularly
migrant labour, to avail this scheme;

(d) the details of inter-State transactions under One-Nation-One-Card, as of
August, 2020, and the total quantity of grains lifted so far, State-wise; and

(& how the Ministry would help the labourers who have not yet upgraded their
ration cards to the new system?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Yes, Sir.

(b) This Department is continuously pursuing with concerned States/UTs with
an objective to enable the facility of One Nation One Ration Card in all States/UTs by
31.03.2021. However, its implementation in remaining States/lUTs depends on their
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readiness to implement the same in terms of installation of ePoS devices at FPSs and
enablement of biometric/Aadhaar authentication of beneficiaries.

() Since the responsibility of distribution of foodgrains to beneficiaries under
TPDS rests with States/UTs, the Department had requested all States/lUTs under One
Nation One Ration Card plan to undertake activities for its wide-scale publicity and
vigorous awareness generation so that maximum of migrant beneficiaries may take the
benefit of this facility. Further, this Department in coordination with M/o 1&B, M/o
L&E, MyGov and other agencies is making focused efforts to publicize the facility and
to aso develop Information, Education and Communication (IEC) material for the
States/UTs. Besides, this Department has also requested all States’'UTs to enable a new
14445 toll-free number under One Nation One Ration Card.

(d) As per details available on portals, a total of 2,305 inter-State transactions
records under One Nation One Ration Card plan in August, 2020, through which a total
of about 480 quintals of foodgrains were lifted by migrant beneficiaries.

Further, State/UT-wise detail is given in the Statement (See below).

(@ Under One Nation One Ration Card plan, the migratory beneficiaries are
enabled to lift their entitled quota of subsidized foodgrains by either quoting their
existing/same ration card number or Aadhaar number at any FPS of choice after biometric/
Aadhaar authentication.

Statement

Sate/UT-wise number of inter-Sate portability transactions and quantity of
foodgrains lifted by migrant beneficiaries under One Nation One
Ration Card in August, 2020

S. No. State/UT (Sale) No. of inter-State Total lifted Quantity
portability transactions of foodgrains by
(in Nos.) beneficiaries
(inkg.)
1 2 3 4

1 Andhra Pradesh - -

2. Bihar - -
3 Daman and Diu 20 7,248
4, Goa 296 5843
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1 2 3 4
5  Gujaa 77 1641
6. Haryana 431 9,621
7. Himachal Pradesh - -
8 Jammu and Kashmir 179 4
9. Jharkhand 27 767
10.  Karnataka 12 158
11 Kerda 137 249
12, Madhya Pradesh 4 a0
13, Maharashtra 2 505
14 Manipur - -
15,  Mizoram - -
16. Nagaand -
17.  Odisha - -
18.  Punjab 3 3
19. Ragasthan - -
20.  Skkim - -
21.  Telangana 149 1378
22, Tripura - -
23 Uttar Pradesh 663 17,220
24.  Uttarakhand 10 25
TotaL 2,305 47,922

Distribution of foodgrainsunder PM Garib Kalyan Anna Yojana

736. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CONSUMER

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

@

in view of record-breaking procurement of foodgrains (wheat and rice) and

aso in view of dislocation caused to labour due to COVID-19, whether there are any
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plans before the Ministry to continue with distribution of 5 kg. free foodgrains for three
more months under PM Garib Kalyan Anna Yojana beyond November, 2020;

(b) the manner in which the Ministry is planning to manage 2.5 times buffer
stock of 970 lakh tonnes of foodgrains available in godowns; and

(¢) thedetails of foodgrains made available to States under this scheme and the
details of quantity lifted by States, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No Sir,
there is no such proposa as on date.

(b) This Department, in addition to regular alocation under NFSA, has made
additional free alocation of foodgrains of approx. 323 LMT under PM Garib Kalyan
Anna Yojana for April-November months and has also made allocation of foodgrains
of approx. 8 LMT under Atma Nirbhar Bharat Package. The stock of foodgrains in the
central pool as on 1st September, 2020 is about 700 LMT.

() Thedetails of State-wise allocation, lifting under the scheme, is given in the
Statement.

Statement

Sate-wise allocation and lifting as on 14.09.2020 (Provisional) PM Garib
Kalyan Anna Yojana

(in MTs)
Sl.No. State/UT Total Lifted Total Lifted
Allocation Quantity Allocation Quantity
under from FCI/ under from FCI/
PMGKAY-l  central pool PMGKAY-II  central pool
(April-June by the (July-Nov., by the
2020) State/UT 2020) State/UT
1 2 3 4 5 6
1  Andaman and 91293 913 152155 91800
Nicobar Islands
2. Andhra Pradesh 402345.00 402345 670575.00 441345.00

3. Arunacha Pradesh 12316.82 12317 20528.03 12650.00
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1 2 3 4 5 6

4. Assam 377293.86 373457 62882310 343283.00
5 Bihar 1285680.00 1296745 217790853 924851.00
6. Chandigarh 4127.07 4128 6985.88 2842.00
7.  Chhattisgarh 301155.00 301155 501925.00 295831.00
8  Daman and Diu 428421 4284 719823 4431.00

and Dadra and
Nagar Haveli

9. Ddhi 109099.86 106887 18183310 87449.00
10. Goa 797991 7930 1329985 842200
1. Gujaa 573803.81 503704 956339.68 537003.00
12, Haryana 189735.00 176847 316225.00 157596.00
13.  Himachal Pradesh 42966.84 42967 71611.40 50576.00
14.  Jammu and Kashmir  108074.36 108435 181026.68 98644.00
15.  Jharkhand 395550.35 395532 659250.58 357104.00
16. Karnataka 602895.00 602895 1004825.00 597755.00
17. Kerda 232200.18 232200 387000.30 289380.00
18. Ladakh 215843 2158 3597.38 359800
19. Lakshadweep 33000 330 550.00 330.00
20. Madhya Pradesh 819630.00 811202 1366050.00 645594.00
21. Maharashtra 1050255.00 930139 1750425.00 703792.00
22, Manipur 36851.72 36852 61674.30 37005.00
23, Meghalaya 3218276 32177 53637.93 38416.00
24.  Mizoram 1002323 10023 1670538 11966.00
25 Nagaland 21070.31 21070 35117.18 23423.00

8

Odisha 485394.24 48534 808990.40 319627.00
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1 2 3 4 5 6
27.  Puducherry 942519 A5 15859.75 9497.00
28. Punjab 212175.00 212164 353625.00 000
29. Ragjasthan 669930.00 669863 1116550.00 768144.00
30. Skkim 5681.82 5676 9469.70 3268.00
3L Tamil Nadu 536005.68 536006 893342.80 783457.00
32 Telangana 287430.00 287430 479050.00 336924.00
33 Tripura 3724220 37242 6254583 4221300
34.  Uttar Pradesh 2280879.65 2145318 3634886.33  2015534.00
3. Uttarakhand 92936.85 91738 154850.00 90494.00
3. West Bengal 902756.55 902823 1504594.25 851860.00
TotaL 12142778.78 11799851 2010839808 10895222.00

E-PoS devices for Fair Price Shops

737. SHRI PARIMAL NATHWANI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has given directions to State Governments to install e-
PoS devices in ration shops across the country;

(b) if so, the details thereof and the States that have partially or fully implemented
the programme;

() whether the Central Government plans to reimburse ¥130 crore for the e-PoS
devices already purchased by Andhra Pradesh which is pending with the Central
Government; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAOQ): (a) and (b)
Yes, Sir. This Department in November, 2014 had issued the implementation guidelines
to all States/UTs for automation of Fair Price Shops (FPS) by installing electronic Point
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of Sale (ePoS) devices to bring transparency and efficiency in the distribution of

subsidised foodgrains to beneficiaries covered under the National Food Security Act,
2013 (NFSA). So far, about 90% of total 5.4 lakh FPSs in the country at present are
having ePoS devices. State/UT-wise details of status of implementation is given in the
Statement (See below).

(c) and (d) Proposal/claim amounting to ¥ 131.72 crore was received from State

Government of Andhra Pradesh for release of Central assistance towards intra-State

movement and handling of foodgrains fair price dealers margin (Basic + Additional) for
the financia year 2015-16 to 2018-19 under National Food Security Act, 2013. The same
was examined and an amount of ¥62.52 crore has been released after adjustment of

advance paid for previous years.

Statement

Satement Showing Satus of ePoS installation (FPS automation) in SatesUTs

Sl.No. State/UT Total Fair Price % Installation of
Shops ePoS devices

1 2 3 4

1 Andaman and Nicobar Islands 464 %%

2 Andhra Pradesh 28936 100%

3 Arunachal Pradesh 1,943 1%

4. Assam 38237 0%

5. Bihar 48113 98%

6. Chandigarh (under DBT) NA NA

7. Chhattisgarh 12,304 %%

8 Dadra and Nagar Haveli and 114 100%

Daman and Diu

9 Delhi 2,018 0%

10. Goa 456 100%

11 Gujarat 17,210 100%

12, Haryana 9526 100%
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1 2 3 4
13. Himachal Pradesh 4934 100%
14.  Jammu and Kashmir 6,002 100%
15, Jharkhand 25532 100%
16.  Karnataka 19,935 9%
17. Kerda 14,189 100%
18. Ladakh 409 100%
19.  Lakshadweep C?] 100%
20. Madhya Pradesh 25,149 100%
2. Maharashtra 52532 100%
2. Manipur 3,063 0%
23.  Meghalaya 4736 0%
24. Mizoram 1,248 9%
25, Nagaland 1,691 %%
26. Odisha 12577 100%
27.  Puducherry (under DBT) NA NA
28. Punjab 17,525 100%
29 Rajasthan 25,682 100%
0. Skkim 1362 9%
3L Tamil Nadu 34,776 100%
32.  Telangana 17,170 100%
33.  Tripura 1,806 100%
A Uttar Pradesh 80,493 100%
35. Uttarakhand 9,908 %
36.  West Benga 20,261 100%
TotaL 540,340 9%
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Availability and storage of foodgrainsin the Sate of Andhra Pradesh,
Jharkhand and Gujarat

738. SHRI PARIMAL NATHWANI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the details of the requirement and availability of foodgrains along with the
present storage of foodgrains in the State of Andhra Pradesh, Jharkhand and
Gujarat;

(b) the percentage of foodgrains getting damaged, rotten and stolen during
storage and transportation and the measures taken by Government to prevent the loss
of foodgrains due to these reasons;

() whether foodgrains are being damaged more due to open storage and
shortage of warehouses; and

(d) if so, the steps taken by Government to provide warehouses in adequate
number and safe storage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Details of
monthly allocation (NFSA and Other Welfare Schemes) and availability of foodgrains
along with the present storage capacity in the State of Andhra Pradesh, Jharkhand and
Gujarat are as under:—

(Figs. in lakh tons)

State Regular Monthly Availability as on Storage
Allocation (NFSA 01.09.2020 Capacity
and OWS)

Wheat Rice Total Wheat Rice Total

Andhra Pradesh 003 167 170 015 24.23 2438 3200
Jharkhand 0.18 140 158 023 272 295 395

Gujarat 151 066 217 5% 082 6.76 712

(b) The percentage of foodgrains getting non-issuable (damaged) in FCI during
storage and transportation due to various reasons is tabulated below:
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Year % of Damaged foodgrain against
offtake quantity

2017-18 0.006
2018-19 001

2019-20 0004
2020-21 (as on 31-08-20) 0.0046

The details of steps taken by FCI to preserve the quality of procured foodgrains
to avoid damage is given in the Statement (See below).

Statement showing the details of theft cases.—

Commodity 2017-18* 2018-19* 2019-20**

Qty. Vaue Qty. Vaue Qty. Vaue
(InMT)  (InLakh) (InMT)  (InLakh) (InMT) (InLakh)

Wheat 10.75 206 125.06 24.87 415 102
Rice 9A.67 2112 13064 38.85 1805 648
Paddy 0.000 000 0.000 000 000 000

* As per audited figures.

** Tentative figures.

(c) and (d) No damage of foodgrains in FCI occurred in open storage and due

to shortage of godowns during the last three years and current year.

Further, FCI is having sufficient storage capacity for storage of central pool stock.
As on 31.08.2020, Storage capacity available with FCI and State agencies meant for
PDS/NFSA throughout the country is 816.89 Lakh MT (FCI - 414.85 LMT and State
Agencies - 402.04 LMT) against the stock of 700.27 Lakh MT as on 31.08.2020.

In addition to the above capacity, approx. 113.34 LMT capacity is also being used
by State Government for storage of commodities other than Wheat and Rice and also

for intermediary storage for PDS stocks.
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Statement

Seps taken by FCI to preserve the quality of procured foodgrains to avoid

0
(ii)
(i)

(iv)

V)

(Vi)

(vii)

(viii)

damage
All godowns are constructed as per specifications.
Foodgrains are stored by adopting proper scientific code of storage practices.

Adequate dunnage materials such as wooden crates, bamboo mats, polythene
sheets are used to check migration of moisture from the floor to the foodgrains.

Fumigation covers, nylon ropes, nets and insecticides for control of stored grain
insect pests are provided in all the godowns.

Prophylactic (spraying of insecticides) and curative treatments, fumigation) are
carried out regularly and timely in godowns for the control of stored grain insect
pests.

Effective rat control measures, both in covered godowns as well as in CAP
storage are used.

Foodgrains in 'Cover and Plinth' (CAP) storage are stored on elevated plinths
and wooden crates are used as dunnage material. Stacks are properly covered
with specifically fabricated low-density black polythene water-proof covers and
tied with nylon ropes/nets.

Regular periodic inspections of the stocks/godowns are undertaken by qualified
and trained staff and all senior officers. The health of the foodgrainsis monitored
at regular intervals by a system of checks and super checks at different levels.
Following Checks and Super checks are conducted in the godowns by FCI to
ensure proper preservation of foodgrains in the storage.

(@ Fortnightly inspection of stocks on 100% basis by Technical Assistant.
(b) Monthly inspection by Manager (QC)

(©) Quarterly inspection by AGM (QC)

(d) Super Checks by Regional, Zonal and FCI Hqgrs. Squads.

The principle of "First in First Out" (FIFO) is followed to the extent possible so
as to avoid longer storage of foodgrains in godowns.
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® Only covered rail wagons are used for movement of foodgrains so as to avoid
damage during transit.

(x)  Damage Monitoring Cells have been set up at District, Regional and Zonal levels
to regularly monitor quality of stocks and reduce damages.

(xii)  Identify and repair all the leakage point in the roof.
(xiii) Cleaning of drainages in the godown premises ensured.
(xiv) Ensure no seepage inside the godowns.

(xv)  No clogging up of water in the premises.

(xvi) Immediate action to segregate and recondition of the stocks whenever it gets
affected.

Issue of ration cardsto all

739. SHRI K. J. ALPHONS: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government is aware that there are millions of people who do not
have ration cards;

(b) if so, whether the Central Government would direct the State Governments
to ensure that 100 per cent families have ration cards; and

() whether there is a time-frame by which it can be done?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAOQ): (a) The
National Food Security Act, 2013 (NFSA) provides coverage for about 81.35 cr. persons,
i.e. nearly two-third of country's population (as per the Census of 2011) to receive
highly subsidized foodgrains (rice, wheat or coarse-grains or any combination thereof)
through TPDS at the Central issue prices of ¥ 3/-, 2/-, 1/- per kg. respectively. Presently,
more than 80 cr. population is receiving their entitled quota of foodgrains under NFSA
on monthly basis.

(b) and (c) As per the provisions of NFSA, States/UTs can issue ration cards in
accordance with the limits of coverage prescribed.
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Wastage of foodgrains

740. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has any data on wastage of foodgrains in Food
Corporation of India (FCI) and Central Warehousing Corporation (CWC) warehouses
in each of the last three years;

(b) if so, the details thereof;

() themain reasonsidentified for wastage of foodgrains in the warehouses and
the immediate steps which have been initiated to restrict the wastage of foodgrains in
future; and

(d) whether Government proposes to upgrade the existing storage system and
construct new warehouses using scientific methodology to check the wastage of

foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
The details on the quantity of foodgrains which got damaged in godowns of Food
Corporation of India (FCI) (owned and hired) and Central Warehousing Corporation
(CWC) during last three years is as under:—

S. No. Yexr Damaged Foodgrains (in MTs)
1 2017-18 2663.486
2 201819 5213.362
3 2019-20 1930.362

(¢) Procured foodgrains are stored in a scientific manner in covered godowns
and in Cover and Plinth (CAP) storage. Scientific codes of practices for safe storage
of foodgrains are followed during, storage. The main reason for accrua of damaged
foodgrains is due to natural calamities i.e. rain/cyclone/flood.

The details of steps taken by the Government to avoid damage of foodgrains
during storage are given in the Statement (See below).
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(d) Depending on the requirement in specific areas and for modernization of the

storage facilities, the Government implements the following schemes for construction

of storage for Central Pool Stocks in the country:—

@
(i)
(i)

(iv)

V)

1

Private Entrepreneurs Guarantee (PEG) Scheme: Under this scheme, a
total capacity of 143.91 Lakh MT (LMT) has been created as on 31.08.2020.

Central Sector Scheme: A total capacity of 1,84,175 M T has been compl eted
by FCI and State Governments during the 12th Five Year Plan (2012-17). This
scheme has been extended from 01.04.2017 to 31.03.2022. A total capacity of
54,175 MT has been created by FCI and State Governments from 01.04.2017
to 31.08.2020.

Construction of Steel Silos: In addition to conventional godowns,
Government of India, in 2016 has also approved an action plan for
construction of steel silosin the country for a capacity of 100 LMT in Public
Private Partnership (PPP) mode for modernizing storage infrastructure and
improving shelf life of stored foodgrains. Against this, as on 28.08.2020,
steel silos of 8.25 LMT capacity have been created.

Covered and Plinth (CAP) hiring scheme-2019: As on 31.08.2020, a total
capacity of 7.84 LMT has been taken over under this scheme.

Statement

Seps taken by the Government for safe storage of procured foodgrains

to reduce damage

All godowns are constructed as per specifications.
Foodgrains are stored by adopting proper scientific code of storage practices.

Adequate dunnage materials such as wooden crates, bamboo mats, polythene
sheets are used to check migration of moisture from the floor to the foodgrains.

Fumigation covers, nylon ropes, nets and insecticides for control of stored grain
insect pests are provided in all the godowns.

Prophylactic (spraying of insecticides) and curative treatments (fumigation) are
carried out regularly and timely in godowns for the control of stored grain insect
pests.
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(Vi)

(vii)

(viii)

®

(i)

(i)
(xii)
(xiv)
(xv)

(xvi)

Effective rat control measures, both in covered godowns as well as in CAP
storage are used.

Foodgrains in 'Cover and Plinth' (CAP) storage are stored on elevated plinths
and wooden crates are used as dunnage material. Stacks are properly covered
with specifically fabricated low-density black polythene water-proof covers and
tied with nylon ropes/nets.

Regular periodic inspections of the stocks/godowns are undertaken by qualified
and trained staff and all senior officers. The health of the foodgrainsis monitored
at regular intervals by a system of checks and super checks at different levels.
Following Checks and Super checks are conducted in the godowns by FCI to
ensure proper preservation of foodgrains in the storage.

(@ Fortnightly inspection of stocks on 100% basis by Technical Assistant.
(b) Monthly inspection by Manager (QC)

(©) Quarterly inspection by AGM (QC)

(d) Super Checks by Regional, Zona and FCI Hqgrs. Squads.

The principle of "First in First Out" (FIFO) is followed to the extent possible so
as to avoid longer storage of foodgrains in godowns.

Only covered rail wagons are used for movement of foodgrains so as to avoid
damage during transit.

Damage Monitoring Cells have been set up at District, Regional and Zonal levels
to regularly monitor quality of stocks and reduce damages.

Identify and repair all the leakage point in the roof.
Cleaning of drainages in the godown premises ensured.
Ensure no seepage inside the godowns.

No clogging up of water in the premises.

Immediate action to segregate and recondition of the stocks whenever it gets
affected.
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Availability and distribution of buffer stock of foodgrains

741. SHRI DEREK O' BRIEN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the details of the availability of buffer stock of foodgrains with Food
Corporation of India (FCI) from January 2020, month-wise;

(b) whether Government plans to increase the distribution of free foodgrains
and if so, the details thereof; and

(¢) the details of buffer stock that has been discarded due to wastage since
January 2020, month-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Food
Corporation of India (FCI) maintains stocks of Wheat and Rice in the Central Pool,
as per the Stocking Norms of foodgrains fixed by the Government of India, which are

as under:—
(Figs. in lakh tons)

As On Wheat Rice

Actual Stock  Stocking Norms Actual Stock  Stocking Norms

(Buffer Stock) (Buffer Stock)

01.01.2020 327.9% 13800 23715 76.10
01.02.2020 303.66 27451
01.03.2020 2521 309.76
01.04.2020 247.00 7460 32239 13580
01.05.2020 357.70 28503
01.06.2020 550.24 274.44
01.07.2020 54901 275.80 271171 13540
01.08.2020 51328 25340

01.09.2020 478.32 221.95
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(b) Inview of the present COVID-19 pandemic in the country. Government of
India allocated an additional quantity of about 320.6 lakh tons of wheat and rice under
Pradhan Mantri Garib Kalyan Anna Yojana (PMGKAY) for the period of eight month
(April, 2020 November, 2020) @ 5 kg. per month per person free of cost for all the
beneficiaries covered under NFSA.

Also, under Atma Nirbhar Bharat Package (ANBP), Government of India has made
alocation of free foodgrains (rice and wheat) for migrants/stranded migrants who are
not covered under NFSA or State ration card, @ 5 kg. per person per month for two
monthsi.e. May and June, 2020 to migrants/stranded migrants that is about 8 lakh tons
of foodgrains.

() The details of foodgrains accrued as non-issuable in FCI since Jan, 2020

onwards are as under:—

Month Qty. of foodgrains accrued as Non-issuable
in FCI (in Tonnes)

Jan, 2020 11116
Feb, 2020 0410
March, 2020 0
April, 2020 0
May, 2020 25638
June, 2020 1453578
July, 2020 41521
Aug, 2020 51.094

Rules for e-Commerce entities under Consumer Protection Act

742. SHRI NARAIN DASS GUPTA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that under the eeCommerce Rules notified under the
Consumer Protection Act, 2019, all e-Commerce entities have been mandated to

incorporate as a company; and

(b) if so, the reasons for excluding proprietorships, Hindu Undivided Families
and partnerships to sell goods online?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): () and (b) As
per the Consumer Protection (E-Commerce) Rules, 2020 notified under Consumer
Protection Act, 2019, an e-commerce entity is defined as any person who owns,
operates or manages digital or electronic facility or platform for electronic commerce,
but does not include a seller offering his goods or services for sale on a marketplace
e-commerce entity.

As per the Rule 4(1) of E-Commerce Rules, an e-commerce entity shall be a
company incorporated under the Companies Act, 1956 (1 of 1956) or the CompaniesAct,
2013 (18 of 2013) or a foreign company covered under clause (42) of section 2 of the
Companies Act, 2013 (18of 2013) or an office, branch or agency outside India owned
or controlled by a person resident in India as provided in sub-clause (iii) of clause (v)
of section 2 of the Foreign Exchange Management Act, 1999 (42 of 1999) and appoint
anodal person of contact or an alternate senior designated functionary who is resident
in India, to ensure compliance with the provisions of the Act or the rules made
thereunder.

Prevention of cruelty to animals

743. SHRIMATI SHANTA CHHETRI: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether the Animal Welfare Board of India (AWBI) has been successful in
dealing with the cases related to cruelty to animals and use of illegal chemicals on them;

(b) if so, the details thereof and if not, the reasons therefor; and

(¢) the detailed report of the AWBI with regard to prevention of cruelty to
animals in the past one year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) and (b) The
Anima Welfare Board of India (AWBI) was established under section 4 of the Prevention
of Cruelty to Animal Act, 1960 for the promotion of animal welfare generally and for
the purpose of protecting animals from being subjected to unnecessary pain or suffering
in particular. The main function of the Board is to keep the law in force in India for
the prevention of cruelty to animals under constant study and advise the Government
on the amendment to be undertaken in any such law from time to time to make rules
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with a view to prevent unnecessary pain and suffering to the animals generally, and
more particularly when they are being transported from one place to another or when
they are used as performing animals or when they are kept in capacity or confinement.

The Committee for the Purpose of Control and Supervision of Experiments on
Animals (CPCSEA) has been constituted under Section 15 of the Prevention of Cruelty
to Animals Act, 1960 to control and supervise the experiments on animals during the
drug testing and development.

Both the organization are very successful in implementing the Provisions of
Prevention of Cruelty to Animal Act, 1960 and Rules framed thereunder and also dealing
the issues related to animal cruelty.

As per the entries under Constitution of India, Prevention of Cruelty to Animal
has been entered in the Concurrent List of Seventh Schedule. Hence, it is also the
mandate of the State Government to prevent cruelty to animals. However, on receipt
of various complaints on cruelty, the Board has been taking up all such issues with
al the State Governments/Union Territories/ Local Authorities in order to prevent
cruelty to animals and implement the provisions of the Prevention of Cruelty to Animals
Act, 1960 and Rules effectively.

() Detailed report of Animal Welfare Board of Indiais given in the Statement.
Statement

Detailed report of AWBI with regarding to prevention of Cruelty to Animal Sate-
wise in the past one year

1  Recognition of Animal Welfare Organizations

The Board grants recognition to Animal Welfare Organisations (AWOs). During
the period 01.04.2019 till 31.08.2020, the AWBI has granted recognition to 126 Animal
Welfare Organizations (AWOSs). Thus, total 3631 AWOs have been granted recognition
by the AWBI till 31.08.2020. The State-wise list is as below:

S. No. State/UT No. of AWOs recognized
1 Andhra Pradesh 4
2 Bihar 1

3 Goa 1
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Sl. No. State/UT

No. of AWOs recognized

4, Gujarat 3
5 Haryana PA]
6. Himachal Pradesh 1
7. Jammu and Kashmir 1
8 Karnataka 4
9 Madhya Pradesh 9
10.  Maharashtra 14
11.  Odisha 1
12, Punjab 3
13.  Rgasthan 37
14.  Tamil Nadu 5
15.  Uttar Pradesh 19
TotaL 126
2. Providing Financial Assistance to Animal Welfare Organizations

The AWBI provides financial assistance to the recognized Animal Welfare

Organisations (AWOs) towards maintenance of animal shelters, animals medicines,
purchase of medical equipment and conducting of veterinary camps etc. and rescued

cattle maintenance grant for maintenance of the animals rescued from illegal
transportation / slaughter houses. During the financial year 2019-20, the AWBI has
given grant-in-aid to 141 AWOs. The State-wise list is as below:

Sl. No. State/UT No. of AWOs

1 Haryana 2

2 Madhya Pradesh 1

3 Rajasthan 1

4. Uttar Pradesh 2
TotaL 6
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(i) Schemefor Animal Birth Control (ABC) & Immunization of Stray Dogs

The scheme is meant for controlling the population of stray (homeless./ besahara)

dogs by sterilization and reducing incidence of rabies by immunization. Animal Welfare
Organization(s), Society for Prevention of Cruelty to Animals and local bodies are
eligible for this grant. During the financial year 2019-20, the AWBI has given grant-in-
aid to 2 AWOs. The State-wise list is as below:

Sl. No. State/UT No. of AWOs
1 Tamil Nadu 1
2 West Bengal 1
TotaL 2
The Animal Welfare Board of Indiais also carrying out the following activities:
3. HumaneEducation:

The State-wise list is as below:

During the year 2019-20, the AWBI has conducted one training programmes
wherein 32 Honorary State / Legal / District Animal Welfare Officers have been trained.

Sl. No. State/UT

No. of persons from each State

1

10.

Andhra Pradesh
Assam

Biher

Chhattisgarh

Delhi

Gujarat

Haryana

Jammu and Kashmir
Madhya Pradesh
Maharashtra

Odisha
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S. No. State/UT No. of persons from each State

12.  Rgasthan 1

13, Tamil Nadu 3

14.  Uttar Pradesh 4

15 West Bengal 1

16. Telangana 4
TotaL 2

Sl. No. State/UT No. of AWOs

1 Chhattisgarh 1

2 Guaa 3

3 Haryana 14

4, Madhya Pradesh 10

5. Maharashtra 2

6.  Rajasthan 67

7. Tamil Nadu 5

8 Uttar Pradesh Y]
TotaL 141

In addition, the Anima Welfare Board of India implements four Schemes and
provides financial assistance. The details are as under:

(i) Schemefor Shelter House for looking after the animals

The objective of this scheme is to establish and maintain shelter houses for
distressed animals in the country. Primarily, Animal Welfare Organizations (AWOs) and
Society for Prevention of Cruelty to Animals (SPCAS) are given grants for construction
of boundary walls, shelter, water tank, drains, in-house Dispensary, medical equipment,
contingencies etc. During the financial year 2019-20, the AWBI has given grant-in-aid
to 24 AWOs. The State-wise list is as below:

Sl. No. State/UT No. of AWOs

1 Gujarat 1

2 Haryana 3
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Sl. No. State/UT No. of AWOs

3 Madhya Pradesh 10

4. Rajasthan 5

5 Tamil Nadu 1

6. Uttar Pradesh 4
TotaL 24

(i) Scheme for Provision of Ambulance Servicesto Animalsin Distress

Under this scheme, the animal welfare organizations are given grants for purchase
of suitable vehicles for transportation, rescue and also for providing emergency services
to animalsin distress. During the financial year 2019-20, the AWBI has given grant-in-
aid to 6 AWOs. The State-wise list is as below:

4. Issuance of authorization of colony Animal Care Takers for feeding of stray
animals:

Most of compassionate citizens of the Country extends the animal welfare support
by feeding the stray animals in their respective local area. The AWBI issues the
authorization to feed the stray animals so that people around them doesn't harass.
During the period from 01.04.2019 till 31.08.2020, the AWBI has issued the authorization
letter to 199 applicants. The State-wise list is as below:

S. No. State/UT No. of persons from each State
1 Andhra Pradesh 6
2 Assam 1
3 Bihar 2
4 Chhattisgarh 2
5. Delhi 2
6. Goa 8
7. Guaa ©
8 Haryana 14

9. Himachal Pradesh 1
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Sl. No. State/UT

No. of persons from each State

10.  Jammu and Kashmir 1
1. Jharkhand 1
12,  Karnataka 27
13,  Kerda 2
14.  Madhya Pradesh 10
15.  Maharashtra Y
16.  Odisha 3
17. Punjab 6
18 Rgasthan 6
19.  Tamil Nadu 17
20.  Uttrakhand 1
21 Uttar Pradesh 6
2. West Bengal ik
23.  Telangana 1

TotaL 19
5. Registration of 'Performing Animals:

As per Performing Animals (Registration) Rules, 2001, the AWBI is the prescribed

authority to issue registration certificates to Animal Owners. Accordingly, AWBI registers
the Animal Owners for conducting Horse Race, registers the Circuses where animals
are performing and granting pre-shoot permission / post-shoot certificate for using
animalsin Films/ Ad filmg/ TV-serid ¥Documentaries/web-series etc. AWBI also conducts
inspection at the time of performing to ensure that no cruelty isinflicted to the animals.

The details of registration during the year 2019-20 is as below:

S, No.

Description

Details of Registration

1

2

Registration of Circuses

Registration of Animal Owners for Horse
Race

Karnataka — 512
Maharashtra - 542

19 Circus are registered till date.
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S. No. Description Details of Registration
3 Granting pre-shoot permission 762 out of 879 applications
4. Granting post-shoot certificate 983 out of 1169 applications

Online System for Performing Animal Registration (OSPAR) for Film / Ad-Film/
TV-serial / Events / Web-series etc. has also been launched for registration of Animal
Owner aswell as granting pre-shoot permission / post-shoot permission to the producers.

6. FreeMobileAnimal Clinic

The Board is providing free on the spot veterinary treatment to sick and injured
animals belonging to poor people and the stray animals through its Mobile Animal
Clinic (MAC) program operating from its regional office at Chennai. The stray animals
are checked for their general health regularly and treated if require. Vaccinations and
deworming are also done. During the period from February 2020 till 31.08.2020, 370
animals are treated in Chennai.

7.  CruetytoAnimals

The Board is receiving severa complaints regarding cruelty to animals from
various parts of the country. The AWBI is taking up the matters with the concerned
State Governments and District Collectors / Magistrates / District Superintendent of
police for conducting an enquiry to the cruelty matters and initiate appropriate action
against the offences related to cruelty to animals. During the year 2019-20, the Board
has received 300 (aprox.) nos. of complaints regarding cruelty to animals for taking
necessary action. In this year, the AWBI has issued 153 letters to various State / UTs
regarding cruelty to animals. The Sate-wise details are as below:

S. No. State/UT No. of AWOs recognized
1 Andhra Pradesh 5
2 Assam 3
3 Bihar 4
4 Chhattisgarh 2
5. Ddhi 20
6. Gujarat 6

7. Haryana 8




252  \Written Answers to [RAJYA SABHA] Unstarred Questions

S. No. State/UT No. of AWOs recognized
8 Himachal Pradesh 1
9. Jammu and Kashmir 1
1 Jharkhand 1
11.  Karnataka 6
12, Kerda 9
13, Madhya Pradesh 3
14.  Maharashtra 2%
15 Nagaand 2
16. Odisha 3
17.  Puducherry 2
18.  Punjab 10
19.  Ragasthan 3
20.  Tamil Nadu 6
21, Uttrakhand 2
22, Uttar Pradesh 20
23 West Benga 6
24.  Telangana 4
TotaL 153

Ration Balancing Programme (RBP)

1744. SHRI MAHESH PODDAR: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRY ING be pleased to state:

(@ whether it is a fact that National Dairy Development Board (NDDB) has
started a programme called "Ration Balancing Programme" in the country; and

(b) if so, the details of incentives being provided to dairy entrepreneurs under
this programme, the financial provisions made for it and the States in which this
programme has been implemented?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) Department
has implemented National Dairy Plan Phase | (NDP I) scheme during the period 2011-
12 to March, 2020, in which Ration Balancing Programme (RBP) was a sub component
with an objective to enable milk producers to provide balanced ration to their milch
animals to produce milk commensurate with their genetic potential and also reduce
methane emissions.

(b) Under NDP-I, RBP was implemented by 104 End Implementing Agencies
including Milk Unions, State Milk Federations, Milk Producer Companies etc. spread
across 18 major milk producing States in the country. The funding pattern under the
NDP | for RBP was 100% grant assistance. State-wise status of RBP under NDP-1 is
given below:—

State Approved SPPs*(no's)  Approved Grant Assistance
(X in crore)

1 2 3
Andhra Pradesh 5 1240
Bihar 10 1315
Chhattisgarh 1 083
Gujarat 2 3824
Haryana 5 6.80
Jharkhand 1 179
Karnataka 13 206
Kerda 5 751
Madhya Pradesh 8 942
Maharashtra 9 1080
Odisha 6 838
Punjab 5 16.78
Rajasthan 10 2031

Tamil Nadu un 1543
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1 2 3

Telangana 3 489
Uttar Pradesh 5 2081
Uttarakhand 4 266
West Bengal 4 397
GRraND ToTAL 17 23424

*Sub Project Plans.
Establishment of Animal Husbandry I nfrastructure Development Fund (AHIDF)

745. SHRI BHASKAR RAO NEKKANTI:
SHRI PARIMAL NATHWANI:

Will the Minister of FISHERIES, ANIMAL HUSBANDRY AND DAIRYING be
pleased to state:

(@ whether Government has approved the establishment of the Animal
Husbandry Infrastructure Development Fund (AHIDF) of 15,000 crore, under the
Atmanirbhar Bharat economic package;

(b) if so, the details thereof;

() whether this fund also covers investment made for the establishment of
animal feed plants;

(d) if so, the details thereof; and

(@ whether Government has spent from the above fund as on date, the details
thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) Yes Sir.

(b) The Animal Husbandry Infrastructure Development Fund (AHIDF) of
¥ 15000 crore has been established to incentivize investments by eligible entities like
individual entrepreneurs, private companies, Micro Small and Medium Enterprises
(MSMEs), Farmers Producers Organizations (FPOs) and Section 8 companies to establish
(i) dairy processing and value addition infrastructure, (ii) meat processing and value
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addition infrastructure and (iii) Animal Feed Plant. Scheduled Banks will provide loan
up to 90% to the eligible entities and Ministry will provide 3% interest subvention to
the borrower through the scheduled banks. Government will also provide Credit Guarantee
to the project falling under the definition of MSME up to 25% of the loan amount.

The objectives of the scheme are as under:—

(@ To help increasing of milk and meat processing capacity and product
diversification thereby providing greater access for unorganized rural milk
and meat producers to organized milk and meat market.

(b) To make available increased price realization for the producer.
() Tomake available quality milk and meat products for the domestic consumer.

(d) To fulfill the objective of protein enriched quality food requirement of the
growing population of the country and prevent malnutrition in one of the
highest malnourished children population in the world.

(6 Develop entrepreneurship and generate employment.

()  To promote exports and increase the export contribution in the milk and meat
sector.

(9) To make available quality concentrated animals feed to the cattle, buffalo,
sheep, goat, pig and poultry to provide balanced ration at affordable prices.

(c) and (d) Yes Sir. Under the AHIDF scheme, eligible entities can also avail loans
for establishment of animal feed manufacturing plant as well as for strengthening
existing units /plants.

(@ The online portal for submission of applications has started on 10/09/2020
and applications are awaited.

Assistance for poultry farming

746. SHRI RAJEEV SATAV: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether Government is providing financial assistance to new entrepreneurs
for setting up of poultry farming/units;



256 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details of financial assistance provided by the Central Government
for setting up of poultry units and development of poultry industry in Maharashtra
during the last three years and the current year;

() whether Government has recently conducted a survey to assess the actual
demand of poultry products in the country and if so, the outcome thereof; and

(d) the other steps taken/proposed to be taken by Government to promote
poultry farming in backward and non-irrigated areas in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) Yes Sir, the
Government is providing financial Assistance to new Entrepreneurs for setting up of
Poultry farming/units;

(b) Government of Indiais providing financial assistance to new entrepreneurs
for setting up of Poultry units under Centrally Sponsored Scheme, National Livestock
Mission. The details of financial assistance provided to Maharashtra State are as
under:—

(% in lakhs)
SI. No. Name of the Component 201718 201819 201920 202021
1  Innovative Poultry Productivity 60.00 Nil 60.00 Nil
Project - Low-input technology
2 Innovative Poultry Productivity 13500 Nil 13500 Nil

Project -Broiler

Apart from the aforementioned financial assistance provided to the State of
Maharashtra, the Central Government is also implementing Entrepreneurship
Development and Employment Generation (EDEG), a component under Sub-Mission
Livestock Development of National Livestock Mission (NLM) for which 25% back
ended subsidy is provided for the activity namely Poultry Venture Capital Fund (PV CF).
The beneficiary can take loan from the banks for setting up of Poultry Farms as per
scheme guideline. The back ended subsidy is provided through National Bank for
Agricultural and Rura Development (NABARD). The amount of subsidy provided for
setting up of poultry farms/ unit during last three years are as under:

® in lakh)

Name of the component 2017-18 201819 201920 202021

Poultry Venture Capital Fund - EDEG 7415 305537 8292 19744
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©

No Sir. The Government has not conducted any such survey to assess the

actual demand of Poultry products in the country.

(d) All the scheme under National Livestock Mission for poultry is equally

applicable to the backward and non-irrigated areas. Under National Livestock Mission,
the Central Government isimplementing the following poultry development programmes
for promoting Poultry farming in the country:—

@

@

©)

‘Rural Backyard Poultry Development (RBPD)', envisaged distribution of 45
poultry birds of 4 weeks of age as well as grant of ¥ 1500/- for night shelter.
The BPL families are eligible to get benefit under the programme to enable
them to gain supplementary income and nutritional support.

The SHGs/ NGOs, entrepreneurs may also take up under the programme for
establishment of mother unit for rearing of day old chicks procured either
from the State Poultry Farms or from the private hatchery up to 4 weeks of
age. The Centra Government is providing assistance for setting up of
mother units up to ¥ 60000/-.

Chicks reared in Mother Units or State Poultry farms are distributed to the
BPL beneficiaries, the cost of ceiling for which is currently being ¥50/- per
chick.

The Department of Animal Husbandry and Dairying, Ministry of Fisheries,
Animal Husbandry and Dairying is also implementing a programme under
National Livestock Mission namely Innovative Poultry Productivity Project
for Broiler Rearing and Low-input technology (L1T) bird. Under IPPP- Broiler,
600 broiler chicks in 4 batches (150 each every 2-3 months in a year- 4
batches) and under IPPP- LIT, 400 low-input technology (LIT) 4-week old
birds (dual purpose: egg and meat: 50:50 ratio of hens and cock) in 2 batches
with a gap of one and a half years or 18 months (Batches of 200 each) are
provided.

Poultry Venture Capital Fund (PVCF): A component under Entrepreneurship
Development and Employment Generation (EDEG), envisages credit cum
back ended subsidy linked activities implemented by NABARD to encourage
entrepreneurship in various poultry activities, capacity building for
employment opportunities, improve production of poultry products,
productivity of processing units through technology up gradation and also
to encourage introduction of innovative technology.
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Conservation of indigenous breeds of livestock

747. SHRI HARNATH SINGH YADAV: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether Government has formulated any comprehensive plan for conserving
the indigenous breeds of livestock viz. Murrah, Ongole and Punganur, etc., which are
superior in quality, resistant to diseases and able to withstand the vagaries of the local
climate;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) to (c) In order
to complement and supplement the efforts made by the States for conserving indigenous
breeds of livestock viz. Murrah, Ongole and Punganur etc Department of Animal
Husbandry and Dairying has been implementing following schemes for development
and conservation of indigenous breeds.—

(i) Centrally Sponsored Scheme: Rashtriya Gokul Mission for development and
conservation of indigenous breeds in scientific and holistic manner. All
indigenous bovine breeds are covered under the project including Murrah
buffalo and Ongole and Punganur breed of cattle.

(i) Central Sector Scheme: Breed Improvement Institutes comprises of seven
Central Cattle Breeding Farms, four Central Registration Units and Central
Frozen Semen Production and Training Institutes. These organization are
undertaking development and conservation of indigenous breeds namely (i)
Tharparkar; (ii) Red Sindhi; (iii) Gir; (iv) Kankrej; (v) Ongole; (vi) Harianaand
(vii) Rathi breed of cattle and (i) Surti; (ii) Murrah; (iii) Meshsana and (iv)
Jaffarabadi breeds of buffaloes.

Impact of COVID-19 on Fisheries, Animal Husbandry and Dairying

748. SHRI BINOY VISWAM: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether Government has conducted any research regarding the economic
impact of COVID-19 on the fisheries, animal husbandry and dairying sectors;
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(b) the estimated loss incurred by these sectors due to the COVID-19 pandemic
and lockdown;

(¢) the steps Government has taken to support producers and workers in these
sectors in the light of the COVID-19 pandemic and the ensuing lockdown; and

(d) the number of people who have lost their jobs in these sectors due to the
COVID-19 pandemic and lockdown?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI PRATAP CHANDRA SARANGI): (a) to (d)
Ministry of Fisheries, Animal Husbandry and Dairying has not conducted any research
on the economic impact of COVID 19 on the fisheries, animal husbandry and dairying
sectors. With a view to avoid adverse impact of Covid-19 pandemic and lockdown on
fisheries in the country, the Department of Fisheries, Ministry of Fisheries, Animal
Husbandry and Dairying, had issued advisory to State Governments/Union Territories
(UTs) to include fish and shrimp in the list of commodities exempted from lockdown
and also allow movement of fish and fish products, fish seed and fish feed for fish-
farmers/fishers, aquaculture farms and other commercia establishments like aquarium
shop etc. Besides, the Ministry of Home Affairs' Guidelines dated 10th April, 2020 also
allowed operations of the fishing(marine)/aquaculture industry including feeding and
maintenance, harvesting, processing, packaging, cold chain, sale and marketing,
hatcheries, feed plants, commercial aguaria, movement of fish/shrimp and fish products,
seed/feed and workers. In addition, the Department of Fisheries, Ministry of Fisheries,
Animal Husbandry and Dairying has launched a flagship scheme namely Pradhan
Mantri Matsya Sampada Yojana (PMMSY)) as a part of Atma Nirbhar Bharat in response
to COVID-19 with an estimated investment of ¥ 20,050 crores for implementation in all
States/Union Territories over a period of 5 years from Financia Year (FY) 2020-21 to
2024-25.

In order to supplement the efforts made by the States and UTs to support
producers for enhancing milk production and productivity of bovines, Government of
India has been implementing Rashtriya Gokul Mission with the aim of development and
conservation of al indigenous bovine breeds, enhancing milk production and productivity
and thereby making milk production more remunerative to the farmers. To mitigate
negative impact of COVID-19, Department of Anima Husbandry and Dairying, had
requested the State Governments of Maharashtra, Karnataka, Punjab, Tamil Nadu and
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Gujarat, to issue necessary directives to the concerned departments to include milk and
milk products from Cooperative Milk Union/Federation in the schemes being run through
Anganwadi, Poshan Abhiyan, Mid-Day meal scheme and Public Distribution System
(PDS) and other relevant on-going programmes of their respective State.

Further, Department of Animal Husbandry and Dairying, had also requested the
Department of School Education and Literacy and Ministry of Women and Child
Development to issue advisory to States/UTs to include Milk/Skimmed Milk Powder
procured from Cooperatives Milk Uniong/ Federation in their Mid-Day meal Programme,
Integrated Child Development Services Scheme and other nutrition programmes
implemented through Anganwadi. Further, the Department of Animal Husbandry and
Dairying has also initiated a new component "interest subvention on Working capital
loans for Dairy sector" as one of the components under the scheme on "Supporting
Dairy Cooperatives and Farmer Producer organizations engaged in dairy activities'
(SDC&FPO). Under the interest subvention component of SDC&FPO scheme,
¥ 80.14 crore has been approved as on 31.08.2020 as interest subvention amount
against eligible total working capital loan amount of ¥ 6,238.24 cr. for milk unions.

I ssues and concerns with NDDB

749. PROF. MANOJKUMAR JHA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether NDDB misused Government funds under National Dairy Plan phase-
I (NDP-I) by giving grant to Bapudham Milk Producer Company (BMPC) with total
outlay of ¥31.97 crore;

(b)  whether Project Steering Committee recommended relaxing the existing criteria
for BMPC as special case, as the company was yet to be operationalized;

() whether NDDB invested through its subsidiary, Mother Dairy, prior to
formation of BMPC in Motihari;

(d) whether NDDB transferred assets of Mother Dairy to BMPC; and

(@ whether Government has initiated any investigation against members of
Project Steering Committee from NDDB who are responsible for wasting ¥31.97 crore

of Government money?
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THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (&) No, Sir.

(b) As per administrative approval of NDP | issued by Department of Animal
Husbandry and Dairying (DAHD), Government of India, National Steering Committee
(NSC) of NDP | chaired by Secretary, DAHD, Gol has the authority to consider and
approve changes in eligibility criteria. NSC in its meeting held on 27 March 2014
approved the change in eligibility criteriafor Producer Company to participate in NDP
I from "Annual average milk procurement should be more than one Lakh Kg per day
from at least 30,000 pourers' to "Annual average milk procurement should be more than
one Lakh Kg per day from at least 20,000 pourers"' and also to further reduce in due
course, if necessary and apprise the department accordingly. In cognizance of decision
of NSC in its meeting held on 27 March 2014, DAHD vide letter no. 22-23/2015-DP dated
4 July 2017 authorized the Project Steering Committee (PSC) to relax the eligibility
criteria. Accordingly, PSC in its meeting held on 21 July 2017, approved project of
Bapudham Milk Producer Company (BMPC) at the cost of ¥ 3335.88 Lakh (including
End Implementing Agency EIA contributions of ¥ 1107.54 [akh), which was subsequently
revised to ¥ 3197.41 lakh (including EIA contributions of ¥ 1107.54 lakh). As per the
decision of the PSC, fund under NDP was released to the Bapudham Milk Producer
Company only after it was operationalized.

(c) and (d) As per information received from NDDB, no investment has been made
by NDDB in Bapudham Milk Producer Company and No asset has been transferred by
NDDB to Bapudham Milk Producer Company.

(@ Does not arise, in view of (a) and (b) above.
Rural development schemesin tribal areas

1750. SHRI SATISH CHANDRA DUBEY: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the details of various rural development schemes being implemented in
various tribal areas and the amount allocated for each scheme;

(b) whether Government proposes to give right of ownership to tribal people
residing on forest land in rural aress;

(¢) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(d) whether Government has decided to construct roads and provide other
infrastructural facilities in above areas?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) For development of rural areas through employment generation,
strengthening of livelihood opportunities, promoting self-employment, skilling of rural
youths, provision of social assistance, infrastructure development etc., the Ministry of
Rura Development (MoRD) isimplementing Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), Deendayal Antyodaya Yojana - National Rural
Livelihoods Mission (DAY-NRLM), Deen Dayal Upadhyay - Gramin Kaushaya Yojana
(DDU-GKY), Pradhan Mantri Awaas Yojana-Gramin (PMAY-G), Pradhan Mantri Gram
Sadak Yojana (PMGSY), Shyama Prasad Mukherjee National RURBAN Mission
(SPMRM), Saansad Adarsh Gram Yojana (SAGY) and National Social Assistance
Programme (NSAP) in the country including the tribal areas. The details in this regard
are given in the Statement (See below).

(b) and (c) The Ministry of Tribal Affairs (MoTA) administers the implementation
of The Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act (FRA). This Act recognizes and vests the forest rights and occupation in
forest land in forest dwelling Scheduled Tribes and other traditional forest dwellers who
have been residing in such forests for generations but whose rights could not be
recorded; to provide for a framework for recording the forest rights vested and the
nature of evidence required for such recognition and vesting in respect of forest land.
As per FRA and rules made there under, States Governments are responsible for
implementation of the Act.

(d) The Government is committed to overall development of tribal areasincluding
road and other infrastructure. Magjor rural development programmes implemented by the
MoRD for creating rural infrastructure facilitiesare PMGSY and SPMRM. Under PMGSY
programme, relaxation has been provided to the Tribal (Schedule V) and selected tribal
backward districts (asidentified by Ministry of Home Affairs and Planning Commission)
for providing road connectivity under the scheme. The SPMRM is an attempt to make
the selected rural and tribal areas socially, economically and physically sustainable
regions and strives to strengthen these areas by providing economic, social and
infrastructure amenities, thus leading to sustainable and balanced regional development
in the country.
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Statement

Details of various rural development schemes and the amount allocated
for the same

MGNREGS is ademand driven programme to provide unskilled wage employment
in the rural areas of the country. The MGNREG Act guarantees at least 100 days of
wage employment in afinancial year to every household whose adult members volunteer
to do unskilled manual work. Under the Scheme, the works pertaining to rural connectivity
and other infrastructure are taken up in rural areas including tribal areas. Under Para
5 of the schedule-1 of the Act beneficiaries under the Scheduled Tribes and other
Traditional Dwellers (Recognition of Forest Right) Act (FRA), 2006 (2 of 2007) shall be
prioritised in creation of individual assets on land or homestead owned by households
belonging to this category.

The Pradhan Mantri Awaas Yojana-Gramin (PMAY-G) aims at providing pucca
houses with basic amenities to all houseless households and those households living
in kutcha and dilapidated house in rural areas by 2022. Under PMAY-G, 60% of the
target at the national level is earmarked for SCS/STs.

This Ministry is implementing Deendayal Antyodaya Yojana - National Rural
Livelihoods Mission (DAY-NRLM) across the country including tribal areas since 2011
in amission mode with the objective of organizing the rural poor women into Self Help
Groups (SHGs), and continuously nurturing and supporting them to take economic
activitiestill they attain appreciable increase in income over a period of time to improve
their quality of life and come out of abject poverty.

The total fund allocated under PMAY-G and DAY-NRLM during last three years
and the current year are as under:

(% in crore)

Programme 2017-18 201819 2019-20 2020-21

PMAY-G (under ST head-R.E. stage) 536828 456475 467500 341300 (B.E)
DAY-NRLM 202800 304336 429290 482846 (B.E)

PMGSY is an area development programme and the unit of programme is a
habitation. The target of the programme is to connect the eligible habitations with roads
constructed under it catering to the access needs of the entire population of the target
habitation. However, relaxation has been provided to the Tribal (Schedule V) and
selected tribal backward districts (asidentified by Ministry of Home Affairs and Planning
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Commission), and unconnected habitations in these areas with a population of 250
persons and above in the core network as per Census 2001 which are eligible for
connectivity under the scheme. A total of 6,31,142 Km road length has been constructed
under the scheme with an expenditure of ¥ 2,31,376 crore. For the current year, budget
allocation of % 19,500 crore has been made for implementation of the Scheme in country.

SPMRM is designed to deliver catalytic interventions to rural and tribal areas, on
the threshold of growth. Under The SPMRM, 300 Rurban Clusters including 104
classified as Tribal area clusters with thematic economic growth points are being
developed across the country. The total outlay approved for the Mission is ¥ 5142.08
crore.

Housing of cattle/ poultry to prevent animal-bor ne diseases

751. SHRI NARAIN DASS GUPTA: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING be pleased to state:

(@ whether Government has developed any policy changes with regard to
housing of cattle and poultry in order to prevent animal-borne viruses in response to
COVID-19;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI SANJEEV KUMAR BALYAN): (a) to (c) No Sir.
However, to effectively tackle the challenges posed by the Covid-19 pandemic and
lockdown situation, Government of India advised the states to ensure continuous
emergency veterinary services like animal healthcare, disease diagnosis and treatment
and monitoring of any emergency livestock and poultry diseases, etc. following all
precautionary measures such as maintaining personal hygiene, biosafety and bio-
security including social distancing, as per the extant guidelines.

Aimsand objective of Pradhan Mantri Matsya Sampada Yojana (PMM SY)

752. SHRI V. VIJAYASAI REDDY: Will the Minister of FISHERIES, ANIMAL
HUSBANDRY AND DAIRY ING be pleased to state:

(@ the aims and objectives of Pradhan Mantri Matsya Sampada Yojana
(PMMSY) propounded with 320,000 crore;



Written Answers to [18 September, 2020] Unstarred Questions 265

(b) how Government is going to create 5.5 million job opportunities with the
above fund and the time frame within which the jobs are going to be created; and

() to what extent the above fund helps to achieve the long-pending goal of
reaching %1 lakh crore exports in the light of COVID-19 pandemic?

THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL
HUSBANDRY AND DAIRYING (SHRI PRATAP CHANDRA SARANGI): (a) TheAims
and Objectives of the Pradhan Mantri Matsya Sampada Yojana (PMMSY) are as below:—

() Harnessing of fisheries potential in a sustainable, responsible, inclusive and
equitable manner;

(i) Enhancing of fish production and productivity through expansion,
intensification, diversification and productive utilization of land and water;

(i) Modernizing and strengthening of value chain - post-harvest management
and quality improvement;

(iv) Doubling fishers and fish farmers incomes and generation of employment;
(v) Enhancing contribution to Agriculture GVA and exports,

(vi) Social, physical and economic security for fishers and fish farmers;

(vii) Robust fisheries management and regulatory framework;

(b) and (c) The Pradhan Mantri Matsya Sampada Yojana (PMMSY) inter-alia
envisages creating gainful employment opportunities to about 5.5 million in fisheries
and alied activities by 2024-25 through promotion of inland fisheries and aguaculture,
development of marine fisheries including mariculture, seaweed cultivation, ornamental
fisheries, cold water fisheries, development and management of post harvest and cold
chain infrastructure, extension services, fish marketing.

PMMSY aso envisages to address critical gaps in fish production, productivity,
quality, technology, fishing harbours and landing centres, cold chain and other post-
harvest infrastructure and management, processing and value addition, modernisation
and strengthening of value chain, traceability, eco-labelling, improved standards of
hygiene and sanitation for food safety for higher price realization towards achieving
the goal of reaching ¥ 1,00,000 crore exports by 2024-25.
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Setting up of FPIs

753. SHRI RIPUN BORA: Will the Minister of FOOD PROCESSING INDUSTRIES
be pleased to state:

(@ whether it is afact that Indiais the second largest producer of foodgrains,
fruits and vegetables in the world;

(b) if so, whether Government has sanctioned 42 Mega Food Parks (MFPs) to
set up Food Processing Industries (FPIs), and the present operational status of MFPs;

() whether it is aso a fact that Government has not set up export hut and/ or
special arrangements to export the processed foods thereof; and

(d) if so, the plan details of Government to make operational all the MFPs and
the export assistance therein?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI RAMESWAR TELI): () As per the latest estimates of Food and
Agriculture Organization's statistics (FAOSTAT), India is the third largest producer of
cereals, largest producer of pulses, second largest producer of vegetables primary
(including Melons) and second largest producer of Fruits primary (excluding Melons).

(b) A total of 42 Mega Food Parks (MFPs) were envisaged by the Government
under Mega Food Park Scheme. As on date, Ministry has accorded final approval to
37 MFPs in 23 States/Union Territories. The current status of implementation is given
in the Statement (See below).

() The Government isimplementing various schemes like 'Trade Infrastructure
for Export Scheme (TIES), 'Market Access Initiatives (MAI) Scheme','Merchandise Exports
from India Scheme (MEIS) etc. to promote exports, including agri food products. It is
also implementing a new Central Sector Scheme - 'Transport and Marketing Assistance
for Specified Agriculture Products - for providing assistance for the international
component of freight to mitigate the freight disadvantage for the export of agriculture
products and marketing of agricultural products. In order to promote the agricultural
exports, that includes processed agri food products, Government has formulated a
comprehensive Agriculture Export Policy (AEP). Also, Agricultural and Processed Food
Products Export Development Authority (APEDA) provides incentives to processed
food exporters under its different schemes.

(d) The Mega Food Park Scheme is aimed at providing modern infrastructure
facilities for food processing along the value chain from farm to market. A total of 19
Mega Food Park Projects have been made operational. Ministry holds regular review
meetings and coordinates with the project promoters and concerned State Governments
to make all the Mega Food Parks operational.



Statement

Current status of implementation of Mega Food Parks (MFPs)

Sl.No. State/lUT SPV/IA Name Date of Final Status
Approval
1 2 3 4 5
1  Andhra Pradesh Srini Food Park Pvt. Ltd., Chittoor 30.03.2009 Operationa
(3 Projects)
2 Godavari Mega Aqua Food Park Pvt. Ltd., West Godavari 16.12.2013 Operational
3 Andhra Pradesh Industrial Infrastructure Corporation 31.12.2015 Under Implementation
(APIIC), Krishna
4. Arunacha Pradesh Rongoge Mega Food Park, Pvt. Ltd., Papum Pare 12.09.2019 Under Implementation
(1 Project)
5. Assam (1 Project) North East Mega Food Park Ltd., Nalbari 30.03.2009 Operational
6.  Bihar(1 Project) Pristine Mega Food Park Pvt. Ltd., Khagaria 06.08.2014 Under Implementation
7. Chhattisgarh (1 Project) Indus Best Mega Food Park Pvt. Ltd., Raipur 04.06.2014 Under Implementation
8  Gujarat (2 Projects) Gujarat Agro Infrastructure Mega Food Park 22.05.2014 Operational
Pvt. Ltd., Surat
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1 2 3 4 5
9 Fanidhar Mega Food Park Pvt. Limited, Mehsana 16.08.2017 Under Implementation
10. Haryana (2 Projects) Haryana State Industrial & Infra Dev. Corp Limited 06.11.2015 Under Implementation
(HSIIDC), Sonipat
1 Haryana State Coop. Supply and Marketing Federation 21.02.2018 Under Implementation
Ltd. (HAFED), Rohtak
12, Himachal Pradesh Cremica Food Park Pvt. Ltd., Una 06.08.2014 Operational
(1 Project)
13 J&K(1 Project) RFK Greens Food Park Pvt. Ltd., Pulwama 19.02.2014 Under Implementation
14. Karnataka (2 Projects) Integrated Food Park Pvt. Ltd., Tumkur 29.03.2011 Operational
15 Favorich Infra Pvt. Ltd., Mandya 19.12.2017 Under Implementation
16. Kerada(2 Projects) Kerala State Industrial Dev Corpt Ltd. (KSIDC), 27.11.2015 Under Implementation
Alappuzha
17. Kerala Industrial Infra. Development Corpt. (KINFRA), 27.11.2015 Under Implementation
Palakkad
18. Madhya Pradesh Indus Mega Food Park Pvt. Ltd., Khargoan 27.08.2012 Operational
(2 Projects)
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Functioning of Panchayati Raj Institutions

74. DR. BANDA PRAKASH: Will the Minister of PANCHAYATI RAJ be pleased
to state:

(@ whether Government has set any fixed norms recently to examine the
functioning of Panchayati Rgj Institutions in the country and if so, the details thereof;

(b) the details of the number of proposals received by Government to release
funds under Panchayati Raj Yojana and the action taken by Government thereon during
the last three years and the current year, State-wise;

() whether Government is considering to provide additional funds to improve
the functioning of Panchayati Raj Institutions and if so, the details thereof; and

(d) the other steps taken/being taken by Government to improve the functioning
of Panchayati Raj Institutions?

THE MINISTER OF PANCHAYTI RAJ (SHRI NARENDRA SINGH TOMAR):
(@) The Constitution envisages for Panchayats to function as institutions of self-
government and prepare plans and implement schemes for economic development and
social justice. Accordingly, Ministry of Panchayati Rgj (MoPR) seeks to make Panchayati
Raj Institutions (PRIs) an effective, efficient and transparent vehicle for local governance,
social change and public service delivery mechanism meeting the aspirations of local
population through policy interventions, advocacy, capacity building, persuasion and
financial support. To strengthen functioning of PRIs across the country, MoPR has
launched eGramSwargj (https://egramswargj.gov.in), a user friendly web-based portal,
which aims to bring in better transparency in the decentralised planning, progress
reporting, financial management, work-based accounting and details of assets created.
Further, for ensuring timely audit of Panchayat accounts i.e. receipts and expenditures
of Gram Panchayats, MoPR has rolled out an online application - AuditOnline (https:/
/auditonline.gov.in). This application not only facilitates the auditing of Panchayat
accounts but also provides for maintaining of audit records. This application streamlines
the process for audit inquiries, draft local audit reports, draft audit-paras etc. and thus
ensures proper maintenance of accounts by Panchayats to improve transparency and
accountability.

(b) MOPR has been providing programmatic support for strengthening of PRIs
and capacity building of Elected Representatives and functionaries of PRIs to improve
their functioning and effectiveness and make them self reliant. These programs are
specifically focused on addressing the critical gaps that constrain the functioning of
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Panchayats, facilitating democratic planning and decision making through People's
participation, and strengthening the institutional structure of Panchayats.

Further, the Government has launched the core Centrally Sponsored Scheme
(CSS) of Rashtriya Gram Swaraj Abhiyan (RGSA), which is being implemented from
2018-19 to 2021-22, with the primary aim of developing governance capabilities of PRIs
to deliver on Sustainable Development Goa's (SDGs) with the main thrust on convergence
with Mission Antyodaya and emphasis on strengthening PRIs in the 117 Aspirational
districts. The scheme of RGSA extendsto all States/ UTs including institutions of Rural
Local Government in Non-Part-IX areas. Details of Annual Action Plan (AAP) approved
of the States/ UTs and funds released there under during the year 2017-18 under the
erstwhile scheme of Capacity Building - Panchayat Sashaktikaran Abhiyan (CB-PSA)
and during the year 2018-19, 2019-20 and current year 2020-21 under the scheme of
RGSA are given in the Statement (See below).

(c) Article 280 (3) (bb) of the Constitution provides for the Finance Commission
to make recommendations regarding the measures needed to augment the Consolidated
Fund of a State to supplement the resources of the Panchayats in the State on the basis
of the recommendations made by the Finance Commission of the State. Accordingly,
to improve the functioning of Panchayati Rgj Institutions under the Fourteenth Finance
Commission award, grants to the tune of ¥ 1,80,237 crore were released for the Gram
Panchayats in 26 states for the period 2015 to 2020.

For the period FY 2020-21, the Fifteenth Finance Commission has awarded grant
of ¥ 60,750 crore, for Rural Local Bodies (RLBS) in 28 states which has been the highest
annual Finance Commission allocation for the RLBs so far.

(d) MoPR has been taking several steps to strengthen the Panchayati Raj
Institutions in the States and Union Territories covered under Part I X of the Constitution
through provisioning of financial and technical assistance under the schemes and
programmes of the Government and issue of advisories from time to time. The various
measures taken include incentivizing the States which have devolved more functions,
funds and functionaries to Panchayats, providing financial and technical assistance for
capacity building of Panchayats to enable them to perform the devolved functions
effectively and efficiently, strengthening systems of budgeting, accounting and auditing,
development of software applications and imparting training for their use to bring in
transparency, accountability and efficiency in their functioning, incentive awards to the
selected best performing Panchayats and assisting the States in formulation of detailed
guidelines for preparation of participatory Gram Panchayat Development Plans by the
Gram Panchayats utilising the resources available at their command.



Statement

Sate/ UT- wise funds sanctioned and released during the last three years & current year

(X in crore)
S.No. State/UT 2017-18 2018-19 2019-2020 2020-21
AAP Released AAP Released AAP Released AAP Released
approved approved approved approved

1 2 3 4 5 6 7 8 9 10
1  Andhra Pradesh 90.74 8135 12854 67.69 154.72 0 203.489 -
2 Arunachal Pradesh 733 359 40.72 3319 4658 3959 1565 -
3. Assam 36.02 2759 7727 3021 65.59 2322 83.14 -
4.  Bihar 0 0 108.02 425 1263 0 10571 -
5 Chhattisgarh 3882 3321 25.87 724 3262 0 3657 -
6. Gujarat A 0 2192 0 5509 0 2024 -
7.  Haryana 4909 1055 55.55 6.9 69.64 0 188534 9.89
8  Himachal Pradesh 568 0 1918 17.26 209 10 12818 14.328
9. Jammu and Kashmir 0 0 4951 25.06 67.14 6.19 17348 )
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1 2 3 4 5 6 7 8 9 10

10. Jharkhand 67.66 47.16 2853 449 34.62 0 28,659 -
1. Karnataka 4537 41.08 66.08 0 5231 0 1167 -
12, Kerda 265 2336 5178 7.68 50.68 0 4434 -
13. Madhya Pradesh 9125 3025 21529 62.79 22765 8548 320809 45909
14. Maharashtra 63.63 4453 10254 114 14289 844 23 33.38
15,  Manipur 6.53 6.52 206 925 1009 454 7.7 -
16. Mizoram 11.72 1013 1097 985 734 05 13585 3056
17. COdisha 4277 329 50.68 0 2855 0 2149 -
18.  Punjab 8.26 8.26 98.93 2068 9112 0 89.875 -
19. Rajasthan 217 1372 6181 2557 7497 0 10304 -
20. Skkim 535 535 1129 5.08 9.32 51 15069 0809
21 Tamil Nadu 537 36.83 23] 576 15865 53 282.78 37.875
2. Tripura 10.86 121 75 277 122 0 14176 -
23.  Telangana 6194 16.84 66.75 0 17518 0 242.868 -
24, Uttarakhand 21.38 782 3737 3305 5721 2379 4268 7.88
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25, Uttar Pradesh 12584 84.07 24924 5714 21692 169.92 59855 -
26. West Bengal 5557 4844 91.59 4.9 94.18 4410 11553 16.76
27. Goa 229 021 439 0 371 0 37163 -
28. Dadra and Nagar Haveli 0 0 1628 0 238 0 455 -
20. Daman and Diu 0 0 121 0 089 0 -
30. Lakshadweep 0 0 0 0 - 0 11418 -
3L Ladakh - - - - - - 85% -
32 Andaman and Nicobar 136 6.75 15 0 15 0 1253 -
Island
33. Meghalaya - - 986 444 1502 263 16.906 -
3. Nagaland - - 876 788 887 3A 1nzrs -
35, Puducherry - - 0 0 282 0 4667 -
TotaL 997.6 621.72 1826.878 584.64 2317.65 432.74 3302.942 194.887
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Fundsreleased for Panchayati Raj Schemes/Programmes

755. DR. BANDA PRAKASH: Will the Minister of PANCHAYATI RAJ be pleased
to state:

(@ the total funds released for various schemes/ programmes of the Ministry
during each of the last two years, State-wise and year-wise;

(b) whether the funds released are being utilised by the States as per the
prescribed norms, if so, the details thereof; and

(¢) if not, the corrective steps being taken by Government in this regard?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR):
(a) The details of State/Union Territory-wise and year-wise grants released under the
schemes of Rashtriya Gram Swaraj Abhiyan (RGSA) and Incentivization of Panchayats
during the last two years are given in the Statement-l and Statement-II
(See below) respectively.

(b) and (c) Under the Centrally Sponsored Scheme of RGSA, funds released to
States/UTs are utilised by them for undertaking the activities sanctioned/permitted
under their Annual Plans as recommended by Central Empowered Committee (CEC) and
finally approved by the Competent Authority. The progress of implementation of the
scheme, including utilisation of funds, is closely monitored through meetings, video-
conferences etc. with the StatesUTs. For further release of funds to the States/UTS,
the status of utilization of funds released earlier is also taken into account. In addition
to this, an online monitoring and reporting system (M1S) for RGSA has been developed
and operationlised. Moreover, transaction based Public Financial Management System
(PFMS) has been introduced for release and tracking of funds under RGSA.

Statement-|

Sate/ UT- wise funds released during the last two years under RGSA scheme

(X in crore)
S.No. StatelUT 2018-19 2019-2020
1 Andhra Pradesh 67.69 0
2 Arunacha Pradesh 3319 3959

3 Assam 30.21 2822
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Sl.No. Stae/UT 2018-19 2019-2020
4. Biher 425 0
5 Chhattisgarh 724 0
6. Gujarat 0 0
7. Haryana 6.99 0
8 Himachal Pradesh 17.26 10
9. Jammu and Kashmir 2506 6.19
10.  Jharkhand 449 0
1.  Karnataka 0 0
12 Kerda 768 0
13. Madhya Pradesh 62.79 8548
14.  Maharashtra 154 844
15. Mani pur 9.25 454
16.  Mizoram 9.85 05
17.  Odisha 0 0
18.  Punjab 2968 0
19. Rgjasthan 2557 0
20. Skkim 508 51
21, Tamil Nadu 576 53
2. Tripura 277 0
23.  Telangana 0 0
24.  Uttarakhand 3305 2379
25, Uttar Pradesh 57.14 169.92
26. West Bengal 494 44.10
21. Goa 0 0
28. Dadra and Nagar Haveli 0 0
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Sl.No. State/UT 2018-19 2019-2020
2.  Daman and Diu 0 0
30.  Lakshadweep 0 0
3L Andaman and Nicobar Island 0 0
32 Meghalaya 444 263
33 Nagaland 7.88 3
3. Puducherry 0 0
TotaL 584.64 43274

Satement-1 |

Sate/lUT-wise fund released under Incentivisation of Panchayat Scheme (Central
Component of RGSA) during the last two years

(X in crore)
S.No. State/UT 2018-19 2019-2020
1 Andaman and Nicobar Islands 0 005
2 Andhra Pradesh 234 220
3 Arunachal Pradesh 050 050
4. Assam 130 097
5. Biher 043 025
6. Chhattisgarh 129 155
7. Gujarat 152 005
8 Haryana 158 005
9 Himachal Pradesh 136 133
10.  Jammu and Kashmir 008 005
11 Jharkhand 107 136
12,  Karnateka 155 164
13. Kerda 155 025
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Sl.No. Stae/UT 2018-19 2019-2020
14. Madhya Pradesh 253 235
15 Maharashtra 246 0
16. Manipur 0.70 0.78
17. Meghalaya 0 005
18. Odisha 419 0
19.  Punjab 164 162
2. Rajasthan 154 135
21 Skkim 0.85 0.83
2. Tamil Nadu 186 0.05
23.  Telangana 142 005
24.  Tripura 093 102
25, Uttarakhand 133 005
26. Uttar Pradesh 465 4.70
27. West Bengal 175 161

TotaL 4042 2471

Running of trains by private sector

1756. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the Minister of RAILWAY S be pleased to state:

(@ theroutes on which Railwaysis contemplating to allow private sector to run

trains;

(b) the circumstances due to which Railways is contemplating to allow running

of trains by private sector;

tOriginal notice of the question was received in Hindi.
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(©) the names of trains and the routes on which trains are being run by private

sector till now; and

(d) the profit earned by private sector by running trains in the last three years
and the profit/loss incurred on these routes by Railways?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) and (b) It is estimated
that Indian Railways would need Capital investment of around %50 lakh crore upto the
year 2030 for network expansion and capacity augmentation, rolling stock induction
and other modernization works to enable better delivery of passenger and freight
services and to improve its modal share in transport. To bridge the gap in capital
funding and to induct modern technologies and improve efficiencies, it is being planned
to use Public Private Partnership (PPP) model for few initiatives. One of the PPP
initiatives is to invite private players to invest and induct modern rakes over select
routes to provide world class services to the passengers. As part of this initiative.
Ministry of Railways have issued 12 Requests for Qualification (RFQs) on 1st July, 2020
for operation of passenger trains over approximately 109 origin-destination pairs (divided
into 12 clusters) through PPP on Design. Build, Finance and Operate ("DBFQO") basis.
The routes are spread across the entire Indian Railway network and the list is available
in the public domain namely, http://www.indianrailways.gov.in/Indicative Routesfor 12
clusters.pdf. However, the responsibility of train operations and safety certification

rests with Indian Railways in all such cases.

() Asof now, no regular passenger train service, running over Indian Railways,
is being operated by Private Operator(s).

(d) Does not arise.
Details regar ding launching of privatetrains
757. SHRI TIRUCHI SIVA: Will the Minister of RAILWAY S be pleased to state:

(@ the details of routes on which private trains are to be operated and have

been sanctioned to be operated;

(b) whether private trains would operate using trains or carriers owned by the
Ministry of Railways or private entities would manufacture their own train bodies and

coaches; and
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(c) the details of private entities such as name of companies and entrepreneurs
who have proposed to operate or who would operate trains as on August, 2020 and
the dates from when such private trains would operate?

THE MINISTER OF RAILWAY S (SHRI PI'YUSH GOYAL): (a) to (c) Ministry of
Railways (MoR) has invited applications for investment and induction of modern rakes
over select routes through Public Private Partnership (PPP) to provide world class
services to the passengers. As part of this initiative, MOR have issued 12 Requests
for Qualification (RFQs) on 1st July, 2020 for operation of passenger trains over
approximately 109 origin-destination pairs (divided into 12 clusters) through PPP on
Design, Build, Finance and Operate ("DBFO") basis. The routes are spread across the
entire Indian Railway network and the list is available in the public domain namely,
http://www.indianrailways.gov.in/IndicativeRoutesfor12clusters. pdf. However, the
responsibility of train operations and safety certification rests with Indian Railways in
al such cases.

Private Entity shall be free to procure trains and locomotives including through
ownership or leasing from a source of its choice, provided such trains and locomotives
are compatible with specification and standards specified in the Concession Agreement.

The selection of the operators will be done through a transparent bidding process
and the details of the participants will be known after the application due date, i.e.
07.10.2020. As of now, it is not feasible to fix the dates for operation of trains by private
operators.

Details on trains for migrant labourers
758. SHRI TIRUCHI SIVA: Will the Minister of RAILWAY S be pleased to state:

(@ the number of trains that have operated in the months of March, April and
May, 2020 for the transportation of migrant workers;

(b) the details of fares charged for transportation of migrant labourers and
whether regular coaches were operated free of cost to transport migrant workers; and

() whether any special trains were operated for migrant workers during the
months of March, April and May, 2020 and if so, the number of such trains and their
destinations?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) to (c) In order to
contain the spread of COVID-19 pandemic, all passenger carrying trains on Indian
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Railways remained cancelled between 23rd March, 2020 and 30th April, 2020. However,
keeping in view the urgent requirement of movement of stranded persons, Shramik
specials were organized in a mission mode. These Shramik specials were organized as
"trains on demand" as and when State Governments requisitioned these trains in
accordance with the protocol and guidelines given by the Government. Shramik specials
were started w.ef. 01.05.2020 and during the month of May, 2020, 4109 Shramik Specials
were operated. In all, 4621 Shramik Specials have been operated between 1st May, 2020
and 31st August, 2020 carrying 63.19 lakh passengers to their home states. The State-
wise break up of Shramik train services so operated is as under:-

Outgoing trains from Sates

State Number of trains
Gujarat 1033
Maharashtra 817
Punjab 429
Biher 4
Uttar Pradesh 376
Delhi 259
Tamil Nadu 22
Karnataka 2%
Telangana 166
Rajasthan 131
Kerada 190
Haryana 101
Andhra Pradesh G¢)
Other States 169

TotAaL 4621




Written Answers to [18 September, 2020] Unstarred Questions 281

Incoming trains to States

State Number of trains
Uttar Pradesh 1726
Bihar 1627
Jharkhand 2
Odisha 244
West Bengal 24
Madhya Pradesh 129
Chhattisgarh b
Assam 108
Rajasthan b
Manipur 2
Other States 114
TotaL 4621

Shramik Special trains were requisitioned by State Governments. In normal
circumstances, such special trains are booked by State Government/any agency or by
an individual on Full Tariff Rates which include normal fare for both directions, service
charge, empty haulage charge, detention charge etc.

Indian Railways allowed booking of Shramik Specials on normal fare for one
direction only. Specia arrangements like enhanced sanitization, special security, medical
arrangement, rake sanitization, free meals, water etc. for Shramik operations, further
added to the overall cost of running these trains.

Railways have collected fare for Shramik Special trains from State Governments
or their authorized representatives. Railways did not collect any fare directly from the
passengers.

Fare collected from State Governments and from the representatives of State
Governments for running of Shramik Special trains for period 1st May,2020 to 31st
August, 2020 is approximately 3433 crore. Railway could recover a small fraction of
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expenditure incurred on running of Shramik Special trains, thereby incurring alossin
the operation of these trains.

Blueprint for increasing speed of trains

759. SHRI PRASANNA ACHARYA: Will the Minister of RAILWAY S be pleased
to state:

(@ theaverage running speed of all category of trainsin India and our position
in the international scenario in this respect;

(b) whether it is afact that speedy and timely running of trains including goods
trains will make Railways and trade & business more profitable and help in the economic
growth of the country; and

(¢) if so, the blueprint of Railways in this connection?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) The average running
speeds of trains on railway systems depend upon various factors, such as, type of
track structure, signalling systems, motive power, type of rolling stock, network
congestion, etc. Some of the international railway systems, such as the Shinkansen in
Japan and the TGV system in France, have dedicated networks of high speed railway
lines with maximum speeds over 300 Kmph. The average running speeds of all categories
of trains across different railway systems abroad are not compiled. Indian Railways has
a heterogeneous system with freight trains and passenger carrying trains being operated
on common tracks, with a very high level of capacity utilization. During the financial
year 2019-20, the average speed of premium trains (Rajdhani, Shatabdi, Duranto and
Vande Bharat) was above 70 kmph, Superfast trains was above 55 kmph, Express
services was above 50 kmph and that of freight trains was 24 kmph. However, during
the current financial year, i.e. 2020-21. the average speed of freight trains has increased
t0 46.71 kmph.

(b) Yes. Sir.

() With aview to increasing the speeds of trains and ensuring timely running
of trains including goods trains, Indian Railways has initiated several measures for
upgrading the infrastructure, modernizing the rolling stock and for streamlining
operations. The blueprint for increasing the speeds of trains on Indian Railways include
the following:—

() Increasing the track speeds on trunk routes to 130 Kmph.
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(i)

(i)

(iv)

V)

(Vi)

(vii)
(viii)

760.
to state:

@

Enhancing the speed potential of Golden Quadrilateral and its diagonal to
160 Kmph. Accordingly, 160 Kmph projects on the Delhi-Mumbai and Delhi-
Howrah sectors are already sanctioned.

Discontinuance of manufacturing of Integral Coach Factory (ICF) design
coaches with Maximum Permissible Speed of 110 Kmph and enhanced
manufacture of Linke Hofmann Busch (LHB) coaches with Maximum
Permissible Speed of 160 Kmph.

Introduction of modern signaling system such as Train Collision Avoidance
System (TCAYS) etc.

Accelerated removal of Permanent Speed Restrictions, construction of Road
Over Bridges and Road Under Bridges to eliminate level crossing gates.

Replacement of conventional trains with Mainline Electric Multiple Units
(MEMUs).

Right powering of trains especially freight trains.

Zero Based Time Tabling to remove inefficiencies in the time table, uniform
allocation of maintenance and traffic allowances, compaction of train running
and creation of separate freight corridors to increase the speed of Freight
trains.

Establishment of multifunctional complexes

SHRI PRASANNA ACHARYA: Will the Minister of RAILWAY S be pleased

whether it is afact that Railways has decided to establish eight multifunctional

complexes in Odisha under East Coast Railways and a budget hotel at Sambal pur; and

(b)

the agency which has been entrusted with these works and the present

position of the projects including their financial status?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (&) In the State of
Odisha under East Coast Railway, 6 number of Multifunctional Complexes (MFCs) are

proposed at Cuttack, Talcher, Rayagada, Brahampur, Sambalpur and Bhubaneswar
Stations. There is no proposal for construction of a 'Budget Hotel' at Sambal pur.
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(b) The agency entrusted with development of these MFCs and the present
position of the projects including their financial status, is as under:—

Station/location Executive Present Position of the projects

of MFCs Agency including their financial status

Cuttack Rail Land Development  MFC site at Cuttack was leased to
Authority developer on 03.12.2012, but

devel opment agreement was terminated
on 25.03.2015 due to payment default
by the developer and the matter is
presently under litigation.

Talcher East Coast Railway Land is not available. Hence, proposal
is to be dropped.

Rayagada Rail Land Development  Site for MFC at Rayagada has not
Authority been found suitable for development.
Brahmapur Rail Land Development  Site for MFC at Brahmapur has not
Authority been found suitable for development.
Sambal pur Rail Land Development ~ MFC site at Sambalpur has been leased
Authority to the developer and construction work
is in progress.
Bhubaneswar Rail Land Development  MFC site at Bhubaneswar has been
Authority deferred as Bhubaneswar has been
identified under 'Station Redevel opment
Scheme.

Segregation of Waltair Division

761. SHRI PRASANNA ACHARYA: Will the Minister of RAILWAY S be pleased
to state:

(@ whether there is any proposal to segregate Waltair Division from East Coast
Railway zone, if so, the reasons therefor; and

(b) whether there is any proposal to constitute a separate division consisting
of Jharsuguda, Rourkela etc., and bring it under East Coast Railway zone for better and
profitable functioning of Railways in Eastern India?
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THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) The Government has
approved formation of a new South Coast Railway (SCoR) zone with headquarters at
Visakhapatnam by reorganizing the existing South Central Railway and East Coast
Railway zones. This reorganization, inter-alia, includes creation of a new Rayagada
Division under East Coast Railway, in lieu of existing Waltair division. The decision for
setting up of the SCoR Zone and its territoria jurisdiction has been taken after due
consideration taking all relevant factors into account, including administrative and
operational requirements.

(b) No, Sir.
Trainsrun for stranded citizens

762. DR. VINAY P. SAHASRABUDDHE: Will the Minister of RAILWAYS be
pleased to state:

(@ the number of trains run by Railways during the lockdown to help the
stranded citizens return to their native districts;

(b) the number of people who availed the benefits of these special trains, the
State-wise details thereof; and

(¢) the amount spent by Railways for running these special trains during the
lockdown, the details thereof?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) and (b) Between 1st
May, 2020 and 31st August, 2020 atotal of 4621 Shramik Special trains, carrying 63.19
lakh passengers, were run for the assistance of the stranded persons help them in reach
their respective home states. The State-wise break up of Shramik train services so
operated is as under:—

Outgoing trains from Sates

State Number of trains
Gujarat 1033
Maharashtra 817
Punjab 429
Biher ]
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State Number of trains
Uttar Pradesh 376
Delhi 259
Tamil Nadu
Karnataka 25
Telangana 166
Rajasthan 131
Keraa 190
Haryana 101
Andhra Pradesh 69
Other States 169
TotaL 4621
Incoming trains to states
State Number of trains
Uttar Pradesh 1726
Biher 1627
Jharkhand 2
Odisha 244
West Bengal 24
Madhya Pradesh 129
Chhattisgarh %
Assam 103
Rajasthan %
Mani pur 2
Other States 114
TotaL 4621
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() Train-wise expenditure is not maintained. Therefore, it is not possible to give
amount spent by Railways for running of these specia trains.

Train operated by private entity in the State of Andhra Pradesh

763. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
RAILWAY'S be pleased to state:

(@ whether it is afact that Government has initiated the process of permitting
private entities to undertake train operations in the country, including the State of
Andhra Pradesh;

(b) if so, the details thereof, the State-wise routes that have been identified to
permit private entities to undertake train operations;

() whether Government has formulated stringent provisions regarding fixation
of fares by private entities to operate trains;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) and (b) Ministry of
Railways (MoR) has invited applications for investment and induction of modern rakes
over select routes through Public Private Partnership (PPP) to provide world class
services to the passengers. As part of this initiative, MOR have issued 12 Requests
for Qualification (RFQs) on 1st July, 2020 for operation of passenger trains over
approximately 109 origin-destination pairs (divided into 12 clusters) through PPP on
Design, Build, Finance and Operate ("DBFQ") basis. The routes are spread across
various states, including the state of Andhra Pradesh, covering the entire Indian
Railway network and the list is available in the public domain namely, http://
www.indianrailways.gov.in/IndicativeRoutesforl2clusters.pdf. However, the
responsibility of train operations and safety certification rests with Indian Railways in
al such cases.

(c) to (e) The existing train services shall continue to be operated by Indian
Railways and their fare shall be fixed by the Railways, as at present. For the trains to
be operated under PPP route, the operator shall, in consideration of the investment and
services provided by him, be entitled to levy and collect fare from the passengers users
in accordance with what the market can bear and also raise other revenues in terms of
a Concession Agreement.
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Setting up of solar panel in the vacant land of railways

764. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
RAILWAY S be pleased to state:

(@ whether Government has any proposal to set up solar energy panelsin the
vacant land belonging to Indian Railways to generate new and renewable energy;

(b) if so, the details thereof: and
(¢) if not, the reasons therefor?

THE MINISTER OF RAILWAY S (SHRI PlYUSH GOYAL): (8 to (c) Yes, Sir. Indian
Railways (IR) has planned to set up solar plants on its vacant land and along the tracks.
As a part of thisinitiative, 4.7 Mega Watt (MW) land based Solar plants have already
been commissioned. Action has been taken for installation of Solar power projects on
unused Railway land at following locations.—

() 50 Mega Watt (MW) at Bhilai (Chhattisgarh).
(i) 2 MW at Diwana (Haryana).

To further proliferate solar plants, IR has planned to install solar plants of 20 Giga
Watt (GW) capacity by the year 2030 by utilizing its vacant land and to begin with,
bids for 3 GW solar plants on vacant railway land parcels and land parcels along the
railway track have aready been invited.

Control and operation of Kolkata metro

1765. SHRI MAHESH PODDAR: Will the Minister of RAILWAY S be pleased to
state:

(@ whether it is a fact that the metro rail of Kolkata is the only metro rail
network in the country which is controlled and operated by Indian Railways;

(b) whether the State Government has its stake in Kolkata Metro Project and
they aso have the responsibility of financial provision;

() whether some stretch of the metro rail project of Kolkata is pending, if so,
the reasons therefor and details thereof; and

TOriginal notice of the question was received in Hindi.
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©)

if so, whether Government is contemplating on transferring the operation of

metro rail, Kolkata in future?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Yes, Sir. Metro
Railway Kolkata is the only metro rail under the Ministry of Railways, Govt. of India.

(b) Kolkata Metro Project has been constructed in phases.—
Section Remarks
Phase-1: Dum Dum to Toilygunge (16.45 km) No contribution from State
(Mahanayak Uttam Kumar) Government.

Phase I1: Toilygunge (Mahanayak Uttam Kumar) State Govt. of West Bengal

to New Garia (Kavi Subhas) - 8.68 km & Dum has contributed ¥ 271.46 crore
Dum - Noapara (2.091 Km) only.
Kolkata East West Metro Project No contribution from State
Government.
() Status of remaining stretches of projects of Metro Rail in Kolkata is as
below:—
1 Noapara-Dakshineswar: Work has been taken up.
2 Joka- BBD Bagh: Work has been taken up, slow progress due to land issues
& other clearances from State Govt.
3. New Garia - Airport: Work has been taken up, progress slow due to land
issues & other clearances awaited from State Govt.
4. Noapara - Airport- Barasat: Work has been taken up in three phases:

Phase-1: Noapara - Bimanbandar (7.03 Km) - Work has been taken up.

Phase-11: Bimabandar - New Barrackpore (3.544 Km) - Work not taken up due
to land issues.

Phase-111: New Barrackpore-Barasat (7.55 km) - Land acquisition and transfer
issues from various stake holders are involved. Site is heavily infested
with encroachments. Matter is being constantly pursued with State
Government.
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5 Baranagar-Barrackpore: The work could not be taken up due to clearance
pending from State Government for alignment of the project.

(d) There is no such proposal.
Lossincurred in railway sector
766. SHRI ABDUL WAHAB: Will the Minister of RAILWAY S be pleased to state:

(@ whether there has been any loss in the railway sector in the last six months;
and

(b) if so, the details thereof?

THE MINISTER OF RAILWAY S (SHRI PlYUSH GOYAL): (a) and (b) Profit or loss
during a financial year is calculated at the close of the year.

The COVID-19 pandemic and the nationwide lockdown has adversely impacted
railway operations and revenue in the current year. Scheduled passenger services were
stopped and freight traffic is below normal. Till end of August 2020, freight loading has
been 86.6% of the corresponding level of last year. Freight loading has picked up now.
In August 2020 loading has been 4 percent more than that in corresponding month of
last year. In September 2020 the loading has further increased by 13% compared to last
year. Consequently, by the end of August 2020, Railway's traffic revenue at ¥41,844.31
cr has declined by 42.3% over the corresponding period of last year.

Satusof railway projectsin Odisha
767. DR. SASMIT PATRA: Will the Minister of RAILWAY S be pleased to state:
(@ the number of railway projects which are presently incomplete in Odisha;
(b) the reasons for the delay; and
() by when these projects would be completed?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) Railway projectsare
sanctioned Zonal Railway-wise and not State-wise, as, Indian Railways network straddles
across various State boundaries. However, as on 01.04.2020, 39 projects costing 361,949
crorefor 4.877 km. length, falling fully/partly in the State of Odisha are at different stage
of planning/approval/execution, out of which. 947 km. length has been commissioned
and an expenditure of 16,264 crore has been incurred upto March, 2020. These include:
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12 New Line Projects covering alength of 1.542 km at a cost of ¥27.072 crore, out
of which, 155 km length has been commissioned and an expenditure of ¥5.089 crore has
been incurred upto March, 2020.

01 Gauge Conversion (GC) project covering alength of 159 km. at a cost of 31,455
crore, out of which. 90 km. length has been commissioned and an expenditure of 3184
crore has been incurred upto March, 2020.

26 Doubling Projects covering a length of 3,176 km. at a cost of ¥3 3,422 crore,
out of which, 702 km. length has been commissioned and an expenditure of 310.991
crore has been incurred upto March, 2020.

The project-wise details including cost, expenditure and outlay are available in
public domain on Indian Railways website i.e. www.indianrailways.gov.in >Ministry
of Railways >Railway Board >About Indian Railways >Railway Board Directorates
>Finance (Budget) >Pink Book (year)>Railway-wise Works, Machinery & Rolling Stock
Programme (RSP).

(b) and (c) Completion of any Railway project depends on various factors like
quick land acquisition by State Government, forest clearance by officials of forest
department, shifting of infringing utilities, statutory clearances from various authorities,
geologica and topographical conditions of area, law and order situation in the area of
project site, number of working months in a year for particular project site due to
climatic conditions etc. All these factors differ from project to project and affect the
completion time of the project. As such, firm completion time of the projects can not
be ascertained at this stage.

Coverage of railway network in Odisha
768. DR. SASMIT PATRA: Will the Minister of RAILWAY S be pleased to state:
(@ the number of districts in Odisha that da not-have arailway link or network;

(b) thereason for these districts of Odisha not having railway lines or network;
and

(¢) the measures taken by Railways to ensure the coverage of railway network
in these districts?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) to (c) Railway projects
are sanctioned Zonal Rail way-wise and not district-wise, as, Indian Railways network
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spans across various State boundaries. Sanction of Railway projects for development
of Railway network is a continuous process. Railway projects are sanctioned based on
operational requirements, missing links, alternate routes etc depending upon overall
availability of funds and financial viability etc.

At present, six districts of Odisha namely Deogarh, Boudh, Sonepur, Kandhamal,
Nabarangapur and Malkangiri are not on rail network. The aignment of following
railway projects included/sanctioned in budget, passes through the above mentioned
districts as well.

() Talcher-Bimlagarh new line project passes through Deogarh district.

(i) Khurda-Bolangir new line project passes through Boudh and Sonepur
districts.

(iii) Jeypore-Malkangiri new line project passes through Malkangiri district.
(iv) Jeypore-Nabarangpur new line project passes through Nabarangpur district.

(v)  Sambalpur-Gopal pur via Phulbani new line project passes through Kandhamal
district.

The project-wise details including cost, expenditure and outlay are available in
public domain on Indian Railways" website i.e. www.indianrailwayss.gov.in >Ministry
of Railways >Railway Board >About Indian Railways >Railway Board Directorates
>Finance (Budget) >Pink Book (year)>Railway-wise Works, Machinery & Rolling Stock
Programme (RSP).

New railway porjects announced for Odisha
769. DR. SASMIT PATRA: Will the Minister of RAILWAY S be pleased to state:

(@ the details of various new railway projects that were announced for Odisha
over the past three years;

(b) the number of projects commissioned so far out of the announced projects;
and

(¢) the status of those projects which have not been commissioned and by
when they would be commissioned?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYALY): (@) to (c) Ralway projects
are sanctioned Zonal Railway-wise and not State-wise, as, Indian Railways network
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spans across various State boundaries. However, the details of new railway projects
included in Budget during last three years and current year falling fully/partly in the
State of Odisha are as under:—

1  Extension of Naupada-Gunupur line upto Therubali.

2 Dumetra-Link - 'C' Line connections with Bisra station.
3. Talcher-Angul New line with "Y' Connection at Talcher.
4. Flyover at Baghupal.

5  Rourkela-Bondamunda'A' cabin 5th line.

6.  Kiriburu-Barbil New line.

7. Sambhalpur to Gopalpur via Phulbani.

The above projects are in different stages of planning/approval/execution. However,
so far, since 2014, total seven projects of 351 km length costing 34311 crore faling fully/
partly in the Stale of Odisha have been completed and commissioned. Nevertheless,
completion of any Railway project depends on various factors like quick land acquisition
by State Government, forest clearance by officials of forest department, shifting of
infringing utilities, statutory clearances from various authorities, geological and
topographical conditions of area, law and order situation in the area of project site,
number of working monthsin ayear for particular project site due to climatic conditions
etc. All these factors differ from project to project and affect the completion time of the
project. As such, firm completion time of the projects can not be ascertained at this
stage.

Future action plan for Shramik trains

770. SHRI B. LINGAIAH YADAV: Will the Minister of RAILWAY S be pleased to
state:

(@ the details of Shramik trains run so far and future action plan prepared
regarding the same; and

(b) whether these trains would be useful to the shramiks?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) and (b) Keeping in
view the urgent requirement of movement of stranded persons Shramik specials were
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organized in a mission mode. These Shramik specials were organized as trains on
demand, as and when State Governments requisitioned these trains, in accordance with
the protocol and guidelines given by the Government. In all, 4621 Shramik Special have
been operated between 1st May, 2020 to 31st August, 2020 carrying 63.19 lakh stranded
passengers to their home states. There is no pending demand for Sharmik specials w.e.f
31.08.2020. The State-wise break up of Shramik train services so operated is as under:—

Outgoing trains from Sates

State Number of trains
Gujarat 1033
Maharashtra 817
Punjab 429
Bihar A
Uttar Pradesh 376
Delhi 259
Tamil Nadu 22
Karnataka 2%
Telangana 166
Rajasthan 131
Kerada 190
Haryana 101
Andhra Pradesh @
Other States 169
TotaL 4621

Incoming trains to States

State Number of trains

Uttar Pradesh 1726

Bihar 1627
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State Number of trains
Jharkhand 2
Odisha 244
West Bengal 24
Madhya Pradesh 129
Chhattisgarh b
Assam 108
Rajasthan %
Manipur 2
Other States 114
TotaL 4621

Privatisation of Railways

771. SHRI M. SHANMUGAM:
SHRI K. R. SURESH REDDY:

Will the Minister of RAILWAY S be pleased to state:
(@ whether Government decided to privatise Railways in the coming years;

(b) if so, how many trains in how many pair of routes will be given to private
players, the details thereof;

() whether private companies can procure train and locomotives from any
source and if so, the fate of the existing production units like coach factories, etc.;

(d) whether the decision to privatize Railways was discussed with the
stakeholders including trade unions;

(e) if not, the reasons therefor; and

()  whether Railways would have control over fixing of fare, if not who would
regulate, the details thereof?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) to (f) No, Sir. There
isno proposal to privatise the Indian Railways (IR). However, it is estimated that Indian
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Railways would need capital investment of 50 lakh crores up to the year 2030 for
network expansion and capacity augmentation, rolling stock induction and other
modernization works to enable better delivery of passenger and freight services and to
improve its modal share in transport. To bridge the gap in Capital Funding and bring
in modern technology and efficiencies, it is planned to use Public Private Partnership
(PPP) model in few initiatives including induction of modern rakes to run passenger
trains on select routes with an objective to provide improved service delivery to
passengers. However, the work of train operations and safety certification will continue
to be with Indian Railways in al such cases.

Accordingly, it has been decided to operate additional passenger trains over
approximately 100 origin-destination pairs (divided into 12 clusters), through PPP, on
Design, Build, Finance and Operate (the 'DBFO") basis. The private investors are
required to invest in modern rolling stock, maintenance depot, etc. The operation of the
existing services of Indian Railways is not going to be affected. This aspect has been
informed to Railway Federations.

The Concessionaire/investor shall be free to procure trains and locomotives
including through ownership or leasing from a source of its choice, including Indian
manufacturers, provided such trains and locomotives are compatible with specification
and standard specified in Concession Agreement.

The scheme entitles the Concessionaire/ investor to levy and collect fare from the
users, as determined by market, in consideration of the investment and services provided,
and also allows them to raise other revenues in terms of the Concession Agreement.

Upgradation and moder nization of Ayodhya railway station
772. DR. ANIL AGRAWAL: Will the Minister of RAILWAY S be pleased to state:

(@ whether there is any proposal with Railways for upgradation and
modernization of Ayodhyarailway station in Uttar Pradesh for the devotees visiting Sri
Ram Mandir;

(b) if so, the details thereof;

(¢) the funds earmarked for the upgradation and modernization of the Ayodhya
railway station; and

(d) by when the work would start and by when it would be completed?
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THE MINISTER OF RAILWAY S (SHRI PlYUSH GOYAL): (8 to (c) Yes, Sir. A work
namely "Ayodhya-Redevelopment of station and circulating area etc. in connection
with development of stations of religious & cultural importance” is sanctioned. The
cost of the work is ¥104.77 crores. A total expenditure of ¥20.61 crores has been
incurred. The outlay for F.Y. 2020-21 is ¥18.16 crores. The executive agency for the
project is M/S RITES Ltd.

The scope of the work includes provision of new station building, two new
modern foot over bridges, improvement to all existing platforms, development of existing
circulating areas, improved signages, etc.

(d) Thework isin progress and is planned to be completed during the financial
year 2021-22.

Train connectivity to Bhubaneswar

773. SHRI PRASHANTA NANDA: Will the Minister of RAILWAY S be pleased
to state:

(@ by when Railways proposes to run Surat-Bhubaneswar train; and
(b) by when Railways proposes to resume Bhubaneswar-Mumbai trains?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): () and (b) At present,
four pairs of special trains are operational between Surat and Bhubaneswar. Bhubaneswar-
Mumbai Special train (train no.01019/01020) is being operated w.e.f. 01.06.2020, as a
daily service.

Replacing railway level crossings with flyovers
774. SHRI RIPUN BORA: Will the Minister of RAILWAY S be pleased to state:

(@ whether Government proposes to replace al railway level crossings in the
country with flyovers;

(b) if so, the total level crossings taken up priority-wise for replacement with
flyovers since 2015;

(¢) theallocation of budget and sanction and present status of such replacement
since 2015;

(d) if not taken up for replacement, the reason behind therein; and
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(6) thedetails of plans of Railwaysto go for targeted elimination of Unmanned
Level Crossing Systems (UMLCS) by the end of 2020?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (d) No, Sir.
However, Government proposes to replace Level crossings (LC) in the country with
Road Over Bridges (ROB) on cost sharing basis with State Govt., if Train Vehicle Unit
(TVU) of LC is more than one lakh. Road Under Bridges (RUB) are provided to replace
the level crossing, wherever technically feasible.

Total 2834 LCs were replaced by ROB/RUBS between 01.04.2015 till 31.03.2020.

Total expenditure of ¥15628 Cr. has been made towards replacement of LCs by
ROB/RUBs from 01.04.2015 till 31.03.2020.

During the current year, an allocation of ¥3575 Cr. has been made for ROB/RUBs.
Total 7785 LCs are sanctioned for replacement by ROB/RUB, which are in various
stages of progress.

(6 Ralways, in a mission mode, eliminated all Unmanned Level Crossings
(UMLCs) on Broad Gauge (BG) by 31.01.2019. UMLC on Meter Gauge (MG) and Narrow
Gauge (NG) routes, wherever found feasible, will be eliminated along with Gauge
conversion projects.

Capital expenditure of Railwaysin Rajasthan
775. SHRI K. J. ALPHONS: Will the Minister of RAILWAY S be pleased to state:

(@ the capital expenditure proposed by the Railways in Rajasthan in the current
financial year;

(b) the length of tracks in kilometers being replaced in the current year in
Rajasthan;

(¢) thelength of new tracks in kilometers being laid this year in Rajasthan; and
(d) the number of railway stations being modernised this year in Rgjasthan?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) Budget allocation for
the projects are not provided State-wise, but Railway Zone-wise, as Indian Railways
network straddles across various State boundaries. However, total Budget outlay for
infrastructure projects and safety works for the projects falling fully/partly in the State
of Rgjasthan for the year 2020-21 is 34582 crore.
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(b) Similarly details of track renewal are also not maintained state-wise but
Railway Zone-wise. The State of Rajasthan fals in Northern Railway, North Central
Railway, North Western Railway, Western Railway and West Central Railway Zones.
Length of tracks being replaced in the current year 2020-21 for these Zonal Railways

is as under:—
In complete track renewal units (Track Km)
Zonal Railway Length of track being replaced in
the year 2020-21
Northern Railway 400
North Central Railway 20
North Western Railway 180
Western Railway 170
West Central Railway 140

() Ason 01.04.2020, 30 projects (11 new lines, 05 gauge conversion and 14
doubling) covering a total length of 5173 km and costing 357247 crore, faling fully/
partly in the State of Rajasthan are in different stages planning/execution, out of which,
715 Km length has been commissioned and an expenditure of 37688 crore has been
incurred on these projects upto March, 2020.

Completion of any Railway project depends on various factors like quick land
acquisition by State Government, forest clearance by officials of forest department,
shifting of infringing utilities, statutory clearances from various authorities, geological
and topographical conditions of area, law and order situation in the area of project site,
number of working monthsin ayear for particular project site due to climatic conditions
etc. and all these factors differ from project to project and affect the completion time
of the project. As such, firm quantity of laying of new tracks cannot be ascertained.

(d) In addition to providing various amenities at station (Foot Over Bridges,
High Level Platforms, PF sheds, Water Booths, toilets etc.), Beawar station is being
developed/modernized under Adarsh Station Scheme & Ajmer Station under joint
development with Ministry of Tourism in Rajasthan in FY 2020-21. Jaipur Station is
under development with Ministry of Tourism; Marwar Jn. under Adarsh Station scheme.
Various other works are also going on at Bikaner & Sadulpur stations of Rajasthan.
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Unfinished railway projects

776. SHRI C.M. RAMESH: Will the Minister of RAILWAYS be pleased to
state:

(@ whether it is a fact that large number of railway projects in various States
in the country are either lying unfinished or not yet started despite laying of foundation
stones, the State-wise details thereof; and

(b) the details of funds sanctioned for these projects and funds that remained
unutilised so far?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) Railway Projectsare
sanctioned Zonal Railway wise and not State-wise, as, Indian Railway's network straddles
across various state boundaries. Indian Railways has taken up 513 Railway Projects
(New Line, Gauge Conversion and Doubling works). These projects are in different
stages of planning/sanction/execution. The project-wise details including cost,
expenditure and outlay are available in public domain on Indian Railways' website i.e.
www.indianrailways.gov.in >Ministry of Railways >Railway Board >About Indian
Railways >Railway Board Directorates >Finance (Budget) >Railways> Pink Book (year)

>Railway-wise Works, Machinery & Rolling Stock Programme.

Completion of Railway project(s) depends on various factors like quick land
acquisition by State Government, forest clearance by officials of forest department,
shifting of infringing utilities, statutory clearances from various authorities, geological
and topographical conditions of area, law and order situation in the area of project site,
number of working monthsin ayear for particular project site due to climatic conditions,
etc. and all these factors differ from project to project and affect the completion time

of the project(s).

(b) Average Annual Budget alocation for Infrastructure and Safety works during
2014-19 has increased to 326,026 crore per year from 311,527 crore per year (during
2009-14), which is 126% more than Average Annual Budget allocation of 2009-14. The
Budget allocation during 2019-20 has further increased to 39,836 crore which is around
245% more than Average Annual Budget allocation of 2009-14 and is also the highest

ever expenditure in any financial year for Infrastructure and Safety works.
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Conversion of passenger compartmentsinto isolation wards
T777. SHRI PL. PUNIA: Will the Minister of RAILWAY S be pleased to state:

(@ the number of passenger compartments which have been converted into
isolation wards by Railways to combat Coronavirus and when they have been converted,
the zone-wise details thereof;

(b) the number of compartments, out of the above, in which Coronavirus patients
have been kept, the zone-wise details thereof;

(c) theexpenditureincurred in converting passenger compartments into isolation
wards, the zone-wise details thereof; and

(d) the expenditure incurred per patient in the above isolation wards, the zone-
wise and item-wise details thereof?

THE MINISTER OF RAILWAY S (SHRI PlYUSH GOYAL): (a) 5601 coaches have
been converted into Covid Care Centers by Indian Railways (IR) in the months of
March, April, May and June of 2020 to combat Corona virus pandemic. The Zonal
Railway wise details of the conversion of these coaches are as under:—

S. No. Zonal Railways Coaches converted into
isolation coaches

1 2 3

1 Central Railway 482
2 Eastern Railway 331
3 East Central Railway 269
4, East Coast Railway 22
5 Northern Railway 897
6. North Central Railway 141
7. North Eastern Railway 27
8 Northeast Frontier Railway 315
9 North Western Railway 266
10.  Southern Railway 573

tOriginal notice of the question was received in Hindi.
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1 2 3
11.  South Central Railway 486
12, South Eastern Railway 33
13 South East Central Railway m
14.  South Western Railway 320
15, Western Railway 410
16.  West Central Railway 13
TotaL 5601

(b) As per guidelines issued by the Ministry of Health and Family Welfare,
these special train coaches are to be used by the State Governments only after they
have exhausted their own medical facilities. As on date, 813 coaches have been provided
by IR as requisitioned by the State Governments (Delhi-503, Uttar Pradesh-270 and
Bihar-40).

(c) and (d) For conversion of these coaches into Covid Care Coaches, minor
modifications like removal of middle berth and conversion of one toilet into shower
room was carried out with provision of medical facilities and other items. The average
cost of carrying out modifications and provision of medical facilities including oxygen
cylinders and other items is approximately ¥60,000/- per coach. Average expenditure of
approximately %7,000/- has been incurred per patient in the covid care coaches.

Details of Shramik Special trains

778. SHRI DEREK O’ BRIEN: Will the Minister of RAILWAY' S be pleased to
state:

(@ whether Railways has details of total number of deaths that occured on
board the Shramik Special trains since they started operating;

(b) if so, the details thereof; and

() whether Railways charged any passenger for tickets for boarding the Shramik
Special trains and if so, the total number of passengers who bought tickets and the
total revenue generated from selling those tickets?
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THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) and (b) Policing on
Railways being a State subject, prevention of crime, registration of cases, their
investigation and maintenance of law & order in Railway premises as well as on running
trains are the statutory responsibility of the State Governments, which they discharge
through Government Railway Police (GRP)/District Police. Railway Protection Force
(RPF) supplements the efforts of GRP/District Police to provide better protection and
security of passenger area & passengers and for related matters. Based on the data
provided by State Police, 97 persons have been reported dead till 09.09.2020 while
travelling on board Shramik Special Trains during current Covid-19 situation/crisis. The
State Police registers case under Section 174 of Cr.PC in cases of unnatural deaths and
follows, further legal process.

Out of these 97 cases of death, State Police sent dead bodies for post mortem
in 87 cases. 51 Post Mortem reports have been obtained from respective State Police
so far, in which the reasons for deaths have been shown as cardiac arrest/heart disease/
brain hemorrhage/pre-existing chronic disease/chronic lung disease/chronic liver disease
etc.

() Railway have not collected fare from Shramiks. Shramik Specials were booked
by State Governments or representative of State Governments on payment of fare.
Revenue of T 433 crores has been collected from State Governments and their
representatives for running of Shramik Special trains till 31.08.2020. Total 63.19 lakh
Shramiks/Stranded passengers have travelled in these trains.

Impact of COVID-19 on Railways
779. SHRI DEREK O'BRIEN: Will the Minister of RAILWAY S be pleased to state:
(@ theimpact of COVID-19 on Indian Railways,

(b) whether Railways has estimated the total loss to the Indian Railways due
to the COVID-19 pandemic;

(¢) if so, the details thereof; and

(d) the total expenditure incurred by the Central Government as a percentage
of total expenditure incurred in running and operating Shramik Special trains during the
COVID-19 lockdown?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): () to (c) The COVID-19
pandemic and the nationwide lockdown has adversely impacted railway operations and
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revenue in the current year. Scheduled passenger services were stopped and freight
traffic is below normal. Till end of August 2020, freight loading has been 86.6% of the
corresponding level of last year. Freight loading has picked up now. In August 2020
loading has been 4 percent more than that in corresponding month of last year. In
September 2020 the loading has further increased by 13% compared to last year.
Consequently, by the end of August 2020, Railway's traffic revenue at 341,844.31 cr has
declined by 42.3% over the corresponding period of last year.

The projections for the year under revenue receipts and expenditure are reassessed
at the Revised Estimates stage every year.

(d) Train-wise expenditure is not maintained. Therefore, the total expenditure
incurred by the Central Government as a percentage of total expenditure incurred in
running and operating Shramik Special trains during the COVID-19 lockdown is not
available.

Shramik special trains operated during lockdown

780. SHRI ELAMARAM KAREEM: Will the Minister of RAILWAY S be pleased
to state:

(@ the number of Shramik Special trains operated in the country to transport
migrant workers during lockdown;

(b) the total amount collected by Railways from the migrant workers for their
journey in the Shramik trains, and the reasons they were not operated free of cost to
the migrant workers;

(¢) the number of Shramik trains operated which lost their way and travelled in
wrong direction, the reason for such incidents, and the actions taken on it; and

(d) the number of complaints received from the migrant workers on unavailability
of food and water on Shramik Special trains?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) Keeping in view the
urgent requirement of movement of stranded persons Shramik specials were organized
in a mission mode. These Shramik specials were organized as "trains on demand"”, as
and when State Governments requisitioned these trains, in accordance with the protocol
and guidelines given by the Government. In all, 4621 Shramik Special have been
operated between 1st May, 2020 and 31st August, 2020 carrying 63.19 lakh passengers
to their home states.



Written Answers to [18 September, 2020] Unstarred Questions 305

(b) Shramik Special trains were requisitioned by State Governments. In normal
circumstances such special trains are booked by State Governments/any agency or by
an individual on Full Tariff Rates which include normal fare for both directions, service
charge, empty haulage charge, detention charge etc.

Indian Railways allowed booking of Shramik Specials on normal fare for one
direction only. Specia arrangements like enhanced sanitisation, special security, medical
arrangement, rake sanitisation, free meals, water etc. for Shramik operations, further
added to the overall cost of running these trains.

Railways have collected fare for Shramik Special trains from State Governments
or their authorised representatives. Railways did not collect any fare directly from the
passengers.

Fare collected from State Governments or from the representatives of State
Governments for running of Shramik Special trains for period 1st May,2020 to
31st August, 2020 is approximately 3433 crore.

Railway could recover only a small fraction of expenditure incurred on running
of Shramik Special trains, thereby incurring a loss in the operation of these trains.

() No train lost its way or travelled in the wrong direction. As most of the
Shramik specials were run towards Eastern part of the country on specific routes, to
ease congestion on these routes, very few trains were routed through alternate non-
congested routes between 20th and 24th May, 2020 during the peak phase of Shramik
specia operations.

(d) 113 complaints have been received by IRCTC from passenger travelling on
4621 Shramik special trains on unavailability of food and water during the operation of
Shramik Special Trains.

Increased railway connectivity in Andhra Pradesh

781. SHRI V. VIJAYASAI REDDY: Will the Minister of RAILWAY S be pleased to
state:

(@ whether Railways plans to increase the connectivity between Visakhapatnam
and Kurnool;

(b) whether there are any proposed trains between the three capitals of Andhra
Pradesh; and
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(¢) if so, the details thereof?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) to (c) No, Sir. There
are no such proposal, at present. However, introduction of new train services and
additional train services on Indian Railwaysis an ongoing process subject to operational
feasibility, commercial viability, availability of resources, etc.

Recruitment exams of Railways
782. DR. SANTANU SEN: Will the Minister of RAILWAY S be pleased to state:

(@ thedetailsof number of applications received against CEN 01/2018, CEN 02/
2018, CEN 03/2018, RPF 01/2018 (Constable) and RPF 02/2018 (Sl) Natifications, category-
wise;

(b) the details of amount collected from payment of application fee against

these recruitments, exam-wise;

(¢) thedetailsof money refunded to candidates after appearing in their respective
exams; and

(d) thedetails of number of candidates whose money has still not been refunded
by the Railway Board, exam-wise with reasons for the same?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) The category-wise
details of number of applications received against CEN 01/2018, CEN 02/2018, CEN 03/
2018, RPF 01/2018 (Constable) and RPF 02/2018 (SI) are as under:—

CEN No. Number of applications received

UR K@ ST OBC Total
01/2018 11,71,317 891,518 257873 24,37,510 47,558,218
02/2018 45,46,202 4441587 1346652 86,48,278 1,89,82.719
03/2018 841,703 4,34.822 122,331 10,93,698 24,9254

RPF01/2018  12,86,368 14,56,841 557,751 26,07,921 59,08,881
(Constable)

RPF02/2018 314249 352630 126571 6,32,305 14,25,755
(S)
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(b) and (c) Exam-wise details of amount collected from payment of application fee
and money refunded to the candidates after appearing for the exam are as under:—

CEN Fee Collected Fee Refunded Remarks
(in croreX) (in croreX)

01/2018 186.86 11235 -

02/2018 692.71 33346

03/2018 9717 4267 -

RPF 01/2018 266.20 13298 Single account number

(Constable) was operated for Both
SI & Constable

RPF 02/2018 (1) recruitment.

(d) The refund could not be done due to error in bank details given by some
of the candidates. To correct bank details, opportunities were given to the candidates
who have appeared in 1st stage CBT. The details of number of candidates whose
money has not been refunded are as under:—

CEN No. of Candidates whose fee is
not refunded

01/2018 1,32,465

02/2018 11,40,135

03/2018 1,26,220

RPF 01/2018 (Constable) 63440

RPF 02/2018 (S1) 11,202

COVID-19 cases among railway employees
783. DR. SANTANU SEN: Will the Minister of RAILWAY S be pleased to state:

(@ the details of the number of COVID-19 cases among various railway
employees, zone- wise;

(b) thedetails of number of deceased due to COVID-19 among railway employees,
Zone-wise;
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() whether any special compensation was given to the family of those deceased
dueto COVID-19;
(d) if so, the details thereof; and

(e if not, the reasons therefor?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) and (b) Detail of
number of COVID-19 cases and deceased due to COVID-19 among railway employees
is given below:—

S. Name of the Zone/ Number of COVID-19  Number of deceased
No. Production Units cases among Railway due to COVID-19
Employees (a) among Railway
Employees (b)

1 2 3 4

1 Central Railway 1323 67

2 Eastern Railway 6ol 16

3 East Central Railway 1013 14

4 East Coast Railway 827 10

5 Northern Railway 1,307 17

6. North Central Railway A2 o

7. North Eastern Railway 803 17

8 Northeast Frontier Railway %1 10

9 North Western Railway 7 o

10.  Southern Railway 1,145 2

11.  South Central Railway 2,202 %)

12 South Eastern Railway 545 10

13 South East Central Railway 333 (03]

14.  South Western Railway 827 13

15 Western Railway A 0




Written Answers to

[18 September, 2020]

Unstarred Questions

309

1 2 3 4
16.  West Central Railway 370 03]
17.  Metro Railway 8 (018
18 Chittaranjan Locomotive Works ) oL
19. Diesel Locomotive Works 7 00
20. Diesel Loco Modernisation Works 37 00
22, Integrated Coach Factory 422 (0°]
2. Rail Coach Factory 2 018
23 Rail Wheedl Factory 67 (024
24.  Research Designs and Standards

Organisation 0 (00]
25.  Modern Coach Factory 6 (018
26.  Rail Wheel Plant 12 (00)

TotaL 14,714 336

(© No,Sir.

(d) Does not arise.

(6 Compensation to the family of deceased Railway servants who die during

performance of their bonafide duties is granted in the form of ex-gratia payment as per

guidelines of Department of Pension and Pensioners Welfare. However, death on

account of any disease is not included in these guidelines.

Abalition of postsin Railways

784. DR. SANTANU SEN: Will the Minister of RAILWAY S be pleased to state:

(@ whether it is a fact that Railways has abolished thousands of sanctioned
posts of Railways in the last six years;

(b) if so, the reasons thereof;

(¢) thedetails of number of posts abolished in the last six years, year-wise; and
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(d) whether there is any plan to further abolish vacant posts, if so, the details
thereof?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): No, Sir.
(b) and (c) Do not arise.
(d) No, Sir.

Trainsin Maharashtra

785. DR. BHAGWAT KARAD: Will the Minister of RAILWAY S be pleased to
state:

(@ the number of new trains announced and started which originate from the
State of Maharashtra during the last five years along with the details thereof;

(b) the number of new railway tracks laid or being laid in Maharashtra with
specia reference to Marathwada region during the said period along with the details
of their progress; and

(c) the average budget expenditure on various railway projects undertaken in
Maharashtra during the last five years?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) Indian Railways
does not run trains on State-wise basis as Railway Network straddles across State
boundaries. However, during the last five years (01.04.2015 to 31.03.2020), 122 trains (in
single) have been introduced serving the various stations located in the State of
Maharashtra.

(b) and (c) Railway Projects are sanctioned Zonal Railway-wise; not State-wise /
Region-wise as Railway Network spans across various State boundaries. However,
presently, 39 projects, costing 386,696 crore for 6,722 km length, falling fully/partly in
the State of Maharashtra including Marathwada, are in different stages of Planning/
sanction/execution. Out of which, commissioning of 1,026 km length has been achieved
and an expenditure of ¥17,841 crore has been incurred upto March, 2020.

During 2009-14, 292 km length of projects falling fully/partly in the State of
Maharashtra, have been commissioned which increased to 596 km during 2014-19,
which is 104% more than commissioning during 2009-14.
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Details of all ongoing projects including cost, expenditure and outlay are made
available in public domain on Indian Railways website i.e. www.indianrailways.gov.in
>Ministry of Railways >Raillway Board >About Indian Railways >Railway Board
Directorates >Finance (Budget) > Pink Book (Year)> Railway wise Works, Machinery
and Rolling Stock Programme (RSP).

Average annual Budget allocation on infrastructure projects and safety works,
falling fully/partly in the State of Maharashtra, during 2014-19 has increased to 34,801
crore per year from 31,171 crore per year (during 2009-14), which is 310% more as
compared to average annual allocation of 2009-14. The Budget outlay during 2019-20
has further increased to 37,281 crore, which is 522% more with respect to 2009-14.

Satus of Aurangabad - Ahmednagar - Punerailway line

786. DR. BHAGWAT KARAD: Will the Minister of RAILWAY S be pleased to
state:

(@ whether Railways has any proposal to start arailway line between Aurangabad
-Ahmednagar - Pune for growth of Marathwada region of Maharashtra and if so, the
details thereof;

(b) whether the work on the said project has been started, if so, the details
thereof and if not, the reasons therefor; and

(c) the steps being taken by Railways for expeditious completion of the above

project in a time-bound manner?

THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) to (c) Survey for new
lines between Aurangabad - Ahmednagar (115 km) and Ahmednagar - Pune (120 km)
have been sanctioned in 2018-19. Survey works of both the projects have been taken

up.
Depleting fundsfor MGNREGS

787. SHRI T.G VENKATESH: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether the attention of Government is drawn to the paper clipping published
on 4August 2020 in aleading daily English newspaper under the heading "MGNREGS
running out of funds', if so, the details thereof; and
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(b) the measures being taken by Government to pump in and refurbish with the
new funds for meeting the expenditure of projects taken up under MGNREGS?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) Mahatma Gandhi National Rural Employment Guarantee Schemes
(Mahatma Gandhi NREGS) is a demand driven wage employment programme. Release
of funds to States/UTs under Mahatma Gandhi National Rural Employment Guarantee
Scheme (Mahatma Gandhi NREGS) is a continuous process and Central Government is
committed to making funds available to the States/UTs keeping in view the demand for
work.

During the Financial Year 2020-21, the Budget Estimates is of ¥ 61,500 crore for
Mahatma Gandhi NREGS. In order to meet additional demand for work due to return
of workers from urban areas to rura areas, Government has decided to provide an
additional allocation of ¥ 40,000 crore under Mahatma Gandhi NREGS, raising the total
availability to ¥ 1,01,500 crore during the current financial year 2020-21. The Ministry
seeks additional fund for Mahatma Gandhi NREGS as and when required for meeting
the demand for work on the ground.

Non-release of central allocation under Annapurna scheme

788. SHRI BHASKAR RAO NEKKANTI: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Ministry is fully responsible for Annapurna
Scheme, a scheme which aims at providing food security to meet the requirement for
senior citizens;

(b) if so, the details thereof;

() whether it is aso a fact that the Central allocation under this scheme was
not released for Odisha in FY-2019-20;

(d) if so, the details thereof and the reasons therefor; and

(@ when would the Ministry release the Central allocation of rice to the State
of Odisha?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (@) and (b) Annapurna Scheme is a component of National Social Assistance
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Programme (NSAP), implemented by Ministry of Rural Development. Under Annapurna
scheme, 10 kgs of food grains (wheat or rice) is provided per month per beneficiary.
The Scheme aims at providing security to meet the requirements of those eligible old
age persons who have remained uncovered under the Old Age Pension Scheme. Food
grains under the Annapurna scheme is alocated by the Ministry of Consumer Affairs,
Food and Public Distribution on the recommendation of Ministry of Rural Development
(as per the food grain UC submitted by States’'Union Territories and funds for availing
allotted food grains are released by Ministry of Rural Development.

(c) to (e) No, Sir. During 2019-20, as per the requirement submitted by the State
of Odisha, 3888.00 MT of rice was allocated to the State and ¥ 552.61 lakh was rel eased
to the State under Annapurna scheme.

Funds sanctioned, allocated and utilized under national rural /
livelihood mission

789. SHRI K.R. SURESH REDDY: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ thedetailsof the funds sanctioned, allocated and utilized under the Deendayal
Antyodaya Yojana-National Rural Livelihood Mission (DAY-NRLM) in the country,
including Telangana, during the last three years;

(b) the details of the targets set and achievements made so far under this
mission;

() whether Government has signed a Memorandum of Understanding (MoU)
with any NGOs under this Mission;

(d) if so, the details thereof;

(@ whether Government would collaborate with Society for Elimination of Rural
Poverty(SERP) of Telangana Government to bring more employment opportunities,
especially for rural women; and

(f) if so, the response thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) The details of funds sanctioned, allocated and utilised under Deendayal
Antyodaya Yojana-National Rural Livelihood Mission (DAY-NRLM) in the country,
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including Telangana State, during the last three years are given in the Statement-| (See
below).

(b) The detail of target set and achievement made so far under the programme
is given in the Statement-I1 (See below).

(© Yes, Sir.

(d) Non-financial MoU with the following NGOs was signed, the details are as
mentioned below:

Name of the NGO Purposes Continuing/
ended
PRADAN Best practice documentation and action Continuing

research on village livelihoods planning
and supporting states in implementation
of livelihoods intervention.

TDF (Tasar For supporting states in roll out of Tasar Continuing

Development silkworm based livelihoods interventions.

Foundation)

Digital green For developing videos and IEC material for Ended
training.

Bill & Melinda To provide technical support to DAY- Continuing

Gates Foundation ~ NRLM in the strengthening of digital

(BMGF) design, financial inclusion, women

economic empowerment, rural livelihoods
and health & nutrition activities

(e) and (f) DAY-NRLM isaflagship programme of Ministry of Rural development
for 'Livelihoods generation and promotion. Society for Elimination of Rural Poverty
SERP, of Telangana Government is the implementing agency of DAY-NRLM in the
Telangana State.



Statement-|

Satus of Satewise Allocation, Release and Expenditure under DAY-NRLM

(% in lakh)
S.No.  State/UT 2017-18 2018-19** 2019-20
Total Central Release  *Utilization  Total Central *Utilization  Total Central  *Utilization
Central Centrd  Releases Centrd  Releases
Allocation  NRLM NRLP Allocation (NRLM) Allocation (NRLM)
1 2 3 4 5 6 7 8 9 10 n 12
i Andhra Pradesh 6214.57 9321.86 000 1500357 863893 1192219 1956252 1192413 1665251 7024.24
2 Bihar 2534375 253375 650320 6029484 3523054 3H23054 6061560 4862799 4862797 6302663
3 Chhattisgarh 56290.01 844352 452334 2050276 782492 1031747 1491980 1080058 1076397  20199.77
4. Goa 300.00 150.00 0.00 0.00 300.00 150.00 0.00 400.00 200.00 21349
5. Gujarat 401020 3800.78 52811 611805  5574.60 278730 768878 769451 769451 9599.35
6. Haryana 2359.27 228254 000 352699 34 318156 199712 452682  3997.97 6337.86
7. Himachal Pradesh ~ 99358 74878 0.00 59092 138118 69059 105893 190641  1454.79 1186.94
8 Jammu and 1227.80 659053 000 716513 170940 585470 787331 235946 229909 3276.18
Kashmir
9 Jharkhand 9556.09 8907.35 430660 2036620 1328399 1251208 2220086 1833562 2482875  27427.76
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1 2 3 4 5 6 7 8 9 10 1 12

10. Karnataka 8044.95 402248 58244 530314 1118334 1029726 496586 1543613 957150  18889.23
11 Kerda 3600.74 5004.07 0.00 546376  5017.93 692501 1100051 692615 346308 5562.97
12 Madhya Pradesh 1205892 1059652 508296 2245162 16763.19 838L60 3196882 23237890 23237.89 26450.73
13 Maharashtra 1590280 1509306 573158 3030532 2210673 2997734 4180417 3051346 3051346 4710145
14.  Odisha 1218548 1200165 434220 3103789 16939012 2024416 3423120 2338072 3068699 4891606
15 Punjab 114658 57329 0.00 308.93 159387 1380.61 127068 219998  1099.99 2676.01
16. Rajasthan 6108.79 911024 242755 1612798 849188 34236 1300844 1172117  8587.33 1527302
17.  Tamil Nadu 942009 1390784 99573 1795146 1309493 1744453 3234038 1807467 2326001 27190.73
18 Telengana 4438.98 3456.04 0.00 498221  6170.66 308533 463201 851724  6525.19 8693.71
19. Uttar Pradesh 3648654 2736274 175206 3725639 5072022 3915180 6016839 7000807 5111511 9174222
20.  Uttarakhand 192104 1921.04 000 296416 267045 385352 336480 368597 464332 534.48
21 West Bengal 1354173 2016433 416225 3600906 1882448 2097827 3449893 2598303 3191165  45090.87
2. Andaman and 100.00 99.70 0.00 0.00 100.00 150.00 0.00 20000 200.00 104.02

Nicobar Islands
23.  Daman and Diu 100.00 50.00 0.00 0.00 10000 0.00 0.00 20000 10000 10.75
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24. Dadra and Nagar 100.00 0.00 0.00 0.00 100.00 50.00 0.00 200.00 0.00 935
Haveli
5. L akshadweep 100.00 50.00 0.00 0.00 100.00 50.00 0.00 200.00 0.00 0.00
Ladakh
26.  Pondicherry 400.00 327.80 000 000 400.00 306.70 000 600.00 55813 45194
27.  Arunachal Pradesh 920.00 1496.33 0.00 47225 317700 257502 223001 559711 518112 323199
28. Assam 9385.00 9595.10 000 1608946 1769400 1961800 1953394 2078178 2401556  24566.82
29.  Manipur 920.00 834.93 0.00 77964  3001A 154597 20000 544725 272363 141898
0. Meghalaya 1380.00 3502.80 0.00 133883 494400 4944.00 191968 871017 629540 7346.76
3L Mizoram 1840.00 2001.78 000 161991 544238 4203.89 13100 958820 734347 5095.00
32 Nagaland 2760.00 1380.00 000 206186 729557 M7B17 227320 1285308 973611 6862.53
3. Skkim 690.00 619.36 0.00 53454  2134.00 1067.00 73216 294806 109234 736.61
3. Tripura 310500 367715 000 407584 895800 857563 483152 1570514 10434.88 653148
GRAND TOTAL 20280000 21342736 4315093 37084271 304336.89 301369.60 44103172 429290.79 408815.72 537599.93

* Utilization Against Total Available Funds which also includes State share, Opening Balance and Misc. Receipts

** NRLP is closed on 30th June, 2018 and no funds have been allocated for current financial year.
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Satement-1 |

Physical progress under DAY-NRLM

(in numbers)
Sl. No. State 2017-18 2018-19
Socid Total Number Total Number Socid Total Number Total Number
mobilisation of SHGs of SHGs mobilisation of SHGs of SHGs
of SHGs provided provided of SHGs provided provided
Revolving Community Revolving Community
Fund (RF) Investment Fund (RF) Investment
Fund (CIF) Fund (CIF)

Target Progress Target

Progress Target Progress Target

Progress Target Progress Target Progress

1 2 3 4 5 6 7 8 9 10 n 12 13 14

1 Andhra Pradesh 108400 0 25000 0 4500 0 1000 0 30168 0 0 0
2 Assam 26520 42700 23100 30007 12000 13581 59978 108055 3/BB26 32404 13418 11975
3. Bihar 8422 144203 110030 144315 71160 77221 204046 73730 107427 92884 90860 54972
4. Chhattisgarh 31200 30181 15802 20795 8700 102359 35000 3B476 13230 15789 5406 5346
5  Goa 90 1231 700 300 1400 1386 1700 1361 1000 0

[VHAVS VACYH] 0} SJovsuy USNIM  8TE
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10.

N}

14,

Gujarat 11816
Jharkhand 41839
Karnataka 122640
Keraa 13099

Madhya Pradesh 33778

Maharashtra 38458
Odisha 18335
Rajasthan 11760
Tamil Nadu 20000
Telangana 0
Uttar Pradesh 48630
West Bengal 19640
Haryana 5500

Himachal Pradesh 2523
Jammu and Kashmir 7880

Punjab 5215

Q74

67864

15167

4761

68240

19340

16362

11421

o7

6117

7070

5410

20120

24000

1751

7436

8514

20720

164

740%4

4614

2745

17331

5000

600

52049

172578

12500

27609 1550
64626 40000
65801 7500
1227 3666
47961 66532
142035 42378
40060 30572
2834 13693
8340 11000

0 0
51479 56302
251808 154358
13392 12000
4088 3000
12021 14106
27193 3864

TAT7

16936

8148

1484

46461

un

10000

10000

11678

16000

1000

1598

142

3315

11911

13097

30307

%40
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2 3 4 9 1 2 13 14
Uttarakhand 7050 6802 8000 7550 594 2775 1979
Arunachal Pradesh 1771 1025 1355 950 1061 327
Manipur 1410 749 1600 1277 0 134 104
Meghalaya 2676 232 32404 330 3161 2010 1265
Mizoram 13052 1552 1300 1383 1303 1530 815
Nagaland 4150 144 3500 4000 1248 1500 27
Skkim 1341 506 301 %1 327 1062 459
Tripura 1505 1713 5000 2500 2781 2000 1348
Andaman and 23 500 300 32 0 61
Nicobar
Dadra and Nagar 18 630 300 2 150 0
Havdi

32, Daman and Diu & 190 155 83 100 0
L akshadweep 119 200 238 138 150 0
Puducherry 0 509 664 300 4 1100 838
TotaL 691650 906033 47342 504334 304347 249512 913373 1002685 6721063 396546 342335 216766
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Sl. No. State 2019-20

Social mobilisation Total Number of SHGs Total Number of SHGs

of SHGs provided Revolving provided Community
Fund (RF) Investment Fund
@R

Target Progress Target Progress Target Progress
1 2 3 4 5 6 7 8
1 Andhra Pradesh 10000 0 11000 0 0 0
2 Assam 39876 46683 30000 35889 21300 22332
3 Bihar 80000 54914 100619 55819 145900 3849%
4. Chhattisgarh 35000 36789 22000 20294 10000 6532
5 Goa 400 139 1145 152 288 0
6. Gujarat 13240 13619 1860 3724 11160 2001
7. Jharkhand 56303 50291 100000 23736 8000 205
8 Karnataka 30000 20346 25000 920 15000 10469
9 Kerda 6500 319 18635 3 529 0
10. Madhya Pradesh 50000 43753 40000 32727 25000 8077
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Maharashtra
Odisha

Rajasthan

Tamil Nadu
Telangana

Uttar Pradesh
West Bengal
Haryana

Himachal Pradesh
Jammu and Kashmir
Punjab
Uttarakhand
Arunachal Pradesh
Manipur

Meghalaya

130012

1000

76114

4100

10000

10200

162468

61201

136437

209875

215

244

8142

8312

419

10810

83763

10000

41500

4155

31046

16900

1000

10045

17359

13016

13231

51448

19981

871

241

1317
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26.  Mizoram 7] =2 131 602 749 570
27.  Nagaand 5500 28% 6000 1664 2707 634
28. Skkim a2 1402 465 106 &5 4
2.  Tripura 6000 4636 3800 2563 2465 1231
30.  Andaman 20 188 30 B 50 0
3L Dadra and Nagar Haveli 800 4 800 2 100 0
32, Daman and Diu 120 0 150 0 15 0
33, Lakshadweep 180 0 180 0 214 0
3. Puducherry 950 131 800 0 765 PA]

TotaL 810170 976317 7495859 462534 456979 228743
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Housing unitsunder PMAY-G in Telangana, Andhra Pradesh and Tamil Nadu

790. SHRI K.R. SURESH REDDY:
SHRI VAIKO:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@ the number of housing units constructed or proposed to be constructed in
Telangana, Andhra Pradesh and Tamil Nadu under the Pradhan Mantri Awaas Yojana-
Gramin (PMAY-G) for the last five years;

(b) the details of the housing units allotted so far;
(¢) the budget sanctioned for the same;

(d) whether the amount alocated by the Central Government has been utilized
completely; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (@) and (b) In order to achieve the objective of "Housing for All" by 2022,
the erstwhile rural housing scheme Indira Awaas Yojana (I1AY) has been restructured
into Pradhan Mantri Awaas Yojana-Gramin (PMAY-G) with effect from 1st April, 2016.
The State of Telangana had been allocated a total target of 70,674 houses for the
financial years 2016-17 and 2017-18 under PMAY-G and accordingly, an amount of
¥ 19078.865 lakh as Central Share of 1st installment for the financial year 2016-17 was
released in 2016-17 and 2017-18. However, the State of Telangana did not implement the
PMAY-G Scheme and did not populate any figuresin the PMAY-G MIS, AwaasSoft till
date. The Empowered Committee in its meeting held on 03.10.2018 had discussed the
matter and decided that since the State of Telangana is not implementing PMAY-G
Scheme and also unable to populate the progress on AwaasSoft MIS, the State may
refund the amount of ¥ 19078.865 lakh to the Ministry of Rural Development.

The details of targets allocated by the Ministry, houses sanctioned, houses
completed and proposed to be constructed/completed in respect of Andhra Pradesh
and Tamil Nadu States since 2016-17 to 2020-21 are given in the Statement-I (See below).

(c) to (e) Budget allocation, Central releases and utilization figures in respect of
the two States viz. Andhra Pradesh and Tamil Nadu under PMAY-G are given in the
Statement-I1 (See below). The State Governments of Andhra Pradesh and Tamil Nadu
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have reported that Permanent Wait List of PMAY-G have been exhausted. However,
they are yet to formally remove all the ineligible entries.

Satement-|

Details of Target allocated, Houses sanctioned by the Sate, houses completed
and proposed to be constructed till date under PMAY-G

(units in No.)

Year Andhra Pradesh Tamil Nadu

Target  Houses Houses Proposed Target Houses Houses Proposed
Allocated sancti- comple- to be  Allocated sanctio- completed to be

by oned by ted constructed by ned by ) constru-
MoRD the State (3) 4= (1-3) MoRD the State cted

@ @ ©) (6) 8= (57)

2016-17 75054 61516 40101 34953 176338 176338 134390 41948

2017-18 48058 10160 6622 41436 130214 130214 86473 43741

2018-19 0 0 0 0 21000 20999 10434 10566
2019-20 o* 0 0 0 200000 71617 24643 175357
2020-21 0 0 0 0 0 0 0 0
TotaL 0 0

* The State of Andhra Pradesh had surrendered 92,646 houses (44,846 houses pertaining to PMAY-
G for the FYs 2016-17 and 2017-18, targets were not alocated during 2018-19 and 47,800 houses
for the FY 2019-20).

Source: AwaasSoft as on 15.09.2020

Satement-1 |

Details of Budget sanctioned, central release and utilization of funds till date

under PMAY-G
( in lakh)
Financial Year Andhra Pradesh Tamil Nadu
Budget Central  Utilization* Budget Central  Utilization*
Allocation Releases Allocation  Releases
1 2 3 4 5 6 7
2016-17 5620025  21007.86 0 13204191 9702.15 208

2017-18 3508583  35207.89 2644659 97504.24 7484847  93907.83
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1 2 3 4 5 6 7

2018-19 0 1860543 2645521 157248 5027981 13536817
2019-20 0 0 976.19 144000 4875212 97507.05
2020-21 0 0 0 0 0 2738864
TotaL 9218608 7482118  53877.99 389271 18358255 3417377

* Utilisation includes previous year's balance, Central Share, State Share, Misc. receipts and interest
accrued etc.

Source: Report of Awaasoft as on 15.09.2020.
Risein number of householdsunder MGNREGA

791. SHRI RIPUN BORA: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ whether it is afact that as many as 145 million households had applied for
work under the MGNREGA between April to July, compared to 90 million households
during the same period last year, signifying a rise of nearly 60 per cent;

(b) if so, the number of beneficiaries and/or people employed upto 31 August,
2020 therein; and

(¢) the proposal of Government to employ all applicants and the time frame
therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) and (b) The details of demand of works by households under Mahatma
Gandhi National Rural Employment Guarantee Act (Mahatma Gandhi NREGA) during
current FY 2020-21 is given below:—

No. of Household demanded Employment under Mahatma Gandhi NREGA

FY April May June July Total Demand of
4 months

2020-21 12848220 361,79489 43976638 3,17,72,015 12,47,76,362

201920 21151702 24900970 25574404 1,8315,006 8,99,42,082

% Increase 38.73%
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Number of beneficiaries provided employment under Mahatma Gandhi National
Rural Employment Guarantee Act (Mahatma Gandhi NREGA) during the current FY
2020-21 upto 31.08.2020 is 8,13,67,966.

() Themandate of the Mahatma Gandhi National Rural Employment Guarantee
Act, 2005 (Mahatma Gandhi NREGA) is to guarantee 100 days of wage employment in
afinancial year to every rural household whose adult member volunteers to do unskilled
manual work. Before the commencement of new financial year, a shelf of works is
prepared by the sates/UTs keeping the anticipated demand for jobs under the scheme
and the shelf of works is revised upwards, depending upon the demand of jobs in the
field.

The beneficiaries are entitled for unemployment allowance from the concerned
State, if they are not provided employment within stipulated time of 15 days of receipt
of their application seeking employment or from the date on which employment has
been sought in case of an advance application, whichever is later.

Job cardsto migrant labourersand employed workers

1792. SHRI PL. PUNIA: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ whether job cards have been issued to migrant labourers and employed
workers in the country during lockdown, the details thereof, State-wise;

(b) the total number of days of employment provided and total wages given to
the migrant labourers and employed workers during lockdown, the details thereof,
State-wise; and

() whether it is a fact that besides migrant labourers, persons such as skilled
labourers, managers and supervisors working in the companies too, are involved in
working under MGNREGA,, if so, the details of payment made to them and the numbers
thereof ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) Mahatma Gandhi NREGS is a demand driven wage employment scheme.
Every adult member of a household in a rural area, having job card (as per Mahatma
Gandhi NREG Act), is eligible for a demand for a job under the scheme. There is no

tOriginal notice of the question was received in Hindi.
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provision to register a Job card holder categorised as migrant labourers/ family in the
job card in the scheme. A job card can be issued to a migrant labour/family as per the
provision of the Act against ademand by the migrant labour/family. A total of 86,81,928
new job card during the current FY so far, has been issued as compared to 36,64,368
new job card issued during the same period of the FY 2019-20. The details of job card
issued is given in the Statement-1 (See below).

(b) State-wise details of persondays generated and total wage expenditure during
1% April to 12th September, 2020 under the Mahatma Gandhi NREGA are given in the
Statement-11 (See below).

() Mahatma Gandhi NREGS is ademand driven wage employment scheme. The
Act mandates to provide for the enhancement of livelihood security of the household
in rural areas of the country by assuring upto one hundred days of guaranteed wage
employment in every financial year to every household whose adult members volunteer
to do unskilled manual works. The adult member of every household residing in any
rural area and willing to do unskilled manual work may submit the names, age and the
address of the household to the Gram Panchayat at the village level, in whose jurisdiction
they reside, for registration of their household for issuance of a job card. No data of
past employment history is maintained under Mahatma Gandhi NREGS.

Satement-|

No. of Jobs Cards issued from 1st April to 12th September

Sl. No. State 2019-20 2020-21
1 Andaman And Nicobar Islands 276 408
2 Andhra Pradesh 79,241 397519
3 Arunachal Pradesh 10,291 12,584
4. Assam 219121 149,654
5 Bihar 6,91,562 11,76,084
6. Chhattisgarh 83,256 244900
7. Goa 2 178
8 Gujarat 101,630 177842

9 Haryana 25,686 71,301
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Sl. No. State 2019-20 2020-21
10.  Himachal Pradesh 15,638 43104
1. Jammu and Kashmir 28817 31,537
2. Jharkhand 1,91,898 406,278
13. Karnataka 217,125 415482
14. Kerda 72,289 98,610
15.  Lakshadweep 5 5
16.  Madhya Pradesh 2105579 587,548
17. Maharashtra 1,10,769 127521
18 Manipur 5382 9152
19. Meghaaya 23218 21617
2.  Mizoram 6,722 7428
21 Nagaland 8610 3413
2 Odisha 2,39,286 450,955
23 Puducherry 1,109 3324
24.  Punjab 95,650 1,02,950
25. Rajasthan 242157 6,76,309
26.  Skkim 1181 1,400
27.  Tamil Nadu 1,59,143 2,74,719
28. Telangana 70,295 212,966
29.  Tripura 7,705 11,657
30.  Uttar Pradesh 4,890,013 21,45,346
31 Uttarakhand 19,320 59,977
32, West Bengd 2,37,365 701,677

TotaL 36,64,368 86,23535
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Satement-1 |

Employment Generated and Wage Expenditure in FY 2020-21 from
1st April to 12th Sep. 2020

S.No. State/UT Persondays Generated Wage Expenditure
(in lakh) (in% lakh)
1 2 3 4
1 Andhra Pradesh 204316 460685.03
2 Arunachal Pradesh 5546 20362.46
3 Assam 24323 5145538
4. Bihar 1119.80 213347.56
5 Chhattisgarh %6171 178460.76
6. Goa 023 64.12
7. Gujarat 317.9 61948.79
8 Haryana 80.79 2491156
9 Himachal Pradesh 159.23 31826.31
10.  Jammu and Kashmir 95.79 5115389
1. Jharkhand 419.74 7958743
12,  Karnataka 835.09 221635.84
13 Kerda 317.86 932303
14.  Madhya Pradesh 162551 291209.07
15, Maharashtra 31284 67698.83
16.  Manipur 10757 36911.13
17.  Meghaaya 12590 26974.84
18 Mizoram 116.82 263155

19. Nagadand 104.72 116290.66
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1 2 3 4
20. Odisha 92554 203730.77
21.  Punjab 151.06 38450.21
2. Rajasthan 2707.38 445104.7
23 Skkim 17.74 3764.19
24.  Tamil Nadu 141851 260040.03
25.  Telangana 121654 196679.54
26.  Tripura 189.95 35200.16
27.  Uttar Pradesh 230342 456499.61
28.  Uttarakhand 127.90 2600317
2.  West Benga 2091.69 401041.36

Andaman and Nicobar 091 494.93
3L Dadraand Nagar Haveli 000 0

Daman and Diu 000 0
33, Lakshadweep 0.01 19%

Puducherry 883 186314

TotaL 20,202.92 40,18,282.32

Effect of COVID-19 on employment under MGNREGA

793. SHRI DEREK O' BRIEN: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ theyear-wise details of total persons employed under MGNREGA from April
to August, for the last three years, State-wise;

(b) whether there has been a drop in average persondays generated under
MGNREGA due to the COVID-19 pandemic and if so, the details thereof;
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(¢) theyear-wise details of total work demanded under MGNREGA from April
to August, for the last three years, State-wise; and

(d) the average persondays generated per year per person for the last three

years, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) State-wise details of total persons employed under Mahatma Gandhi
NREGA from April to August, during the last three years is given in the Statement-I
(See below).

(b) No, Sir. On the contrary, there has been an increase of 52.11% in total
employment generation during April to August 2020 as against the same during April
to August 2019 under the Mahatma Gandhi NREGA as detailed below:

Comparison of Total Persondays Generated

Month 2019 2020

April to August 131,21,07,913 199,59,85,122

() Year-wise and State-wise details of total work demand by the households
under Mahatma Gandhi NREGA from April to August, for the last three years
and current financial year during April to August are given in the Statement-I1I

(See below).

(d) State-wise details of average person-days generated per year per person for

the last 3 years are given in the Statement-I11.



Statement-I
Details of number of Persons employed under Mahatma Gandhi NREGA

Number of Persons employed under Mahatma Gandhi NREGA

SI.No State/ UT April May June July August
FY FY FY FY FY FY FY FY FY FY FY FY FY FY FY
2017-18  2018-19 2019-20 2017-18 2018-19 2019-20 2017-18 2018-19 2019-20 2017-18 2018-19 2019-20 2017-18 2018-19 2019-20
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
1. Andamanand 2327 1469 1332 2923 2087 2020 1867 1350 1962 1931 1722 2391 1246 1682 2225
Nicobar
2. AndhraPradesh 3066470 3603852 3795004 4449930 4649635 4707541 3805935 4187017 3974149 1972106 2485306 2001055 907417 1363172 798414
3. Arunacha 48955 13655 4008 27074 14912 11551 20318 22098 41026 11768 18886 41785 8724 22976 48524
Pradesh
4.  Assam 456192 391144 789261 769207 584614 1143433 661666 606477 959545 390071 403457 553241 389920 500114 443407
5. Bihar 883314 1011841 1276416 1562935 1607924 1487990 1822096 1820841 1580926 640962 708019 831133 263445 416019 532706
6. Chhattisgarh 1899707 2383571 2402013 2467240 2900113 2661007 1948081 2298134 2265885 439553 429803 460043 345446 420244 234166
7. Dadraand Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli
8. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
9. Goa 901 63 27 1010 140 50 2355 185 112 3231 95 18 2793 9 36
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
10. Gujarat 337868 312237 424847 737191 764691 687834 613578 701989 558323 191582 228554 199575 216225 163110 104907
11. Haryana 54272 43421 28449 145931 109357 43223 190856 102223 141166 126494 63505 131136 123677 71373 125730
12, Himachal 126237 200916 206869 215937 257659 200821 204741 263363 231058 203844 224161 198110 163210 162812 167542
Pradesh
13.  Jammu and 53315 80695 106942 85330 113273 105063 98534 101079 62558 131577 102376 71777 153465 165684 48519
Kashmir
14.  Jharkhand 833335 616290 721194 904284 742164 690098 876981 788136 673083 737713 700034 624241 630027 518181 612755
15. Karnataka 902566 ~ 539036 1295961 1338900 647406 1665653 1426755 792172 1626567 1361195 899724 1583566 974206 914537 1051632
16. Kerda 61373 233005 317692 238940 482605 651021 346716 694932 788045 390995 980424 927536 555275 836979 961515
17.  Lakshadweep 0 7 5 0 84 2 0 34 0 0 62 6 50 43 24
18. MadhyaPradesh 1768000 1415991 2082905 2940826 1896423 2502578 3240036 2905097 2546551 1997485 2385050 1654895 1330517 1743381 1171877
19. Maharashtra 1228551 1426793 890153 1466799 1659136 1218593 1239737 1279295 1178332 523469 602716 502426 479274 460590 367712
20. Manipur 25726 10398 25287 11340 1613 8167 38733 645 57605 111256 163748 83095 111262 220591 295675
21. Meghaaya 24384 46550 43698 71668 60043 58587 123462 95916 83703 151206 155636 162197 177009 175100 205120
22, Mizoram 185879 187515 179421 186200 187880 185617 185775 188085 192311 186049 177434 174986 186204 123048 194602
23.  Nagaland 369019 190639 25884 355742 85409 68249 291666 63352 86060 83228 81555 30214 19574 65066 42163
24. Odisha 792866 961052 641317 1165453 1347560 940399 1213235 1383523 905371 986390 806997 603213 951232 728089 574957
25.  Puducherry 4514 2346 1853 25316 3622 6086 27145 15544 17600 22702 24997 27240 8176 17722 24956

[VHAVS VACYH] 0} SJovsuy USNIM  YEE
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26. Punjab 107399 121504 218486 383937 269443 329147 363598 273745 381308 214644 176926 361788 289879 196888 340285
27. Rajasthan 2417758 2150832 3885471 3729856 1984875 4423525 3584562 3184797 4375614 1668917 2430090 2553831 888550 1693973 1514306
28.  Sikkim 15621 22799 10290 11233 19153 18448 14382 18716 16684 30666 28265 22487 34791 32272 24006
29. Tamil Nadu 2319882 716493 2971541 3368106 704684 3487229 4242321 1229218 3666702 3834245 2215997 3699374 3197790 3699418 3849437
30. Telangana 2232673 2462019 2323399 3244247 3227993 2911464 2257418 1861021 1911546 829903 796566 673283 574564 516470 470312
31. Tripura 4406 41956 9942 93335 197034 330607 273365 291241 509626 344411 278487 434860 446308 301557 355335
32.  Uttar Pradesh 677170 1174220 1303447 2096598 2471815 1660085 2752587 2918532 2741218 1922234 2172298 2489365 1225560 1229630 2069644
33.  Uttarakhand 141079 179981 161742 177508 192990 131590 179784 178674 107623 183146 160750 117265 173434 144924 133015
34.  West Bengal 1484060 1046283 824487 3078343 1463732 1172279 3779337 2940137 1439203 2626641 2749528 760397 1409165 2240639 572428

GranD TotaL 22525819 21588643 26969343 35353339 28650069 33509957 35827622 31207568 33121462 22319614 22653168 21976529 16238415 19146383 17337932
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Satement-1 |

Households Demanded Work during April to August

State/ UT Fy 2017-18 FY 201819 FY 2019-20 FY 2020-21
Andhra Pradesh 13836664 14604365 14946516 18287498
Arunachal Pradesh 153415 120615 155180 345883
Assam 1812016 1783947 2799618 2185710
Bihar 4201724 4754545 4998313 7757063
Chhattisgarh 4046610 4761754 4618844 6693950
Goa 10222 664 240 2429
Gujarat 1336034 1397365 1260714 2067971
Haryana 451297 2800937 33784 812692
Himachal Pradesh 758692 924069 834542 1047052
Jammu and Kashmir 334848 364274 244830 499498
Jharkhand 3035250 2660664 2702801 3717152
Karnataka 3074853 2197811 4210297 5405606
Kerda 1363632 2721665 3113782 3175166
Madhya Pradesh 6566370 6396736 6217251 10236815
Maharashtra 2633041 2938559 2316532
Manipur 297633 427430 487024 787445
Meghalaya 421198 404373 419084 717971
Mizoram 916234 866565 927210 993705
Nagaland 1157839 775670 3203% 1225385
Odisha 3004413 3163812 2308944 5819241
Punjab 1113524 885843 1403101 1558061
Rajasthan 9187934 8695916 12987203 16686083

Skkim 95052 106754 83160 118031
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State/ UT FY 2017-18 FY 201819 FY 2019-20 FY 2020-21
Tamil Nadu 15331026 7949448 16225217 15616739
Telangana 7660698 7153341 7473264 3959176
Tripura 1022844 1012830 1422730 1607833
Uttar Pradesh 698345 7973655 8372443 21699367
Uttarakhand 676765 674403 504984 950880
West Bengal 8745997 7174070 3289293 12569705
Andaman and Nicobar 9039 6917 8285 9730
Dadra and Nagar Haveli 0 0 0 0
Daman and Diu 0 0 0 0
L akshadweep %) 3 37 o]
Puducherry 79380 50047 70455 140710
TotaL 100367841 93238897 1050,61,043 14,89,80,925
Statement-111

Average Persondays generated per person

State/ UT FY 2017-18 FY 2018-19 FY 2019-20
Andhra Pradesh Y K3 0
Arunachal Pradesh 28 40 a7
Assam 18 2 2
Bihar K] H 3]
Chhattisgarh 28 0 2
Goa 15 2 19
Gujarat ) 7 2%
Haryana 2 23 5
Himachal Pradesh Y 3 b
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State/ UT FY 2017-18 FY 2018-19 FY 2019-20
Jammu and Kashmir b 37 A
Jharkhand 3 B H
Karnataka 2 2% 2
Keraa vivg 57 48
Madhya Pradesh % D il
Maharashtra 2% 5 2
Manipur 1 2 0
Meghalaya 49 50 51
Mizoram (6¢) R
Nagaland i\ 3 2
Odisha 24 24 2
Punjab 27 2 p.3
Rajasthan b Ce) 40
Skkim 46 46 43
Tamil Nadu A C?) 33
Telangana 2% 7 2%
Tripura 2 A 43
Uttar Pradesh 0 A 37
Uttarakhand 33 A K1l
West Bengal 3 45 A
Andaman and Nicobar 2 27 K1l
Dadra and Nagar Haveli 0 0 0
Daman and Diu 0 0 0
L akshadweep Q 0 A

Puducherry 17 18 17
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Considerationsunder Pradhan Mantri Gram Sadak Yojana

794. DR. AMAR PATNAIK: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether on the basis of geography and related factors, considerations are
made in the allotment of the budget for Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b) if so, the details thereof; and

(¢) if not, the manner in which Government would ensure a fair distribution of
funds under the scheme, given that roads in various regions are comparatively more
prone to damage caused by natural factors?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (c) The Pradhan Mantri Gram Sadak Yojana (PMGSY) was launched,
as a one-time special intervention, with the objective to provide rural connectivity, by
way of asingle all-weather road, to the eligible unconnected habitations of designated
population size (500+ in plain areas and 250+ in North-Eastern States, Himalayan States,
Deserts and Tribal Areas as per 2001 census) in the core network for uplifting the socio-
economic condition of the rural population. Hence, the primary objective of the scheme
was to provide all-weather road connectivity to eligible un-connected habitations. No
physical targetsin terms of Kilometers or financial targets or allocations were fixed for
states. The fund allocation to states has been made in subsequent years commensurate
with the value of projects sanctioned to states.

The Government of India subsequently launched PMGSY-II in 2013 for upgradation
of 50,000 kms of existing rural road network to improve its overal efficiency and
PMGSY-II1I in 2019 for consolidation of 1,25,000 km Through Routes and Major Rural
Links connecting habitations, inter-alia, to Gramin Agricultural Markets (GrAMs),
Higher Secondary Schools and Hospitals. For each of the above two verticals of
PMGSY, state-wise physical targets have been allocated and requisite central share of
funds are provided to states based on the value of projects sanctioned to states to
construct the allocated length.

Rural roads under PMGSY are constructed and maintained as per the technical
specifications and geometric design standards given in the Ministry of Rural
Development Specifications for Rural Roads, Rural Roads Manual of the Indian Roads
Congress (IRC) (IRC-SP:20) and also, where required, the Hill Road Manual (IRC:SP:48)
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and other relevant IRC Codes and Manuals. The choice of design and surface for the
road is determined, inter-alia, by factors like traffic, soil type and rainfall, following the
technical specificationslaid down in the Guidelines for the design of flexible pavements
for low volume rural roads (IRC: SP: 72-2015 or IRC: 37-1018, as applicable) and
guidelines for design of rigid pavements (IRC: SP: 62-2014). .

The works under the scheme are sanctioned by the Ministry based on the
Detailed Project Reports (DPRs) submitted by the respective State Governments. In
preparation of DPRs, the State Governments factor into the cost necessitated due to
physical and environmental factors such as, topography, soil type, climate, traffic
density, rainfall and also considering the requirements of cross drainage (CD) works,
drains, and protection works as per site duly following the technical specifications
prescribed by the IRC and Ministry of Rural Development. The geography and related
factors are, thus, taken into account at the time of preparing the cost estimates for the
individual road work. As targets are allocated on the basis of eligible habitationsin case
of PMGSY-I, and on the basis of length of roads in case of PMGSY-II and I1I, there
is no adverse consequence in terms of fund allocation to states based on geography
and related factors.

As a measure of specia dispensation, the Union Government bears 90% of the
project cost in respect of projects sanctioned under the scheme in North-Eastern and
Himalayan States, whereas for other states the Union Government bears 60% of the
Cost.

Changein skill development programmes post COVID-19

795.SHRI MALLIKARJUN KHARGE: Will the Minigter of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ the steps being taken by Government to ensure that people get proper skill
training in the midst of COVID-19 lockdown;

(b) whether Government has any data on as to how many people trained, so far,
under the Pradhan Mantri Kaushal Vikas Yojana (PMKVY) are currently employed;

(¢) if so, the details thereof;

(d) the steps being taken to ensure employability of people trained under
PMKVY; and

() the manner in which Government proposes to change the skill development
programmes in a post-COVID world?
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THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (e) Ministry of Skill
Development and Entrepreneurship (MSDE) through National Skill Development
Corporation (NSDC) is imparting on-line skilling through 'e-Skilllndia platform in the
midst of COVID-19 lockdown. Further, Ministry of Home Affairs has permitted the
conduct of skill training programmes in physical form from September 21, 2020 onwards.
Accordingly, Standard Operating Procedures (SOPs) has been issued by the Ministry
of Health and Family Welfare (MoHFW) for restarting the training.

(b) and (c) Under PMKVY, as on 17.03.2020, 42.02 lakh and 33.66 |akh candidates
have been trained and certified, respectively, under Short Term Training (STT) courses.
Out of these certified candidates, 17.54 lakh candidates have been provided with
placement. Also, 49.12 |akh candidates who already have the informal skills but are not
formally certified have been oriented under Recognition of Prior Learning (RPL)
component of the scheme.

(d) Various initiatives have been taken to enhance placement of the certified
candidates. Some of the major initiatives are as follows:

. Training Providers/ Training Centres (TPS/TCs) have to organize Rozgar
Melas with the support of Sector Skill Councils;

. Last tranche of payment (i.e. 20% of total training funds) to TPYTCs is
based on placement of certified candidates;

. Additional incentives are given to TPSTCs for placing candidates above
the minimum required level;

. Allocation of fresh targets to TPs/TCs is based on their placement
performance.

Skill development and entrepreneur ship for tea plantation/tea garden

79%6. SHRIMATI SHANTA CHHETRI: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ whether skill development and entrepreneurship is required with regard to
Tea Plantation/ Plantation / Tea Garden;

(b) whether Skill Development Centres have been established in North Bengal
with regard to Tea Plantation/Tea Garden; and

(c) if so, the details thereof and if not, the reasons therefor?



342 \Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJKUMAR SINGH): (a) Yes Madam. Skill development
and entrepreneurship are required in the tea industry, especially in the light of the fact
that industry is seeing a shift from large tea estates to small scale individual ownership.
Skill Training helps in improving productivity and reducing wastage, thus enhancing
quality production. Re-skilling and up-skilling of tea plantation workers also help in
improving knowledge on plants, spraying of medicines and examination of the soil.

(b) and (c) While Agriculture Sector Skill Council of India has developed a
Qualification Pack for training tea plantation works, no separate skill development
centres has been established in North Bengal with regard to tea plantation/tea garden.
However, under Pradhan Mantri Kaushal Vikas Yojana[PMKVY 2.0-2016-20], training
has been provided to 5620 candidates so far under Recognition of Prior Learning (RPL)
for Tea Plantation workers in North Bengal as per details given below:—

Sl. No.  District Number of persons given training under RPL
1 Alipurduar 917
2 Cooch Behar 515
3 Darjeeling 74
4 Uttar Dinajpur 24
5 Jalpaiguri 3932
TotAL 5,620

Online courses for skill development

797. DR. VINAY P. SAHASRABUDDHE: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@ the measures being taken by the Ministry to ensure that skill development
courses start again post the withdrawal on nationwide lockdown;

(b) whether the Ministry proposes to expand the scope of skill development
programme, considering the unprecedented health crisis; and

(¢) theonline courses that have been undertaken to impart upskilling during the
nationwide lockdown?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJKUMAR SINGH): (a) The Ministry of Health and
Family Welfare, at the instance of Ministry of Skill Development and Entrepreneurship,
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has issued a Standard Operating Procedures (SOPs) on 8th September 2020 to ensure
resumption of training activities post Covid-19 lockdown in skill and entrepreneurship
training institutes including Industrial Technical Institutes (1TIs) and Short Term Training
Centres under National Skill Development Corporation (NSDC) or State Skill Development
Missions or other Central or State Ministries /Departments, National Institute for
Entrepreneurship and Small Business Development (NIESBUD), Indian Institute of
Entrepreneurship (HE) and their training partners. The SOP outlines various generic
precautionary measures to be adopted in addition to specific measures to be taken at
these Institutes to prevent spread of Covid-19.

(b) COVID-19 pandemic has accel erated change in workplace dynamics that was
aready happening due to automation and artificial intelligence and changing workplace
roles. The need has now emerged for skilling/reskilling/upskilling in all sector including
health sector where courses are developed in areas like telemedicine, sanitization etc.

() TheMinistry through its online portal BharatSkills which provides courseware
for 29 popular courses, e-learning video content for 71 courses and Question Bank for
al the 137 trades under Craftsmen Training Scheme (CTS) for ITls including other
National Skill Qualification Framework (NSQF) aligned courses, has conducted online
training programme during lockdown benefitting 9,38,851 trainees. Further, another
1, 31,241 trainees have availed online training facilities through BharatSkill Mobile App.
Similarly, National Instructional Media Institute (NIMI), an autonomous body under the
Ministry, has conducted 3080 online classes benefitting 16,55,953 trainees. Besides, the
Industrial partners of the Directorate General of Training (DGT) under the Ministry viz
Quest Alliance, IBM, Nasscom-Microsoft and CISCO have conducted online training
having 1,84,296 participants. In addition to the above, 16,767 exclusive online classes
for 35 CTS trades and 34 Craft Instructors Training Scheme (CITS) running across 33
National Skill Training Institutes have been conducted. In short term training, a very
large number of trainees under NSDC Skilling ecosystem have utilised the services of
its eSkill India -an eLearning portal, which leverages technology in continuing the
skilling momentum and enables skill seekers accelerate their learning through methods
like virtual learning and remote classroom.

Establishing international skill hubsin eastern States of India

1798. SHRI MAHESH PODDAR: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ the type of skill training planned in the proposed international skill hub in

tOriginal notice of the question was received in Hindi.
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Goa and the initiatives being taken by Government for providing basic framework and
necessary assistance for it; and

(b) whether Government would consider establishing more such types of skill
hubs in the States of Eastern India, including Jharkhand, which have tendency of
migration, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) The Directorate of Skill
Development and Entrepreneurship, Government of Goa entered into a Memorandum
of Understanding (MoU) with the National Skill Development Corporation (NSDC), an
organization under the Ministry of Skill Development and Entrepreneurship (M SDE) for
Technical Assistance for the International Skill Hub on 11th August, 2020. The
Government of Goa plans to conduct fee based and Government supported Short Term
Training programmes in Healthcare sector and later on in Hospitality, IT-1Tes job roles.
NSDC is providing technical support for development of standards and protocols for
selection of Training Agency, framework for National Skill Qualification Framework
(NSQF) compliant infrastructure and courses, management of the project.

(b) The Skill India Mission works towards providing high quality skill training
to youth of the nation for employment in national and international market by working
in close collaboration with the State Governments, private agencies and other stakeholders
across the country. State Governments including Government of Jharkhand may adopt
asimilar approach as mentioned above to establish International Skill Hub specifically
focusing on aspirations of the youth and market demand. On such projects technical
assistance and support is provided by MSDE and NSDC on request from the State
Gowt.

Satus of skill development in the country

79. DR. SASMIT PATRA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the number of youth who have been skilled through the skill development
programme over the past three years; and

(b) the year-wise and State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) Ministry of Skill
Development and Entrepreneurship (MSDE) is implementing a flagship scheme known
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as Pradhan Mantri Kaushal Vikas Yojana-2016-20 (PMKV'Y 2.0) across the country with
the objective to impart short duration skill development training. Under PMKVY 2.0, in
the last three years, as on 17.03.2020, 88.91 lakh candidates have been trained / oriented
across the country. The State-wise and year-wise number of candidates trained/oriented
in the last three years under PMKV'Y 2.0 (Short term training and Recognition of prior
learning) is given in the Statement-I (See below).

In addition to above short-term training, Directorate General of Training (DGT)
under MSDE is implementing long duration vocational courses through Industrial
Training Institutes (1 T1) which offer range of one or two years vocational /skill training
courses. The State-wise and year-wise number of trainees enrolled under ITIsis given
in the Statement-11.

Statement-|

Sate-wise and year-wise number of candidates trained/oriented during last three
years under PMKVY 2.0 (Short term training and Recognition of prior learning)

S.. No. State/UT 2017-18 201819 2019-20
1 Andaman and Nicobar Islands 0 74 1274
2 Andhra Pradesh 58,368 64,421 98,740
3 Arunachal Pradesh 1022 4,598 15951
4. Assam 37873 50,549 194434
5 Bihar 92,087 88,099 1,76,3%4
6. Chandigarh 1925 5463 12,227
7. Chhattisgarh 23095 42,905 40571
8 Dadra and Nagar Haveli 186 1,746 1,108
9 Daman and Diu 240 1,630 4,857
10. Dehi 88,646 84,379 388,239
1. Goa &6 1764 4119
12 Guaa 32,897 86,534 147,019
13 Haryana 187,246 118814 189,170
14.  Himachal Pradesh 16,939 32,409 43097

15, Jammu and Kashmir 44,873 36,588 1,20495
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Sl. No. State/UT 2017-18 2018-19 2019-20
16.  Jharkhand 31,352 37,317 71,983
17. Karnataka 72,393 113611 171,035
18. Kerda 65,594 41,339 71,654
19.  Lakshadweep 0 0 50
20. Madhya Pradesh 1,89,634 1,56,669 2,039%
21 Maharashtra 97,621 169,533 6,78,328
22, Manipur 4,894 4,430 29,685
23,  Meghaaya 4058 7543 12,307
24 Mizoram 0 2855 11,326
25, Nagaland 1,745 1510 16,599
26.  Odisha 66,260 93,258 215566
21. Puducherry 3451 6,328 7,324
28. Punjab 103130 65,260 107,677

Rajasthan 214911 142535 460,214
30.  Skkim 525 1,968 5,017
31 Tamil Nadu 1,33589 1,27,850 1,73156
32  Telangana 91,424 58,627 1,02,063
33.  Tripura 13334 7,741 47,606
3. Uttar Pradesh 3,596,769 310,144 567,274
b Uttarakhand 27,769 47,241 63,148
36.  West Bengd 91,142 81,565 1,84,356

TotaL 21,55,838 20,97,297 46,38,069

Satement-11
Sate-wise and year-wise humber of trainees enrolled under ITls

Sl. No. State/UT 2017-18 2018-19 2019-20
1 Andaman and Nicobar Islands 35 335 41
2 Andhra Pradesh 52736 60339 55446
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Sl. No. State/UT 2017-18 2018-19 2019-20
3 Arunachal Pradesh 598 648 566
4 Assam 2697 2827 3611
5 Bihar 100370 107603 111670
6. Chandigarh 1070 o7 1043
7. Chhattisgarh 17638 21838 22077
8 Dadra and Nagar Haveli 114 116 112
9 Daman and Diu 223 207 152
10. Dehi 8624 13177 10559
1. Goa 2081 1913 1837
12 Gujarat 71994 92082 70967
13.  Haryana 44410 63440 56822
14. Himachal Pradesh 20712 21556 21726
15, Jammu and Kashmir 22 2847 5040
16.  Jharkhand 29413 29972 33475
17.  Karnataka 72275 81893 74342
18, Kerda 29625 33411 36004
19.  Lakshadweep 8/ 87 28
20. Madhya Pradesh 57154 82703 71685
21 Maharashtra 118050 122219 111909
22, Manipur 12 17
23.  Meghaaya 563 633 613
24, Mizoram 421 443 329
25 Nagaand 11 168 265
26.  Odisha 48508 51337 49984
27.  Puducherry 1038 A3 838
28, Punjab 37193 41934 40309
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Sl. No. State/UT 2017-18 2018-19 2019-20
29 Rajasthan 135447 125527 157181
0.  Skkim 339 401 216
31 Tamil Nadu 38443 42934 36470
3.  Telangana 33732 36242 32687
33, Tripura 1504 2792 1745
34 Uttar Pradesh 247784 355399 371103
35, Uttarakhand 10558 12879 10877
6.  West Bengd 28933 33461 32762

TotaL 1217648 1455430 1424239

Skill training of youth due to pandemic

800. DR. AMAR PATNAIK: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether there are any measures to estimate the number of youth who may
require skill training due to unforeseen unemployment in the COVID-19 pandemic;

(b) whether there are any plans to launch skill trainings for the af ore-mentioned
youth; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJKUMAR SINGH): () to (c) Based on the data of
reverse migrants as compiled by Ministry of Rural Development, Government of India,
Ministry of Skill Development and Entrepreneurship (M SDE) has formulated a plan for
skill training of reverse migrant under PMKV'Y 2.0 (2016-20) for 116 districts of 6 States
as identified under Garib Kalyan Rozgar Abhiyaan (GKRA). Under this plan, target of
training 3 lakh candidates (1.5 lakh each for Short Term Training and Recognition of
Prior Learning) has been allocated to 116 districts of 6 States namely; Uttar Pradesh,
Bihar, Odisha, Rajasthan, Madhya Pradesh and Jharkhand.
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MATTERSRAISED WITH PERMISSION

Need to review the Census data on minority community in Odisha

2N} oligeat W (3NTS2M): FUUfT Feied, § Jq9 & gR F =1 aredl g b
NS # i1 ATSAIRET BT F BT & | § {Usel =meil |1l 9 g &1 § b a1 RIS
1 I IRAC ASARSS §

it uTafY: i, ST ST SMUw # 91 A BT SR 91w ¥ ar dre}
SR 3TA # 919 $eeh 9199 3713y, if you are having any problems. ...(Interruptions)...

2N YoligedT @ 9T FEICd, § I8 ST d18dl § (4 AR &1 9l 394
€, Sl ST €, 98 R il uRde € gardl o XE & U ol 81 €1 A8l Wbl |
ol Il & b o) 99 # | Ulee™ 7, Sl rectify 8IH1 @1f2Q, a1 SAT&T AT ke840
IR &9 At @l foe oyt @ WReR & gR1 fie el dffeew # 9 dfd <=
SIQ, ! dffthed 81 el urdir | gefifery # SrR1e HRal § [ 3 dg WRHR Bl
qIeP] UTMR 99 Al & fay sl

DR.AMAR PATNAIK (Odisha): | associate myself with the mention made by the
hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): | also associate myself with
the mention made by the hon. Member. SHRI SUJEET KUMAR (Odisha): | also
associate myself with the mention made by the hon. Member.

Need to take steps to address high transmission charges imposed by
Sate Electricity Boards

SHRI T.G. VENKATESH (Andhra Pradesh): Respected Chairman, Sir, | wish to say
that many core power projects in India are closed because the charges of Electricity
Boards are very high. Consumers are not able to buy this power. The affected thermal
power projects are mainly Nellore and Odisha. More than one lakh crores have been
invested in these projects because of wheeling charges. Globally, wheeling charges are
not more than 40 paise. Here, they are charging Rs. 4. Their generation cost is Rs. 3.
They are charging Rs. 4 for power wheeling. Nowhere in the world it is happening this
way. The Electricity Boards are unnecessarily charging more overheads. There also,
they are not giving global tariff prices. Their charges are also very high. So, the power
industries have closed, the consuming units have closed, institutions are affected,
labour has been affected and the GDP is also affected. So, my request is that immediately
we have to bring an ordinance. So, we have to keep 40 paise as wheeling charges like
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[Shri T.G Vankatesh]

how globally it is done. They have to do it. This has to be included in the coming
electricity bill also. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Zero Hour
submission made by Shri T. G. Venkatesh.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
Zero Hour submission made by Shri T. G. Venkatesh.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Zero Hour
submission made by Shri T. G. Venkatesh.

Need to release pending subsidy on custom milled rice to the
Sate of Tamil Nadu

DR. M. THAMBIDURAI (Tamil Nadu): | would like to request, through you, Sir,
that the Government of India should release the pending CMR subsidy amount of
Rs. 5, 445 crores to Tamil Nadu because you know very well that Tamil Nadu is
performing very well in the agricultural sector. The Tamil Nadu Government headed by
Edappadi Palanisamy continues to get national award for agricultural performance in
India. That is the way we are concentrating by giving more importance to farmers. We
are a friendly Government to the farmers. When the Session started, he praised the
farmers, how the farmers produced more in spite of Corona which we are facing now.
Tamil Nadu also had a bumper crop. Farmers have produced more, but we have to
procure for them. Without procurement, the farmers will suffer alot. Therefore, money
is more important. The Tamil Nadu Government is regularly paying money to the
farmers. Nearly Rs. 6,500 crores has been spent by the State Government for procurement
and adjustment to DCP. Why | am requesting to you is, this amount is pending for a
long time as against custom milled rice subsidy claims..

MR. CHAIRMAN: Please conclude. | understand.

DR. M. THAMBIDURAI: | am concluding, Sir. | want to highlight some points.
From April 2018 to March 2019 and from April 2019 to March 2020, Rs. 2,116 crores and
Rs. 3,000 crores respectively have been released by the Tamil Nadu Government. The
pending amount is still Rs. 5,445 crores. It is high time. Corona is there and farmers
are suffering. We have to be friendly to the farmers. We have to give benefits and
release the subsidy to the farmers immediately.
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DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Zero Hour
submission made by Dr. M. Thambidurai.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Zero Hour
submission made by Dr. M. Thambidurai.

MR. CHAIRMAN: Your demand is release of pending custom milled rice subsidy
to Tamil Nadu from the Food Ministry. That is the issue. IFeR g Sft, om0 @ef €2

#t weR fiE ga W), de 9w 4|
it wvmufer: &, @i, e 9w | Siferg |

Need to probethe nexus of liquor mafiain Punjab and adjoining Sates

3t TFRIR Rig gl (U9T9): 9818Y, IS g8d-98d g=ars | UsTa 3 liquor Tt
ERT RGBT AR TR AR A & A1 Falrs Ts distilleries @1 Sediell IR@ U
A 136 AN B g 81 T5 | IUd I8 PRI9 S¢ Al AT BiGed H admit &, e
ool 8 8T B S | By ol 3 B Y ¥, Bs Al Bt fhedl WRE 8 T
2| g # 91 liquor IR &, S9! political AR WX patronise far Siar € 81X
IS gferd & T Uh nexus B, RTAdI goig ¥ donmg d WA 9 distilleries dms!
T, Sl IR- B IR Fr off | I8 IRTE SR, IMoRAF, SF SR AT #
Ht fqat | ggrRft T3t # A S 99 smugglers €, g1 political dR 9= patronise famar
S &1 W AR & B S AR AR Y § QiR S gare & fog gfRgeew # admit
g, 99 @rl @I compensation ol fra =@1fRY| § b WAR A I§ A FRam §
for ) 81 @I o791, CBI A1 fhddl =g ST ol | SHd! Siid ®RTs oY | UoTd
# wiftar o1 989 Re & € 9 w189 land Wit o €1 SF@T dgid B & forw
de intervene TY 3R WeX @ dRW ¥ ANERAS AT independent agency & SIRY
DI TEDIG B 3l IF Ht S TRIG 9N arel AifthaAr distilleries & Wifeld
al S | TP W) IMEH DI USTE H Ul A8l AT 8, sAfGY BN Radve € fh 89
TRIET @I compensation ¥ &1 ST iR @ sARSIIE W Bl WX, # @R 9rorar
S, &9 Ml AU TR A | W el 9, offhd 99 IR1e 99 arelt & Raers
3l d% Govt. 7 B TR el folam Hifds I8 smuggling inter-State g8 1 & 3iR
¥ financial loss ¥ g 21 ...(Haum)... Fifd SH e @ik we qFf # Sa™
B AN Bl §1 W, § U 9RY gE A PR Vel g 6 guH AR Bl WeR
intervene & 3R smugglers & Raamh dlems SRR 3R independent Agency
ERT BIR SIRed fiyel, g=gare |

i YU AET RORYM): A&y, H AT F& §RT SOV MY vy A Wd &l
Wdg BT E
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At T wam &t (SR gew): #eley, § 1 A9 We R SaY Y Ay
A W@ Pl HIg PRAT G

ST, AR U= (@NfEem): weley, # ft A9 9ew gRT SaY U favy | Wi
BT Jdg PRAT G|

MR. CHAIRMAN: Dr. Ashok Seth. Not present. Dr. Fauzia Khan from the Lok
Sabha Chamber.

Need for reformsin maintaining land recordsto resolve land disputes

DR. FAUZIA KHAN (Maharashtra): Respected Chairman, Sir, the ownership of
land property is one of the main reasons for injustice, disputes, disturbances, violence

and even crime in society. The courts are overloaded with such litigations.

Mr. Chairman, Sir, under the National Land Records Modernisation Programme
(NLRMP) almost al States are completing or have already completed digitization of land
records. So, now, it is the right time to transform records of land rights to concrete
evidence of ownership or titles from presumptive land titles. This shall bring in
transparency in matters of land ownership and bring down disputes to an amost zero

level; thus, offloading the congestion in courts.

Sir, it islearnt that in 2011, the Department of Land Resources, Ministry of Rural
Development, had released a draft version of land titling Bill. Sir, such legislation can
bring about a solution to problems that | have mentioned. Thus, lands can become

concrete evidence, provided the updation has been done electronically.

So, | urge the Government to come up with such legislation immediately. Thank

you.

SHRI RAJEEV SATAV (Maharashtra): Sir, | associate myself with the Zero Hour

submission made by Dr. Fauzia Khan.

MR. CHAIRMAN: Thisisavery relevant point about records of land rights. They
should not only be updated but have to be digitized. It will be very useful for farming
community, so that they would not face harassment from the local revenue officials.
Some of the States have doneiit. | was Minister of Rural Development. | remember, we
initiated this process at that time. Shri Tiruchi Siva
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Need to reserve ninety per cent appointmentsfor theresidents of the respective
Statesin Central Government Institutions

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you Mr. Chairman, Sir, in Tamil Nadu
84 lakh persons have registered their names in various Employment Exchanges. And,
the unemployment rate in Tamil Nadu is 7.6 per cent, against 6.1 per cent of national
average. And, during the pandemic situation, it has gone down to 13.5 per cent in Tamil
Nadu! Sir, there are very qualified people and they get ranksin the UPSC Examinations.
But, recently, for the post of a Sanitary Worker, most of the applicants were postgraduates,
engineering and MBA graduates.

MR. CHAIRMAN: Sivaji, you have given notice for reservation in appointments
for locals.

SHRI TIRUCHI SIVA: Sir, in this situation, due representation for these qualified
candidates is not there and hence are not finding place in the Central Government jobs.
Sir, the day before yesterday, a study published which says that for various positions
in the Excise and GST, in 2017, out of 197, only 1 is from Tamil Nadu! In Chennai
Petroleum, only 4 out of 37 are from Tamil Nadu! In Income Tax Inspector posts, out
of 505, only a very few are from Tamil Nadu. Sir, very recently, in a workshop in my
place, out of 300 apprentices, not a single one is from Tamil Nadu! There was a big
upsurge and restless among youth and we had to pacify and assure them that we will
raise the same issue on the floor of the House and bring it to the notice of the
Government. And, for technician grade, out of 581 only 12 are from Tamil Nadu, 163
are from Bihar and 150 from Rajasthan.

MR. CHAIRMAN: Mr. Siva, you have to make your point; don't bring in other
States.

SHRI TIRUCHI SIVA: In Madurai Railway, out of 651, only 11 are from Tamil Nadu.

MR. CHAIRMAN: You make your point. You want reservation for the locals.
Thank you.

SHRI TIRUCHI SIVA: | am completing, Sir. For SSC, out of 10, 659 appointments,
less than 100 are from Tamil Nadu.

So, | would bring to the notice of the Government of India that there is unequal
representation of States in the Central Government employment. | would request the
Government to abridge this gap and ensure that every State has equal representation
and opportunities for its people. ...(Interruptions)...
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MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, 90 per cent of the appointments made in the Central-
Government-run institutions in the States be reserved for the residents of the respective
States.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with what the hon. Member,
Shri Tiruchi Siva, has said.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with what the hon.
Member, Shri Tiruchi Siva, has said.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with what the hon.
Member, Shri Tiruchi Siva, has said.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with
what the hon. Member, Shri Tiruchi Siva, has said.

MR.CHAIRMAN: Okay. Now, Shri Binoy Viswam.

Corporatization of ordnance factories

SHRI BINOY VISWAM (Kerala): Mr. Chairman, Sir, | would like to invite the
attention of the House and the country to a very serious issue, that is, the
corporatization of the Ordnance Factories. Our country has more than 41 Ordnance
Factories and 9 DPSUs. The history says that they are amost 200 years old. Their
turnover, in 2018-19, was Rs. 45,776 crores. Now, the Government is on a move to
corporatize them. The country, the people, and the workers believe that this may go,
and this will go, against the interests of the nation.

Sir, 'Defence’ is the most important issue. 3 @1 & U &1 §Ah aR |
the employees of the Ordnance Factories, the people, the nation, as a whole, are of the
view that this move should be reviewed and the Government should drop this move.
...(Interruptions)...

MR. CHAIRMAN: Okay. ...(Interruptions)...

SHRI BINOY VISWAM: Sir, the Ordnance Factories are not only making arms and
ammunition, but during the COVID pandemic time, they are making masks and repairing
ventilators too. They are helping the people. The employees of the Ordnance Factories
are on the struggle path. ...(Interruptions)...
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MR. CHAIRMAN: Thank you. ...(Interruptions)...
SHRI BINOY VISWAM: | would like to say one thing more. ...(Interruptions)...
MR. CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI BINOY VISWAM: Please give me just one more minute. Sir. The National
Defence Workers Federation and the Bharatiya Pratiraksha Mazdoor Sangh are opposing
this move. ...(Interruptions)... | would like to quote one sentence from a document of
the Bharatiya Pratiraksha Mazdoor Sangh, "Under no circumstances, the Bharatiya
Pratiraksha Mazdoor Sangh will tolerate....." ...(Interruptions)...

MR. CHAIRMAN: Okay, thank you. ...(Interruptions)... Those who want to
associate may please send their dlips. ...(Interruptions)...

it TS Uee (T U< Heled, H "M 9exyd §RT Sov Y vy ¥ W
B Hag AT E|
SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, | also associate myself with what the

hon. Member, Shri Binoy Viswam, has said.

SHRI ELAMARAM KAREEM (Kerala): Sir, | aso associate myself with what the
hon. Member, Shri Binoy Viswam, has said.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, | also associate myself with what
the hon. Member, Shri Binoy Viswam, has said.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with what the
hon. Member, Shri Binoy Viswam, has said.

SHRI SOMAPRASAD (Kerala): Sir, | also associate myself with what the hon.
Member, Shri Binoy Viswam, has said.

DR. SASMIT PATRA (Odisha): Sir, | aso associate myself with what the hon.
Member, Shri Binoy Viswam, has said.

MR. CHAIRMAN: Now, Shri Elamaram Kareem.
Need to increase the minimum pension for the pensioners of the Provident Fund

SHRI ELAMARAM KAREEM (Kerala): Mr. Chairman, Sir, there is along-pending
demand for the revision of pension under the Provident Fund Pension Scheme, 1995.
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[Shri Elamaram Kareem]

There are about 65 lakh pensioners in the country who are raising this burning issue.
They have played a major role in the advancement of modern India. At the time of
introduction of the EPS, 1995, the trade unions and the pensioners had opposed the
scheme since they were being offered much less benefits, as compared to the
contributions made by the workers during their service tenure.

Their argument was favoured by the Kerala High Court and it was upheld by the
Supreme Court too. But, so far, the Government has not implemented the
recommendations. Therefore, the pensioners, the organizations, and the trade unions
are on the path of struggle. | urge upon the Government to take necessary action in
this regard and implement the verdict of the hon. court.

MR. CHAIRMAN: Thank you, Kareemji. ...(Interruptions)... Those who want to
associate may please send their dlips. Now, Shri K.T. S. Tulsi.

Issuesin implementation of the Garib Kalyan Rozgar Abhiyan

SHRI K.T.S. TULSI (Chhattisgarh): Mr. Chairman, Sir, | thank you for giving me
this opportunity to draw the attention of the House to the manner in which the Garib
Kalyan Rozgar Abhiyaan is being implemented. While | congratulate the Government
for initiating the scheme under which 125 days of employment is to be provided to the
workers, but only six States have been chosen for implementation of this scheme. The
State of Chhattisgarh has been left out, despite the fact that they have more than five
lakh migrant labourers who have returned to Chhattisgarh on account of losing their
livelihood as a result of lockdown that was announced.

That apart, Chhattisgarh also has the highest percentage of population living
below poverty line. The percentage of below poverty line population in Chhattisgarh
is47.9, which is higher than Madhya Pradesh, Odisha, Jharkhand, Bihar and Rajasthan.

MR. CHAIRMAN: So, what is your suggestion?

SHRI K.T.S. TULSI: Sir, | just want to submit that it seems that there is no
objective criterion in the manner in which the States have been chosen and Chhattisgarh
must not be meted with step-motherly treatment. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI K.K. RAGESH (Keraa): Sir, | also associate myself with the matter raised
by the hon. Member.

Closure of BSNL 4G services by the Odisha Telecom Circle in rural areas of
Kalahandi district of Odisha

SHRI SUJEET KUMAR (Odisha): Mr. Chairman, Sir, | thank you for having given
me the opportunity to speak on an issue which has agitated and perturbed people of
my district, Kalahandi, and other rural districts of Odisha. The BSNL has in a letter
dated 28th July, 2020, notified to close its proposed 4G services in rura areas of
Kalahandi and neighbouring districts citing revenue loss and commercia non-viability.
Should development be hostage of commercial considerations; should development be
only about profit and loss; should people of Kalahandi or for that matter any part of
rural India pay the price for the inefficiency of the BSNL? On the one hand, the hon.
Prime Minister, Shri Narendra Modi, has been championing digital inclusion and on the
other hand, the BSNL, which is a Government body, is planning to deprive the people
of rural India of latest cellular technology.

MR. CHAIRMAN: What is your suggestion?

SHRI SUJEET KUMAR: Sir, | am just coming to that. The worst affected by this
move will be the women. The Government of Odisha has a very successful programme
called Mission Shakti where 70 lakh women are empowering themselves through digital
technology. This move, an attempt by the BSNL, to shut down cellular services, 4G
services, is bound to derail this empowerment process. Sir, my humble submission is,
we also want to be part of the digital India, we aso want to be part of e-Kranti, we
also want to be part of the five trillion dollar economy. ...(Interruptions)...

Sir, | appeal through you, to the Government, to start this.

MR. CHAIRMAN: Thank you Sujeet Kumarji. Those who want to associate
please send their dlips.

SHRI PRASANNA ACHARYA (Odisha): Sir, | associate myself with the matter
raised by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: Now, Shrimati Arpita Ghosh. Please be brief.

Need to regulate therise in prices of essential commodities

Sl Siftar Oy (Ui¥eHl e W), H STus AW givar | are |

=t Jumufer: S B

SHRIMATI ARPITA GHOSH: *"Sir, the Central government istrying to de-control
the prices of essential commodities including vegetables like potato and onion. Price
of oil is coming down across the world, yet for reasons unknown to us, the price of
oil isgoing up in India. As aresult, the price of essential commoditiesis fast increasing
all over the country including in Delhi, Uttar Pradesh and West Bengal. Besides these,
for various reasons there has been an increase in charges of transporting goods from
one place to another - including damages of crops due to excessive rain and Cyclone
Amphan, and a situation of panic in the minds of the people during the prevailing
Covid situation. It has been observed that the prices of essential commodities like
potato and onion have shot up by 50-80 percent. Chief Minister Mamata Banerjee has
been trying immensely to keep the upward prices in control in West Bengal. Potato is
being made available @Rs.25 per kilogram to the people through 'Sufal Bangla. Regular
campaigns are being organized to curb black marketing. She has made arrangements to
provide ration free of cost to the people till June 2021 to tackle Corona situation.
Arrangements have also been made to preserve 70 lakh tonnes of potato across 400
cold storages. Sir, common people are facing distress due to the Corona situation.
Various surveys have indicated that people are buying a large amount of vegetable and
commodities of daily needs because they have to survive." X, Tidt U &1 Haral 2|
AMRaR § #XY 3MUd HIEIH | YU HAT off | a9l ®, 37U Avcligee ddex Pl 99
T 2 SR wel i fed @ gar 98 g1 R SHIG @ 91d L (ae). ..

MR. CHAIRMAN: You have to confine to your subject.

* English translation of the original speech delivered in Bangla
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Sl It 9 IR, H Ue Ao H TH R QM| L (FFE)...

MR. CHAIRMAN: You have to confine to your subject.

st siftfar o W), 19 SHhE &1 19 Tdl E 8, Sl SHIE @ @R
(...

it qumafe: w87 W onfl SH  aR § Tal el B @ ¥ .(=aEE)...

Sl JAfaT =i IR, 377, WISl SRAT ATl i R A By (). .
MR. CHAIRMAN: You are a new Member. Please try to follow the rules.
sircht srffar & W), R 3y § # dell, 9 89 B9 dlelil? ... (Gu)...

MR. CHAIRMAN: Okay. Thank you.

et arfar =i €1, O Smud! yems w3 99 Tl BIS T8l gON | . (SEE). .
Thank you very much, g=d1g, THOR |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

MR. CHAIRMAN: | am happy that you are making a good point in your mother
tongue. Why do you go out of point?

SHRIMATI ARPITA GHOSH: Sir, | am not going out of my point.

MR. CHAIRMAN: No; you are not going out of the House. You are staying here
only. But my point is, try to understand, you are just new. You have given notice about
price rise. You have to confine yourself to that. SHIGET § a1 82 Arpita ji, if it was
a general speech, | would have been a little bit liberal also. This is specific, the Zero
Hour. Okay.
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*SPECIAL MENTION

MR. CHAIRMAN: Now, we will take up Special Mentions. Today, time is very

less. So, one hasto just stand up and say, 'l lay my Special Mention.' Shrimati Mausam
Noor. #IEH X St P8l 82

Demand to restore the names of freedom fighters on Cellular Jail plaques

SHRIMATI MAUSAM NOOR (West Bengal): The Cellular Jail, known to many
as Kaa Pani, has been an enduring symbol of India's colonial past since 1906. Hundreds
of freedom fighters have been incarcerated there and tortured during the British regime.
According to the Ministry of Culture, between 1909 and 1938, 585 revolutionaries were
jailed here.

Recently, reports have emerged that the Government has removed the names of
over 400 political prisoners from the plaquesin Central Jail. The entire list of freedom
fighters, who were lodged there between 1906 and 1909, has been removed. They have
also removed the exact year in which each freedom fighter was incarcerated there.
Instead, they have chosen to divide them in groups of ten years at a time. This has
given rise to multiple problems. Historians, scholars, tourists and students visit the
Cellular Jail to remember all those who gave up their lives for their country. Removing
the year of incarceration and dropping these names is an insult to the memories and
sacrifices of our brave revolutionaries. Among these, as per the Ministry of Culture,
undivided Bengal had the highest number of revolutionaries at 398 followed by Punjab
at 95. Bengal's contribution to the Indian struggle for Independence has been documented
widely all over the world. Therefore, such neglect of history is very unfortunate.

I would like to pose a question to the Ministry of Culture and the Ministry of
Tourism as to why. Bengal's contribution has been forgotten. | urge them to correct this
grave mistake at the earliest.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the Special Mention
made by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | too associate myself with the
Special Mention made by the hon. Member.

* Laid on the Table.
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SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the Special
Mention made by the hon. Member.

MR. CHAIRMAN: Shri Mahesh Poddar. He is not there. Shri Birendra Prasad
Baishya. ...(Interruptions)... "Justice Biplab Kumar Sarma Committee recommendations
and implementation of the Assam Accord.' That is the issue. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir. It is'Implementation of Justice
Biplab Kumar Sarma Committee recommendations to implement Assam Accord.’
...(Interruptions)...

MR. CHAIRMAN: That is what | am saying. ...(Interruptions)... Right.
...(Interruptions)...

Demand to accept the recommendations of the Justice Biplab Kumar Sarma
Committee and implementation of clause 6 of the Assam Accord

SHRI BIRENDRA PRASAD BAISHYA (Assam): The Assam Accord was signed
between representatives of Government of India and the leaders of the Assam Movement
in New Delhi on 15th August, 1985. Clause 6 of the Assam Accord is the heart of the
Accord. The Assam Accord will have no meaning if Clause 6 of the Accord is not
implemented. But after 35 long years, the Government failed to implement Clause 6
which provides constitutional, legislative and administrative safeguards to protect,
preserve and promote the cultural, social, linguistic identity and heritage of Assamese
people. The Union Home Ministry had constituted a Committee headed by retired High
Court Judge, Justice Biplab Kumar Sarma, to recommend on implementation of Clause
6 of the Assam Accord. Hon. Home Minister assured the people of Assam on the floor
of the Parliament that the Government will accept all the recommendations, in total,
given by Justice Biplab Kumar Sarma Committee and implement Clause 6 of the Assam
Accord. Although the Committee had submitted the Report on 25th February, 2020 and
more than six months have passed, we see no progress so far in thisregard. So, | would
like to request the Union Home Ministry to consider the recommendations of Justice
Biplab Kumar Sarma Committee and implement the Clause 6 of the Assam Accord at
the earliest to protect the Assamese people, Assamese culture and the Assamese
language. | would also like to request the Government to implement the Assam Accord
in letter and spirit.

MR. CHAIRMAN: Thank you. Shri Partap Singh Bajwa.



362 Special [RAJYA SABHA] Mention

Demand for commissioning of All India Radio Tower at Gharinda Village,
Amritsar District, Punjab

SHRI PARTAP SINGH BAJWA (Punjab): Sir, in 2007, the Prime Minister, Dr.
Manmohan Singh, ordered the construction of a 300-metre tall radio-cum-TV tower on
the GT. Road at Gharinda Village, about eight kilometres from the Wagah Border in
Amritsar District, Punjab. This tower was constructed to increase the radio coverage
to the entirety of the Majha Region of Punjab. The tower was supposed to cover a
population of one crore in India. Work on the tower began in May of 2007 and the
construction was completed by the end of 2013. This 300 metre (1,000 feet) high tower
could be used to transmit programmes across the border as well, along with ensuring
better relay through the Majha Region of Punjab. This tower is yet to be commissioned
and operated by the All India Radio.

A shorter (300 feet) tower is being used instead. This smaller tower reduces the
coverage across the region and is an under-utilisation of the capacity of the All India
Radio. Moreover, the larger tower is of vital importance that can counter any cross-
border propaganda being spread from Pakistan. Until March, 2020, the AIR used this
smaller tower to run the External Urdu Services that was well received. | submit this
matter with the hope that the taller 300-metre radio tower is commissioned immediately
and the All India Radio is able to utilize its capacity to the fullest, which would allow

the AIR to ensure better coverage of its Urdu programming across the region.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the Special Mention
made by Shri Partap Singh Bajwa.

Demand to accord ST statusto Dhangar community in Maharashtra

S1. faId 98T (FERTR): HEIGy, HERTY ¥ gR UHCI S7RE $1 A9y 98d

ATt I Uoifdd 81 Phdol " Bl SHIE " B P doig F 9 TIST JIREIUT A dfd

g1 Pe AR DI YA SO Bl oRe § 8RBT S8 89S g1 & | U
FHER BT B f5 ot # SwRU & e R @ S BT ® - SN AR Bl THS
HEl Il & | #Hecayul 91d g8 Al © fob AeRISe # fO "geTS” SISl Bl UHE! JRET
fear 1 g, 98 "geT Selld HeRTE ¥ © 8l A8l | AR WRPR A FRY T B
9 IR QR A Bl 3R HERTE H R SIS Pl UHS] IARET AN fbar Sy |

ST. AR U (3T qeley, § W@d @ 39 favy § ddg dear gl
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Demand to improve the quality of online teaching

it arRaerer wsTe R (ffeR): eicy, ifds F8MRT | BET &1 UeH-Ure daifdd
U B3 €| ST B HEM W ¥ W P TR, Plelol 49 US & AR IAATST
UGIS & M UX ¥ehell SR plerol e B @l @t o &1 © 1 e & & 7 oM
B qTell TH ufifted sfarir ToRkil 7 & & § wRd # difds & SRE fefoied
fRrem @ Rufy 9= & v o vt & U sragd R g1 g9 gderr | R
AR | a1 B TS, ITH | 80 URIRIA BT FHeAl AT fh 9 I9d d=di Bl af o
& feforea Rem & dge 78 €1 fer & 1 v # wfs sa-ufoea sifvmast &
FEAl of 5 dAfwsred § 9 U gedi @ U 9 AgE el ©

AEld, SFcsd Ugls [ dRe caiaroi-snemRd g1 idl ok e sam
80 ufererd o7 fafr= &RUT | STl & W # 3@ & | Ut g9 # SifFarsd
Uels ®1 IMEN A9MG el a1 AR A 87 WHRI el & Rierdt o1 ff Sararol
B foaT 519 8, A &9 w9 oHd 21 R # 5 ufawd Rere ff & 98 € e
fefTed Tophe # ¢ &1 18 § 1 a1d § guiF dIe 1 ey f&ar of & dleersd
P SRM el # He-s et B JAREd Far Sy, <ifeT 59 dd & ATAR, 9T
UF-forers aed s dfud @ €1 gafay, dleered & guWEl 9 Afére dF @ e
& fov depra arie svdem faar Syl

it faemR yre e (SR uSw): #ely, § g & 39 vy & 9 ddg ddn

©

=
ST, 3FR USRS (A1fsem): Aeed, § ot ¥ &1 39 favy & A1 dag =l g
31, AR ur (Afsen): qeley, § W Wi @1 59 vy & Wy d9g bR g
ft IR T Agbifer (INFM): ARGy, H ff WT &1 39 997 & A Fdg BT
2l

MR. CHAIRMAN: 'Improving the quality of online teaching.' That is the subject.
Clcaa

#t siRacrer ywe Rig: W, My died T8 T @

st uTOfy: <139 A€ €1 This is laying on the Table. ...(Interruptions)...
2} siRaerer wie Riw: dl-wl Hier fear €

£ AR 99 BId1 el § 1 ..(FaE)...

STl SR geae: R, e <IN | L (SIae)...
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it wuTafar: 3y @R A7 HRY | If you want to decide the Rules, thereis a Rules
Committee. Write to that Rules Committee. Shri Rajeev Satav.

Demand to reconsider the ban on export of onion

it IoNT AT (FERTSY): Ay, AeRTE YRd # TNl & 99 31fdra fafd &=
qrel T H F UH 21 99 2019-20 H HERTE A 18.50 @G Hifgd T WS BT faid
o a1 ol 7' T & W feamt & Y IoRa &1 TEh e 9 2 WS &
Il oR ufee o dlell b WRGR Bl ARREE fhami & g Jedrarae € |
TN fFaE Uge 9 8 TR spiedRe iR difde ¥ died € iR we & fafa
W gy 396 i Bl AR d¢l Y81 8] AR ¥ W Ry T fF 98 39 Bdd
W QAR PR AR IR (AT BT Gae & R § A AR I fpar ARl siferRgamn
GE WY |

ot WRSR I AFHifT (SAS): HElGw, § W B 39 AU & A Hag Hra
gl

ST. ARHAT 9T (SIS FERY, H W W Bl 9 AWy & A1 Adg AT g

it |uTafar: Right. N9 T &1 99 gern @@yl did €, Iroia Sft |

Demand to supply adequate sugar to the poor through Public Distribution
System in Chhattisgarh

st BT qut (TiTe): AEley, Aduid faaRer yumelt & ofaia TR N
% I STaeaTgT SR dTel W 58 ARG BRIRTTG J19d & URART 8q dldbied #
IMFHY DY AT 5,785 Hifed <1 & AU $rg ARBR gRT AT 4628 Hifgd e AFhY
SUAL BRTIg O J&1 & | J17 I 1,157 Hfed e BH IFhR SUAL] BRIY S & HRU]
ST B SHAT B AR & ™Y UG 8] 7l U1 I8! 7, Sy I B
TRIF ST Gol IR ¥ EFH WG & folg a1eg 81 I8 & | 88 Siar &l snfdfa
B &1 AWA1 &A1 U &l | BRI et § TRIg Sal & U ISR & HH)
&, ST TRl & WRUI-UIY 8 el YTl I HHI Bl QRT PRAT ARPR Bl STHER]T
2l

VR WRGR TGN B MaeIhaRt b &9 § IGHR I9d & ARGRI GREM

A PIC DI AFH WRIG B AGSI S [IARVT YUTTell o 3fcid Thged IRIa] Bl AdhR
SR R Bg s A s IR UF [ IR ANE IR gdl §, N W) sulea [
TEI o ar T €1 $9 BRI Sl B FHI W3R AR & AFHY AFHR A8l Hel a1
TEl T
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3 W WA &b AIH A b ISR A AN ¢ [F A€t [GaRr goell &
T ST ARPR P AXPRT HREMT A TEFPR DI WG PR IRIGT Pl YHId AFHR
AR & IHY IUAY PR g Sffderd SHfed H 3faedd Had IoIq |

it femR uwre A (STR UQEn): wElgy, § " e §RT eV U fawy
A W Pl g Al g

1. ARAT g (@NfEe): 7elgy, # ff AV 9ew gRT eV U favy | Wi
Bl AEG Bl G |

STATUTORY RESOLUTION AND GOVERNMENT BILLS

*SJatutory Resolution disapproving the Homoeopathy Central Council (Amendment)
Ordinance, 2020 (No. 6 of 2020)

*The Homoeopathy Central Council (Amendment) Bill, 2020
And

*SJatutory Resolution disapproving the Indian M edicine Central Council
(Amendment) Ordinance, 2020 (No. 7 of 2020)

*The Indian Medicine Central Council (Amendment) Bill, 2020

MR. CHAIRMAN: Very good, Madam; PDS. We will take up the Bills now. This
is about the Homoeopathy Central Council (Amendment) Bill, 2020 and the Indian
Medicine Central Council (Amendment) Bill, 2020. Both the Bills are of the Health and
Ayush Ministry. So, we will discuss it together. The total time allocated is two hours.
Accordingly, the parties will be sending names and they will be given time. After that,
there is another one aso. Then, we have one more Bill today about the Ministers
salaries and also MPs' salaries. Broadly, we know positions of everybody. So, let us
make it brief in one hour. | want all these Bills to be taken up and completed today itself.

Shri Elamaram Kareem, Shri Binoy Viswam and K.C. Venugopa to move the
Statutory Resolution regarding disapproving Homoeopathy Central Council
(Amendment) Ordinance, 2020 (No. 6 of 2020) promulgated by President of India on
24th April, 2020. Mr. Elamaram Kareem, are you moving it?

SHRI ELAMARAM KAREEM (Keraa): Sir, | move the following Resolution:—

"That this House disapproves the Homoeopathy Central Council (Amendment)
Ordinance, 2020 (No. 6 of 2020) promulgated by the President of India on 24th

April, 2020."

*Discussed together.
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MR. CHAIRMAN: Now, Dr. Harsh Vardhan to move a mation for consideration
of Homoeopathy Central Council (Amendment) Bill. ...(Interruptions)... 34T 981 | a8
e | 1t will come. Dr. Harsh Vardhan.

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, | move:

"That the Bill further to amend the Homoeopathy Central Council Act, 1973, be
taken into consideration."

MR. CHAIRMAN: There is a Statutory Resolution by Shri K.K. Ragesh, Shri
Elamaram Kareem, Shri Binoy Viswam and Shri K.C. Venugopal disapproving the Indian
Medicine Central Council (Amendment) Ordinance, 2020. Are you moving it, Mr. Ragesh?

SHRI K.K. RAGESH (Kerala): Sir, | move the following Resolution:—

"That this House disapproves the Indian Medicine Central Council (Amendment)
Ordinance, 2020 (No.7 of 2020) promulgated by the President of India on 24th
April, 2020."

...(Interruptions)...
Sir, | want to speak for two minutes.
MR. CHAIRMAN: You will get an opportunity to speak on the Bill.

SHRI K.K. RAGESH: Sir, while moving the Statutory Resolution, please permit me
to speak for two minutes.

MR. CHAIRMAN: Okay; please.

SHRI K.K. RAGESH: Sir, the Government had already promulgated, during the
Covid pandemic period, around 12 Ordinances, and many of them were promulgated as
Covid packages. Now, if you look at the Ordinances, here the Ordinance itself states
that the Central Council would be constituted within one year and that during the
interim period a Board of Governors would be assigned. The Central Council needs to
be constituted within a period of one year. Then why bring this Ordinance when it has
been assigned to a Board of Governors?

MR. CHAIRMAN: Thank you. You know about the constraint of time also. Shri
Elamaram Kareem may speak on the earlier subject.
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SHRI ELAMARAM KAREEM: Sir, | take this opportunity to register my strong
'protest’ over the ordinance raaj which is prevailing in this country.

MR. CHAIRMAN: It is protest' not 'protection’! Do you want protection from me
or wish to protest?

SHRI ELAMARAM KAREEM: In the absence of parliamentary scrutiny, it isvery
objectionable to use such manners to prepare legislation. | am not going into the merits
of the Bill, but | register my strong protest.

2} |mafer; S1. BYgET Sfl, § resolution & IR H 3MUDI AT AT § (P &H
I resolution T& AT of Y2, RIT MMUG ITH IR H $Y Hedl ¥ A1 & [
% IR § =@l A7 L (Interruptions)... It is about time. We have discussed it in the
all-party meeting.

DR. HARSH VARDHAN: Sir, | move:

"That the Bill further to amend the Indian Medicine Central Council Act, 1970, be
taken into consideration."

Sir, regarding these two Bills, | would like to briefly apprise the hon. Members by
giving a brief background on these Bills.

Basically, we must know that in 1970 and in 1973, Parliament had enacted the
Central Council for Indian Systems and Homoeopathy Bills. Now, regarding the first Bill
for consideration that | had requested for, the issue is that the Central Council of
Homoeopathy had failed in its responsibilities and not cooperated with the Government
to carry out its duty to safeguard the standards of education. We know that these Acts
were made in 1970 and 1973 for regulation of educational standards of Homoeopathy
and Indian systems of medicine and also for maintenance of a Central Register of
practitioners of these systems. In the case of the Homoeopathy Bill, in 2018, because
there were so many charges of irregularities and lack of transparency and corruption
in the Homoeopathy Council, the Government decided to bring about an Ordinance, so
as to supersede the Central Council of Homeopathy by a Board of Governors, so that
a new Central Council could be formed within one year. The fact is that there was no
adequate Register for the practitioners of Homeopathy and within one year, that part
could not be completed. So, in 2019, the Government had to bring another Ordinance.
Similarly, in the case of Ayurdveda also, it so happened that the Government had, in
2019, brought both the National Commissions for Homoeopathy as well as Indian
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[Dr. Harsh Vardhan]

Systems of Medicine. In 2020, the term of the President of the Council for Indian
Systems of Medicine was expiring on 31st May and elections of many other members
from various States in the country had to take place. In the meantime, what has
happened in the case of both the Bills is that in 2019, the Government brought the
National Commission of Homeopathy as well as Ayurveda and they were passed by
the Rajya Sabha in March, 2020. Now, both of them have been passed by the Lok
Sabha. So, in both the cases, in Homeopathy as well as in Ayurveda, there was a
situation the Council had to inspect the colleges for the 2020 period.

Since the Commissions cannot start functioning and the Parliament also was not
in Session because of Covid situation, this was the compelling reason and the
Government had to ensure that the existing Board of Governors were able to carry out
their duties to take care of the inspections of the colleges of Homoeopathy.

The questions were proposed.

MR. CHAIRMAN: Dr. Harsh Vardhan, thank you. The Statutory Resolution of
Shri Elamaram Kareem, Shri Binoy Viswam and Shri K.C. Venugopal as well as the
Statutory Resolution of Shri K.K. Ragesh, Shri Elamaram Kareem, Shri Binoy Viswam
and Shri K.C. Venugopal and the motions for consideration of the Bills are now open
for discussion. Now, the Members will speak and later on the hon. Minister will reply.
The first speaker is Shri Ripun Bora. Please remember the time and stick to time, as |
told you that there are other Bills also today. Today, after some time, the new panel
of Vice-Chairmen will aso be given opportunity. Bear with them because they are new.
Of course, the Deputy Chairman will be there; he will be guiding. We will be starting
with Shrimati Vandana Chavan today. In the beginning of the discussion, the Deputy
Chairman will be there and then afterwards Shrimati Vandana Chavan. Now, Shri Ripun
Bora to speak.

SHRI RIPUN BORA (Assam): Thank you, Sir, for giving me this opportunity to
take part in the discussion on the Homoeopathy Central Council (Amendment) Bill,
2020. As we know, the original Act is of 1973. Now, what is the background of
separation of this Council? What is the background of this Amendment? The background
of thisAmendment is this. In 2016, the President of the Homoeopathy Central Council
allegedly was complicit in taking bribe for granting permission to set up homoeopathy
institutions. Then, the Council was suppressed. In order to continue day-to-day
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functioning of the Council, an interim Board of Governors was constituted. When the
Board of Governors was constituted in 2018, it was decided that the Council was
required to be reconstituted within one year from the date of suppression. But the
Government has not doneit. The Council was not constituted within one year. Thereafter,
in 2019, the Government again brought another amendment seeking the extension of
this suppression period from one year to two years. That was also aright. Now, again
in the year 2020, this Government has brought another Amendment. What is this
Amendment? The Amendment is that this extension for suppression period should be
extended from two-years to three years. This is our objection. Why are we objecting?
The reason is repeated extensions. Why is there inordinate delay in reconstituting the
Council? Is this Atmanirbhar Bharat? |s this modern India where the Government has
been taking three-year time to constitute only a simple Homoeopathy Central Council?
This is our objection. We are objecting because by this delaying tactics, by this
deliberate delay, by this deliberate extension, the Government is just buying time to run
the Council with their own choice of people as Board of Governors. Now, the Ministry
of AYUSH has taken over the entire administration of the Homoeopathy Council and
this Ministry of AYUSH is now the regulatory authority of this Council. This way the
autonomy of this Council has been taken away. It is avery bad sign for the democracy.
This Government is in the habit of encroaching upon the autonomy of the institutions.
Not to speak of Jammu and Kashmir, the Government has encroached upon the autonomy
of the UGC, the Government has taken the autonomy of the Reserve Bank of India and
there are so many other institutions. The Government is in the habit of curtailing the
autonomy or encroaching upon the autonomy of the institutions. That is why, we are
objecting to the Bill. This Homeopathy Council is an autonomous body. In this way,
the Government is suppressing the. Council. The Government is taking away the
autonomy of these institutions, and, therefore, we object to this Bill.

Now, Sir, through you, this is my humble submission. Today, no doubt, the Bill
will be passed because the Government has the majority. But my submission, through
you, is that today, the House should pass a stricture to the Government that there
should not be any further extension from now onwards and everybody should respect
the autonomy of the institutions. The autonomy of the institutions must be restored.

Finally, one very dangerous impact of this Amendment is that it is promoting
clause 39 of the National Medical Commission Bill, 2017. This has a very dangerous
implication. What does it provide? It focusses on a Bridge Course to allow homeopathic
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professionals to prescribe allopathic medicines. This is very dangerous. Why? The
MBBS is a course of five-year duration. After that, one-year internship is also there.
But, now, this Bridge Course for the homeopathic professionals is a short-cut course.
By doing a course of a very short duration, how will the homeopathic professionals
get all the education about the alopathic medicines? There are so many implications
involved in the study of medicines. This will not only lower the standard of allopathic
practice, this will not only lower the standard of the MBBS, but it will also play with
the lives of the human beings'. In our country, we get so many reports every day about
the MBBS doctors or even the specialists also that due to wrong diagnosis, due to
wrong medicine, or, due to wrong trestment, so many lives are lost. Now, this Government,
through this Amendment, is going to play with the lives of the human beings by
allowing homeopathy practitioners, just by doing a short-duration course, to prescribe
allopathic medicines. How will they be able to prescribe allopathic medicines, for which
one MBBS doctor is required to do a course for a period of six to seven years? So,
thisis my submission. That is why, we are objecting to the Bill. Again, my submission
isthat this supersession should not be further extended. The autonomy of the institutions
must be respected by the Government. So, this is my submission. Thank you, Sir.

ST, genie] B (SR U A SuaHa wEIed, ot # I8t Homoeopathy
Central Council (Amendment) Bill and Ordinance, 2020 & de¥ # 310 fdaR ara oA
& 7 SuReT g1 89 9 94 € b wRa § BIRIIURN®, agdied salie i
gt €, S S99 # 9gd A € SR @aeiRe gftie #§ W 9gd wa | org
STt €, TRy 9 UaR @t 3@t Ta rafRerd AT B a1y off, I established
dedicated infrastructure 3R procedures &9 @R &, ®El 9 FHEl oW TAT H I
Al B HH HEGH DI Sl el o | ga g9y | <9 H g & 248 colleges
g, 19,000 ¥ 31&FH UG seats &, 1300 A 310F PG seats &, AU & 9T 2,46,000
registered homoeopathic practitioners &1 I8 a1d AT Al 9 3l il & s
™ & a8 f& 1973 # Ude 991 o7 | A H31 Sff 7 31} 31U @it & qHeT Ig «1d
I 6 99 gae & UEgEl & d8d Sl HeiTd B ) @ o, 9 3ME UhR
DI AR, 3Fd UHR & A f@rs ug & ot | S8 & & 3 I9d Y TWhR
T 3P FRIER 3”1 & 7 59 9 &1 oM &1 yrage fear | s99 S =& faar
PR 4 W, d Ig 9 fb 90 A= derax 27 @ 7T, s fh T IRET &
JTATAT 7 TRF-STIThRAT 8 3R 19 & urd <rgd g, R 9 6 goldes g sdd
AT TSSO B RFUSIE &R FHN | Sl IIRUA 8N 3R Sl AW g
SIG, 9 Y F9 B & gRT g S, 1 dfdde dhedl TRR &1 IR Jad
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Heagul uRacdd a8 fpar 1 6 599 qd & e d I aven off & S e
T, 9 ffed 999 & S1adT 59 9 NI BIs Afdd g9 el S, 99 dd d
B A 2| 39 UEH B By IR 991 GOUAN §INl, SV 39 IR WHR
g fofy forn f ar o &1 € e Rad sfere g9, S S &1 \8l 8N
s 1Y WRER 7 399 I8 JaqT i &f fb ST A 8, S9dT 8™ & A Uh

ICFTS AT Pl TS |

39 $AP IS AT € 6 59 &9 39D TSR CT W Ba=I+[1 P TIeaR
PR o © Al T A9 A1 © b g fafeedr ik grarifre e ®1 Jura
31 fpq gerR 9 FgiRa fear Sme | = 98 Eligibility Test 81, S i &1 <& gl
2, SUb 9 UH AR I B PRI URT UGURE & U SF U= QReT
P IR B YAl S Ioves UfdeT € S9% oY Ue Ui IR 8, R
Seerd it AR F#At S A fhar f w9 @t &1 e g 8k documented record
WHR & YN BFT dIMRY, Al D! Iuradl $I G 3R ARBR Pl ST9 Aeferd
TP UR IHGRT 8 Afdd & R § Ig b 931 m@ifeithdI R 8, §d &l
TFYIRI=IS & IR fhd R 9 I &M {HaT g7 ©7 SHH! & § IGH ARBR
39 OIS B AR o iR el S & forg National Eligibility Test &1 Uraem
34 fear €, dife S weifdenadl | S fetd erufg B, SHd ode & oY
e UR ufear w8, e gRT 9 Ua o quadt & e Rig g

HEley, 9ud W 3 sWidw< ua oy S wRer | fornn €, 98 us foan ©
f& ST Indian System of Medicine &, 9% 1Y SiISdH? Ud RAd HRa™ & gawen
3R Ud Inter-disciplinary ®13iffe=er, Inter-disciplinary Research @1 @Iqell &)+ &l
grged W WRAR | 598 fhar €, aife S o fafecar ugfaai €, e fawg & anft
T U4 HMG e T S ATbiNa bR BT WA fhar o, 99 fqunell & owne ot
BRI 1 Ve JRT WU 81 9 | 599 3fee Agcyul a1d § I8 el argm
for 3T 9 BRelt srrar Sfeas Rive=q @ 91d ol € d 999 991 U URdd+
BN @ 919 IE AN ¥ 5 el I € 5 e $Is 95 Relfave aRfefhe

[SUHHTERe, (ST de=T a<Iv) FIST¥1T §9)

Ty fawg e usar €1 ' g8 ff e fa 2 fF Inter-disciplinary Research %
Y ¥ 3d BRI iR sfeud Rewy & di9 § ve wEfefre Rad & wgawen
ghfaa @ S| S| M <@ 5 I HATE 7 IMde SR WuwaseR & =
# ggell IR TH joint collaboration fam €, st 39 R\d & gRT S974 scientific
evidence &1 UReIfeee a1 o WF | WX AR 9 I8 98d g9l uRddd 2, R
HHRIAD TG AT dTel Iu1 § 89 (as Ui | U Haayd 3faR Sl 571 fafeen ughaar
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[eT. e
3R 3= Ty fafeed gl § g €1 ST § ®ea1 =g b Homoeopathy is

that type of system which looks at the person in disease and not the disease in person.
Sometimes, what happens is that the focus becomes too much on disease while the
respective and related effects on the person are ignored. @ "R &H JE P & I
Rrm IR @1 e T8 Rl €, dafed I IuRid afe &1 feE aRel €, @ O
STET d8dR BRI | AN H1 91 I8 € 16 established scientific basis & 3@ o &g
IR IUBT W1 T Usdl € 3R 3Md UhR & IRU-UIRIY ¥ 81 &, AV I8
JAMATIGAT HEl Soff Faeh! o f a scientific development @1 Siexd & | 3R # on
alighter note &%, a1 @1 Sral on & gRimell & @1 &, a1 @il Mmfert § &1 ot
g 3R 31 g e g # <ud fa7r S € SR ded © b s9d wdE de 81 S|
I9d U &1 S effort &, 98 research, 98 IS UdHc BIGY el 377 Ul o, o«
MR HE, Al dh Ufdd # g Wahd & &

Tt 7 fordl ¢ Sid9 9 weM,
3R fodt 1 ver feg &1 I8 Ul

R, 39 &I 48 U &1 effect a1 217 H TP fact quote HRAT AR | 59 THY
fa9a % 1 researches &1 Y81 € 3R S il facts el &Y M+ o1 %2 €, National
Health and Medical Research Council of Australiain itsreport in October, 2013 has said
that the serial dilution of the various animals, plants, minerals and systematic substance
to create a homeopathic remedy which occursto the point in which it is highly unlikely
that a single molecule and original substance on the principles of potentization based
on that, even though it is highly diluted solvents, have the memory of the original
structure. SH®T Adeld g B3N b 3R &H fpedl Uil # fopedl a1 a1 u=ed & srerd
g, @ U dilution & 915, TH limit VAT Al €, S ol venfua fagia €, o &9
g # A R fHAT 7 Class 10th d& Ht f&<dl 7 Chemistry Ugl &Ff, a1 Avogadro
Number a7 TaITg! Rigid der grm, R ve @il (Mole) & 6.022 X 108 & &,
R+ 319 IE 91d 37 Y&l © fb 399 SraT dilution M R 39 substance & memory
gef #i[g & €, S nano technology ST omft 2, 3¥ @7 & W TS nano
dynamics of concept 3R &, Sl o9 & AR U g9 uRfud sik enfid Sfeex
g, S g3 fawmr o1 ok #§ ¥ed & W9 d W g8 A dredl § 6 P 9gd
1T French virologist, 5@ virologist & $UR Alae R¥BR A1 el a1 ©, I=i
ft 39 919 @ aEcld @1 € fF highly diluted dilutions & 3<% T elements &N
g, Sl f&5 39 ) U &I 98d ¢l od & | 99 I8 P © b ITd 98d AR
fl o 2 3R g dISit BT Y 3ME TSR @ ard Fel W St 8 AR ST Sue™
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N ISRT AT 2, 39 BIS 9gd oMTad P a1d el 2 | § 4% ve SSTeR0T 1 A1
fr 519 89 T scientificera § 9 €, @ $s IR S WfUd qa¢ Bl 8, 9
S WY 8, IHT SUBT IS & | § Yo IaTex0T <1 A1 b 9 S 3 sfRe
¥ Project Manhattan el Y81 oT, AFT Ued 99 9 &1 Uode, S6 999 831 g
MR®T & UfET 9 3R 39! one of the advisors, fSTT@T A Admiral William Leahy
g1, I8 ¢HF W P8l fb whatever we are going is a foolish thing. This bomb will
never tick off. This| am saying as an expert on explosives. @ @ Ted &l o | 39 A
T& explosives @t S technology off, @& chemical forces & UR based off, 51 &f
gH atom & 31X M, Al 98 technology d&d Wit | I UHR A &H I8 HE Fdhd
g & e ot ymfe Rigidl & emaR W garRit &1 ufauied €, 99 I nano
technology & 3R & $HUX NN, A TAN IR ¥ U9 U@ a1 WHU 3 Fhdl
2 3R 39 T WEY B WfUd & & Sexd 7, safelg Wt {6 39 UeR @ g
O SRAT B €, e gorsr A nfud eiielt # <we B T8t fiyedr 21
S, skin diseases ®Il &, autoimune diseases Bt ¥, liver 3R kidney-related
diseases 8Kl &, viral infections, allergies g, 39 aR # &1 8IAT © | W= S fafdedr
ugfdl F Jfd A gWIfed 81 k2 € SR 9 eI 9 81 k2 &, 1 37T el
T f& I9P UF structured base IMT Y, dIfd R I9F base & HW A fAwm
AT BT JEaR A e d, dfed IR 89 AT AN &y giaT # 1Nl 3R d8ay
T A U 91d Bl T H A |

319 § I8 P A1 & °1g animal source 81, mineral source g1 AT plant source
g1, S9Y e arell St W medicines €, S9dT Ud @aRerd Wy, Sl scientific &g
JHY X AT 3MT A1, ST SMYW #3Tery 1 inter-disciplinary co-relation establish
PR B 919 Bel | 99 & inter-discipline @ 919 BRd €, A1 HH-HH AT FEd €
o 3MU A1 Pad AYde IR BRIUT S s (&A1, ST61 AU § T AIY & AR
VAT Telid 81T € S hadl I8 U difelfedd SmaR o) form wm fvig 21 # T
PEAT e 6 AR 7 S g8 Foig forn 2, I8 9gd &) @aRyd iR wEfefhs
YR W foran €1 Jfer i erAltell & ar ¥ @el ofan © f& similiasimilibus curantur
I like force ST &, @8 like &1 &1 cure &Ral €, Al AYde ¥ I I8 bl M &,
A TEhr, I A uere, S U1 &7 IWE Rl €1 IS I8 dEl ofrar @
5 &1 ®Is ! A9 DI, I JHAaE Wl 8 Ghdl &, S gRI 89 Sollol & Fdvdl
g, @ amyde # ff w'r n, foww fawwHwesr Il oy 9 Ay @1 sore g 1 afe
ultra dilution @t /g grarel & € 1 myde & ff HET WA T, W U g,

which means that there are certain remedies in which you keep on diluting and keep

on going into the finer element, and its power will keep on increasing, gafely # I8
FEAl g & U8 AEwe © & gl 3N ggr Syl
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AR, AP U GIR] U&l Ao Al €1 AT B9 BT BR AT Bl AT PR
g, @ 99 9@ e gfic & e ok M fufredr uefrdt Suster T8 gFft, a9
TP T BR 3Tl HU B APdl 82 Ad AT 31U IR, 1 sIRAUT 3 3Uepa T
¢ T9 PRE Il © wifua AR @1 | g1 I8 € P gH o @1 adr sa
et & f& Bier g1, S 91d, &1 91d, diF |l &1 8 A1 9gd g9, e folg
2dl ASRI=T I consume HRAT JR&HS BT 8, g8 HI AT ¥ of APal © | AR,
T economic aspect o IE W AT ¥ fF 3B expirty date TET BN 21 T e
g & ga1 o1 iR |{@ W99 & 918 I8 gone by B TS, expire B TS| 9 UBR
A 3G 9gd AR AHIE g o €1 AT B 39 I RIRTH Bl alRed aR b,
al o AMISTG T9Td BT W STINT g

39 IfT 8 PIfds & IR ¥ <, a1 Ugell IR VAT B3 [ R WHR A
AMABIRE HU 4 fHel gafed AR BRIURE & qa1 I I8 Fel & SHHT TN
HRAT AIMRY, S MU ST o AR MNife Uoad 81 AT =a= el & oI der Tl
IHHT BRU AT ¥ 6 99 &9 Hifds & G FR L €, I il 9@ I g9
F TP E, @ a2 P IR B FE e et s e 'l s
T BN & NI ot ouR Sude €, 9 ongde ofR el # € Suder €1 anf
dd & od yael Rigid § 9 Iuae T8 €1 9t WReR 1 39 9 e sl
R & WU ufquried fda, afes a8 Rad HRar o 9 oA @1 iR ART I8
A1 8 5 I8 o gl 999 # <9 & fog 9gd wewyul 8nf|

# U a1 SR Bl AR (6 AT TAR U g fd@R ugel BId, 1 WARE AT
&9 3R deax Rafa & g1 | § grtell & des 3 quote &A1 =T, S [ REFEATY
SR 9 30 3G, 1936 dI ifa b # @27, "1 have long been an ardent believer
in the science of Homoeopathy and | feel happy that it has got now a greater hold in
Indiathan even in the land of itsorigin. It is not merely a collection of afew medicines
but a real science with a rational philosophy at its base. We require more scientific
interest and inquiry into the matter with special stress upon the Indian environment”.
Ig H gAY H'l 6 S @ o &isal SR S A 1936 H $E8l, Ifs &9 a9
@ qul # [GAAA b 18 P BRIGIA H ARAS IR BRI & O research institutes
establish &% folg 814 3R I79 89N U §B UccH &I, dl § $E qdal g (P
AT B GFRIT H UH AT &1 H WS 8|

§ ofd # ¥E P e B 59 9 U A3 gAK P AF § SR TS wrarel
# 7 TP A M 9% I €, Al IR 8 dos @I ailex 9941 7, df 89 aternative
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technology & ¢ & TIT 81T | Established technology T follow @=< gT &4 follower
9 ABd & oilex 7El, SN 9T traditional Chinese medicine system €, S S8l d&
Y ST €, S¥dh AR S Al 7 3+ Red @t {5 walRar & va gar traditional
Chinese medicine system & A& ¥ REd ..., U Aleall isfee ol q31 SH1
M e H TAE M TET 7, S9! S Add ReGR W e g1 g 38t v R
Ff el g2 TS FEl 9 HEl TN 3feY S IR F ATHIRG HT 99 o, 8 AT
ST confidence <€l Y& E1N, gUfeT 804 SHd! establish =&l fepar |

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Dr. Trivedi, you will
have to start winding up now.

DR. SUDHANSHU TRIVEDI: | am coming to the end. B1gTefl, § 1% I8 FHe
I b oSt 21t century # fUsel 1 Wl ¥ 989 9 U WIEH 9, S 98f 9 YH
BY, R ER ATSfeRel A SR ggrn | are . 9. 39 ', a1g ST & e # genfa
QRN S8l a1 et St Wifs uifiddd et T, fgat w9 Higgs boson &, ST
$7vS & WTSfeve Peter Higgs 3iR WRd & Satyendra Nath Bose & - WX €| 319
S19 gAY oxd fQEmn g, 1 g9 39 T8 faumell # 9o Wiy €9 Wad ¥ QiR g
AR #, A S & S fFa T R @Y e R, Sl P dold gH 39H Uh
A7 dimension & WY M §¢ I B AR ISt F 98 ardm AdFd wRAT g,
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spifd & a9 @@ ford, @t o 9@ o, @ 9 9@ g iR A 9 9@ I |
U 1 8, 1 98 $el Advre & gRT 9Wd © | I8 Ped gy, d 9 [d &1 wwA
EaGIY

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, Dr. Santanu
Sen.

DR. SANTANU SEN (West Bengal): Madam, am | supposed to speak on both the
Bills together?

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Yes, together; you

have six minutes.
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DR. SANTANU SEN: Thank you, Madam. It isreally good to see you in the Chair.

| must start with that in the history, | have seen that there was only one
Dhritrashtra and one Gandhari who were sufficient enough to ruin the Gurukul. But
nowadays, we have seen that everywhere this Government, which is absolutely
undemocratic, by privatization, is spoiling the entire health system by ruining the
ancient systems of medicine. Everywhere they are putting seven Gandharis. | must not
say that our hon. Health Minister, who belongs to our own profession, is Dhritrashtra.
But | am sure that Dhritrashtra is sitting somewhere else and giving signals to ruin the
entire health of the country.

Madam, | think | am afool because till date, | am expecting something good from
this Government, the leaders of which say that you don't need to take any medicine
to fight Covid; Bhabhiji's papad will give you the cure and cow's urine will be the
remedy for Covid. What more can be expected from this type of Government? This
Government is in a mood to ruin all the ancient systems of medicine and to promote
quackery which is obvious even in the National Education Policy 2020 where it is
clearly mentioned that after 2030, there will be no existence of any individual system
of medicine in the country. The Indian Medical Association has been opposing it since
the beginning.

Madam, so far as the issue of homoeopathy is concerned, | must let you know
that everywhere this Government is in a mood to dissolve elected bodies. The
Homoeopathy Council was an elected body which was running the system very
smoothly. They formed nearly 285 colleges. But, unfortunately, when they were running
democratically and had 50 representatives from different States of the country, this
elected body was simply dissolved and they formed a board of governors of seven
members, seven Gandharis. The Indian homoeopathy system is very popular in West
Bengal but not a single representative is from West Bengal. When this board of
governors was formed, initially, it was for one year, 2018-19. They failed miserably to
function; they did not visit medical colleges; they could not provide adequate number
of teachers. So, they asked for an extension from 2019 to 2020. Now, indirectly, by
admitting their failure, once again, they are seeking extension by another one year.
There has been no election in the recent past; there is no transparency. They could
not make any further progress. If you come to West Bengal, you will see that there is
aNational Institute of Homoeopathy there. It isin a miserable condition. You will find
it unbelievable. They do not have teachers. They are running pediatric course without
having a specialist doctor. On the contrary, in the new proposed Bill, they are saying
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that for appointment to the post of lecturer, a person should be a post-graduate. | must
let you know that there are many disciplines in homoeopathy like anatomy, gynaecology,
pathology, community medicine, surgery, FMT, etc. But there is no specialization. So,
how are they going to appoint lecturers in this system, this is my question, Madam.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Dr. Sen, you have
only two minutes left.

DR. SANTANU SEN: Yes, Madam. Now, they are indirectly promoting quackery.
They are telling that those, who have an experience of practising Homeopathy for last
five years, would get registered, thus indirectly, they are promoting private medical
colleges. Here and there, there is costuming of private medical colleges. Especidly, if
you go to the State of Gujarat, you would see.

Now, if I come to the IMCC Ordinance, Madam, National Medical Commission has
been formed. Gazette Notification has been done but it is not functioning. What is the
use of the Indian Medical Council once the National Medical Commission has been
formed? | am amember of the National Medical Commission from West Bengal but since
the formation of the National Medical Commission, | was never called in a meeting. No
meeting took place. Only a Chairman is sitting on the chair, from AIIMS. He is good
for nothing. He is doing nothing. Once again, they are asking for extension of this
board of governors, again, the seven gandharis. Madam, | must let you know, it is
absolutely essential...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, only
one minute is left. Please start concluding.

DR. SANTANU SEN: This board of governorsis simply a parasite on the public
exchequer. They are enjoying their power and doing nothing. Once the National Medical
Commission has been formed, | think, there is no use for the extension of this board
of governors because, practically, they are doing nothing. Extension is not at all
needed. This board of governors is not functioning. My humble submission before our
hon. Health Minister is that we need to know, we have the right to know, why, after
getting Gazette Notification, the NMC has not yet been implemented properly?

My final submission, | would like to make before this Dhritarashtra, who is sitting
somewhere else, and sending instructions to the Gandharis through hon. Health Minister,
please count on politics, no problem; play religious card, as you do, no problem; feed
peacock during pandemic, no problem; but please do not play with the health of the
country. Thank you, Madam.
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THE VICE-CHAIRMAN (SHRIMATI VAN DANA CHAVAN): Thank you, hon.
Member. Now, Shri Prasanna Acharya. You have four minutes.

SHRI PRASANNA ACHARYA (Odisha): Madam, at the outset, | would compliment
that you have been nominated by the hon. Chairman as a Panel Member.

Madam, we all know that Homeopathy is a very old system of medicine. If | am
correct, it came to Indiain 1810. The other Indian system of medicines like Ayurveda
is much older than Homeopathy also. Both these systems are very well prevalent in
our country. Particularly, so far as the Homeopathy is concerned, the poor people of
this country can afford Homeopathy treatment because it is comparatively cheaper.
Therefore, we need to make this system, the Indian system of medicine and the
Homeopathy system more robust.

But my contention is about this Ordinance. What was the necessity of clamping
an Ordinance to bring these changes? My appeal to the Government would be, not to
try administering this country through ordinances only. There is a Parliament here.
Madam, | want to quote one line of Justice Bhagwati. During a judgment in one case,
he observed that the power to promulgate an ordinance is essentialy a power to be
used to meet an extraordinary situation. In an extraordinary situation, the Government
should bring ordinances. What was the extraordinary situation? As the hon. Minister
said, it was the corruption prevalent in the Council, therefore, it was essential to
supersede the Council and have another board of governors appointed by the
Government. So, when was this corruption detected? If | am correct, in 2016, the
Chairman of the then Council was arrested by the CBI on charges of corruption. So,
what for was the Government sleeping for another two to three years? The Government
came out with this Ordinance after two years. Then, it has been extending the Ordinances.
Within that period, several sittings of Parliament were held. The Government could
have very well come with these amendments to the Parliament.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Acharygji, two minutes
are |eft.

SHRI PRASANNA ACHARYA: Secondly, Madam, Prof. Saheb is sitting here and
at that time, he was the Chairman of the Standing Committee. The Standing Committee,
then, under his Chairmanship, had made a very detailed recommendation to the
Government to bring certain changes in the Act but the Government did not act upon
that. Madam, my contention is that, okay, now we support the Bill and my party also
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supports the Bill. Regarding the Indian Central Medical Council Amendment which the
Government has now brought in the form of a Bill, according to the recommendation
of the NITI Aayog and what the NITI Aayog says, "The IMCC needs clear demarcation
of powers and functions while this Ordinance does not clear that." TR&R Jg &1 faat

ARl 8, 39 AN H Pis...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): You have to start
winding up please.

SHRI PRASANNA ACHARYA: So, the Bill needs a visionary look to identify the
institutional deficiency and improve their functions before any excess powers to the
Council. Thank you, Madam.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Next is, Prof. Ram
Gopal Yadav. You have four minutes to speak.

0. I MUTe ATed (SR U A, g=are | qeie, s A ugd afsad
BISAe 3 SSAT BT FURATS fHAT AT 3R AP W W A HIShHel HHILH
TR TN, WS 98 3 URT 99 8l Ul € AT 8FR &9 AT § dl g3 Al el
21 I9F 915 A I Ffed g @ TS - el 9 A4 o emgde &R
RN ¥ T | IThT GRS B & ol M&AQel ol 1 3R &Fl & forg faat
MY, I T A9 BRIt BHIM & wU 7 3R Ud National Commission for Indian
System of Medicine & %u #, TF! fda W7 FHST & U Y, S RUcd
Ruide @t o St Wer @f €1 39 989 ¥ 9 Ff fd ue 81 ga €, S
@I% |91 # under consideration g, I didersd 9 g1 A IS 9 qMr f9a o
Bl Y B | AR A Bl S SRRd g, 98 WO f6 9T W UFH HHEE B
a1 & T2 U €1 Afcwmd wefa it Ifear o e 31 T tEh 9 @ 99y
fear o7l ve e § el g9 ¢ A1 g8l 9 Sie Uel, R 9% W gAl, q9 ShR
T8 T 399 W H WRAR A I§ A, Fifd I aFl [ 987 s Seevd &
fav €, 3 91 8ifw T &1 drddied 9 & foig €1 919 9% National Commission
for Homoeopathy 3fR National Commission for Indian System of Medicine - &=
SId, 99 9% 916 3i% a4 T2, I8 SRACT oM bl A qegdl Ta-ve &
A 8, RfF Aieesd & gold oid adT # A o o T8 da | # w1 ard
HEAl G| T ol Tae I I AqR1Y & b I8 Sl National Commission for
Homoeopathy 3ik National Commission for Indian System of Medicine fd& ot &t
SITG, Yae &9 SIed ol fhR a1 fao 7 ST f T IR v 3mue! erearer
A T |
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THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Prof. Ram Gopa Yadav,
you have two minutes |eft.

1. I MU Aea: SE e, S gonferdi agd Asqul €, 9% & 70 W
SN oF Al omgde iR BRI A ool RId 2| Veluel sat wEd § fF ursde
AT H HRAT BT ARG AN Sl Gh-USH o F Th-Uh g B0 drol BRI
g1 wad wwil @ el iR &¥ U I §, e tane § e ga T8l
g, ORI R B O €, YR 8l O &, g1 bad sl § gl &1 agde H
T80 AR U I &, RTa1 S8 W 1T SR HI &9l &, olfb Vardell T8l & Al |
IRYAE e & 9gd R Uumell 2| arcHife M0 7 3R IRAFE! gerdiar o
dr guoT TET Bl R BRI, A& BT Holla 9 fuier ey faar o, 9w emyde &
1| BART QRT e IAYde |

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): You have to start
winding up.

Tl XM T Ared: H W $R V8l g1 H Sl g 6 d8 WBR Bl 7o
g f 99 9 nft 9% S0 FHHRE & 1 € T u g € a1 AT A gl
B Pl U PBRAT &1 TS, Al § Ig S” ATE b o9 I dAlp Fd1 4 U
B WY 3R Tae g9 W0 ol 9T & 3GY 39 QM BHINH BT Ud AT & AGY a1
TIRTT, o=+ fhR SMUdT 39 A H IS o1 USi iR Il e usilt | sdh
A1 B H YU AT Bl AAG PRAT § SR §9 QI [GEIDT BT FHIT PRAT & | 39D
A B H Ul 91 Bl FHE bRl § SR g QA [AUgsl BT AHedT wrar gl

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): | thank all the
Members who have been keeping the time. Next is Shri Tiruchi Siva. You have three
minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Madam, Vice-Chairperson, we congratul ate
you for being a member of Panel of Vice-Chairmen. This Bill is one more attempt of this
Government to strike at the roots of federalism. From the day one they assumed the
office, most of the Bills that have been passed, with the majority which they are having
now in the Parliament, have taken away the powers of the State Governments. There
are many reasons, | will confine to the time that has been allotted to me. | don't want
to embarrass you when you are in the Chair. The Homoeopathy Central Council Act,
1973 and the Indian Medicine Central Council Act, they were amended again by way
of an Ordinance. The Council was superseded and they appointed a Board of Governors
for a term of one year, and the Ordinance in the year 2018, later brought as a Bill,
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extended that as two years and now it is extended for three years. As everyone raised
their concern, it cannot be extended further and further instead of constituting the
Commission. Our concern is, the Standing Committee has very clearly stated about the
Commission that there is no representation of State Medical Councils in the Advisory
Council. That is why it was recommended that there should be a provision for
representation of elected members of State Medical Councils and further, it is
recommended that the Advisory Council should include Vice-Chancellors of recognised
Homoeopathy Colleges as well as for the other one. The Government, of course, is
against what it has stated in the Statement of Objects and Reasons.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): You have one minute
|eft.

SHRI TIRUCHI SIVA: It defeats the very purpose of the 2018 Amendment. Presently,
the Board of Governors, all the seven are appointed by the Central Government. | think
there is no representation and all the things now are under the Central Government.
They are unifying everything instead of multi-dimensional country and, especially,
when Federalism is the basic principle of our Constitution, all the powers are taken by
the Centre. Now, the Board of Governors is appointed by the Central Government and
there is no voice or nothing is heard from the State Government. So we suggest that,
at least, hereafter, the State Governments should be taken into consideration and the
Standing Committee's recommendations should be included when they constitute the

Commission.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, Shri V. Vijayasai
Reddy. You have three minutes.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Madam, | congratulate you at the
outset. In Andhra Pradesh, we have been strictly following the system of 50 per cent
reservation to women by the hon. Chief Minister, Shri Y.S. Jaganmohan Reddy garu.
So | hope you will give more time because you are sitting in the Chair.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, it isthe
beginning.

SHRI V. VIJAYASAI REDDY: Madam, first | am addressing the Central Council
Bill. I have two suggestions to make to the hon. Minister in this regard. The hon.
Minister is sitting in the Lok Sabha Chamber. Under Section 3, sub-section (C), sub-
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clause (1), the Board of Governors or Central Council in performance of its functions
shall be bound by such directions on questions of policy other than those relating to
technical and administrative matters as Central Government may give in writing. This
is the Section in verbatim. Hon. Minister, why cannot we have an independent Board
for promotion of Indian medicine and not depend on the Central Government to issue
directions each time? This is what my suggestion is. Secondly, Section 3, sub-section
(C), clause (2) says that the decision on whether it is a question of policy shall be final.
Can the Minister explain this overreach of the Central Government in this issue? This
is definitely overreach, hon. Minister. Now coming to Homoeopathy, there was a
proposal in 2014 in the Ministry to amend the Medical Termination of Preghancy Act
to allow Ayurveda acharyas and Homoeopathy doctors to conduct medical termination
of pregnancy.

What happened to this proposal? Is it still pending or has it been given up?
Homeopathy market share in Indiais more than ¥ 4,000 crores and it is growing at the
rate of about 20 per cent. Only 15 per cent is in organized sector and 85 per cent is
in unorganized sector.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, you
will have to start winding up. Only one minute left.

SHRI V. VIJAYASAI REDDY: Madam, | will take one more minute. What efforts
is the Government taking in this regard? The third point is, the Ministry has set a target
to open up 4,200 AY USH Health and Wellness Centres. What is the status now? How
many Health and Wellness Centres of AYUSH have been opened in Andhra Pradesh
so far? Finally, my last point is, 50 bedded AYUSH hospital at Visakhapatnam under
National AYUSH Mission was approved and % 2.2 crore was allotted to it also. | would
like to know from the hon. Minister the status of the same and why can the Ministry
not have AY USH medical college in Visakhapatnam asthere is also aregional Ayurvedic
Research Institute at Vijayawada. With this, | support the Bill. Thank you very much.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you for keeping
up the time and so was Tiruchi Sivaji also. Now, Shri Ram Chandra Prasad Singh.

2 I I yae RiE ([FER): Suaviens Jeiedn, JUe] 9gd-9gd 9g1s | H S
M 9o @1 wWT R g1 H Hed Uge A1 I8 qd aredl g (6 sl @
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Y[BINTA TR ST H B, oIl ATl [EGWIM & 8 b H AN 39 i ughd
BT ATH of I B B DS Slae} Al A8l 8, ofdhd garan Siar g f s9H symptoms
He HedQUl €1 3FR symptoms &1 HEl Udl Il ST &, 1 Sl 37l haAR ATeq
i I O f el @ g9 w9 sRIR g Bl 21 =it & gerd oy Sl
X EgEE # ot gl & A9 AR P practioners € | uger, i f$Ut faw gy
g 3R 9 WHRI sruaral § Ifded ) I8 &1 gEr, S wEir el 4 § ofR R
1 feer & g fifecas ded € iR @ S quack WY died €, @ 9 o oft
U AW P IMUR W AR S 4 literature ITAT 8, ISP MMER IR AR BI HaTl
PN T T AR, W 98d AR Ue-for @t €, o gl @t sredl-erd) fhard €,
P! 3T TR 3@ 2 | BRI @t gaTg, Sl fdega Wuse @ gkl 8, STl I@d
g 3R SUF AUR W G &I R AN B eIl d_d &1 39 [l & o 9 &
gre H g8 STHR S(UE B b BHRT Sl QRT BT QRT BNl &1 RiecHd &, Sl
SiI education &1 RReH &, @1 Tah standardization BF1 A1fRY 3R 1T &1 ST o1
Ay ¥, @ quality it eregl 81 3R BIE spurious medicine ATfhe # 9 3B, @
I gaven B A1fRY 3IR literature, aIfh IgI-1 AT 39 ded 1 €, a1 S=a quality
P literature t fier=1 @1fT | g9% A1 ST Indian systems of medicine &, S gART

RIS FEH YRMT ©...
SuvuTeel (A deq T g WX, e e 9t 2

3t IR T e RiE: ok 39 Ul ¥ BER <9 A AN aul | 9l JERal o
SN B T8 © SR FIRFd ¥ A g9 Hl oFR R BT )1 8ART Sl A SHel ToJher
Rew &, S9@! standardize far Sigem, gareit & ar fa=ft &1 ensure foar g,
dar g w5 ¥ S99 W R Q¥ & Rl Bl fafecr # 9ga o e | wgIe,
H 31 el [Jeq @1 FRLT R § SR MREd WU A WER 4 ARY HH B
39 UHR DI el et # 38R Indian systems of medicine ® t @ Sy, o
b B9 IBT DI S @R BT JfGT &, I8 d8R 8 AP | YD IgA-98d g7 |

SurTeeT (3Tt e ggTon): g=yare, )| Now, Shri K. Somaprasad.
SHRI K. SOMAPRASAD (Kerala): Madam, | am sitting in Lok Sabha Chamber.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Yes, please. You have
three minutes to speak.

SHRI K. SOMAPRASAD: | would like to comment on this. Homeopathy Central
Council (Amendment) Bill. Madam, this Bill is introduced to avoid the administrative
stagnation and to extend the period of Board of Governors for one more year. The
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Government had extended the period for one year, last year. This year, the Government
is extending by one more year. | am afraid that the Government would come in the next
year for another only. | would like to know how many years the Government would take
to form the National Commission. The Homeopathy branch has also played aremarkable
role in this pandemic period. No doubt at all. Even though it is not an indigenous
branch, it is a fast growing branch in India. A large number of patients depend on this
branch. But, Homoeopathy does not get much attention from the State Governments
or from the Centre. | would like to point out one thing. There are many unqualified
Homoeopathy doctors who are practising all over India. There is no effective regular
mechanism to find out the unqualified doctors. This needs to be stopped and the States
need to be supported to do more research and clinical trials with the Homoeopathy
medicines. Now the States are not doing any clinical works due to lack of funds. The
Central Government should see to it that the State Governments are assisted. So, the
Central Government should fund the State Governments to promote this system of
medicine. That is al. Thank you.

THE VICE CHAIRMAN (SHRIMATI VANDANA CHAVAN): The next speaker is
Prof. Manoj Kumar Jha, you have three minutes' time.

PROF. MANOJKUMAR JHA (BIHARY): | know, Madam. g, A= Suspreser
Heledl, § S € fb 99 gl ¥ 8 @o § 6 H| iR AEe 991 81 WEdl g
Madam, my first intervention would be & #§ WR&R J Mud AT A AR AT &
HIegH A el AEdl § (b Yy AT b TS & a6 U aR SHbl W Hedih
BT FIRY o5 2014 # 39 AFTe & TS & 919 &9 B A SyAferdt gRid & |
T e 7 g8 At 72 omar § f Yoga 3R Naturopathy @1 3 IMCC Act & @FTIAR
IEY RF 7@ ¥E §2 gORI BT € i Ph.D fhy g¢ &, BNYS, MD, Ph.D programme
Py gU €, Tar AISHd Plefoisl U € - S9b IR H Sl 904l &, 98 do! s9R]
|Hs # A8l o WEl 7

dRT A ST H o AW | deel sl g, referring to the point 2 of
Statement of Objects and Reasons, & J& a1 sweeping denigration &, 39 Ugd
% structures and process &1, & ®EI 7 $H& UeAN BIAT © [ T I8 Y 4,
& ufoRra Al sresT el fhan, 1 w9 o SHiEIS o, g1 §]1 A1 H s §
5 39 & # @A 91f?y @R 39 dRE & Statement of Objects and Reasons # i1
AEETl ]+l 91y, it should be more balanced.
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eq, IfifeTd & Fdg § WX Py AT 9 BTl W 30 WX I d RBrerd
Wt & S AEAT| AT WRPR T2l g, e hagl ¥l ST & F1 exigency
T, T immediacy Bt €, SU®T Bis {5 21 8T &, 99 3MifS+a =nfey, urfehamic
recess # &, 3MfSRT a1fET| Now, | look at the board powers of the Central Government.
ST 3R H IMCC &l a1d &% dl I8 HIF 9 GedHRI HHdg 8, 59 IWIR BI?
ge= H#Al S SR G HARTYT dR-9R Cooperative Federalism @wgd & 3R #7 I
@TS a9t 7 39 AqT # o} <@ ¥ o Cooperative Federalism a1 &ds 91 8, HedHRI
duare ®El A e e 81 # qHsiar g b TR H e wew BT Uil b wU A
W B df 98 © - BN FHdIE, S IelI-37el -Rell IR - a1 e &
@I AW &I, a8 ¥ B hand-holding &1 AMeT & - 991 |9 9o # f@ar 2
# faw ga amrE & & 39 9 @1 oIl balanced S918Y | Board of Governors
o THM powers 3Ud U &, TR 3R &g & a9 # THId & by el gA did
faat # <9 g

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member you
have only one minute left. So, please start winding up your speech.

o1, 79T BAR S [doqgel, #7 usel €1 el {6 99 gl 4 & |9 & | Anyway,
# % I BB IO 91d WA HHM & MU Yoga and Naturopathy &I gaH
WM B | AYY HATT d99 $ 919 9gd 3BT o AT AR VAT & o1 5 Big
ggd e A9 o@d Bl HeRll | U Sl #9 ugel A HIAl HBIGd ¥ el o1 B
39 R o Al & AW W S G9R H B AN g @ §, S W IIGe oI
B W FaAT B AMRY 3R 3BT spread X &g d &1 H YA 3UP! I8
g8 9uTs odl § AR O o P A IMUB] YEHAT A&T PRAT §, YHAT

SHRI BINOY VISWAM (Kerala): Madam, | am so glad to see you on that Chair.
| join all my friends to congratulate you on this assignment. Madam, these two Bills
are to be opposed because this is not a solution for the ailments. We often say about
the drug-induced ailments. The drug itself will cause ailments. Thisiswhat is happening
in the Homoeopathy, Ayurveda and all other systems of medicines here. | should say
that Minister personally is not to be blamed. He is only a part of the system. The
system, we al know, is causing al ailments. In Malayalam we used to say, "kurundotikke
vadam picuchhal'. "Vadam is paralysis, 'kurundotikee' is the medicinal herb, which is
the best treatment for that. If that herb itself will be affected by that ailment of paralysis,
what can we do? Thisis the problem here. The Government is telling about Homoeopathy
Council and other Council. Both of them are corrupt. So, they came with a treatment
of Board of Governors. Are they free from corruption? No, Madam. They are also
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equally involved and immersed in corruption. All the selections are mainly made by the
Government itself. There is no democracy and no criterion is followed. Whoever the
Government wants he can be a Governor. Those Governors without protest are trying
to do whatever they like.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Viswamji, you have
one minute more. You will have to conclude.

SHRI BINOY VISWAM: That, of course, leads to more and more ailments. So, |
request that the treatment is something else. So, the Government should see to it that
and try to have a rebirth for the democratic functioning of the Councils with a lot of
measures, with honest measures. | hope that the Minister will see to it that once again
he will not come with such an Ordinance in this House. This is my humble request.
With this, | oppose the Bill.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Madam, |
must congratulate you for being in the Chair. The Central Council of Homoeopathy
regulates and controls the education and practice of homoeopathy. The Government
intends to supersede the Central Council of Homeopathy and it wants to re-constitute
another Council in a time-bound manner. But it is not happening. Hence, it keeps on
extending the year by which the Central Council has to be constituted. As a stop gap
arrangement the affairs of the Central Council are entrusted to the Board of Governors.
Through this amendment, the Government is extending the existing period from 2 years
to 3 years. With this limited purpose the Government has brought this amendment.
Madam, at this juncture, | wish to place some request before the Government.
Homoeopathy is a system of medicinal treatment in which there is no side effect. The
Homeopathy system of medicine is to be promoted in a big way. In order to achieve
this target, we have to increase number of Homoeopathy Colleges across the country
particularly in the State of Andhra Pradesh. Madam, as on date, there are only 5
Homoeopathy Colleges in the State of Andhra Pradesh. Out of these colleges, 3 are
Government Colleges and 2 are private colleges. All these colleges are affiliated to Dr.
N.T.R. University of Health Sciences, Vijayawada. | also request the Government to
upgrade the status of the Dr. N.T.R. University of Health Sciences, Vijayawada in to
an Institute of National Importance.

THE VICE-CHAIRMAN (SHRIMATI VANADAN CHAVAN): Hon. Member, you
have to start winding up, please.
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SHRI KANAKAMEDALA RAVINDRA KUMAR: Lifestyle-related diseases are on
the rise. Indian System of Medicines has to be re-oriented in such away that they have
to cure the lifestyle related diseases such as diabetes, blood pressure, thyroid problem,
heart related problems, etc. New diseases are coming one after another. With these
submissions, | support the Bill. Thank you, Madam.

it oree RIgRf (STR U<wl): #eH, 3MUdl Jgd-98d W@hTd & AR IATIH! Igd-
Igd quTE &1 HeH, H9 orft Tawey WAl SN @) A SR oru aHE wawt b off g
21 9= I' F & Ry fafecn ugfa ok granel fafeer wefa aga &€ sreeh
Tgfaat €1 <9 & TR S9dT & WReY $ foIv Il ugfe 89 & 915 W, S 39
Ugfd & HIEgH 9 SISl BR- dl UHhAT §, S9h IR § AR JHE ARt 7 g4t 3 |
# A w@Reg w3l Sff SR WRGR W PEl Alsdl g b A 98 AR ffden
gl &1, a8 el fafeer ugla 81, 3 usft <9 @ S9ar & fag ar s
Tl Afpd PR & gRI IR-GR ST AT Albdsl & ARy & o7 aresr &l
21 Sy § ARBR ¥ I§ ST el g b 59 a1 P FAl MRET € b 1973 F
Tae B Bl # IR IRA & AU S 918 Si% TaE B wrefad a9 s T8 o,
I AU B AHY WX YRT el (At | 5T Al 7 U B qHg UR YRT Ael fha,
R ITh RIATE AT B9 SR BRIAET B B IH B Plg Ao IRBR P U
2 I A8l 87 3R VAl iy Il T8l &, Al R AT IR-AR I= BT A4 IGIHR
R fean Srgw, @ F1 MRS € f 9 enrel diR yw e & fow e v wwy
H 39 B B QRT PR Bl M PRI, 39 BRI DI URSRAT & A1 BT R FEMAR
TET BIM? ST 6 U <l S € f6 QX 9w #, 9 98 vRdE e gl &
YAt Bf, AfSdHd Dietot 8f a1 el & RUdTe 8, SHBI SRF Gof BT IRUATA
TS S B S8 SR go] Bl Al R FHS SIdl 87 9= VAT safay
FHS ST 7, Rifd gg A Siar € f6 9 @ Siersg Sfded ¥

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, please
start winding up.

it sree RIGRT : #ieH, aMud Mo & AR H a9 e M 4 @d d- T8l
B | 37 UGl BT BHIAT ST TS BT AT A T, Ffb S Gl ggla qRd
7 g, 98 S &b gRI o8 s ol SR AR AMRIGAl H S B Yo 3l
qH GH T8 g8 ¢, Sy WRA ggfrdl, St Siiad & §99 A ofd) Hahnemann
P TII B BRINURE ugfd €, O 89 TR @ 9%ar iR I a¥id BT ST
T Ahd B, 9 Ugfd A gofrol e fhar oiar 21 § WReR I I8 91d ST aredi
g & Sl a1 ofit Ta=d &+, 1 S A.AL/AAEL @ b ART Bl T TR &
BT B far Sem? § @ga fi HE Sl U SR H SHST Sa W] o | AT
o FET dro HT AR A €, 39d fory agd-agd g=arg |
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it dorr Rig RISy o &, faoel): a=are Suwegel #eiedr| fed, s
BRI f9al & IR ¥, 39 Ugfd & aR # I HEl W1 7 F 9Rd § Ig A AR
fafec wgfa 8, e g9 | @t & v 9gd 81 8, WRed o9 Uugd I8l 2
HqsH, AYY HATET Bl Rule g 5 26.3 Ul & g% ¥ Uid 99 39 fafeed ugha
@ W B BT & AFT SRR BT AN @I S WG ¥, 98 26.3 e 8%
e fegea # 9¢ T8 1 AfhT 99 WREHR goic Il Bl 7, 2,122 BRI U
F1 TICA qoIC YN HATSHT BT &, olfbd SHH A Bl & foy w13 138 aRls 3y
&1 gofe FEiRdT fdar &, S 9 fafehcdr ugfa @1 <¥d g0 98d &9 & | 39 dolc
DI IR ST ARy | <9 # Rt % S WRHR! RUATd €, SHdb! A& 207 g,
Sil Sfded @ AT €, 98 2 E 24 BOR & U 7, 9 SREIS &, 9 7,856
H 9rar 39 138 PRIS BUA & goic W « URF, Al J3I 1 & [$ I8 9gd GRea
SM Tl 3l T8 W HEl T, WMHR I RE 9 W AR fJug @t ~w 9 @ &
RNt 98 ugfy €, AR e & WY @ @ fhar o 1 ag Ui gwnedt €
Tg Ut faem €, g S et 9l €1 #eH, 98 WReR ot Hidh el Saw
fegeam # Sie 9 9RY Sl Bl @H B W T gE & 98 AT AHRI ABRAT
g, 7 O 9 @ B W E RSEH # IR S ¥ w8 W B R
# TERT BT IO AR 96 8T 81 SRR BI B T B ol Ugla 8, grearnef
P AXE HISI el THY, AT dbS SdY....

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Sanjayiji, please start
winding up.

2t dorg RiT: Hem, § 99 @S IR @1 & | 3R IS b, ¥ Bl TRIE BRD
STe A AR Sl Bl @A FIAT| HSH, § A YD AHEA dldd U7 I8 g, I§ A
AT 21 3MUBT 9 NR W ST 91 TI=Tal &1 I8! 8, dfd 39 WaR 1 39
FIdA A1 e g3l T8I Brel € 3R B Fhal € b IR &7 aw § o § o
QUIGIE BT el o faa, feH, IUEIE & HeHl | * JUEIE B Jhad o far
..(TTET)...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Sanjayji, please stick
to the issue.

#t o Rig: |1 39 W d d87 e WeW QSIS ©, H 39 WK A el
AT §?

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Sanjayji, please stick
to the issue.

* Explinged as orderd by the Chair.
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2 dora Rig: ¥, TR 89 QUEiEl €, A g3l So[R ol ¥ Sl faar oy
..(TEITH)...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, Sanjayji.

Y JiorT Rig: 59 <91 & Faied Ied § J8hY Th SISIE! TP A diel I&T
g, @ g3 o oy

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you, Sanjayji.

2 dorr Rre: # ol 9 @l W aRar g, gwgare |

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you. The next
speaker is Dr. Hanumanthaiah. You have eight minutes. But, we have a message to wind
up the discussion by 11.30. So, if you can keep it short, | will really be obliged.

DR. L. HANUMANTHAIAH (Karnataka): Okay, Madam. Madam, | thank you very
much for giving me this opportunity. | just wanted to bring to the notice of this august
House as well as the hon. Minister one thing. Sir, from 2014, you have issued seven
Ordinances, in spite of Parliament running regularly. Of course, during COVID, there is
a gap. Otherwise, the Parliament was functioning regularly. What was the necessity to
issue so many Ordinances? And, | have no other option but to call this as 'Ordinance
rgj' and 'Ordinance Government.' You had brought many Ordinancesin 2014. You have
issued the Coa Mines (Special Provisions) Ordinance; the Coal Mines (Specia Provisions)
Second Ordinance; the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Ordinance, 2014; it was issued the second
time in 2015; the Negotiable Instrument (Amendment) Ordinance, 2015; it was issued
again in 2015; you have issued The Enemy Property (Amendment Validation) Ordinance,
2016, for five times; The Indian Medical Council Ordinance was issued in 2018, 2019
and again in 2019. It was issued three times! The Muslim Women (Protection of Rights
on Marriage) Ordinance in 2018, 2019 and again issued in 2019! This Homoeopathy
Central Council Ordinance was issued in 2019 and again in 2020. Sir, what is the
necessity? | wanted to know whether the Government is interested to run administration
on Ordinances or to make legislation when Parliament is regularly meeting, except
during COVID period.

Madam, first, | wanted to speak on the Indian Medical Central Council (Amendment)
Bill. It is a stop-gap arrangement. The Bill is a stop-gap arrangement to temporarily
supersede the Central Council of Indian Medicine owing to its poor functioning. It is
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going to be replaced with the proposed National Council of Indian System of Medicine.
The supersession of the Central Council, through this Bill, is for a period of one year
until the Board of Governors is constituted to exercise its powers. The Board of
Governors consists of 10 members. This is what is proposed in the Bill. | wanted to
ask you one thing. You have mentioned in the Bill that you will appoint eminent
persons in the field of Indian medicine or eminent administrators. The Board is bound
by the directions of the Central Government on policy matters. Madam, | wanted to ask
the Government, through you, why 10 members have not been prescribed as to how
many members are the Indian medical experts and how many will be with administrative
background. See, the day may come that you may not appoint Indian medical experts
at al. There will only be the administrative or ex-officio members. What will happen
then? The entire Board will be run by the officers or run at the directions of the
Government! Hon. Minister, you should prescribe this. In other Bills, you have mentioned
that there will be three experts. When you brought a Bill on teaching and research of
Ayurveda in Gujarat, you have mentioned in that very Bill that there will be three
experts and there are three others, including Secretary (AY USH) and Minister of Ayush.
But, in this Bill, why such specification is not there? If you don't appoint experts.
Professors, field experts who have done research in that, who have taught medicine for
so many years, what will happen to this Board?

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Please observe silence.

DR. L. HANUMANTHAIAH: You have already mentioned that the Central
Government will give direction on policy matters. If that is the case, | wanted to ask
what about the autonomy of this Board. Madam, there would not be any autonomy
even in academics! If you don't maintain autonomy in academics, what will happen'?
The Indian Medicine Council Board will run under the Government and Minister
directly. It is fine that you are a doctor and you are heading the Ministry of Health and
Family Welfare. But, if thereis a Minister who is not a doctor, does not have knowledge
about health and family welfare, then the entire Board will run under a person who does
not have any knowledge about medicine! What will happen then? So, at least, for God's
sake, | request you to precisely mention it here.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): You will have to start
winding up, Hanumanthaiahji.
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DR. L. HANUMANTHAIAH: Out of ten members, five should be experts and the
rest you can appoint as ex-officio members.

Madam, there is one more important factor. Yoga and Naturopathy is totally kept
away from this. Who is interested in this? And, | wanted to know the vested interest
playing in this.

Hon. Prime Minister, Shri Narendra Modiji, every year, after this Government came
to power, has been following the International Yoga Day as a National Day and
celebrations are also done.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Please observe order
here. Excuse me, Members, please observe order. On the right side, please observe
order in the House.

DR. L. HANUMANTHAIAH: At the same time, you don't want to prescribe
syllabus. You don't want to have Naturopathy as study material. You don't want to
have it as degree. But, you wanted to take advantage of it. Sir, | wanted to ask you:
How can it be done when Yoga and Naturopathy are kept away from this Bill?

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Hon. Member, you
will have to wind up, please.

DR. L. HANUMANTHAIAH: One minute, Madam.

Madam, autonomy must be maintained in al the Government bodies. In UGC we
are maintaining autonomy. So, here also, you please maintain autonomy.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Please wind up,
Hanumanthaiahiji.

DR. L. HANUMANTHAIAH: So, | request you to ensure that Board of Governors
will exercise their powers based on directions given by the Government should not be
there in the Bill.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Okay. | am calling the
next speaker. Hanumanthaiahji, please wind up.

DR. L. HANUMANTHAIAH: There should be experts. The Ayush Ministry's
regulating the Council is not proper. So, Madam, | request, through you, the hon.
Minister to make these amendments and we will pass the Bill. Thank you.
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THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you. Shrimati
Roopa Ganguly. Sheis absent. Dr. Vikas Mahatme. Mahatmeji, you have eight minutes.
But, if you can make it shorter, | will be obliged.

DR. VIKAS MAHATME (Maharashtra): It is very nice to see an eminent lady from
Maharashtra in the Chair.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Thank you.

DR. VIKAS MAHATME: | think, we should change the routine nomenclature to
‘Chairperson’, from '‘Chairman’ because 'Chairman'’ is not gender-neutral. It will be better
if we say 'Chairperson.’

Thank you Madam. As you know, the Bill is a very important one. ¥ ST The
Indian Medicine Central Council (Amendment) Bill 3fR The Homoeopathy Central
Council (Amendment) Bill €, BH 7! Ur<ay ST @MeY | 2016 H 3RIAT GORTRAT
ST @l sregeral H Ua HRCT form @ g off, d1fds 89 §9% GuR R Aeb, Rty oTd
SIRT Indian Medicine Central Council 3R Homoeopathy Central Council TR @t T8
off, 9 Acts 1970 3R 1973 & 9| SHa! a8 A S F© Bl |

(st SuMmfT ol §Y)

SN f $9d fag S basic mandate o1, @8 I8 o1 f& uniform standard of
education Y81 @1fEY, <ifh &H AId! Ual & & gy & Ue 8 S #BRrg 9,
[MeR ¥, faeell 9, ARTSTTg ¥ STl aRe @l off, AI-SIel aRE & 394 skills
9, knowledge &1| &4 Uniform Standards 781 &x U1 38 o, I8 Udh &A1 ATl ol
g1 NEET & #1099 I8 &M < dTel 81 99 & 39 Yae & WIRU registration
1 GIRT Ud mandate | ST registration &1 SiT process &, 98 <d! d<e 4 follow
TE 81 38T a1l U ot g fF Bl # M aRE & practioners €1 Ta degree
holders €, il 7ifld # Y& homoeopathy @I practice X & &, A%, Wil Hed ©
f U=-=ga8R (correspondance course) ¥ B4 YRT &9 &1 AT &, I AR colleague
7 BBl SR AR, [l fhdld Ug BR Qga @1 treatment &1 781, GERT &I 9T treatment
P}d &, I8 9gd dangerous ¥ | T AT S IVRGIA 7, I8 IVRGIE Sl A Tl
8l Y8l ol

TRIRT I8 o1 & Biciors @ St Rafiaed fiemn arfey, S9d fofg ST inspection
@I process oY, SHH BHIN $HP SR IR AT 11 BT & o 981 SopRedar o
2, dfed FIferct offt o R & ft IR TE e | saferg # A g
aredl o fb A A9 AT X Bl 3R WHR AW IE! @Al €|
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=l g8 HeyUl Uige U €1 39 QR Uae ¥, Fories @rerd ¥ A |l gelde
BI oY, I8 7S 3R U3 B Yals & U & a Ude & Ruvi<fed sad 8 1
SRt o1 oifde 39 Tae & 3iaiid Ueie & ufafifey <t d =8 819 9| 9 S golaes
Fpiresed 9, 7 Sfaed a1 S AR & aIeRk 9iRE I8d 9| EEifE W9 gae
H URe RUSICY 9gd H8@yul a1d €, A1 98 T8l ATl $AY Uy & 98d 99
UleetT MY & | IFH U Bi-Terde 36 gexie Wl of {6 S diesl 9o 9, 9 ga
21 39 €] & ARR ¥ 3R 9 gg & s H BRd o, I Bivae i §eNve
AT IE | WM §R B & (Y 8H -RMS BHIR 6 ST Afeha aweH
IR T HHRM BR BN a1 R &R I8 | gar | iRy I I§ vae
g BT & A1 A7 SR R & [y Ul I8 9gd SNl & [ 3d] IRRG I
S A Bl R IR H 98 Uiea™ 81 &I 998 9 Sl golded 8idl 8, SaH
I 9gd deloret 3 I A1 BH T8I AN gAGR od ¥, S Ugd W SAP AT H g
g @R T @ &1 IVRGIE & 981 B IET AT| 399 I8 Hfoars off | |qa- wel o
ST @t o T, ST B T Sexd A AfbT soidd 8 & foT uge
IRREIT BT SToxT 81 IRRSIT BT B B BT 82 IRVRSIT Bl B
IRREIT €, AT 39T SIdh A Rple &l € Al I8 SR el ®U | T8l & AhdT |
IT 91 39 Y YaE & oifeldacd # M § - FAR ARG #A SN, 1. 'Y ag
T 9 ®Bl © 5 I9H oficraed H W foRam g § 1 WRT I8 FBAl © (b goldwd B
S I RN, $9d Ay i AFT 9gd S]] o1, dlfd g9 oS 9§ I8 Sl
FHHE HT Uae 191 g1 7, I sher< o) Ui | 3fd 89 $HF Ugdl o, 99 2010
P P JUY TRBR & T | b JASTT AR 1T AT, 1A gHRilans gae axgiva
fopar an o SR @8 SIS SN g ATl WfbsT g9 araoe g8l dirse iy 4
3, wife SfifeT= e B9 & aig fR 9 98 gd uRRefa &w 5 78 € 4
wilens & fR1g # 981 g, Afehd S system ouE Y 9' T@d ot | afe ofifeT
TR TR Al IS W B AP BB W bad el Io IR R ¥ g8l Rafa U
B TS, 97 3@ &I BT @R | Sufery g SifSw oM 9gd Siedt oT | 39 Qi
P A goT J&T b SIS AiE, M MUTA gied of o feweht &t off R uweiieng
B PIs I H BT TEI Ghal, RIfP Ig AfSTH IR-IR AR Sl & 3R o 8l
ST €, &ifs H PeT d1edl & (¢ Al WRHR P F¥ei] ARPR & 3R gH0h AR
S A RIS S, S TR Bl Geell® Bl 98§39 WRGR Pl HOR T8l | gHD
U a8 SiifST=a a1 9gd STedl A1 I8 SIS R 4 Rule sfely garm & fd
NI & BM H 980 DoAsdl & 3R ITH Tdh hevel aak Pl FgdNT A1y |
3% TR B SN T8l 9¢ Fad | 39P fl¥ BIR HB THAS & A1eg9 9 number
of persons @ ard@ ¥ FHEl T Y| EART S National Medical Commission &, S
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I elected number of persons F@IY T £ 99 W =@l gF o &R A 9 faa W
3T @er €1 National Medical Commission 5 &1 b1 I8 4t goT 7T o1, offh
National Medical Commission &1 fqwg = &I g¢ 41 # qar =g & ve € are
¥ AfsHa @ 25% Wed ¢ T T AR 6,000 W FW T Sfded IR B W 2
IJE 9¢1 g8 A& ddal Government Medical Colleges @1 €, S¥¥ private colleges &
Siacd @t A Wit T8 2

qEIeY, 39 W @o gena Wt T St @ Wi emE § 5 P i a8 &
SIRY XFSREXeM fdhar STy, IS live and active 811 91feY, @ity Homoeopathic
and Ayurvedic doctors, 39 It & IRVRCIH H - A T 9 & | By IR VAT
A 81T © f S Slaex @1 ¥ B 9N §, R W 98 U IoRes Siaex Iedl
g1 guN, Sl Ufded Sfgedd 7€l €, ot ®ed € fb g9 o 99 Wit A dfdew s
a8, R Ml 7 IMeS RBd €1 39 @RE A BANI A A8l 99 Wehdll ©, g9y
live and active doctors &1 & INRGIM EFT AIRT|...(AFEH)...

it SuRwTUfer: ST HETH Sff, 3N HT SN FHT BN L (SaR). .

DR. VIKAS MAHATME: Sir, the Chairperson just told me that | have been
allotted eight minutes.

MR. DEPUTY CHAIRMAN: Yes. She had said, 'Eight minutes. 3118 fiFe afieRs!
PAIC B P | ...(FIEF)... Tl |

ST, faera weTe: gusl 9 g8 € b National Education Policy # integrated
approach SITET 9l &, S e8! d1d €1 3Mgds H URe USURM Pl S8 Udh Ald
@1 Certificate Course &1, & ATal &1 Diploma Course &1, 9 Tel &7 Degree Course
g1, S99 $9PI integration BT 31X integration | QT Uefist B BRIGT B ¥R,
Exit exam ¥...(@aem)...

it SuRwTuer: o=raTe, ST e "'t S L (aEm). .

S1. faer 7't W, # v e # ofuel a1a wed BRal g | Exit Exam # @l
voscd i uels o) Iw €, Hife Sa! uar € & & R A o 21 L (@aem)...
AT practical examination ¥ ...(IFe)...

2 TR gaE, B DY | (FEUH)... 3d H AFHE HAL Sl B
AT | A HT ST, HUAT A9 briefly U1 Sa@ <, Fifep 84 I8 [ U H=AT
g 3R i gERT 9 <aom a1 Bl
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ST Y e g9 Sugaafa #eiey, § 9t g 9wt BT ged W SN
GaT PRAT §

SHRI K.K. RAGESH: Sir, | have to speak on the Resolution.

MR. DEPUTY CHAIRMAN: I will come. There is a procedure to be followed,
Mr. Ragesh. Don't disturb like this. Whey your turn comes, | will call you.

ST, T e SIAT 31U AW 6T 8, T9 &I 71T IR Uiiagdl & SR 98d
Hew # # bad {© magjor concerns Bl B I, Wil Aol g # ¥ Y MU F
Fgd AN 1 R-GR SAMESTH A & 337 DI XS [HAT 1 IREH Wl & ar H,
I SoMe & IR H SR extraordinary situation % IR U P8l S gHI © |
H /9 goend # HET gaaed faAr of, a1 g 9 @ SfifST & w5y d aH &
fog S Ry gRRfT off, SH@Er s fear of f5 S8 999 SRET & SR
giferarie e § 987 off | T Tl ¥ fh 39 yeR &7 S e I8 WRaR oS
21 ATSET & gIg I S db <% H Sl W ARPR Bl 8, SE-og I IawgHal TSt
g, d9-d9 9 39 UBR & Ife-d ol Y&l & 399 Pls Ui abnormal 1d T8l 1

el TS d1d BT § 8, P A &R o Indian System of Medicine, WRdRI
faferca ugfral, el an, SRl sanfe Rieew &1 Jgar <, 39 Rvewg o
medical reforms &, $9@t medical education @1 iR SITET 98dR & 9 regulate &=+
P 1 Ul 39 9o & ARIH ¥ MW 9e1s O Y@l 8, S9d! Ud UBR A quackery
Bl TGN S ST Pel| Gl 39 ¥ &b HUR dgd B goll | HRA fafpear ughoai
TAN < & Ui fafecar ugforat € sk S 9a@ Smumi-3rae a¥ies 9 scientific basis
g1 # 39 91 Pl SIE}Al AEdl g b 9Rd WBR U gad W, A | R )
Hq9 A, geT HA S F A H AR e UGl & TaR-yaR &y g1 avE
¥ ufieg &1 89 3FR Medical education & reforms & ufd committed = &I iR
a4t Rve=1 & ufd committed =7 814, @ Medical Council of India @' replace @R
National Medical Commission ¥ T T &I, 519 U= 39 |a+ g @f & | Indian
Systems of Medicine 3ik gRiueft & aR # National Medical Commission &1 154
AT 7 W U R § SR Al W W SE@ U™ AR g §1 T8l IR ARl
IR AN & IR # Al TH A W 7 I concern raise fHAT ¥ A H 39 \eA
B g SMGRI <1 dreal § b I SRR 5 Ud QA1 gena & o & A ok
TRV & HEd B S Y, FTABT ST WaH HAI S $ G W AR g 7
a9 &1 recognition e €, 39T WY UH separate National Medical Commission
BT AIfEY iR 39 feem # feurdsie # ward 9ot <81 1 OIS AAYT & 3ISY MY S
5 a7 oM FgRel & fow Wit U& separate Medical Commission AR I8 31T |
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[SI. Y )

O dArl 4, = 59 a0 9 Aafua T81 €, dfed e dd Modern Systems &
feTe ST National Medical Commission SFRIT 7T 21T, S9$ aR H qarT | 39 987y
& AT AT AT [ SHDT Y B H, IqDI ART UHATAT DI GRT B H AT
Ud A BT FHY | 9gd € ¥, a8 WEiEg B a9 ARy uihang T @) el
D! & 3R PRIFT Bl & drdo[a S qd UlhA3il Bl qR1 BRIl Board of Governors
g, S9P WM W Nationa Medical Commission I3 & 3FGY &M BRAT Y=o B |

IET U YH AT sweeping statement Wi f&am 7 5 I8 WRAR R AT Sft
& g | < H T Bl oruin IR B! B, 9 P WRT b A T el SMg | Al
d 991 authority & 1 3R TS conviction & H IE HeAl el B, b o ol
R b AeY # YRT Bl IRGRI & B! BT SiasRT @ SIrem, ar game #31 R<
Al ST & < 7 e & A reforms <21 7 8Y © 3R S9! f7aT international
recognition e &, S folT 9T &9 S9d! 984 3T aRid ¥ RO &1 | I8l
TR Board of Governors ST 911 T €, 39 Re™T & IR #, S9d IR # 39 @XE
& ARY W W fF AT T IRQE A gHifd €1 @1 § wwsan g & g o fae
SH®RT & Udh UHR & sweeping statement = | Board of Governors & 3= il
ft &1 €, 9 98 highly reputed technical experts €, ST national ingtitutes g, 39
Directors g, Research Council & DGs & | S= Ugd @83 # Sl & &A1 &, 98d
limited period & &=, o9 WM & 3<X, ¥R inspections &I complete HRAT AT
Sit fuwel |Tat 2019 # gt & ST Board of Governors 91, 34 NEET & A1edd
A online admissions &1 UfGARIT P 980 oW 1 A Gge (AT I 980 AR
I FH By Tl

S UBR MY &I USRIl & aR # I, Y WA B SUARAT & N
#F ot 78t W v e @S 5 M| Sue ded # g A et ®I g HEdl
g 5 fUodl 999 & IR o 89 oYY Ulcd W SR o@ 9dd ¢ | agds, I, fagr
3R gt ¥ Rras W 8RR Indian systems of traditional medicines €, gd ey
# 29,000 research publications @I T&f TR SIHR &H AN @ AH & |

TP HFHT e 9 I8 AT gidT e} @ off fh e 39 9o & Aww |
IREE H R BRI faed H S U@ bridge course &, IHH! club far e, S
HIEH A S BRI & SR JRdE & AN 8, 9 Modern Systems &I practice HI |
a1 O fe=it Y bridge course @1 37 9kt & arvax UTae <TE] 2| 3ifSH! & YshIaRic
P ST GG B R B, A 3D ACHMET P FUR WRAR BT bl W YBR BT
TE A U BRA BT 9 d Bl @&d €, I SUd! HM 8| SR VAT BIdl, df SiI
A HHIIE B, U W 39 ARY AfSHd &1 et § TvHd AfShd HHIE By
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JIcATEd el PRl | TRBR Phaed 7 S¥ICYAU Bl Ul MSSH BT Al B PR
daHdl &, ofd @ day-to-day working & 3R WRGR et Wt ger ¥ 9
involved &, 9 & a& involve BT A&l g1 9IS 3ifh A" & 3T<x I8 Sl gady
TSl 3G & aR H 91 @I W, A we fe ff i ar wuiEd a1 $9 SMuR
W Pl W W IS MG A B T8 garn T 7 AR nf S A B8R, ST
faeeyor B, 1 &= # R b S dfeard 8, dricd §, Sd Jiaid dig ot
AT € I8 TW ®, a9 T 98 SHP 3feX A 3R 98 uwel g 9 SHd
37X SR 3R 39 A1 39 UbRN &I SGH Bl Roided sanfe dg g1 S greaeft
ST & goicd & dR H 910 &I g ©, WHR [RFd w0 ¥ 39 9§99 =il & Ui
Uiag €1 Uh AT AR | Q9 H IR WM BRe AW UG H BH- Y
GRIFES fbd e w2, s8¢ ded # 9 #2139 Wy H H wwsan g b
NS AT 9 9 & w@aeE & dgd (Hed @1 uie A€l 81 9dhdr g, dfed afw 9
AT A separately $Hd AR H SIMGRI UK BRAT @29, Al fagd SIHHRIT SR8

<1 St |

# TEART Ig P dEd § & 39 M o B a1 & 0 AWIR Pl AL
98d © URGH %, 98d o WK ¢l 39H fedl W UeR @1 $Is VAT intention TE
g 5 89 @15 99 Sl 91T 9Ed & | WRaR ARSdd Uojdhed ¥ iR AR sfead
Reewy H o1 gav disd Res ¥ Sl 8% dv€ & most modern 3R most useful
reforms g TIRY, 98 X & € R IHF Ade W ol Ui Al & 3igy Tox
AT T BF I8 W X8 & P AR Ploiolel &1 T 9¢ W8T 8, APl Bletoldt,
Afshd Weed, ol dicd, Ioi died & ¥ 98 B! ¢ S AT THI ISP
IR # IR 9 919 R @1 T8 ¥ IR IE 39 9 & context # Sfuyd & BT,
JfhT T & B ARG B ST BIfe @ Weed glagn Suae 8, 9r e |
ARSI SO [ Gaw 1 I IuA 8l, 39D (oY WHR G e 4 Ulag ¢ |
N & AT STy Ao B, s: P (Y S g il e YUS dernd jied €, el
W AN & W TR YIS dod ¥ed 7, 31 94 dioil & e 21 s & fog
I arel T # eHe fefied gea firm ® SR 9gd 9t S A E SN
fiooagaarg a2, e d8d Y medical institutes g9 I €, Y medical
institute % 3f&R UF separate ingtitution €, YT wilP ©, I sfeyd R 3t
AR ®1 & ST BR BT &1 AR R -9l PR R TH<T & A Th-gax
BT Wb & P DM BR Y& & dlid GAMS b TG A TRIG e Dl W gaad ST
{ @R A1 ITAY BRSO T | 595 [0 WeR T w®E A ufieg €, I8
WEHR B 9aT Tl

3 & # oy Wl AR wedl | fded SR @mEdn g fb R oy g faed
Bl unanimously URT &1, A <91 #, <9 & AN & d19 # iR R fafee ugfa
& fou wafia @t & d9 3 ve 98d o/sl Qe g |




398 Government [RAJYA SABHA] Bills

oY SuguUfr: g=IdTe, I HAT Sff

| shall first put the Statutory Resolution moved by Shri Elamaram Kareem,
Shri Binoy Viswam and Shri K.C. Venugopal to vote. Shri Elamaram Kareem is absent.
The question is:

"That this House disapproves the Homoeopathy Central Council (Amendment)
Ordinance, 2020 (No. 6 of 2020) promulgated by the President of India on 24th
April, 2020."

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question is:

"That the Bill further to amend the Homoeopathy Central Council Act, 1973, be
taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.
Clause 2, the Enacting Formula and the Title were added to the Bill.
DR. HARSH VARDHAN: Sir, | move: That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: | shall now put the Statutory Resolution moved by
Shri K.K. Ragesh, Shri Elamaram Kareem, Shri Binoy Viswam and Shri K.C. Venugopal
to vote.

SHRI K. K. RAGESH: Sir, | have a point of order.
MR. DEPUTY CHAIRMAN: Do you want to speak?

SHRI K. K. RAGESH: Sir, my point of order is that as per the Constitution and
also as per the Rules of Procedure, the mover of the Statutory Resolution has the right
of reply. But | am not given the time to reply.

MR. DEPUTY CHAIRMAN: You reply.
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SHRI BHUPENDER YADAV (Rgjasthan): Sir, | also have a point of order. Where
is it written in the Constitution? Let him first clarify that.

SHRI K. K. RAGESH: It isgiven under Article 123 (2) (@) of the Constitution and
Rule No. 242 of the Rules of Procedure. As per the Rules of Procedure, the mover of
a Resolution has the right to speak.

MR. DEPUTY CHAIRMAN: Rageshiji, it is not in the Constitution; it isin the
Rules of Procedure.

SHRI K. K. RAGESH: Under the Constitution, | can move the Statutory Resolution
and the mover has the right of reply.

MR. DEPUTY CHAIRMAN: Yes, you have.

SHRI K. K. RAGESH: At the very outset, | am appealing this House to reject the
points made by the hon. Minister to justify the Ordinance. Why am | saying so?

MR. DEPUTY CHAIRMAN: Bebrief.
SHRI K. K. RAGESH: | will take three minutes.
MR. DEPUTY CHAIRMAN: Not three minutes; just take two minutes.

SHRI K. K. RAGESH: Sir, | am the mover, of the Resolution. Please give me three
minutes.

It isapart of the Government's decision to dissolve all the regulatory bodies. Yes,
there were certain complaints and corruption charges levelled against these regulatory
bodies. But, at the same time, these bodies were elected bodies and also these bodies
ensured States representation. Now, what the Government is doing is that they are
making or de-promoting these bodies as mere Government departments because these
bodies are going to be nominated ones; nominated by the Central Government. What
about the States' representation? What about the component of election?
...(Interruptions)... If the Government is really serious, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now you have made your point. ...(Interruptions)...

SHRI K. K. RAGESH: Sir, one more point. ...(Interruptions)... If the Government
isreally serious to combat corruption, they have to bring about a legislation to regulate
fee and admission in private medical colleges. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now you have put your point. ...(Interruptions)...
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The question is:

"That this House disapproves the Indian Medicine Central Council (Amendment)
Ordinance, 2020 (No.7 of 2020) .promulgated by the President of India on 24th
April, 2020."

The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the motion moved by Dr. Harsh
Vardhan to vote. The question is:

"That the Bill further to amend the Indian Medicine Central Council Act, 1970, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: | shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there is one Amendment (No.l) by Shri K.C. Venugopal. He is
not present.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
DR. HARSH VARDHAN: Sir, | move;
That the Bill be passed.

The question was put and the motion was adopted.
*The Salaries and Allowances of Ministers (Amendment) Bill, 2020;
And
*The Salary, Allowances and Pension of Member s of Parliament (Amendment)

Bill, 2020

MR. DEPUTY CHAIRMAN: Now, the Salaries and Allowances of Ministers
(Amendment) Bill, 2020 is the next Bill that we are taking up. Shri G. Kishan Reddy to
move a motion for consideration of the Bill.

* Discussed together.
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12.00 Noon

& HATT ¥ 59 H3 (97 SN fher Yl AT SUHHIUT B, U] AL

A U SURYT BRAT -

"fh Gt & TreEt iR Wt I Heferd srfSifed, 1952 &1 SR H9ed BRA b
for fate w faar fear sl

AR, § 3O 91 brief # Heam| fgg & @ <@ B ave qRA F oA AR
DI PIfAS-19 ATHRI BT AFAI BAT Ug 81 &, [oT9d SR S & AN Bl faweq
IR e Rufy ) ¥R uv@ usr 81 39 98MRI B Bad I b & a7 3R
39 W 30 & {7 immediate 3R quick T80 U T MU HETIT UGTH HR
¥ oy &% WHR B WE ¥ al angles W T By o7 I® €1 SRET IRRE
TEMRI ¥ Mg MEd iR HEdr 39 919 & A8 Pl 9al § b 39 "EMRI &
Beld Bl FRIFA BR1 & (7 §O 6e SUTT $RAT AeAS 81 177 471 U Reafy
#4, 39 W RV & Igaw 9 R s U & QY- didal g1 @GR & a9
vd 9df # dwerdt W faar fear w2

AfEed T AP 6.4.2020 BT gt AU d8H W HAG WG BT I, W AR
Uer STfeTH, 1954 # Helgd | Weftd AHad BRI HATGI & URAd WX SgAR o
8Y ¥g A1 ol for o5 iRl @1 QT 7 999 iR Wl 7 30 wR¥e & HHl I}
& ST e S wHY WNE WA el el XET o7 SR B I A AID o,
iy fasTid 9.4.2020 B ARG & srfews 123, WS (i) & 3fdid AT & 9d9 IR
Hdl 9 H&ferd ga Ordinance dchlal promulgate foam 11| S99 JraTeel & dgd, Hbxaf
Bl P arel 999 SR wl § Qe 1.4.2020 A TP Y DI AR, AT ATE, 2021
TP 30 AT B Pl dl TS T

STa Ordinance @1 Act # dge™ & forg wog # I8 w3l & awemt iRk
Tl & Hdfea (e fagRre, 2020 AT T €| $9G fog # ud gRT 9t AT
iael 9 faT9qde omiE axal g b 39 9d @ gawsa 9 wikd feam S|

The question was proposed.

2} TSl AT (AERTS): SUAHIIT H81ed, MU g1 39 A8dqUl e W drer
BT HipT 3T, TR g=4d1E | IRBR HRMET FBERT I e & v #-1 ofiR et
% I Bl BT Sl [ ARl 8, SHBT H WA HRal § | 9F f8d # SR 3H S
& fea & it 9.

SHRI BHUPENDER YADAV: Rgjeev ji, | am not interrupting you. Sir, thereis Rule
266 regarding Residuary Powers to the Chair. #8Igd, 3Tl d& ded # 31 fdar afs same
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[Shri Bhupendr Yadav]

A & B0 € O 89 AT S 1Y ofd © | I8l i) a1 SfffSTT ¥ €, e subject-
matter same €, Teb AT B TEATE & AeY # € SR GERI A&l Bl qIEAs $
Hag H €1 a9l A BT A9 Bl AHal €, olfed g w1 fqwy @ S
Aol © | HEIGY, 3MUd U el 266 9 UMR © b S8l R M9 74 Bl Ry =
AT & Wahd E1 PR Wed I I o el dl W 'F e i 9|l W, Ua
e fava 9 3R gH € PR Add & |

it SRRT A (FAeH): a1 v W U 9 Fa wR o |
st Us FTeT: W, Fa dI FeAld & f& I B Yh A1 gdl IR G © |
it IR WA WX, B I8 99 fhar o & S oS v e forg o |

3R TP BT B ABIY ©, b I AEHIT I I18d & d 89 99 $9dh! Ud A1
o Ihd Bl

sfY SRR YW TR, < U A1 o Ihd o |

it Staumfe: S 2|

Mt RNF T (R ) W, Yo SN A S g w8, I8 sl
gema €, F@ife 98 9= &1, S g A oS feved @) W €, 9® UF 'R
T & 919 71 Only for ¥ 1,000/-, we are making such big deal about it. From 3,000
or something, it is coming down to 2,000. Of course, we can discuss the two Bills

together because the Salary Bill is only coming to ¥ 64 crores. Yes. We should actually
discuss it only in half-an-hour.

AN HON. MEMBER: Sir, | think, we can save a lot of time.

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; THE
MINISTER OF INFORMATION AND BROADCASTING; AND THE MINISTER OF
HEAVY INDUSTRIESAND PUBLIC ENTERPRISES (SHRI PRAKASH JAVADEKAR):
Sir, everybody is supporting it.

of} SRR 9T WY, s confusion T 87 HAT SHT Bl 8F Tdh A1 el Y
Jhd B2

it STUTUfT: AT WERTUT, IPR e 8Hd ©, T A9d] Al § al gl
P BH N T 1Y oid © | I I1oiid |rad o, § 39 sede faa o 9 introduce

&1 g, R 3y aiferg |
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Let us aso take up The Salary, Allowances and Pension of Members of Parliament
(Amendment) Bill, 2020; Shri Pralhad Joshi to move a Motion for consideration of the
Salary, Allowances and Pension of Members of Parliament (Amendment) Bill, 2020.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, with your permission,
| move:

"That the Bill further to amend the Salary, Allowances and Pension of Members
of Parliament Act, 1954, as passed by Lok Sabha, be taken into consideration.”

The question was proposed.

it SUUTUfT: 319 39 ST f[9al IR IR iIg U A1 91 B | HEAIT ]9
RIGERSI

it IoT A IUFHURT w86y, g9 fhar w9 e 8, R g90 15 e @
9y e 87

oY STUTUfer: 3MUR! 10 fire &1 9y e € SR 3T Wau & 9icl, wife A=
IR WIEd BT AWE o fF IH W GRT WA UHAd B

it ITolla e W), § 9 fiEe 55 Ade # U 91 AW B | "EIGY, AE
ST a1 39 959 & <R T €, B9 9 o &1 99edE e &1 9Har & fgd # -
S a1t 39 WRBR A A B DI B, T SR HIO ISt 7 SHABT X dad a9
AT €1 BRI @1 $9 ST # 89 50 R & UR 8U § 3R 80 B9IR W SAGT @l
q AU S TATg €, § S QU ANl Bl A8 AGoIl iU BRal g SR Sl BRI
F AR Whedlsd AT €, TP Aol &Rl &1 S Sfaed €, T4 8, Ydiss afdds
g, gioRT 8, 3 WPl B YT PR © SR BARI THY Wl 3N IE AWE B
I 30 UFISIT Helkdt &I 91 B T FR MY 39H IR AT PHeldl &I Iid B
€, 3R 3 Y& ATel I1 &1 Al & folY U TUAT ABR HTH B B W JIR B
g TR MU WRHR AN 43 & foIv 39 yeR & o oew, o gq Ffded wu
IHHT FHAT HT| ST B o T A R B ASS oS Y8 8, 39H 3T FAERI
el 1 T @8 W B HR QNG clfbT WS Bl AU &3 H STBR BMH B
BT IR DIg PR €, d g8 Ide [T F BH BT @1 AHR 81 IRPR - g
T MPLADS &¢ &< & aid 1 &I €, a1 S 89X UM 3 SiHdl & $Hedlvl &
foQ, o S9aT & g@ 9 Ol & U o9 €, oY S9! 98 B Sff 78 2| M7 RISt
AT B SEE Bl B9 & feem # 1 I €1 39 MPLADS 6d & YD 3!
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Hem 3R a’idT Hel T8l 21 S/9 MPLADS introduce 831 21, a9 |e+ H g4i gg ol |
319 37U 89 ¥ MPLADS ol =18 ¢ &, Slafd AU+ Wl gda! =rdl el & ¢l
MBI THR B S HRIGIA I8 &, 98 JHeldl, mismanagement &1 S-SRI
3QIexU XBl

IUHTAfT ARG, 519 2014 # 3@ WRGR 31, d9 GDP 7.41 per cent &Y | 3=
16-16 ©< B fBa, MU 18-18 €< &M fdar 3R GDP - 23.9 per cent TR ol AT |
JMUPT TS &, 3MUH 24 €< B el foar, el df GDP - 50 per cent T @ell SITel |
SUHHANT HEGd, WY H 3TUd LT A B8 AR P SATUDb] JABedl DI T
Frcddt ff off, Rt g9RY, arE! AT AT # ol SR SAG B # | el T
Jof ¥ 99 ufrerd & SITET YBH Mg, TNIF WM &1 TT| S9PT 15 ARG YU ol &l
fiet, <fs H9S 1 89 e AFH MY €1 3y GST &t <fRay, e uaRr 9
HES do! MR Al S-S diue 8T T My {997 STIRT & lockdown fmam| smo=
lockdown &R 9T BT He W 9 a1d 81 DI, B R HERT & ey g4l T8
8% & &3 lockdown &A1 €1 3MU+ A1 Pel AT {6 I8 SR B ST 21 fo=f #
S| emg 3T @Y 21 R # BRIAME @ T Y U, @ I8 99 ISR
Bl AT <Y H QR ORE W ANl F g g9 8l Y SR ART uREE H 3 Mgl H
&l R g8 Bl AR [P AU ST I Bl b1 GAar fBar g, al I/H MMa
BRI ARl B IdT HEN BT W Bl fhar| Mg Ueh d_% df 396 ol e,
el IO 32 B SR T W HRET ARl 1 IqT Bkl X Iw B, AT q{
dRE ¥ e | U S PM CARES FUND 1R1T €, I8 fund B! care @” &1
€7 I8 91 Y1 < T g9 U1 IET &1 9 |7 IqH Uh-ue oudl A €, oAfd
foper=T U1 JRIT? ST S 3yl PM CARES FUND &, S99 i 2@ w81 e
8T 21 89N MPLADS & U&-Ud “UQ F1 o916, $el @d gl AR A T gaTl,
d9 JedIse R avalable €1 T 3BT MPLADS oF &1 WM €, 98 1 ke A
TAd 2, SV WRAR Bl 39 WX Y F A &) IToxd 21 3MUd! RABerdiai &
SR a9 wael & fb § ST w1 fimre | o ded B

= go Rerd fean € g9 9,
e F qar f& @5 ik Rag a1 9 T2

i 79 F e o1, VAT BIAT € 5 FE g AR @ Tar & S drenm 22
iferg & ¥8f W I8 He1 AR & Fa dld qH1 B ae d A arets & MPs
9 ¥g 919 Hel f& MPLADS f5X & restore BT @12V | I8 UiF $RIS A AfF a1
2T R 30 W fUsell ar +ft ==f g Nt &) I8 fo7ch & &5 omua 25 axie
@1 MPLADS &A1 @18¢| I8 ARBR F1 B el o, Sd 12 B! Pl A el
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9 <dic RS BB A1 & AU SRET A e BT WH T8, Al ARBR felccl-ard]
e # 7 off, AR R # AR | oFR Q¥ # goleRE WS 8l WY, 1 g9
faeer & golde™ # T g & fog ff o 9 €1 W I8 approach Y& § QIR
gy 519 89 BRI 9 ¢ I8 ¥, 99 I8 W R R 6T end B 8T AT | Mt
9 gad W 7Y USY WAR R &1 ot o7l § s I8t ) omud Temw 9
YE BT AR (& [STAPT MU JAHel] BT FIREG B8l A1, Je TR 9 B &
faq omam €1 # I8l WX I§ Pl A=,

"IN F Al 7 g8 gl W ew ©,
ol 3 @dr &1 oft, wfedt 3 g U g

gAY MY T Hel Fd ST | S99 <9 &7 9gd &9 8 dren g1 af
Td § Heldl B 8, d deldl BT Bl WF e 99787 HF IS 8 e faxer
Iotae B ®F {3 # udT Wi 82 R 3nf 3MMUdT 20 BOR BRIE $UY &d dRA
BT TOST 87 3T R AR THAGAS & A B9R-3NS IR $RIS ol a8 I8 &8I,
Afhd 9 BOIR RIS &I dod faver 999 &1 3MUdT UsisT ®1 37 &8 I8 © fb
urfelarie @l fafes QRN 81 1% 8, Wfda § suel gamr aredl § 6 9 3 Wee
H9q & fafeS oRedt waedt ot 8 98 W I Ht uifelamie &1 |ee 81 ' 2
Scoll BT WA Waq Alegdl Il & €, Y ¥ a8f w s ff uifelamie &1 9
8l Y& B, B B e waq B (T dordt wad & @, afed 98 W™ oemw
W ufelarie &1 JYF 81 T8T €, 89X Sl GRd ¢H 9189 8, S9¢ I8 &I Ulfelimie
P fafes 1800 ®F 2, g8T WX 3T i ufelarie &1 WIM & R8T g1 fdeT @t 1840
B 8, 981 W A 9 AYE Bl BT §, BARI Al B 100 A R &1 TR 'R
IR-UF AT & d1€ 39 W A, a1 /1 feaba 82 #RRf & faw enfi v sififtew
DI FT /YA ©2 B Ul BRI A S| Fal & fog onft [ offfthw @t Sexd
TET B, Afhd BRI & FEY BT THRT ToisT M1 AT | T AR HERT 3R Aiaat
% AY A gAR oIy Sl €7 BAR FEF BRI F AN WA 8, SifaRioe &t
AeATs T 81 T8 § IR MY I8l W VA WAl A1 9 @ Bl, I8 [ AW U
TAd 2 |

SUGHNRT HEled, 9 doic 9 Wl U goic ¢ & fay U9 | oY U o
IS T gole o & Iy wd w7 W B MUY 9 gore 7 f gole g9 & forg
6 TOR BRI TUT & AU BT WAy @7 | J I8 GHeT # 8T o W € o
PRI H ISl SARI WAHBA B8R A1 gole o9 o1 gARI WAfeddr 8Ri | g9R
WIIRYHAT BRI A oS B B a1sq | Joi ol W |\t § 981 a1 &1 & b o
JhR W A fhofelad TS RB A 8 X2 € b aefl ot gere w2 St b vaRepIre
TR 3T 810 BRI§ O I IR & G # W 997 I2 8, I§ &F fhafw &
RE B
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ITAYIfT HeIed, BRT TP J199 H WHR I IJg e © fb ded fawer &
gIoTae 3T HINTY, <fdhT BRI B ST G 8 & 91 BN | BRIAT BN ST &
ge el dgd Al 918y, oife 99 I ¥ d1 BSIR BRI U 3Pl QX1 IRE
I BRHET B Sl § o a1feV| 3T I8 o 91 a7 &, a1 89 99 AT 390
AT Tl HRd €, Af wHels $Rd 999 SMUY I IMNE ¥ & o arel 99y # WRaGRY
Gd # B, IE TSl 8H B 99 dlel 82 el B AanIg [ de e 9w
JMYBT Totel 8, wdifp dige df fa1 3ifffer & X8, «ifh 3y sy e & &is
HErd T BRI | 31T AMYH @i § FHeldl Ta] BRI, df Ig el delvl | 514 &9 1993
¥ ¥g f9a AT 9, 91 39 UBR 9 Uifged fear on, af \9e & gF dedl I 91d @l
oY, sHfIT ART 3mrE ¥ fb 99 oMy tHdicrs b &)= @ fzn # S 8, O
MU BTSN & a1l ARl A 91 B, 91! Uieist & Adell d 91d $i? 98] @ ¥ 3R

Y Ig IS b IS & ABR F HUX IMHIU T

SURHIT Held, SHIY § 3TUd Aed® I I8l R RN &1 i IGHT ATeM
o #frt & ga-gfder, S96 w1l § wer HIY, Tadisl & W G gE-gfaen &k
Tl § ek HINY| Th ST €9 3Tl &1 AT, 9 A1 & foIg o9 &l @ 99119,
Wifps # Il a1 9 @A A -

g ael R Al B IRAAT AP BH T A |
T BURI Sl < G, Al oABY BF RAT B

ST B PR H 39 [ BT GHIT PRAT §, olfbd qHUIS RER PY | 25
IRIe B [ wdicls § § 1 aMudT 9gd-9gd g-9ais |

MESSAGESFROM LOK SABHA

() TheFarmers (Empowerment And Protection) Agreement On Price Assurance
And Farm Services Bill, 2020

(I  TheFarmers Produce Trade And Commerce (Promotion And Facilitation) Bill,
2020

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Farmers
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(Empowerment and Protection) Agreement on Price Assurance and Farm Services
Bill, 2020, as passed by Lok Sabha at its sitting held on the 17th September, 2020."

(I

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Businessin Lok Sabha, | am directed to enclose the Farmers' Produce
Trade and Commerce (Promotion and Facilitation) Bill, 2020, as passed by Lok
Sabha at its sitting held on the 17th September, 2020."

Sir, | lay a copy each of the Bills on the Table.

GOVERNMENT BILLS- Contd.
The Salaries and Allowances of Ministers (Amendment) Bill, 2020
And

The Salary, Allowances and Pension of Member s of Parliament
(Amendment) Bill, 2020

Y v Aferes (YST9): SUAAIT Heled, H 9 (9T 1 qHT Rl § AR T
BRAT §| BH 99 WPl H Y &
el 99 qafdd, 99 99fia iR g Sieq gafiq,
AT § <% DI =l g Ho IR 0T §, I3 |Y AR W g I
H wur HA TR AEl Sl B gdTe Bl g | 9, |iedl ¥ 8 $iS g uRadd

ST ofdl & 3R &H WIMFIeell € f 39 ¥al & SR dig I URadd & dl d Jg
2l R JIGT S § - I8 M WRT 999 < JET B L (HaE)...

it Sy oA Sa-fewol 9 a |

3t 2 wferd: g HUW & MU HIE B 910 GABY AR &1 el o, B a_E
{ IBH IS criticism fomam - WY gfrar # a1 oot A St & SF 99 @, AR
g W E w@ife ¥ 70 9 99 I=Y 2

SHRI ANAND SHARMA: This is wrong. ...(Interruptions)... Please stop that.
...(Interruptions)... This cannot be said by the Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... Nothing else will
go on record.
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3} vaq afera: # 98 91 J@1 g Ao S=N @, S oS AoR T8 en
BT &, S ¢ YRd &1 o7 81 8T 81 . (=auH)... S 319 98 ok Fel 31 <&l
g, S oS YEIRAT R Ugell aR 89l 83N 21 3MUd! WHR i T2 70 a9
A MM WRBR AT I2 9, MU ey it 7 Roree foar wiifds sma governance
FRA H JABA Bl Y| UH YU ggAT Bl WRPR BB GHI P dla, D] b A
RO ST UIET & <Iged d ya #3 Rws Alal St bl F@ai el - w®ife st
A IR BT H 980 Wb ©| USEl H UH Pelad ©, "ol dldd d e, Bl
gt arel, < 39 3@ B9R ©a 1" 12 A BRIS & ICEAR & 4 JhaHd AT qa
Y ST 3P SR Tt X2 7, NFa! a8 F o1 9 sl Rode fear| . (caaem)...

=ff Iuumafer o favy w Sifew |

2 vaq Aferd: WX, # PE AR § B IIoFIT TEl R @RY| A8 dRkad
HEMEN B, g9 U 9Hg ¥ gy G4 Sft & 9y el g ARy - S 39S g9 81y
H S &l A offbd S W WiE 7 ondl ard @I, Al § FEA awd g b o S
Gfaemd frel € - 519 I8 dRaw 7MY o, a9 38T oA ') ¥ B P B @ty
- F9 FRan g, 9l Wil & |ial @1 SR AR @1 W 6 S aw Rig e
5 ggel &9 oy WAl # Herdl B, Ul SITHY ST BT AIAIRd B AdhA, auy
S URT =[BT ST NGOs €, S anffe wd=end €, |arifore dvend € iR <1
ofa® Wiedt €, § ST Gadl 99 Fxal g1 H 98 919 T8l dom B e e va
RIS AT90T SR <ol SN | § | IféAl ;7 He1 aredl g (& g9 dae Femr
# R Y SmueI-erer AN e §, ' SHd 91 €1 e HIAI A S 7 s9
W IO T8 @ - S8 B g WA W a1d @l 8% g w9 &1 |he form,
W RY HAl B I Gl SR SAh o § I uredl W gerdt| U g g
5 dimersd # I=H Pal f e9R W 4 I TMesas &, e W R g #A
S B dedd IAI I8 Al I8l B Adhd & | T aRE B aRdd TR &
Hiorie & forg oMot 70 oy # @ A g2 wel off dicced @) wiogai, wef off diiig
fhea? 9T AU ATST T JATUST UeeH, Disaster Management & aR # ¥ | drar?
TET HROT o7 5 yae w30 St 71 99 99 999 o & foly, i infrastructure TRIR
HRAT AT - 21 | Bl ST HW announce AT iR Swd a1e didbsred fbar |
IHBI HRUT R AT? 98 BRI AW @ o fF MU+ 70 99 dF I3 infrastructure
T2l g, et SRexd off | eTR S 9HY 3MUY 4 infrastructure ST BICT A
U o WY AHSST T ST uedl | T HA S A S B g9 & U didersd
fpar| s9d forg i wdfea gaamd off - dfeeied a1y 9, oxygen cylinders =12y
9, PPE kits @12 off, eyt @1 educate &= 2, paramedical staff &1 educate &R
o, gferd &1 educate HRAT T, IAP fol¥ FHI @MY o7 ..(TFEH)...
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3} Suwumfe: w9d wferd Sft, Fuan vy w ey

st v \fere: g F3Y S 7 S ydee R (@) H 99 | Bekdl & dey
# ®e1 aredl g & S 979 § wekht @1 iy €, a7 difds A & fog g1
FIfge Foric W & 9 38T g1 IS i IRV B PIfdS Foric & aHg H
R by, I6 " L a0 WY S w9 HA S #1 Rellw B §, 98 ART
transparent €, 98 $ TR WEl Al & b 98 ART BS PIds AIoric ¥ ol gal |
I T IR | < 7 PIfds & Gey § Feoiie fhar € S9dl favg # wxrEr o
8T g1 favg § 3R YRT § Best Corona Warrior 3FR &Ts §9dx (el 8, d U
=l e A1 S @l €1 36T Best Corona Warrior &1 3rars fieer @Ry | ag
et SR ToR e ST ¥ 1 H AP W ot i, O AE AT BT AR FHT et
ST, UR H FAET Al | T SAIUD! ToR A8 Al § B AT By UBR A ST
®I Gfaeg el 82 o7l fhd UHR | < AW AT 82 Corona management & g
q o1, § Hear € (6 89 39 98MRI WR 49 ua o 3R |9 Hadx o ure
HAT| H e R fded dem 6 WReR ¥ 9 Tet| 98 09 9y T8l o' e
BH TISTIG HRdb Alcdal Bl AIG BN AT 8H RIS BRAT Yo B | BT & AR
A1 Bl qTl YAl B H B [ Bifds HoHe d FH A HH ST T P | 3HCS
BlY 39 IRTE AEMRT 9 SR oS SR UUH HAl e Akl Sft & g 7, w9
g AR & A9 § SHar B 9 de] 39 AEMRI WIS urd ¥ |

3t Suzrumafer: s famrer A Sit

it femrer Bad @Rt dren): W, WU fea wwg 22

#t Suwrmufer: amud U F fie @1 W 2

2 fmrer Praet W), 9 e & a1 g9 1 99 T8 X9 dad ©

it ST AT 391 ST, Iuf Ugel UTferamic &l Aedll UR SMUBI Udh ATGITR
g H9 Ugr of| oMY N fie # Sruelt 91 9gd o8l dXE W ®E Wahd T

ot femer Bradt @R, I” e < SRl # bullet points € G| WX, g
ar # SRy wRfFEE A e g 6 o § vy woare wear g2

A SuwTHer g3 ¥E A © P oy fawa W& dlefi |

1t famer Bt <ol St 7 S w1, Sed # g Wigla k@ g1 g9 R
fiTe &1 W fiyen €, f% # bullet point 9e M, Rife w9 & £ 59 a8 @1

H WHR $, 39 g3 DIs SIS 78l | R, H e democratic spirit & 91
P BT &1 UH @ BT © - lefter 3R AT BIT © - spirit. WX, 3 9 A H
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background <d €1 12 |NIE <iI fd Joint Committee & #%R ¥, S8 WhatsApp
R T @l 15 fime @ HifdT # 9% F'1 % 30 We werdl 8 Sy, 81 S &l
TR 39 TR 9 WhatsApp W #If$T @t €1 98 democracy ®1 3MU #H¥ST a1
ST ATEd €2 WX, HUS gg o1 d1ed € {8 SMUd 50-60 BRIS A AT AR BRI
HT HIEATF G B SN | TR, I8 SIRI W9 ¢ | fMUd! A1y o1 & <fisd 31 o,
ST Opposition leaders @1, FI®I JeTd...(FTETH)...

it IuHTARer: AT WEw, AT 4 H T 9l |

£} famrer e} I ! AIdT gar Wahd A | HAAT S Bl AY e, A d I
50 & 5,000 BRI$| SBM TH HUAT HelRI..5d & 9 941 &, 9@ 9 | e foarl
MPLADS &1 d1d @I 7S &, that is development, 89 S9d QX1 |eHld &4 &, But,
Sir, 3MUdT & AIfRT o fh & & | A 21 You just wanted to go alone and
take the credit. That iswhy you did it. Sir, Parliament and MPs do not have the relation
of employer and employee. Nineto five &1 Sifg &l €, & 24X7 &1 Siig €1 The concept
of salary itself is wrong. The Parliament is not a company that you have twelve board

of directors and you decide that we increase the salary or decrease the salary or cut
the salary. It is not like that. We all here are sevak. Most of us are sevak. 34 Tqd
Uad B Fhd © I1 YU HaP Bl Ghd @, TR g9 HI ¥ad & | FFRT compensation
TE & ¥ W, @ @ fEe ek ¥ Al

=ff Iuumafer TE-TET | g 3 oY, sifens! a9 fame 8 v g

SHRI DINESH TRIVEDI: Please, Sir.
MR. DEPUTY CHAIRMAN: Sum up, please.

A e Pt W, w®ife o1 fa @ €1 W, 89 g § IR BERI
compensation & - U ¢l A @ JE & IR g $I AU gefee faem faam|

a3, Il urferamie & wiefaferdt @av # €1 The spirit of democracy has to be on the

top. Today, the country is going through a huge crisis. In this crisis, there cannot be
a satta paksh and there cannot be a vipaksh. It has to be a paksh for Hindustan, has
to be a paksh for Bharat. There cannot be a vipaksh and satta paksh. Sir, just one
minute. | am just concluding.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI DINESH TRIVEDI: Sir, it was so nice to hear yesterday, Shri Rajnath Singh,
when he spoke. There was ART of 57 fg=s" and there was AIRT of "WRd AT &I
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ST It was very nice to hear. This is the crisis. Lastly, the country is looking not for
your salary cut; the country is looking for a direction; the country is looking for
survival and the country is looking for "JI€l, &UgT 3fR A& Under the NDMA Act,
the country has given you all the powers. The country has stood behind you.

MR. DEPUTY CHAIRMAN: Thank you Trivediji.

SHRI DINESH TRIVEDI: | will conclude by saying last, 8RR gka f3ael Sit €,
SEM BT B 910 Hell WX, 39 wa9 § g ff wfa FifTe |

it STRHTURT: g=IaTs |

it foeer Bt 8w smiftiers # 8|

2 IuTIRT: T=IaTE, T |

3t femrer Badt oo W € f5 omg gaw A Y T &R B gad # ESEl
IR EIRCIEO

it STRHTURT: g=IaTs |

At femrer Bt w®Iife &9 v wRa A1 & 9T €, 99d B

3t SuTUhr: g=gaTe, g=yare | Adl Sff, oy SifelNS! 9 WHY ¥ 9gd el
I o gb Tl

it femer Bt oy e, 49 AIORH, SI¥ YRG |

it IuwHUfer: A S T fASI@EAR | L (@aE)... AR S UL SR |
Shri A. Vijayakumar from Lok Sabha. Please speak. ...(Interruptions)...

SHRI A. VIJAYAKUMAR(Tamil Nadu): Mr. Deputy Chairman, Sir, on behalf of our
party, | support this Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak. ...(Interruptions)... Please speak.
...(Interruptions)... Please speak. ...(Interruptions)... Please. ...(Interruptions)... Please.
...(Interruptions)...

SHRI' A. VIJAYAKUMAR: Mr. Deputy Chairman, Sir, my party...

SHRI DINESH TRIVEDI: You should give us more time. Thisis not in the spirit
of democracy. You want to push al the Bills. What is the point?
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MR. DEPUTY CHAIRMAN: The House has decided it unanimously.
...(Interruptions)... Shri A. Vijayakumar, please spesk. ...(Interruptions)...

SHRI A. VIJAYAKUMAR: Yes, Sir.

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... Please.
...(Interruptions)... Vijayakumarji, please speak. ...(Interruptions)... Please speak.
...(Interruptions)... Please speak. ...(Interruptions)...

SHRI DINESH TRIVEDI: *

SHRI A. VIJAYAKUMAR: Sir, on behalf of AIADMK Party, | support this Bill
...(Interruptions)...

SHRI DINESH TRIVEDI: *

SHRI A. VI JAYAKUMAR: In the pandemic time, | gave ¥ 106 lakhs for our
District for a hospital for purchasing ventilators, monitors and everything from my
MPLADS Fund. But, unfortunately, our Government has cancelled MPLADS for 2020-
21 and 2021-22. | am asking about my previous MPLADS amount. There are so many
MPs who are not getting their previous MPLADS funds. Especialy, in my district, |
am not getting 2018-19 & 2019-20 MPLADS funds. The MPLADS amount was not
sanctioned for our district to me. That iswhy, | humbly request the Government to ook
into the matter and whatever arrears are there for the old MPs, please consider it in
a good manner and release it as early as possible. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Okay, concluded. Now, Shri Prasanna Acharya.

it uRI=T S (3NfSem): ey ST Heley, 39 qHl a4t &1 faRier &=
B ATl & T8l Iodl gl W el Fl et @l @weE I €1 W), Hard 99 @
TEl B WRHR TAH 54-55 PBRMe TUY AT 60 BRIS DU @l dad H | |aTed Ig
2 % 9 e #9 <wEiREl @ © 2 € fF I8 @ an @l @rell Uy °d ©,
WP AP BH AU HUWR PRIR BR I8 ©, sG] I8 A & 3R I8 gd 3ree]
EISR

WX, Sl MPLADS & aR # ara 9elt 1 a0 &, J9 el oral & f MPLADS
P € B BT DIy Ay g, Rifd g9 MPLADS &I 89 3109 TR & foIg =81 o
g, 9% IR fog € &, 9N B9 d9I@TE WX & oy od €, MPLADS &7 ol ot T&l
21 BH IUH-3UT & H, UH-3197 5T H $HR! I PR | BRAET & fogw o 89

*Not recorded.
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AP W Y Fhd I | A AT 89 NI & 31 THUL ol 97 3R 157 JHT
& €, Srar ™ fean, a8 sRET & oy oifsen & @ 8, oW g8 91 s W
e # @d BN, $El =9 NN, BT g4 Udl T8l § | W WeR ¥ I8 e ©
fb ama MPLADS &I fhR 9 restore ®RTI 89 P BRIAT & T & Wd B,
B9 SHD gAY BM H WA T8 PNl |

W, h AR A 2, ST A wew 9a1 37 O f uge &1 | MPLADS
o1 & e e @1 1 dad W dee § s A &1 7 dRie SuAl qgor ondt
TH Tl e g1l @ 0T @ &9 A &9 < < | sl 91 I8 € o favg # aRa &
T VT < ©, S8l &9 9 B U avrs aF BRd o | § ggare g A 9o
HA1 St @l & o@ SeH B ged QT € SR &% Uiy Aol # Hou g b AR
3 TIEATE T BRI 3R TS THHIH <% & ST8] <ARTeAd & AT 3 STRTABRT
BT I GE PR &1 g & fee <ur # o T ¥ R o9 e’ & fy g
9 BT WIRA BT o1, <ifhsT guivg I8 € b S B ®I 4l SfaTeld 5 ThR (& |
T I8 99 € fb 89 39 IR § Y SRT QoA Tkev] § 39d -1 ARGR
A TP IR R ¥ ordfid & & 3MI MPLADS &l Siedl restore &< | 3o+
e TRl W dlel Bl AR AT €, $9d oy MUl 9gd-9gd g=Iais |

o STUTUfY: g=rdIe AFH UG ST S | g faesR e e S,
M QAT | . (TaEM)... ©iel §9 § Jod) 781 difery | I faee R we e
ST, ey qifery |

it femR g e (SR UeY): A9 SUNHRT #EIGY, 9N dd9 iR
AR FARON & a9 Pl B Sl a9 A €, § S/l HlT BRal g |

weey, favgan) difds - 19 98M@RT & SR S Bldl B T 8, I9d a2+
& Wy B H g W HeA TEdl § b O aRE W AFAE Aie F e R e
P g & sdary @ 319 T, MW TR R HIC ofd, fbd S TAE. o FHIer M
2, ¥g Sfad F&l €1 § ¥g 9o =redr g fo MPLADS # df TH.UL. el URdrd adl
g, WAl & @ § 35 09 T2 Sar 71 BifdS - 19 AEMRI & AGQToR 89 AT
JUF-3T0 &F B I AGG PRAI d8d ©, S Heldl Hl a8 I 3d 98 Haq A6l
B Fhd g | 3l It et 7 garm g 5 2020-21, 2021-22 &1 MPLAD @& foan
AT B, 3P AT Sl AEC GGG §, d die odlhb 99T & 8, g NIog ¥l &
Bl, ITBI ST 2018-19 AR 2019-20 BT U TG U §g ©, BH U HH IAPI Al
I HRAT AT &9 I8 W) a1 el b 39 aRE B SR U 5T J Wi Adhd
P 21 gEl A fAurget @ ve | @ gre B ot E € iR R I8l W)
Tl AT BY off T8 B SHRI FHSEET Urel & I 3e¥eT HEH Rgelsr Ared St
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[#7 faemR m™aTe fTe)

9, AFR gerad g aed St 7 Bifds - 19 9 A8s & fy 50-50 ARI BUY TH.N.
S B W S THY, dblal AU, 99 RGN A 3qGT vy Y e forar o oiR wER
e ot e € S= ot 991 e el A9+g faemaa!, MLCs 97 Y &ifds - 19
# g B & oIy IruA-3rue SHUE # TefIatRal & Fet Ugel B0 o7 & B
fepar or | foram ot AorgR o, PRI & & |HrSiare urdl 94 SHa! qee b v 96
FeH? 9N foran, T0m FaToIdl IRemsit 7 ft 7eg R B HH o, oAfeT g g
39 © f& opfl ¥ & SRM, 9@ AEA WA S oA § I2 9, a1 S geT W
of f& foaw doctors, nursing staff a1 fafecar & S T o1 7, ST WRAGH],
AHISHH! I GRTHH A, ITH F fhe= ART @l S 78, SHH! DA AT a1y,
AfFT IWREHR 7 H8l {6 89 F 3fie 21 I@d & | 786y, fhdd @ w) Y €1 S=H
el Terd-geld Q1 S A1l 8, d Yeb-Ush, G1-&l BUR [halMley T ael, wfd
WREHR Bl [deqhad T 721 AE | S THAM R BRI & 9= &, MY ITH] I Tl
H g F W AP MY, AP d AGGR Ferd-derd WX MY iRt €

AEIcy, s 19 PIfds - 19 & 98F THH B B STl T MY AlbSrs
& I H, 9% YeId I I99 BT B fhAT B, Uigde Hdex Bl oF BT b fhar
g1, I TIRUIE 99 &1 b fhar 8, 3= ¥ 98 o fev| muw a8 e Hifa
g1 <, e SaH l 9=ai &1 B udl T8l 2| 3 d19, 39 difde - 19 & RIS
#, oS a1 & drl & fy SHeR 3 S &R 3 $76H & T 99 TIRE Sired
& fag . o=t HAS g1 < TS| A A I vh Reris SfYerR! 8, A derrs
% ©, R FEFT B AT Al MU grg OBC Commission a1 AT &, AT HHST
S feurdde . (@aud).. Rece RUd & S9¢ 91§ 99 | ..(aaem)...

=t Suumufer: 7= e S, g |

it farerR yare fwTe: &9 SR 9 L (au).. §ER gEat 3 (SdE).. €9
TN 9 AR ...(aEH)...

it SuHTUfer: AR 9IS ST, SIYdT W W B gdT ©, AT 3fd TH B |
A O faea T |

=} foermr ude e 99 STwarafa Sft, e €, § I 919 9 BRdl
gl
SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, the then Parliamentary

Affairs Minister in September, 2012 said that the expenses incurred for conducting
Parliament per session is Rs.2.5 lakhs per minute. This Bill is a classic example to show
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how the Treasury Bench is wasting the time of this august House with these two Bills,
which has eaten away the valuable time meant for the discussions like Question Hour,
Private Member's Business and Zero Hour. These are tools used by the hon. Members
to hold to account the Executive for their actions and inactions, and it has been taken
away from us under the guise of transacting Government Business. These two Bills
have been introduced to cut down 30 per cent of sumptuary alowances of Prime
Minister, Ministers and 30 per cent of MP's salary and allowances, purportedly to meet
the exigencies arising out of Coronavirus pandemic. The savings due to introduction
of these two Bills is roughly ¥ 4, 55, 41, 400 in one year. However, the money spent
by us in considering and passing this Bill is around ¥ 6 crores since it is going to
occupy four hours in both the Houses to pass these Bills. Thus, these Bills do not cut
down the expenses but has created loss to the Exchequer to the tune of ¥ 1, 44, 58,
600. This is perhaps the meaning of the saying, "penny wise, pound foolish." Sir, |
wanted to say that DMK MPs have donated one month's salary to Tamil Nadu Chief
Minister's Relief Fund. Our DMK President, .Mr. M.K. Stalin, during pandemic time
introduced a noble programme called 'Ondrinaivom Vaa' through which helplines were
established in Tamil Nadu and food and medicines and medical kits were given free of
cost at callers doorsteps. We have served more than one crore people in Tamil Nadu.
We are not against these two Bills. We are ready to donate voluntarily. Instead of
spending 2 hours of this August House and 2 hours in Lok Sabha...

MR. DEPUTY CHAIRMAN: Hon. Shri P. Wilson, please conclude.

SHRI P. WILSON: Sir, you are cutting down MPLAD funds for two years amounting
to ¥ 7900 crores which will go to the Consolidated Funds of India. This reminds me
of another saying, "robbing Peter to pay Paul". The decision to suspend the MPLAD
funds up to 2022 lacks foresight. The MPLAD Scheme empowers the people's
representatives to directly address the needs of the constituency. This Scheme has
yielded excellent results as it funds projects that are most needed in that constituency.
And also generates local employment and development in that economy.

MR. DEPUTY CHAIRMAN: Hon. Member, please conclude.

SHRI P. WILSON: | will take one more minute, Sir. Now, these funds have been
hijacked to be solely managed by the Executive. Tamil Nadu, which has got 57 MPs,
is set to lose a sum of T 770 crores over the next two years. This move is a glaring
breach of co-operative federalism, which is the backbone of our political organization
under the Constitution. Utilising T 770 crores is not only for welfare measures of the
people. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, Shri V. Vijayasai Reddy. Shri Wilson, please
conclude. ...(Interruptions)... You have aready taken more time.

SHRI P. WILSON: Sir, | will take only half a minute.

MR. DEPUTY CHAIRMAN: No half minute. Just the concluding sentence.
SHRI P. WILSON: | would conclude it, Sir.

MR. DEPUTY CHAIRMAN: Yes, conclude.

SHRI P. WILSON: Lastly, it is extraordinary that the Centre has turned to the
MPLAD Scheme to generate funds when vanity projects like ¥ 20,000 crore Central
Vista Project which is useful to none are still on the table. The Government owes about
Rs.1147 crores to Air India for the travel of VVIPs...*

MR. DEPUTY CHAIRMAN: Thank you. Now, hon. V. Vijayasai Reddy.
...(Interruptions)... Now, it will not go on record. Vijayasai Reddyji, now you speak.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | stand to support this Bill.
| would request the hon. Minister to consider restoring the MPLADS fund because that
is very important. All the Members across the House, irrespective of the parties, are
all on one page saying that the MPLADS fund which the Government has not been
giving, has to be restored. Point number two, which is very, very important, which in
the earlier occasions also had come up for discussion, is that those Members who are
involved in disrupting the proceedings of the House, their salary should be cut in
proportion and because they are squarely responsible for the disruptions of the House,
irrespective of the Party, whether it is Treasury Benches or Opposition Benches, their
salaries have to be cut. In fact, apart from cutting of salary, even a penalty should also
be considered to be imposed on those Members. It is my considered opinion.
...(Interruptions)... Sir, one more point.

MR. DEPUTY CHAIRMAN: Please.

SHRI V. VIJAYASAI REDDY: Sir, itisonly asymbolic step. Cutting salary for this
purpose is only a symbolic step and step in the right message that India's Ministers
also are with the people of India in the fight against the pandemic. Globally also, the
political leaders have sent a message to their people by taking a salary cut. For example,
in New Zealand, there is a 20% cut, in Singapore also, one month's salary cut. While

*Not recorded.
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the cut would not significantly change the financial position of the Government, the
move is about demonstration in aright direction. Sir, one last point only. Lastly, | would
like to appreciate all the private companies in India, who have resolved to have a pay-
cut for their higher level management so that the new and junior staff gets their full
salary. We, the public representatives, should lead the example by passing the Bill. We
are supporting it. Thank you.

#it I T yae RiE (FER): Suwvula Jeley, 9gd-9gd g=a | § g9 Ml
Syl BT wWe HRAT E1 UN <w H T Y AIUST ST 8, WS 9 W AW AT
foredt Uger oy, S ol BRMT & WU # IS ©, U 8T § FAEE! Bl MaIhdl
B €1 U9 H BAR U9 39 €S ¥ 3a7 9eH Syael T8l 8 € {6 gF gaen i
Gd B Gh, AT s AXHR Bl AT AT WHN Bl | 3T RIY 8NN f5 w9 uged
T B9 A9 AT B U 0Ty o 1Ry, ST gAR f9ER ¥ gar € 5 59 oY snuer
ATl 7, o S 3MUST & IR &1 Bl €, AR IoRd AT BAR WolM IR A Ugdll
PR ITHT BT & | M BAR U TRE-aRE & Rell® ®e o, Sl G 8] 8l
g, wifr S wIfea Bt &t €1 BT U wRad 7, R w e fear s iz
TR <9 F S oft auer S 3R St 2, O TR I8 $9¢ foU Uh dRUd
BT AT | BTatifer apft off BIR U dRuN €, ifes a8 uaiw 981 €1 89 Sl gole
AT §, O 39 Y 30 g RIS BUY B THART ol ®, Ul H o) Sfu-3u qoic
€, a1 S &F uau™ Y fF s SRS 9] SAdl U particular percentage 3%,
5% AT 7% I fHar SI1Q, S g9R U BRUE & ©U § Iz, difd &t ff <o # A
TRl # 9 UBR B Bls AMUGT A, Al &F AN 307 FEed & fg q-a T8t
ST | I a9 STNT ©, Hifh oig Y JUeT Tl B, O S 9P dTels ool sidl
2| AT g ARY BN fh s WK 39 WG W f[daR & iR |9 uclsl &
TAR S el €, STt A7 9EY SRy €1 3 # 39 <Mt & wwelH axa
BT H AU A FHIE BRAT €, §gd-98d gIdIE |

SHRI K. SOMAPRASAD (Kerala): Sir, | support this Bill. India, alongwith rest of
the world, is facing a critical situation. In order to manage and control the situation,
it is necessary to raise resources from different sources. Everybody has to contribute.
The economic activities of our country have been slowed down. Our GDP was
downgraded even to negative figures signaling a deep recession. GDP growth in India
had been falling since the beginning of last year. The Coronavirus shock has an
overwhelming impact on India's economy and job.

Sir, the latest ILO ADB report has come. For India, the report estimates job loss
for 4.1 million youth. Construction and agriculture have witnessed major job losses
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[Shri K. Somaprasad]

among seven key sectors. The report is based on regional assessment of the "Global
Survey on Youth and COVID-19". Sir, the social impact is beyond our imagination.
Lakhs and lakhs of people have lost their jobs. Most of them do not have money for
their livelihood. Sir, while supporting this Bill, | would like to bring to the notice of the
Government that a drastic situation has been formed after the curtailment of the
MPLAD Scheme. Sir, instead of declaring holiday to MPLAD Scheme, it should have
been redesigned to meet the emergency situation arising out of this pandemic. | request
the Government to reconsider the decision and restore the MPLAD Scheme. Sir, moreove,
when the order came out, it is stated that there shall be no further release of installments
of MPLAD fund and this includes the unreleased installments.

it SUTHTURT: 39T <189 3faR 81 gl &, please conclude now, please conclude.

SHRI K. SOMAPRASAD: Sir, please give me thirty seconds. There shall be no
further release of installments of the MPLAD fund and this includes the unreleased
installments. This instruction has created many intricacies and legal issues. As per the
guidelines, only first half of the installment will be released in advance. Further
installments would be released....

it SuHERr &, AHURIE Sfl, g=are | AEHR AT AR ST Sf |

1. ST FAR o1 ([MER): A9 IU[HM, I8 fquaT @ 891 § 3R 39 dde
BT AN BH SR & A H 21 o7 | fauar & 39 gt #, YH H I S executive
decisions foTg 717 & @R ST 919 foet & dedicl 81 ¥2 €, § 396 uel # gl & forw
TSl g3 &

weIed, § e g b fauer & ufq daeTeiidar & o W) M @y | S Central
Vista Project &, a8 3l & IR # w¥g faenfiar & avg o Y81 21 &el 1 g1
or {5 g &1 dh AT 9aT I W, bs W H AT o1 gar 21 snferdwen &
IR # # PH di] O d8dR BN w1 gE |9a el © fb gH U grefiednd g
T 2 W, § 1P AR feweft a=ar agm| 59 WHRT 3R 75 WHRI & @
¥ dfieardsd & T o9 sTER Bud &1 &9 ¥ &9 Tdb d¥ A1 g1 99 dd 9
W & @ ARy |

aMReRY fewoft & # wea1 arear g & W o Wil de, 918 9 4o & 8l
IqT 3T Al & 8, H THUTGSS DI dddx UuE HAT S Bl o o forar el § R
RIS ¥ AT §, 981 WA BT8R |G & | U B 3R Al 197 NS, 7L T
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affe €, T8l 3Ny |l B J§ Soeid od 16 bifds WRfhe vaquivsar 81, Hoidey
g, 98 W ek (v grdn, I ad $9d {6 sHal ddifscs Bis d Holl g |
STEl RIH WEREI, YOTT Bl Edbibd W dlfbh el §, SAHI Al T B

H TN PEHY ST A1 WH B AR H T AT M 6 59 IR G
AT & oI % Albfdwdl ¥ & 8l ol | g4 97 &A1 8N {6 el & 918 3ig
=T &1, &9 | 9 3T 99 & Ay IR waq i e 73 SMY ugd |t 99
S, R &9 wad 99 | gk, o B |

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | thank
you for giving me this opportunity to speak. | rise to support both the Bills. The step
is for gathering the resources to tackle any contingency if it arises. A strong financia
backup is the need of the hour to control the problem of Coronavirus. However, |
request the Government— and every Member of the House may be supporting it— for
restoring the MPLADS Funds. It is crucial for each and every Member. Arrears of
MPLADS Funds have also not been released on the premise of the COVID. In fact,
before this announcement, | had donated rupees one crore for Corona. But due to
withdrawal of MPLADS Funds, Sir, that could not be fructified. However, the Central
Government is alotting funds to the State Governments. As far as Andhra Pradesh is
concerned, some Corona funds were misused. There are allegations of some sort of
diverting this fund. Some corruption alegations are also there. It should be checked
by the Central Government because the Central Government is distributing the funds
to the States. Similarly, if the MPLAD Funds are not released, every Member is not in
a position to address the grievances of the public at appropriate time. Sometimes in
some areas, the COVID facilities are not available. MPLADS Funds can be utilised for
this purpose. | once again urge the hon. Minister to consider it and restore the
MPLADS Funds immediately. Thank you.

i ARTIOT ST T[T ([T ST 873, faeedl): AR U9l qeled, § o
3R I IR Ul U] BT AR A T4 [ BT AHAT BRaAT &1 5@ H 39 ST
Bl Uel Al W e # o wre 1t o S AeA! & Rae W wes €, gAR qerariag
P Bel T Hel Th FAS T € b S G €, s I dle-l sl § | SHd]
Aded I8 ¥ 5 SMUST & WA T 37U MY SR &l Bl | 3T 39 R B TEArd
B3| Bl |Gl & b § Taa 819 [ I8 #9116 BRI a9l dlel usl
2, dfe e ® <@t T ¥ 6 99 IR 7 vele #) 9gd 991 SMUGT TS 3R FAR
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(311 TRTIAOT ST ]
JIReATe &l S, U SAGT ARY R AR UH-UH HeN & g & TS

S UBR A gHdicles Brs ¥ I9 "M UM faam W, S0 eree gul H
FHAT & b gH®! SRd el T | 394 QM1 el 31 51 99y Al WR19 831 | g
2 ST A IIRES W89 QMY dR od d Al THUIS didfedy dRd 3iR o ar
AR AR, o 0. f[aeqd 7 9arn {6 9 aF1 [9al & [$%ped § SRBR Bl o
U1 g9l gonl, 98 g9arl I AT YH aed g

gl 9rd # wer @l g (& onfl Wil A wewdl q e 9 vt
faenfrar & waa 9 & T &9 f6d UeR ¥ 9oic 991 % €, 98 @ gl

S AT H faeell & R H MUPh AL I [ET I BEd B TR g HA
STt 3T S BRI &I Hdbe dol & B

N SUUTIRE: @i Sf, g=0are | AU R brdgs BiRA 3R B[S Ao
diferd |

ARV S & ¥R, § 3fd F HgM & vadlelss B & ar # Sl 3maw
83T €, SU A form Sy, @ifd sAfecice oY faeell 9 &9 A™e 8, S 70
EatSIRIRCE RN

DR. FAUZIA KHAN (Maharashtra): Respected Sir, | would like to welcome the
decision of the Government to pool all the resources to battle against this Covid
pandemic. What of its salary? What of its curtailment? | think we all MPs are here to
serve the nation and we are dedicated to this cause. However, as everyone else here
has voiced regarding MPLADS, my concern isthat this Rs. 5 crores a year which makes
it Rs. 10 crores in two years would have been spent in my constituency on the situation
and the need that we, as MPs, feel, say, on Covid-19-specific hospitals, ambulances
etc. But now we are deprived of this and we are left at the mercy of PM CARES Fund
and we don't know if the PM. really cares, whether this amount is going to come back
to our constituency, whether the distressed in our constituency are going to be
benefited out of it. | would request you, like everybody else, to please restore the
MPLADS fund, and, at the end, | would only say that the GST payments which are
pending for States may be released and kindly ensure that whatever assistance the
Government has been providing, which has been stopped, is resumed. Thank you very
much.
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#t IR Rig (TR uw): STH9Uf weled, 9 aF f[ew &1 9qed axar 2|

HEey, 99 I8 fovgamt d9RT dRAET 89R <9 § Y, ST 9HT gART AT
MERVNT g8 FART ARG ST 7 SR I AHT 3R Al A9 & 94 dde qawi
BT 3Mefrd fohar o fb 3T SrU=-31T9 B I 50-50 oG ¥ < | g8 o3 9, #eicy |

AEICy, el @ iR GREf B Jodt # Pt w1 I8 S uRd@ M ¥, &9
39 WIHR I)d &, fbg Aiaal &1 Sl MPLADS I1 9Tdl &1 el T &, 96! T8l
BIeT T, Fifdh RISV 30 &5 H SIhY B BRI &1 80 Hed & (b Wl &l
YE PIfTe-19 W T A1 9MY, W] 9N §RI b1 oM, fa9 & Aial &l o
g # S &1 Udh Hia et

HEIGY, S BRI Bl AR, I8 JERT T, I S9 9T Fa9 &1 JH9d
TaTAl ASGRT WX ST | ST 27 FRIS YAl HolgR 3fu-31a fiat 1 T, wifaf &1 1,
ISP ggd WA IS TS| BRI JaRf AolgR IR # AR T 3R IWBR o
SBI Pl bl AT ddb IR el fbar| A 7 & fF 5 gardt 7o I

q W g, TP Ifidhe WA PP ST H3Tasn faorr Syl

oY Iyl A9 9R Rig ST, conclude ST

2 IR Rig: gART, b WBR & gRT YaRIT HOIGRT 3R WIerex HolgRl & g
Sl HARAT B AR B T 8, SHH Al H 100 {1 B feAr war € iR A
200 ¥ feF g

o} SuguTafer g=Ide |

ot 9k Rig: 371 faeT € 5 S 200 S ¥ 9¢1 B 300 W fHar Sy iR
IThT 100 feT I ger ) 200 o7 &m fear Swl & a9 #5671 ©, A |

2 TR IEAS AA (THL-HIIR): ABTRYT M &1 TIRAT AT8q, d 39 fde
B 50:50 T <A1 g, P G vl & & § My 7@ P Jaseil MPLADS &

WRE e aEd g

ST fF 9RT ERER 7 2020-21 31X 2021-22 & f7g MPLADS & f&am & 8iiR
|1 S pending installments &1, S9®1 W I A 1 7, DT 998 A 984
J ARFAT XU E| W RS I BE S JHE 8 gb 7, ITa WHe § oy
gR Aied fSRgde & uy Siedl Ypard el &, el aoie ¥ N9 ShaR! SR
ANl 1 YR B AFAT BIAT TS 8T © | § A9s g, & A8l grena g <9 #
g iR W |l wdt Aear 39 gR& & ReR T A9 3Mud A1eAd | WK
Bl IMRE & & MPLADS &+ & I9d 397 gol®l fhar i1 =nfey, a1 local
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EIRRIEECELCREIR]

level TR Sl BIE-BIC BM €, d GHHIl 81 A | $0b A & Y B W hew
dT ¢ gV B, TP Sleal 9§ Sleal W aRWR A Sg, w@ife Si9 8w A § dod
&, A BAR U TRIg AN A1 &, d9 S8 U R difds 8, Ul Rafa d g7 S
PV Hea el PR Adhd ol

Jr ol e cmalia (e (A3 i) o jine 1 (padS-san) Il daal il il

s St e S o B e &S S o B gl pem 50150 S
<03 Uika U¥a Gyl LS MPLADS

S5 MPLADS = =52021-22 L3} 2020-21 = JBS m Sole S L

o =2 W W S e S O« 65 pending installments s> ~bs ~gils sl =

S wdSa 52 8oy S S pald o U s S ou S g S
O O Dlagiy s a il S ES S S35 o jles A S Ciian (S O s
= B 5 LS Ll 18 cd8iie S 85 ) Uaolasaed st e ay S o
ot Ol o) (il 2 sae sl Up U U0 s SV (o S O 5 Uigaass e
,.S.L_luu:_,lﬁ,_._ujs_}u:manué@dw 0RO S G )
sn 2 Uil OS) AS6 ¢ ila Uls LS milial (pe ool Sy S 5, MPLADS
ETIEE. YPTIS EUPVL SRpPF UL S R ST WP PUST PITETIPIL S PN PYFY
Ome O3S o AS S e LS IS e sala s ala S OV O i 2 5
) o = 3558 58 e SO Ul G om S Bl cuoe il 2 Jle 85 com e

O S S U e S (S O o s

it ST g=Iare, ISR 3RS oidrd i |

it TNY IEHE TaIT: WX, AT I§ YWIRY ¢ & 39 GHUleisS &I QAT restore
fpar SMe| I8 BN <% & U A1 Sreer grm, g=ars |

oy o5bsd o€ il sl Ol &S o GBI R e b 1 il daal il i
-3l g2ia > ‘lgj:‘LG-;‘l Uﬂ-‘:‘] é A d.JL“T"-!?'} ':‘hL}S

off IUQUIRT: g=dig, IoiR 3189S ofdid Sit| SI. &, $Id I it

TTransliteration in Urdu script.
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DR. K. KESHAVA RAO (Telangana): Sir, we, in Telangana, ourselves offered to
give the entire year's MPLADS and legislators funds totaling to Rs. 100 crores - the
hon. Minister here knows about it - for COVID. An order was passed by CM that it
will be used only for COVID rehabilitation measures. As the hon. Members said, while
| also oppose your taking away MPLADS,; yet, | say that all these funds that we are
trying to give should go to COVID rehabilitation. Thank you.

2 ST AF Y, S P, BeE G SNl | ARG ITB R Sfl, 3P Ry
urg e g

it Jrper RaeeT (M FERI): STaWfa Agiey, ol 89 e dde ¥ ToR @
g, U extraordinary situation ® extraordinary step @ STeRd TSl 3R extraordinary
leadership @ 3MAeTHaT BT &1 U H) $ Resr A1) St 9 9 UeR & extra
ordinary step fofy, a8 St 1@ & WfeR ga1 § & 3met des ¥, vadle &k fafed
B Hol H S P gg 8, 89 W UP HeAN o | WRA dldbad 3 dRreg &
A1 TS QT g H ST &1 1930 H 3FRST H O great depression g1 3R House
of Representatives # Feldl & fdel T o, a1 981 39 W AT g8 iR 373 Hawf
A IS FHAT AT qAT 19 WEl A IHHT AR fHAT AT ST AR H HEH YhAd
d W Al Sft & 39 ded & G9dT IR IET 7, e g9 g9 © f wwes v
87 BY & o Sol X T8 ISR § ¥° Ul I+ &1 BIRME 81 I8 8, 99 W
# A fewfordt e=ar =rear

SUHHIIT Heled, YR H fquer 1 S gt €, 99 § Frankenstein gite w1
g, S self destructive &1 # fauer & ver & @ Wl € SR U € GF A €
fF afs S & fawa &1 2, @ &% A9 &1 &% Wy Ry o arfey ) faue o
W g8 HR T B el 9 Qe & gl w) @ ¥ 9. W9 qeg Sor @ &1 #
I9 W U fewoll @1 aredn g | Gorkhi &7 19 &8 W A1 € | Gorkhi 5 20 371,
1998 &1 U U ferar| S4 U= # Gorkhi 9 U agd AsdqUl a1 del| Sl [,
FRAT & R I§ 91 IART M BT & 5 H oo ufa, oo oMy &l R SR
JATEA I I |" 3T T Al Sff 7 FET AW & g1 o9 <% 7 U B b
SR 2, d 89 U Ufd FoRdl R JuEd 91 IE|

S99 S TP g1 AEdQUl Ue Iodl €, 98 IE ¢ (b eH R dwe S
¥ e €, fauer ag w91 € f5 9% v moral goodwill &7 T €1 R AIET St
g9 moral goodwill I ®al M <& &1 7 R <@ &, I8 § fauetr &1 a1 aredn
2l g 9 W & € 59 WWRT § Max Webber &1 98 figia & politics is a
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1:00 p.™m.

517 JTder i)

vocation I TSI U FGETd §, 98 % ARl Sl T8 AMd 8, 390 TR
TE AFC €1 U AE € b o ar & U "1 © SR [dT aRd L. S
o1 a1 &1 A qaran, SEH B U Ao, 1ue rI-gfawnett w1 wew TE <d
g1 ¥ SHPT T1 SIERVT QA1 ARdl 21 B9 e O IR # 99 gU €, o g
# 90 gy 7, o dfags i & eRo S9d S9da 9 dbar & A1 SISl oFl
# T Y8 ¥, 9197 AR AESHY off B TH oigdl st hwRE @RI A fordt oY |
ARG @RI St 4 UF a1 Fel {6 59 61 929 FISH & GF IR 7Y

off SugUIUfe: YTHI SN, 39 3T conclude HITTI

3t Ik AT W), § we fie § @ wRa g1 59 IR B 4G gs, 9
14T 929 e HY b v IoReT & T o6d & 0 981 9, 99 I Uil 7 3t
st & ot | e B9 T oHifa a1 e B

off SugUUfer ITH SN, 31 MY conclude HITI

#Y e RieeT. ¥R, § 30 second # WHIE @xal gl N UBR F ST eft
democracy 3R left to the centre & a1d S UIEl UG =T Uifiddl o) & §, #
SIP! I dredl g & A A&l St 9 WRd $ IS Bl

off Iyl wisl, 3T conclude ST, §5 HINTI A= d92 S|

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Thank you, Sir.
...(Interruptions)...

it STAUTUfr: 89 T 8189 extend BT | AT Seg YT B @ B, Hifh
3T SAd € o I8l gav Bred o e €1 W U 9Hy 9gd B 2| .. (JaEH)...
SAd extension & foIT @Sl ..(c@em)...

it ugene Sl IR (9.

it SurTUfer: AT W SN, 3N UBe de o §H WedAfd | B89 extend Y
E Tl (FEM)...

st ugdle S WX, ¥ <l f9a uiRd 89 9% '8<9 extend fHar vl
...(FTET)...

st SuTUfer AR USRI, ST |8 HEl dled 87
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fager & Aar (37 T T4t S1eTE): A ST R W), § N Sl e
S| 9 fda & <1 9 € - ugan, pay and allowances # ®EKRiT 3R g@RI, MPLADS
CUISICECIR IS

W, H 0N WE I HI Gedl b THdS B 9T odl § b Ae $hes U
JMMATST | 37U pay and allowances # @il & WaHR fHar &1 gdife, § el avg
A Sl g SR A SR SRRAT A ol aRE B S B 70 WA AR
3iT® UIfeiarie, @8 9 W& & 8l A1 99 Wad & 8l, % I@E W 8 ORI
I § 3R public perception & & g9 3k €, faoad= €1 s 8 91 © &
TE YRS 70 TR A | TSI & 3R ol 99T 9e Bl dH-dF &R g™ usd
1 I AT TR B A1 &1 & B go Usd 2 dfee i W 39 emuer # W
& fga & foau, Wt & fav 9 39 oIt @ a9 & 9 d9eare iR alowances
& & fog TR €, § S9! q91$ <d1 21 BART U], §¥R AR $ A1 $HPT aRIER
AT HCl 7, Rifs I8 FART U1 €, =18 89 HH It WY, olfdt MPLADS 84RT
I 98 8, a8 R9 S b1 O 2

W, fegw@e # @8 WMl WHR oMY, MU Il T ST, S9H1 even
distribution f=f # & g1 1 fH # Uolee a9 M, fH # et A, we
ft gieft, oife R even distribution MPLADS @1 €, SdHT %81 78l 7, wiifdy foraeir
WP [T congtituency €, Id! RTER U1 fiear € iR Sl S99 ge ST 8, S
TSI AT supplement BT 1 WX, SHA 9dT RIT 82 S99 §$ HEd T8l 99 ¥,
BICLBIE! dist a9al €1 S8l el Uga™ § WRaR 70 A Bl 8 T8, a8 By
T IRPR 8 AT F= THR 8, 981 MPLADS F gRT Tgers fierdt off afR #orgRt
R IR B @ firel SIar anl e AR @ BEl B WiuSt §9 8 8, SH@]
50 E9R, U oI ¥UY P FHEM BT AT| TH g P IR 1@ 4 S & oy
Bicl e 7 Al 7 9% & &R WS Al 9 9@ SR el a9, dedl Je9, 9
S99 gt off, BT gferan adl o, Community Centres a9 91 | 3 @A/ @el, o
IS WRBR el g7l o, Blg gaxl Ao TaHe el aarl oAl A1 Agdl Ta-He I8!
A oft,  MPLADS ¥ et ff 8iR Sait AifeReT @IS &1 &) |1, Faife die
JUT 3R TS T & 800 AT D! AR &Rd B | s HieRT Bis feurcde
TE PR Ahdl | T PR I I 989 8N 6 I8 <1 91 & fag a1 981 &=
FIET| A7 DA presume B o1 6 SRAT &1 AT Tl ? 8FR &A1 HT o, @
T Uh Gl & AU B 3R 3T B, 38 HRIS V& | 36 I8 AWRIR & -
| 9t dierd € f THdST @ involve BT @1fRT | AR, @iell 81 ®IT d8? § ARG
Al 9€1 T Waharl 59 U@ HG S0, O 98 R B AN 8§ 96l ©, fhe
B AfYesor & T WahdT ¥, A AT WRR W MRat fragw g fe yEder @
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EIRSIEIECIRCINIE

ST MY 8, SPT SEBR 3 &l Al & g9l Udh A1 {6l WY 3R Udh Ared
q W T8 RIS @ WY, el aRis f&ar Sy, arfd gadivs &Rk dnll &1 $8 i
T[T BT

Of 33 Chea (e ¢ m Opaia U5 e 1(A1J1 8 a8 Gilia) CGA) Qe wE
g3 sl S55 e pay and allowances <z -on Sl 30 S Jy o B0 ) S
- 8 S Jus 33 MPLADS
= e aS s L 3LS Jlae S ) paee S OVl O350 o ok Al Ope e
= WS Sosw S S5 (e pay and allowances bl = gl SOl S
O5S T b ) o Oreotis A8 e o) O Wla w2 ok el O SV
2SO ol Lo =S O ol oy oSl Gl e piee e i 1S B liils
4l 25 AS 2 public perception Us) ux Z5S 0 )08 (3 Ly el sAE G s s
S5l sl s eal) e e 2 i LS o AS o Ui sr Oze ) O O O8I0 C0n
D8 2 9 S Ot Lo Al com S350 S0 568 08 O S Qs Lga
= =S ot o S e S S e Sl Gl e om0 Ow 2 5 e
O Use com UL b S s aad sV ) o) AN s (e ol AN o (Fgen el 0

S O ran il 1S Gl gl S (e paea o gl AL U o W ey S

mst | las MPLADS (5 60l (g) o a0 s ¢ o masty | lat g aS 38
.‘__3%1501....5\ Qe A6

K ol B S s s Gl 0 )8 s o (58 (e Qi ¢ s

@S S8l 2 5 S8l e a2 Uiy g (e (S eveniy distribution

€ evenly distrioution MPLADS Uis ¢Sl ¢,8 il (o Cufd ¢ 8 il oaly) (a0

ran S O o constituency W Sol s S g o o xS W) o

G A8 Gl L anl) ) (o s Gy w0 g gl o e

TTransliteration in Urdu script.
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G 0p T U S s o S dse e B e o T o S
Lo JSom maly B8 e (B i Jle e S u (e Sladg ol gae)
08 0303338 Uy 8 Sle e el Am ) S MPLADS Obs ¢52 S e (53S pe
S O (2 0 O 5056 e xS S 0SSl cuue L Ula Jesald S (ke
e 038 £ s S 38 SO e B Glaslen S 5 4SY S ) ol
=4 o o) SIS Jl s 2l ) o Al S S Sy ser o S S5
o i e (a8 e A Wl aen 0 A e ol 0 c0nSp) o3S¢S
O il ) 8 il (5 m 50 (A58 (o8 A o S maal ) O 02 ol
s S B e sl 05 et (A O Siiai s 8 e b (o8
ol Bl g gt S L il sl Lems Sol AS oS (B S (e (58 G Siila
DS e LS S pd Guadi S 9,8 S0 tile A om 58 S0l (S
presume S e - la US G 8 A S dle 50 m S B a5 e
S5 S S Je S ) 5 g e US ST I s Jle o Ly S S
O s e gt agile S S pu (o o L 3685 5508 Sl S aal
2 o e Sewle e T S LS Al B .l Lsinvolve  5S Juadl S
ﬁﬁid%éj%@hﬁ&ﬁbjﬁigd\;‘_d.‘a:iilk_&.ﬂl._la S
; L .7 7 . S e

oS e S By g AT S e 5 (o WS 28 o Jiiau
Sl sl S WS Ju S Al S ds g ol S g S 0 o 0l
T TR LT WER LN S o, N

.‘,?IULQJLA.\.AJ:I

st SuTafcr: o1@ i1 Si. fhe XSS! S &1 Sae 8RN | AT SN, a7y BT briefly
diet | Ugalre el Sft, ST Siae Adbe W) U gNT, Hife ol faeq 2|

& HATer # g F3At (57t SN fher XS AEigy, # 9l gl & WiE] $I gRas
T ARl §| HIE & HROT AT ST B §I6H R Igd Y9G U9l T AR WEdT
AFeR H B B Tl AT B, BB HRIFCS RSl 8, dhojeidl ddw af, -
P B, e ded &, 89 I i R 39 difds & BRI gHde Ul B sHP
g amexviy wurd w3 S 7 dren € f g9 e oreel e axAn ARy | sl gfte
I g A e AfEsd & it et & S alowances BT, SHH 30 TR¥E
FHH Bk AT HEA ARY| T U BT Fard AL & B AT GGl T BEl
& gal g9d & foav ga+r ==l I8 997 fha=n 8, 3s9@1 98« 8l © | UgE ddd

tTransliteration in Urdu script.
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ESIREEEEL

A dHx 9t @33t 9@, It AR B g9d & T S e Udh <nel fewar @yl
EAR AR ST UTST & 3fedel, T8l Sl 4 8Ad AU Bl © b WRA STam uret
¥ 9 FRiEaRlt & B # S W @1 Uhdl €, 8FR S9d 'Y ¥ & AT ¥, a1 9
tleAcigiicaReis R caI REE R IG IR RSN ICaR I ICa I RN CRCI IR e AS I ICa R RG]
U1 QY B9 TAsel o 7 f&ar 21 U #Rigl TRIg BRiddl &, e o) d 9 @
gU W 39 difde & 997 # wRel ARl @ Reem &1 waN fear g1 39 i @
qardt el 7, dfed I8 UF e &1 fawy 7, sHfey A g w5 S A g vl
foram € ok Y WReR 4 AR & da9 &R W<l § Bl axd &1 ok forr €1
39 URAIG B M ¥ it @ R €, s9d U § oy 9t bl WReR @l
SR ¥ gaE o g, o9 g

o SuUTUfe: g=IdIe | g9 Ugdle Sl Sft

SHRI PRALHAD JOSHI: Thank you very much, Sir. 35 @@l # 5 #9110 et
J 9T o 8 ST 9 9 39 T 9o B |gue fear 21§ 9 o g=gare gafia
a1 &, but | would like to place one point on record that V&1 #8 #w¥ &, SITHS
¥ UH AR W8T 9 IE BEl A b 39 VIS MNe & oy &7 €S B Tdl iR g
IR RIS Y 94 7, VA1 B =i Hal ATl First of al, there are two things in
it. Oneis that WF fadd= St 7 H&T o, those who live for others, they alone are
alive and rest are more dead than alive. 81 fha=T <d €, HaTa ga@T &l 8, dfew
we should be a role model to the people. With this concept, Hf3@i &1 3iR 7% ¥ ...

SHRI DINESH TRIVEDI: Sir, | have been misquoted. | must get a chance to clarify.
SHRI PRALHAD JOSHI: No. | have not said about you. ...(Interruptions)...

SHRI DINESH TRIVEDI: | had said, "You are giving a wrong message. The
country expects you to give direction." ...(Interruptions)...

SHRI PRALHAD JOSHI: Dineshyji. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Thank you, Trivediji. ...(Interruptions)...

SHRI PRALHAD JOSHI: Dineshji, | have got alot of regards and respect for you,
which you also know. You have not said that. Some other Member said that. | have
not taken your name also.

SHRI DINESH TRIVEDI: Okay. Then, | take my words back.
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SHRI PRALHAD JOSHI: You have not said that. The DMK Member said, IR
IRIS B gad B8Rl 8, ©: PIIs @dl 8l =l Thisis what he said. First of all, what
| said is, this is the question mark. Charity should begin at home. This is the concept
we have started. Number two, it is not Rs.4 crores. | would place the record straight,

it is Rs. 53,89,92,000/- per year from Members' salary and ®f3™17 &1 Jel &1 e
A U R SUSTE TEl €, Bl Adal & I8 (hu ISl Sl « || Secondly, | do
not want to elaborate my speech or reply. Initially itself S¥ Gifelfca™T A &1 HIRTE
@1, which is unfortunate, because | had requested Ghulam Nabiji and he agreed and
Anand Sharmaji, Jairamji, everybody is kind enough to agree that thisis a thing which
we have to pass unanimously, and we will not discuss much on that. But, inspite of
that, Satavji brought all the things like bullet train, that train, notebandi, GST, etc.
...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): You support your speakers.
...(Interruptions)... Your speakers should speak on the subject. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Derekji, please. ...(Interruptions)... Derekji, please.
...(Interruptions)... Please.

ot yeare Siett § agf e e g1 oMY A, AR Wied did, I8! adar T8l
&l Aev| H & a1 J@l g

st NP MG ATHT TpY df did B BT B
st ugene Sl A9 H9d! 9l B L (QEE). .
MR. DEPUTY CHAIRMAN: Please. Derekji, please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Please listen. We do not want to hear these sermons, only
sermons — 'We are not doing politics, only Opposition is doing politics.'
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him spesk. ...(Interruptions)... Let the Minister
speak. ...(Interruptions)... Let the Minister speak. Please. ...(Interruptions)...

SHRI DEREK O'BRIEN: This is not a college debate. Thisis a political House.
...(Interruptions)...

3t ugere SRl v Sfl, ufdfedd 899 21 I=iM o9 ulfdfcdel I foar
al gAR @l 1 Reens fear] § g1 samn are R8T g1 . (@auH)... If argument goes
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EIRESICERSIEIR

like this, there are so many arguments. At least, 89X e #3t Fo9a Reflw e A
ey wreee & R & faar| ey g9 &= ® IRIUI We have not given it to any

foundation. ...(Interruptions)... For which foundation? ...(Interruptions)...

=} IolT 9Ea:

MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)... Nothing will go on
record. Only the Minister's reply will go on record. ...(Interruptions)... Please. We have
to move forward. We have limited time. ...(Interruptions)... Only your speech will go
on record. ...(Interruptions)...

it Trilg AT
MR. DEPUTY CHAIRMAN: Only your speech will go on record. ...(Interruptions)...

st ugenre el 9 @t 9 gae 925 e Rl B 9 Uigde Bs gie Bl
1 fear, 9 T el yue HAt S & aR # 91d dRd ® | (aEE). .

MR. DEPUTY CHAIRMAN: Please continue. ...(Interruptions)... Please continue.
...(Interruptions)...

2 ggere Sl § U IS A drsdl g | . (FEE)... 918 Aedal 81 A1 Sigae]
g, U0 B3 T aIRIY S AR 7 99 2019 & A H AR F G F Sray a9,

=} ST 91T 930 Sft 3T Wise W) a1d ST | 89 ANl & U 99y
B9 Tl

2} ugere St W=, # complete #X &1 g1 A A YA, Aredal e F AR
#F @t & d SSe] 9gd did, g § guE Pic W el I SR @t o g
¥ 2019 # resounding victory | ST & SITATE ¥ §€T $B el 81T 2 Let us
try to understand this. ...(Interruptions)... SRR I8 FHEA & el o d9g U

21 TP gcoll | ARGl WGl AIE €, MU 99 Ad 81 ..(aae)...
MR. DEPUTY CHAIRMAN: Please. Nothing will go on record. ...(Interruptions)...
it Tilg Arda:

SHRI P. BHATTACHARYA: *
MR. DEPUTY CHAIRMAN: Please, please. ...(Interruptions)...

it ygere SRl oY wEd § f6 99 d8 AR, el o9 9 a1, dgd faver d9g
@RI A w9 F1 22 | don't understand this. ...(Interruptions)...

*Not recorded.
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SHRI P BHATTACHARYA: *

SHRI PRALHAD JOSHI: Sir, as far as our handling of Covid is concerned, the
WHO and many world organizations have appreciated India's handling of the Covid,
and, for that, many State Governments have done well and | also appreciate that.
...(Interruptions)... 59 @R 7 3rft Tidlele % & R # 919 & €, MPLAD Fund
is out of the scope of the Bill. But thisis temporary. | would like to tell only that. Also
Central Vista doesn't come up within the scope of this Bill. | can only say that all these

things a1 geic ¢ & AT 3R $© &I, these are al projects.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PRALHAD JOSHI: On the one hand, we tell that public spending should
become more, and, on the other hand, you are saying that geic ¢ 21 |9 8 &1 |
JE R IIBT 82 This is not good. But, still, | say, this is only for two years. This
is suspended only temporarily and al other things will be there. This Bill relates to only
two things; the deduction in the Ministers salary and MPs' salary. Limiting to that, |
do not want to add more. | appeal to al to pass it unanimously. Thank you very much.

MR. DEPUTY CHAIRMAN: | shall first put the Motion regarding consideration
of the Salaries and Allowances of Ministers (Amendment) Bill, 2020 to vote. The
question is:

"That the Bill further to amend the Salaries and Allowances of MinistersAct, 1952,
be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

TE WA o4 H@ ( Sh. R ¥ Aeley, § wae wRar g b e
P IR fHar g

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up the salary, allowances and
pension of members of parliament (amendment) Bill, 2020. The question is:

"That the Bill further to amend the Salary, Allowances and Pension of Members
of Parliament Act, 1954, as passed by Lok Sabha, be taken into consideration.”

*Not recorded.
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The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRALHAD JOSHI: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, Shri V. Muraleedharan to lay, on behalf of
Shrimati Nirmala Sitharaman, Minister of Finance, the Paper mentioned in the
Supplementary List of Business issued today.

PAPERSLAID ON THE TABLE - Contd.
Notification of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
V. MURALEEDHARAN): Sir, on behalf of Shrimati Nirmala Sitharaman, | lay on the
Table—

A copy (in English and Hindi) of the Notification No. 34/2020-Customs, dated 17th
September, 2020 of the Ministry of Finance (Department of Revenue), seeking to
further amend Notification No. 50/2017-Customs, dated 30th June, 2017, so asto
reduce the import duty from 30% to 10% on Lentils (Masur) originated in or
exported from countries other than USA and to reduce the import duty from 50%
to 30% on Lentils (Masur) originated in or exported from USA from 18.09.2020 to
31.10.2020 in both cases, along with Explanatory Memorandum, under Section 159
of the Customs Act, 1962. [Placed in Library. See No. L.T. 2599/17/20]

MR. DEPUTY CHAIRMAN: The House stands adjourned till 9.00 am. on Saturday,
the 19th September, 2020.

The House then adjourned at seventeen minutes past
one of the clock till nine of the clock on
Saturday, the 19th September, 2020.



	18 Sept. 2020 Cover
	18 Sept. 2020 Starting
	18 Sept. 2020 OK
	18 Sept. 2020 Last



